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LOK SABHA

Friday, August 12, 1966/Sravana 21,
1888 (Saka)

The Lok Sabha met at eleven of the
Clock.

[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

Allotment of Raw Maierials to
M/s. Amin Chand Pyare Lal

*420. Shri Yashpal Singh: Will the
Minister of Iron and Steel be pleased
to refer to the reply given to Starred
Question No. 1669 on the 13th May,
1966 and state:

(a) whether the inquiry into the
allegations against some officials and
M/s. Amin Chand Pyare Lal has been
completed; and

(b) if so, the action taken thereon?

The Deputy Minister in the Ministry
of Iron and Steel (Shri P, C. Sethi):
{(a) and (b). It is presumed that the
allegations referred to in the Question

relate to the alleged misuse cf galva-

nised corrugated sheets allotted to
Jammu and Kashmir Government for
a creamic unit in Kathua. Nearly 2
months ago a report was ralled for

. from the Government of Jammu and
Kashmir. It is regretted that despite
reminders information on the points
raised is not yet available. As soon
as it is available I shall place it on the
Table of the House,

st anqie fag @ w=T AR
FAAT THAT ¢ fF A THEA FA AT
oo & s ?

q"‘ﬂ'o‘.l’ﬁﬂ :Wm
¥ gm wrag ¥ L arx 3 fenr

g Wit g ¥ SR A W W &,
IR & T @ e § A
o g S |

st quoe fag WA FIWA
TaiiE 3T FX A T HOHT GEfAAT
A FH A A T AT,
% gram st wgar ¢ o 3w & feaer
fraga ga & 7

ﬁﬂoﬁuiﬁ:mmﬁﬂf
g T oy R mdile # A
AWFR 9T FC | I A W |
ge Y g0 Tem MR, R 99
fame &% 1

stoad . gg S w@iw-
TEA 99 W@ g, IR qod T4
fogr s o g 7 Fr A
imARMa R frwe ¥
9 AW ¥ 20 A 9gN TF A" wAT
Wt Ag ar, e W SEF 9w 10
FUT WT F gid &, 92 99 %
qw  FE ¥ AT g, w&ifE 9@ 52
ader  faar & 9@ 10 FUO%
#T gwfa g aAd) 7 g qETH
ardl T & ¥ Ty g wie § i
I AwT9E Hifs Ia feafa Hast

‘wrm e e o aw § 7

S To o a‘ﬁ:mm:
ag 9% 13 WE, 1966 FY AT I IS4T
T 9T, IEF T ¥ § I F
g ¥ @ g § famr @ @t
WMEE 7 ol av F a7 N
Y gu, T § aga wfus o g
g
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st #1F ;A v w FEA" A
far, ¥ ag @ fr s @
¥ew A eqre fewr & fs mrcgw #
srar wma fear s @ @ awd
FAEE FEAT H ¥ I A § AR
fier Suet aog & Y TEw F@ R,
IER FAA F AT A A H fawww
T 1 wafed ¥gw T=fastw
A FTACHEE BT FHATE 07 |
WE WYY 94T 99 T a1 fy gy #
TaA gHT 2, a7 WY 43 A9 B
i A wg ?

srgy S gam AN (st fro Ao
fag) : & ag 77 a1 =g ¢
TH & AT H G AN FH A T
® OE ...

& v ?

st fro avo fag : wy ot wzy
& 77 3% ¥ v 3T T e wifay,
?S‘Hﬁ?ﬂﬁ%‘ ¥ A & @

|

WA WERY ;@A HIAE
FIAT & T T, 39 99 W 6477
faar sma

it o Ao Tag : g e
%,i‘iri"rﬁmﬂ'-: LCEE il Fecs
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w3 g w @ o K oaw
AT SE g i e ST
IR IR far St v §
wfearg wraw @ W & @ gw s
agh ¥ 3 Ffeama 7 § w1l R
F 37 Ffearl ox 19 7 97 7HA §
A1 T TAY I AT FT A(H H AN

T ¥ w0 A a7
Y Fxo 710 fag : AT AT AW
N EA T | AR FIVHT TEARE

¥ fafree are & gz 350 a7 T4-
R 9T FaT 8, IR Ay A femmar
#, 37 9T wqAr F@T A00EY |

Shri Swell : There are warious other
allegaticns against this firm and the
officers are involved. They had im-
ported goods into the country without
any import licence and were siibse-
quently given clearance permits by the
officers of the Iron and Steel Controller
in Caleutta. Has any inguiry been
made into these aliegations?

Shri T. N. Singh: This juestion re-
lates to a specific factory in .Jjammu
and Kashmir...

Shri Surendranath Dwivedy: No,
Sir. This arises out of the reply given
to Starred Question No. 1669 which
includes many of the things. nct only
a factory in Jammu and Kashmir.

T. N. Singh: That is why 1 started
by saying, “it is presumed that the
allegations....”

Shri Surendramath Dwivedy: You
presume anything.

Shri T. N, Singh: I have presumed
it. On that basis, we have come
prepared to answer questions. Gene-
rally, I can say that all that can be
done is being done. That is the only
assurance I can give.

Shrimati Savitri Nigam: Jt is quite
clear from the replies given by the
Minister that in spite of +he repeated
requests, the Jammu and Kashmir
Government has not been premptly
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supplying the information which is
very much required. I would like to
know what are the findings of the
Central Government and on the basis
of those findings if any responsibility
of corruption has been ifixed on these
people or not.

Shri T. N. Singh: That is a natter
that will be done in due course as
soon as we know more facts,

Shri Hem Barua: Is it pot a fact
that M/s. Amin Chand Pyare Lal is
very favourably treated by Govern-
ment simply because of the fact that
it has made substantial contributions
towards the election f[unds of some
Congressmen . ..

Some hon. Members: No, no.

Shri Hem Barua: Sir, i{ they say
“No, ne’, I will come out wii* the
names. They have made a subsiu.tial
contribution particularly towards
election fund of the then Steel Minister
who held office prior to Mr. Subra-
maniam, as much as Rs. 7 lakhs, and,
if so, may I know whether the Govern-
ment are going to hold a probe into
the entire gamut of affairs stariing
frem 1953 to present days?

Shri T. N, Singh : So far as the P A.C,
Report *is concerned. we have already
submitted our proposals ugreng with
the P.A.C's. recommendations for in-
quiry. As regards the iasinuatien
made, I do not think such insinuations
should be made. The whole guestion
is already seized of by the P.AC.

]
An hon. Member: There are insi-
auations... (Interruption)

Mr. Speaker : The yuestion is whetler
inquiry is going to _be held into all the
affairs of this firm.

Shri T. N. Singh : All that has been
reported in the 50th Report of the
P.AC. will be gone iato.

Mr. Speaker: Inquiry into all the
allegations will be made.

Shri T. N. Singh: Yes.

Shri Hem Barua: I have made a
specific allegation that Rs. 7 lakhs
were contributed by this firm t(wards
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the election fund of a particular Minis-
ter. That should be taken into con-
sideration.

Shri Bhagwat Jha Azad: They have
contributed towards the funds of all
the parties, some through front dnor
and some through back door. Fven
the P.S.P. takes them. (Interruptions).

Shri Hem Barua: My allegation is
that it has contributed Rs. 7 laichs io-
wards the election furlds for 1 parti-
cular Minister,

Shri Surendranath Dwivedy: It is
no use making wild allegations. ...

Shri Bhagwat Jha Azad: How aid
you say that? (Interruptions).

Mr. Speaker: Order, order. I do
understand that when allegations are
made by one side, they are denied by
the other side. It has been said tnat
an inquiry will be made into ull the
allegations that are there. Than we
have to wait. Let that inquiry be
made,

Shri Surendranath Dwivedy: It has
nothing to do with the inquiry. He
has made an allegation that M/s.
Amin Chand Pyare Lal has also con-
tributed to the P.S.P. fund. This was
nothing to do with the P.A.C. inquiry.
Either he should substantiate it cor he
should withdraw this allegation. 1 is
a false allegation; it is a mala fide
stitement. . . (Interruption).

Shri Bhagwat Jha Azad: He miust
also withdraw what he said abeut the
Congress Party. He must withidraw
that. (Interruptions).

Mr. Speaker: First I.should insti-
tute an inquiry into this i.e, Mr, Hem
Barua should substantiate what he has
said. Unless I ask him to substantiate
that, how can I ask the cther party 1o
substantiate what he has said? Inter-
ruptions). Now that should stop here.

Shri Surendramath Dwivedy : There
is a misunderstanding. Hers the yues-
tion was in regard to deals with a
particular firm and the Minister wus
concerned with that. Mr. Hem Bajua
asked whether that particular Minister
was involved in it and whether 1he
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whole thing would be inquired into.
Mr. Azad's remarks had mothing to do
with that aspect of the question; it
was an independent question altcgether
about a private firm contributing funds
to a particular political party.

Shri Bhagwat Jha Azad : He charged
the Congress Party and the Congress
Minister. I also charged his Party.
(Interruptions).

Shri Manubbai Shah: This does rot
arise out of the main gquestion.
st WG : X FEET FT A

g

TR WEET : FE  ATAT F
AW AEl g IO H AT OF g ST
T SEeAT @ § Fgr ¥ 6 g ?
& Al e g ¥ wgw fE
SEEAT F YA IS I G & A
s &

it W W & 4§ 3w e

@ AT W & AEn & fae fee
qEd £ |

oo WA : WSl Fgensd
YAl ST |

st W : AT EEEr FT N
g g6 o T8 ¥ oF g ger
IR FIE U AL W § 1 S
g qer 2 fF Frag Ay fFaw
g M e d fafecg o &
e  ferg fear mar an w7 ¥ @
& foro agi Tx 3® T foar T g W
¥ g qg W Swe fEAr o4qr
AR 99 9% f A e Y 98
#g wF % g 9 gerdfuee w2 %
Tg qaT M TE ®E
This is on the point of information

and he has every right to ask for
that.

WHR WERT % O & oE
& #om afgy, FES AN A
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g % fage @@ 6 g@w
Y wgaT @ 9% faegw @ & qar
Ci=ge g & wifgm | W H
SAET FT FT A AT W E 7 s
g o

Shri Swell: I rise on a point of
order.

Now a very serious allegation has
been made against Mr. Swaran Singh
by Mr. Hem Barua here. Before you
come to any conclusion, would it not
be fair for you to pass on the question
to Mr. Swaran Singh and ask him to
come before the House with a state-
ment refuting cr accepting the charge
made by Mr. Hem Barua?

Mr. Speaker: It is for the Govern-
ment to refute and not for me,

st ay  femd : &9 TT A
THaR AR q9 F g5ET ¥ 0
BT arE A A fem g 9w ¥
aF AT oW —

“The Hindustan Aeronautics Ltd.,
Bombay, have taken office
space on highly disadvantage-
ous terms at Steelcrete House,
Bombay, the building owned
by Aminchand Pyarelal Group.
The terms are:

(a) lease for three years;

(b) Rs. 3:50 per sq. ft. rent;
three years' renttobe paid
in advance; and

(c) the total amount paid as
deposit is Rs. 6 lakhs.”

9 H 5@ & AHE w1 f oW
wo d7 | OF | & /1% 99wy & /A -
FCT AEY | A F ag oA
AT § s 7 g ot Ptz fear
gag @ ¥ g w faw § Wk
wiiE aTE™ 99, I8 6 | r '
WCHTC &1 q@WT Agal § | & W
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TEl WEEE I F AR A AFEL T
Lo - S

Shri T. N. Singh: The Hindustan
Aeronautics may have taken it. I have
no knowledge about it. How can I
say anything about it?

=t vy famd @ T W,
Mg wim gL AR H AT 1 qg AW
aoE £ & it S A@ |
F99 1% A T FT 919 T FT ATFETEA
fear s |

Shri T. N. Singh: I do not know
anything about Hindustan Aeronautics.
How can I say anything about it?

Shri Surendranath Dwivedy : This
qguestion was not for jthe Iron and
Steel Ministry; it is for the Ministry
of Supply, Technical Development and
Materials Planning.

Mr. Speaker: That had been passed
on to them. In my copy it has been
corrected.

Mr. R. S. Pandey

Shri R. S. Pandey: The hon. Minister
just now informed the House that the
investigation is gding on. May I
know whether the Ministry is thinking
of drawing a line tp fix the time for
the Kashmir Government to complete
the investigation and enable us to
know what are their findings. May I
know further how many times Amin
Chand Pyare Lal have been black-
listed?

Shri T. N. Singh: That is a thing
which is well known. Blackishing has
been mentioned already in the Fiftieth
Report of the Public Accounts Com-
mittee. It is fully known. They were
blacklisted till recently, but they have
gone to the court and got a writ from
the court against the blacklisting order
or banning order or whatever it is—
I may not be giving to exact term.
This is what I "would like to say.
Since the matter is before the High
Court and I would not like to say
anything.
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wt SeTmEre W o sEaR
WIRATT FY W W ¥ grafad €9
o FHl § AT a9y 9] e 0Y Tren
forer formr & fo ol & R o= &St Wi
fTadfsdaw & & F9H 409w
AT 3T qgv A § oA A g
fs Fa fram T ©F0 @0 THe
FT AT F w7 § 77 1 fFa1 &
T 9y ?

Shri P. C. Sethi: I want notice of
this question.

Shri D. C. Sharma: Messrs. Amin
Chand Pyare Lal have a very wide
net; they cover the Jammu and Kash-
mir State; they cover the Punjab State;
the cover Delhi, and they .cover also
Bombay and Bengal...

Shri Sideshwar Prasad: Madras also.

Shri D. C. Sharma: Taking into
account the wide ramifications of this
firm all over India, may I know
whether it is not possible for the Gov-
ernment of India to hand over this
case to 'an independent agency so that
we can arrive at concrete and specific
results in the shortest possible time?
The more the question hangs fire
the more there will be trouble in the
House.-

Shri T. N. Simgh : I fully realise, and
we all know it, that we must take
very prompt action, and we are taking
action; I can assure the House of that;
we are carrying on whatever investi-
gations we can undertake administra-
tively through the administrative
agency.

The Public Accounts Committee is
also seizeq of the matter. We have
made a recommendation or suggestion
accepting their own views on the
matter and their own method of doing
things. That is all I can say at this
stage.



4367 Oral Answers

Shortage of Tyres
*421. Shri Manrya:

Dr."Ram Manohar Lohia :

Shri Kishen Pattnayak:

Shri Ram Sewak Yadav:

Shri Madhu Limaye :

Shri Hukam Chand

Kachhavaiya: .

. Shri Bhagwat Jha Aszad:

Shri Sonavane:

Shri Raghunath Singh:

Shri Y. D, Singh:

Shri Onkar Lal Berwa :

Shri Kashi Ram Gupta:

Will the Minister of Industry be
pleased to state:

(a) whether Government's atiention
has been drawn to the acute shortage
of automobile tyres in the country;

(b) whether Government have
received any memorandum from the
Transporters’ Union ¢f Delhi in this
connection; and

(c) if so, the action taken to provide
them with their necessary require-
ments of tyres?

The Minister of State in the Ministry
of Industry (Shri Bibudhendra Misra):
(a) and (b). Yes, Sir.

(¢) The complaint of shortage has
been mainly about the Nylon Cord
tyres and not about the other varieties.
The production of this variety of tyre
has been very low due to the limited
imports of nylon cord. Thes Delhi
Transporters’ Association "~ and tyre
manufacturers have agreed to evolve a
workable arrangement so as to give
the desired relief to users.

oY W : T, 7R F T O
sfqay ¥ | Gav 2feqr se@oee
F g0 T ®® fa03 98 aaiw A< ATy
& 917 37 q FFew 7 A o fFand
g a1 39 9T FvE EAW F1OTE
g7

Shri Bibudhendra Misra: I cannot
answer this question. Only the Cus-

toms people can answer this question.
I have no knowledge about it.
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st WYd ;e ag A ZrEad @
wH! §, TAHI wET fwadr § WY
feot & Tawe 59 3wy ;@ A
TERY T gHT R I T F7 FaAA
fet % 9g 0 w77 71 fvmy e &7
fFeet savadaT  § Hi fweRT @
aug 2 a1 1§ & et s & st sw
FHI F wAqE F7 faew fedt F a7

\--\

&t ?

Shri Bibudhendra Misra: There is
absolutely no shortage of tyres in the
country today. The production is more
than the demand, and there has been
export also.

The Minister of Industry (Shri D.
Sanjivayya) : May I add that the pro-
duction was 2-59 million numbers in
1965, whereas the demand was 2-5
million? Therefore, we are surplus,
and we are exporting to the extent
of 80,730 tyres. This was the figure
in 1965-66.

Mr. Speaker: With the greatest res-
pect, I might just bring to the notice
of the hon. Minister that difficulty is
still being experienced by tHe users.

Shri D. C. Sharma: And very much
so. It is not only the transporters
but we also find it difficult to get tyres.

it ﬂﬁ-:mn{‘lqﬂ'

oo REITE : AT A1 45 WL )
AT 7 &Y §I F7 (A rag wara § 7
@ g 1

st W T e %1 T
T ag FAFIZARAE ?

Shri D. Sanjivayya: It is a fact that
despite our surplus prcduction there
are complaints. These complaints
have been lookedq into. There was a
meeting arranged in our Ministry on
the 4th August, 1966 between the
manufacturers and the users. They
have come to g certain arrangement.
We will watch the situation for a
month or two; if it does not improve,
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we will have to take some other steps,
because having surplus, if we find
difficulties in securing them, it is a
serious matter.

= WA | A 2 g TAAAT I
arg 3 FF qraf gar s ¥ oz w21 &
f& 2 F zraT FT FeI—A BRI WS-
sy & wfaw grmw @ ﬁ??ﬂ’m
fagfs a7 a7 731 2 | SR S
71T ?-wﬁﬁmr =Fl Wiz o @ mr{‘_ S
oy oft agT & 2w fadr 1 & w0
AT § % 37 ARy F@iedt & F#1 &
T AT W ATA7 F g7 agi  wE
ﬁa’&ﬁ(mﬁmﬁéa"s%mr 9T
"FIT RAT F, WYL ATETT HTH AT 14T
FT AT F AT WL g E oW @
FizaTeni £, fager 7, w7 Fr @
EATART FT FHT 41 |

Shri D. Sanjivayya: Naturally, the
difficulty has arisen on account of the
fact that the dealers have not properly
performed their duties. That iz why
in ‘the meeting held recently it has been
understood and agreed that the tyres
available with the dealers are to be
made known to the gealers’ association.
The operators’ union will inform the
dealers' associaticn about the demand
and the individual operatprs will be
directed to specific dealers for getting
their supplies. This will be watched
for a thonth or two and if the situation
does not improve, we will have to take
some other measures.

it g fag : wiAda G4 St &
ST SO 41 Ag 931 g7 41, Afed
arsar 4 & i wrv a faedt # e
Tl W ar faar &% W v
qa fair aTe F1 aw AE e At
oF o H § ot fedeg FadEr
3a ¥ fag gz zras @deat Irgaran
T 3q & A7 2w AR Tm
T A | FAfad AT GaEE g 39 9T
Tg@E! F & o7 difad afe 9
1% B fas aF Foqwnd #71|
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weT e T4 F AL H A IH
FIANARE |

st " | a7 & aAr
aiga & % wagedw ¥ ag e
o fFadl @w agi g # TEaT E
frala s dfFaar = ady &

Shri D. Sanjivayya. There Las been
no increase in the prices of tyres after
devaluation.

st W AW d7ar 99 w9
Fger gz aar @ A faafa w1 ge
W IEFT uT TR | w9Y & T
wq gsdqgTm@r &

Mr. Speaker: How much have we
suffered in our exports of tyres due to
devaluation?

Shri D. Sanjivayya: That I will not
be able to say.

The Minister of Commerce (Shri
Manubhal Shah) : They will go up.
st Ho @vo fgdd: & srwar =mean
g FsTam AFgiawm a=rd & o
¥ A ¥ ey o faelt v wmn
g1 §9E FTH IT AT 40 Hfava 9
Fefearmr 2, foaa & w10 wreany
39 qF & WA S T AG A @
T 34T (A% T s § o afe
Uz #ed 2 a1 WLR R F@R S
wrfeawa 21

«t RIATE WIg : W T faemm
FA el fegramn § 1 3@ F) o
e TR qifed) & ot gEET
=g fom T & 1 @ @&Afaw #
FrEMF A 20

There are pockets of scarcity as far
as availability of tyres in concerned
which my hén. colleague is looking
into. We shall further look intg it sc
that the local problem is solved.
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it TR : Heft HEYE F e e
& 2w # et ¥ Samew ¥ Sl
gt ¥ srfaefigmaoesw ¢ &|
qO R & 1 Far & o7 gwar g 6
FTAEHF A AR ™ § &
ZAT FT TAT AT H 1 FAC o
gifpc il ag agf faear & 1 o
IJOFT FT AT AT g AT SH AT
JoqTE WY 9gT § A9 S99 FT ATHA
q¢ i TEI EETET | AT
FoAgga g 5@t oA w6
g

qEWR WEIE : &1 &% I FATH Bl
fRrWTEr § AR )

Export of Coconut

+
*422, Shri Yashpal Singh:
Shri Liladhar Kotoki :
Shri R, Barua:
Will the Minister of Commerce be
* pleased to state:

(a) whether it is a fact that large
scale consumption of green caconut in
different Yparts of the country is
“suicidal” for India as it declines ex-
port earnings to a great extent; and

(b) if so, whether Government pro-
pose to ban the cutting of green coco-
nut like many other countries, such
as Brazil?

‘The Minister of Commerce (Shri
Manubhai Shah) : (a) Yes, Sir.

(b). We have npo information. for
Brazil and other countries. For the
present, Government have no intention
to ban such cutting, though it is true
that it is an undesirable practice.

w1 T fag : 919 7 S e
F AT FE & A wER i dE
et HTgr S gar 7g #1% F=
AT Az A & adi §t wwat 1 g
T S T AT A I FAT qwAr g |
Mrew rrIfrm e dee e #
T F1 HABHAIT FE TFA 8 |
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st s Wi : W9 %R fE
T AR FE E | ST W9 X quT IEE
sarg & ¥ faar fF oW qwa wwER
gferst Faady ez &

«ft waars fag : @I w AR F
a1z +t frafa} & e #1 fooeft fa2el
Az fawasdt & SE¥w Y
qu FTHEFA & |

WA RERY ¢ T ATATT FTHATH
3 W TR T AR § 7 6
wgied J wel fE s A A guar T
FEEAG £ |

sit s fag ¢ w7 AT wERT
oz a9 w54 & zw 7 fowdr aw
fFamr @ vamses foam &0

sfiwwE g A EET £
FAZTFIFATSIATATT A I
¥ T aew afwfoee & a9a & o
q UHNE FLAFTE |

sadl owgaE fam o oF@
qg atq #gr gfe aga w@ravmfat
¥ wdmt & fad i S &7 arT
Sewsa fdar ST @ G Eem -
AT FFAE & w2 qT AT A F
graea § St SN F99 TS ATHA 3T
& of o w=e oF A fRoe
w1 g, w9 aga wamifeaw
grm, dfEw a9 i g awed @
T SR AT FE HHARG RAT |

SO qEWET ¢ I /T AT T
g

.

Shri Warior: What is the quantity
of coconut exported from India?

Shri Manobhai Shah: None. We
are not exporting green coconuts
barring a small number.
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Steel Plants
+
*423. Shri H. C. Linga Reddy:

Shri P. R. Chakraverti:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena :
Shri P. C. Borooah :

Shri P. Venkatasubbaiah :
Shri Ravindra Varma:
Shri M. K. Kumaran :

Will the Minister of Iron and Steel
be pleased to refer to the reply given
to Starred Question No. 1283 on the
22nd April, 1966 and state:

(a) the number of steel plants aml
the stages at which they are working
at present;

(b) the number of steel plants pro-
posed tg be started in the Fourth Plan
period with the estimated cost thereof;

(¢) the expansion programme of the
existing steel plants with the.estimated
costs thereof; and

(d) whether the Third Plan target
of steel has been met?

The Deputy Minister in the Ministry
of Iron and Steel (Shri P. C. Sethl) :
(a) to (d). A statement is laid on
the Table of the House. [Placed 4in
Library. See No. LT-6761/66].

Shri H. C. Linga Reddy: In the
statement it is said:

“Subject to ‘the availability of
resources, It is proposed to
start preliminary work on
another two new steel works
in the ' public sector. The
total cost of these two steel-
works has yet to be estimated.”

May I know whether these preli-
minary works refer to the fifth and
sixth steel plants?

Shri P, C. Sethi: Yes, Sir. The
preliminary work which is referred to
here refers to the fAfth and sixth stecl
plants,

Shri H. C. Linga Reddy: May I

know whether the Government have
considered the name of Hospet where
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there is rich iron ore and cheap elect-
ricity avallable as a proper place for
locating a steel plant?

Shri P. C. Sethi: Yes, Sir, when the
opportunity comes, all the possible
sites will be considered.

Shri P. C. Borooah : One of the main
reasons for the higher cost of Indiaa
steel as estimateq by the Mahatab
Committee is poorer yield per worker,
which, according te him, can be in-
creased from the present level of 55
ingots per man-year to about 125
ingots. May I know what steps have
been taken to extract more work from
labour so that we can reach the target
which has been prescribed by the
Mahatab Committee.

Shri P. C. Sethi: This question is
about the fourth plan targets and the
present capacity of the steel plants.
The Mahatab Committee report and 1its
consideration does ndt arise out of
this.

“ Shti R. Ramanathan Chettiar: Now
that the Japanese team has expressed
itself about the feasibility of the Salem
steel plant, what steps will Govern-
ment take to have this plant included
in the fourth plan?

Shri P. C. Sethi: The Japanese
Committee's report has been made
available to the technical departinent
of Hindustan Steel. They are examin-
ing it. We _have proposed tp the
Planning Commission, It hag already
been stated in the House, that Rs. 5
crores be included in the fourth plan.
The plan allocation has not yet been
finalised.

‘Shri A, P, Sharma: Has the atten.
tion of the Government been drawn
to the fact that one of the most im-
portant reasons for the higher cost of
production of steel is, the location of
steel plants at places far away from
places where iron ore and other
materials which go .into the produc-
tion of steel are available; if so, will
Government also take this into account
while setting up steel plants in future.

Mr., Speaker: Suggestion,
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st TRETAER W FY |mFA
& wgd, WAl 1947 ¥ WA TF AT
fFama #1 6 WA & fae wadt o oY
fF srany ses Higmw T & AR
FFT A SH & THEE ™ IR &
FTIEI A1 @y F oY JIR FT I F:4
W §1 AT W1 GUETT FE@W g
o W g ¥3F oA feadr wdmd @
et S et Yeaw e § e
FLAr 7

weay AgRy o fgddr

|t TREAAA: AAA ALRT, 2
I st Fx e aT wzmE 37 s

worR WEiEa : 4Z qAenAl %
FAIW AT & (5347 wgnd ag FowAT,
gftwer & 1 FE AL T wHAT B

Y TR £ T HTTT ATAT
™ gAn fF oA wTEm gew &
TI4T wgmé =z wwdArai W@ g |

Shri Surendrapath Dwivedy: Have
they any fixed policy with regard to
the expansion in the ditferent "steel
plants? In some they do it depart-
mentally; in others they do it by con-
tractors. May I know whether when
they give the work to the contractors,
do they impose any liability on the
contractors t¢’ pay the labourers their
wages and when they do not pay their
wages will some penality be realised
from them or is therey a clause that
the contract will not be honoured?
Have they any policy about these ex-
pansians? )

Mr. Speaker : It is difficult to answer
matters of policy in a supplementary
question,

Shri Surendranath Dwivedy: Do
they do it through department or
through contractors?

The Minister of Iron and Steel
(Shri T. N. Singh) : We employ both
the methods—departmentally as well
as through contractors. I think no
rigid policy in this regard should ke
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followed as it all depends on the
situation and according te the need uf
a particular project.

Shri Surendranath Dwivedy:
about wages of labourers?

Shri T. N. Singh: I think this is a
good arrangement. If any other
policy can be suggested, I shall certain-
ly look into it.

What

! wo fao @gmw : 7T AZ WA,
f men 3w #Y weFe FNF oA H
=1t etz & frg a7 F1 qa7 A A
Tai Hay ¥ feiEw # F aze dataw
%qwaﬂamzwmﬁq? afz &,
A1 T gL A I a1 #1f favig
#7 foar & o afs a8 e & @
ZaFT F1T @1 g !

-1} !I'oiaﬁﬂ:ﬁwmrﬁﬁ
FOF AT TET A A AW F A
wqiAT #1917 fm1 134 =l #
FeTfedT AIwE AT WEd SRW FT
%, ZmIz qq7 ==z wr g o fawmEr-
T WG AT FTF |

st sitere sTw awar ¢ & wrAAar
wTeaT & I FrTarl #f s §
Frr wradt TH H faer faRer qa
AN O 37 797 o faoft gfr-
fag? g AT FLTE 7

T Ho do A3 : f2eT gAfAgd %
TR A AT TA T A 9 A TEART
T & wfew faelt q@r 7 w@iaw
TEY g A e H 52,5 w43
A & FreEn 7 foew qEe @ St
ST YT 488.1 Ty 4f ST
& foag Zrm 1 39 T & T faered
540. 6 F3 ¥IF AT fa3eit gar St
qIIETT JIHAT H AT |

Y 310 o Faifawl : 1 =TT T
FTET F1 SR AT § T a7 I Www
gerarens s fgan & fr few 2
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© WA O & T FIL@ET AT
®ifgasr 2T, SHET  SNEEE &R
¥ foa afg g, 91 59 qmeg §
#1 favtg wrqx &7 fmr @ @ fao
T FLATTAE 7

= To Wo WE : YA T U
T & e &9 #1dw §
s A fao s forE | o
gt | ae & fafow wafoeq waifeay
0l fodE s Fr T & A oAz
famodtr &

TR WWAl 9T Wi STaedy

+
*424. o faufa fam -
St ®o Ao faardt :

Tl TR WAI #Z FAA AT oFT
FT

(F) oz v fd 337 ==
o F1 0F. ArErEd famr oqr e
et fasta dar & =ufsemi =Y =9 &
=g v & 33t 77 fraar far s
Y7 51 =avdly swfeadt s1 g7 fasw
g9 § T |BvEl 9 9% § =,
WSy Jar 2w 99w & far
Arzag fad sdn ;w7

(=) =fzgi, arssd gamasr
geafraw wiuwifai 7 gt a% fur-
e fm & 7

A4 HAMY ® T w9 (To
ww gan fag) (%) W (a).
gg Tuz  Ag § i HrAdty g &
s feq weAmEa & g =
it & FAfeai £t aqf s aiw a2
Ty qF 7F Aifaw @AY & ogt g

W AT §, W evTaS: "reary

% o T 2V B Pk o &

qamTd fegmadi & wane, =
@ AW & 3% carw safeqal
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#1 fofr Wy § 1 WoAEal ¥ 3%
(Refreshment room contracts) I97-
97w mfagar &1 fadr and
¢ fomy fao oz et & 2fF &
FHI T F @A a1 gl, FfFT Iqw
IF & w1 faamEt 1 smaeds g o)
YT % 3% faema @ew Al av
Fefrr wat w1 fox wre § foe ofvndt
0 & Ffor w1 9ty AAWTEET & 1

Aradf mEET HEEaa FTET G HA®

ear Tar SraT g fF 3¥arw IwmEe
FT &7 T2 F7 ThaT £ a1 A& |

st faafa faw : =T AERE § =T
oA 541 § wel € fF oA F
T 919 7 31% & ST aTH FT §F 5597
T R F 3% ey R 1 & e
gt g fe 30 fea afedt 2w
F AT @ § o feaw fegmm
oeHEr g § 7

o T g fag : gt af=sT
T FEAr T a4 FE w9
WieATEal #rawa W g # feT
7z F1f w6 W AF & fr i
Toit & &Y AW W F ErEAl § iy
TFIT FT QAT @@ | WG F07 A/
g T E |

it farurfer forr: st v 39 2ot
7 AT TS & FASHET FT g E

* & TR 47 & ar oy oy arer 3

I WA EY O ST FHT A A
A AT A=RT TEAT & | THT a7g & war
aw 3% &1 WAy, qY I F 3/
ar AT ¥ 3%, T A wTH F TART AY
T ARHT {Y FT AT & 1 e
qErET il 0% qF o frar a1 AT T
ga< fear a1 fe gaer s T
sr | & smAr wvgar g fe oA
wEEr ¥ wgi a @ A fRar
g
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oA gAiag : T F 35 F X
FaR qam &9k # 1 ¥ W
FaiAFE & Awen wewg fF
T HIF N AT AE JgA AR 2
far ST 1 W I F qgi o F15 0
TR a1 Iaat 2 fy S

st %o o foardy : & #%

AT FT AT F fAC oF FRS ar -

H At & A 3aar afeefed @
o FE & oaEr ¥ # S
TR g e Foqm # ag
am #AgR fr g7 9wy & fog ofes-
frdl Swyadl g & ? s
FER TRz aa A Fas v
TAT-TAY  qT FRED AT ¥ IR
Fogiie 4 & wft @ 8 7 Al
g, TR g 38 I A s
2 fr#r Tz FEE A @ M
foad afd ag @ fogedz @t o
qfefadt ot gat TR A Ao
ST HE 7

wto T gom g : vl afafy
T ¥ gt %2 AL & g § gl
Fae Wt § | T F o A T
T4 g ¢t 79 TEdrEr F Wy
vas1 s fFar SrawaT & 1 gEfan
e 5 &t W & fefawqw
o1 fefese mfrd o oF @=F &
AT faarag &1 ar g = W+
- gewreex or fauer e mre faas
ATy T € TeAae fawfar &5,
I o afufa ady 9 | afs e
QU AEE g & & T i} S $¢
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*425. =t Wo wio fyadt :
st gaw gaar
st Wo Ho T
|t AT W WAy

FaT WgT WY g Al Ig w4
T PO wGT fF

(%) mrag aa g fs 1962 %
FoN 912 1 AT 14 Tawg a5 T
§ aqr HTETD i A ArAg OEA
FaR F awEC F Afa wrET @ R
fred oformeaes @7 &t &
TEgA 37 F1RS wewfus 77 wf § qu
o A F AT TGA R AT §
T

(&) #ar drged &a § -
g ot fgewr g% AET W@ & aar
AT §a ¥ TAEE JHFL F
mEW  F1I9En ww & mr A g,
@ T g9 F SO F1 TEm-
FO AFEHAF T FOE 7

‘The Deputy Minister in the Ministry
of Iron and Steel (Shri P. C. Sethi) :
(a) Since 1962, the price of pig iron
has gone up by about 50 per cent.
The increase is due to varicus factors
like increase in excise duty and rail-
way freight, demand for adequate re-
turns by the producers, higher wages

. granted to labour in the iron ore and

dolomite mines by the Wage Board,
increase #n the cost of coal ete. It is
not due to any failure of Gavernment
policy.

(b) The control over production has
not been unsuccessful and there has
been no disregard of Government
orders by private sector. However,
the prite control on pig iron produced
by public as well as the private sector
steel plants has been relaxed with
effect from August 20, 1965. It is not
cansidered necessary of feasible fo
nationalise this private sector industry.
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st qo w0 fgdd : @A H
WEATIRX FALT AT FEY AW A A
sfaden awwx wt fed & an g e
§ @Y IAF At ¥ wmr A fofw
foar & @1 97 ag A9 fE @
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¥ graw ¥ GOETC FT qIAT FT wGAT
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IIFT TWEITHT A& FC THar g AT
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F1 qTaq FLETH 7 fowr § ArEEz
T X HE q97 AE) AT g 7

st Yo o W' : gl % faiy
AAA F ATEA H GEE § A
saar T Fraf g fogr WA #+
srefvE a9t 37 ¥ 9nfig 9 gu
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Wl ATEA AT WA : GEI
Fgdl & fF 39 orfeme &Y & #o
FE A ARAT W E H g &
fraawr faege 3o & | & S
argar g & 1 wow & 5 o
Fmal F adfa O T Frg? qm
og 79 751 ¢ % oo a5 afeqs dwe<
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F A A GG A AT OAAT AE
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TR 4F 17 A § A TR TEART |
At ¥ f safarre @ & T wreamy
TEEA  §1 S § dY G w41 AT
I wfaww OE@Emr W
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5t Yo Wo WA : W WX,
gt aF frem@ s ERa E qfEs
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W FTFHT @R F7 qoArIT Y 7f
"R figeam &€w fafes ¥ s
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! WrER W1 W 0 wERd
wgE, & % ag w7 § fw s
¥ T Agrr A < 4 A
oy ¢fe Ife ofes dw=<
& w1l 7 W qE KT AN FHT
aff #Y ¥ AR A ARET ERT A
&1 TOIT AW QAR AW A G, W
fau wFTe wkae d¥T & F@EI
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weaw wgwew ;. fafaeer @
F dvi F g g

- W WU W S
Fg1 & e 21 daest F1 FWT WA
FT gaTag &F T | )

Hgr ot gamm WA (= Fro Ao
fag) : wEids sEfed &1 4"

" & 94 ¥ fag e dfw wHEE

¥ aw o aEar § WK T A
Fag q@ e 1 Tasgfw
wgi a% ¥ WegEd §1 wd &
Efcw wltom § 99 &1 39 oF A9
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7 FX & | g W T R g
w shreqed # #feaT & S wtwT
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& qu g § O 9 & amed wuAr
qEH & qE O wE €1 W
AT ez qET ¥ AV W A Og A
s s F @ w7 — 9
Tgar W wifgw | ogr @w  fur

ATALA T q¥GH & g A T9 F1 HgH
1 fFceT T § W WA X5
W 1 W N FE AW R T AIIE

¥ wlu [ BR % @A

Freg fad 1% 1 ¥ FreEE wifae
A9z § Fw o #AR foae &1

fastors 71 gfee & g2 wifqw & R

BT FTEAT & wrzaw e
TEFTITARTE ).

Shrimati Savilri Nigam: May 1
know whether the Government hes
realised the mistake that it has mise-
rably faileq in chalking out and im-
plementing an integrated plan of pro-
duction of steel which has resulted in
surplus production of a few varieties
and acute shortages of other varieties
of steel and also in .a speedy rise in
prices. What steps are Government

going to take to have an intcgrated
plan ¢f production of steel?

Oral Answers

Shri P. C. Sethi: It is an integrated
plan of production, The hon. lady
member would agree that in the steel
plants, it is very difficult to change
the production pattern all of a sudden.
The shortage is only in the flat pro-
ducts. We have taken care in the
fourth plan in Bokare and in the ex-
pansion of Durgapore and Rourkela
plants that this shortage is diminished.

st wemET wet ;. f ag
arar Tig g fr awr g eanfew
g & 9 ST § A T 79T W
v & fafaw weif #$5gq & o=
foer w< faar ofer &7 =97 & o
T ST AW A @R W EE
IEF AT E BT R |

st fro ato fom : ¥ o ot
iy AE £ 1 W WA aee
Y =@ & ¥ og TR AT
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ot e Wt ;' OHA
HERT & TH 9% G Aig ¥ FC
ami & ar € ufn a?rqaq:'sﬁ
e .

werd waq : IFW g g fw
mmﬂr@m qha & 1

st fwo Ato rﬂE:_i'l‘ﬁF‘Té!H
T R omAag g & ag & qan
g

Shri Raghunath Singh: In view of
the fact that our factories in the pub-
lic sector are new and the factories in
Australia and other places are old,
what is the reason for their prices
being lower than our prices?

Shri P. C. Sethi: The gross block of
investment in-the new steel plants set
up in the public sector is much higher
For example, the gross block of invest-
ment in Indian Iron is Rs. 1100 per ton
as against about Rs, 2400 in the Hin-
dustan Steel projects.

Shri Raghunath Singh: Why are
our .prices higher than the prices in
Australia and other places, when our
factories are new?

Shri T. N. Singh: There are a num-
ber of handicaps from which we have
been suffering. This is a new type of
industry started on a large scale in
India and I have no hesitation in sav-
ing that we suffer from many handi-
caps, We are trying our best and I
camr assure the House that our experi=-
ence has been very valuable, On the
whole, I think our people have done a
good job under very difficult circums-
tances.

"siY T W7 WEW ¢ 4T e
J s FAF arfa fear g ?

Shri T. N. Singh: Yes.
Shri Sh20 Narain; Pig iron is an

' importént material for the countty.

What objection has the Government
got in nationalising this?
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Mr. Speaker: That is too big a
question to be answered in the Ques-
tion Hour.

st waw fag : # 4t wERw
7 ag w1 wngar g 5 qfF g8 aww
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*426. Shri Warior:
Shri Daji:

Shri Yashpal Singh:
Shri D. D. Puri:
Shri P. C. Borooah:

Will the Minister- of Commeree be
pleased tc state:

(a) whether Government have stu-
died the likely repercussions of Bri-
tain's entry into the European Common
Market on India’s trade Trelations
with Britain;

(b) whether Government  have
sought assurance for the protection of
Indian trade interests in the event of
Britain's entry into the Common Mar-
ket; and

(c) if so, what is Britain's reaction
thereto?

The Minister of Commerce (Shri
Manubhai -Shah): (a) to (c). In the
Communique issued after the Com-
monwealth Trade Ministers Confe-
rence held in London in June, 1966
(and an extract of which is laid on the
Table of the House), the policy of Her
Majesty’s Government in UK. with
regard to her entry into the Euro-
pean Common Market and the assur-
ance that the spokesman of the Bri-
tish Government gave to the Com-
monwealth countries is indicated.

Extract from Final Communique
issued after the Commonweaith Trade
Ministers Conference,

The President of the Board of-
Trade of British informed the meeting
of the development of British rela-
tions with the EFTA and the EEC and
indicated the readiness of the British
Government to seek membership of
the European Economic Comnunity
provided that the essential interests of
British and Commonwealth countries
were safeguarded. *“He stated that
the British Government would make
available the maximum information
possible to Commonwealth Govern-
ments on the progress of exploratory
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discussions with the European Econo-
mic Community and would at all stag-
es of any negotiations consult closely
with tother Commonwealth Govern-
ments”. Other Ministers, in welcom-
ing the assurances given by the Presi-
dent of the Board of Trade, stressed
the importance of consultations at all
stages of exploratory talks, discus-
sions and negotiations.

Shri Warior: May I know whether
the Indian representatives in the Com-
monwealth Trade Ministers Confer-
ence had made any specific demand in
order to protect our trade with the
ECM countries?

- Shri Manubhai Shah: Yes. We
made a specific demand on Her Majes-
1y's Government that no concessions
will be given up by the United King-
dom unilaterally without consulting us
unless compensating advantages are
secured for us in the ECM countries.

Shri Warior: In that Conference,
as I understand from statement, UK.
had promised that at every stage of
‘their negotiations with ECM they will
contact the Commonwealth countries
and let thern know what the stages are
and what progress is made, May I
know whether that has been done and
.whether the Government of India has
got any information at what stage
they have reached now?

Shri Manubhai Shah; These are the

words used by the President of the
Board of Trade, Mr. Douglas, J. He"

stated that the British Government
would make available the maximum
information possible to the Common-
wealth countries on the progress of
exploratory  discussions with the
European Economic Communily and
would at all stages of any negotia-
tions consult closely with other Com-
monwealth Governments.

Shri  Warior: My question is
whether they have done that.

Shri Manubhali Shah: Yes; they are
continuously doing it and going on
sending us the information.
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st Twere fag : ag ATH A
g & fe faga ¥ $o 5t nao & wifis
N ¥ gwa fala  @zm o w3
ZAI ATHEAT ST a1 F9 gy
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Shri P. C. Borooah: May I know
whether it is a fact that an informal
assurance, pending detailed discussions
to be held some time afterwards, has
been given to the ECM to continue
the present concession of not taking
any taxX on tea and some other articles;
if 50, how leng this concession will be
continued?

Shri Manubhai Shah: As far as
ECM is concerned, the Common Mar-
ket President has said that the “nil
tariff” will be extended for one year
more. But as far as the Common-
wealth preference is concerned, it is
on a permanent basis.
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Under no circumstances will India
endorse the entry of Her Majesty's
Government in the European Commu-
nity unless and until our preferences
are fully protected or compensated by
her entry in the ECM.

Shri Hari Vishnu Kamath: Is it a
fact that the genesis of the European
Common Market has provoked propo-
sals and moves for an Asian Common
Market, an African Common Market
and even an Arab Common Market
and, if so, is the Minister in a posi-
tion, after an intelligent assessment of
the situation, to tell the House to what
extent these moves an Asian or Afri-
can Common Market are retaliatory
or counter-moves, or supplemental
moves for world trade?

Shri Manobhai Shah: I have had
the privilege of dealing with this ques-
tion before this House several times.
As far as the Asian Common Market
is concerned, it is in a most vague and
embryonic stage of discussion. We
ourselves hold the view that a com-
mon market can only benefit those
countries where there is a common
economic foundation and a progress of
certain dimension. In Asia the politi-
cal structure of the countries and the
under-development of the ceconomies
is so great that perhaps a common
market will not be of advantage.

Shrimati Sharda Mukerjee: Some
years ago when the question of the
entry of Britain in the European Com-
mon Market came up, the negotiations
broke down, according to our under-
standing, because of the consideration
of the interests of Canada, Australia
and New Zealand. India and other
Asian countries did not figure very
much in those negotiations. I would
like to know from the hon. Minister
whether he has any ground for saying
that the interests of India and other
Asian countries will be given due con-
sideration this time? Have the condi-
tions changed in any way?
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Shri Manubhai Shah: The first part
of the hon. Lady Member’s assumption
is, if I may say so, totally incorrect.

Shrimati Sharda Mukerjee: It was
published in the newspapers also.

Shri Manubhai Shah: I am just
explaining that the non-entry of Bri-
tain in the Common Market was not
because of the interests of Canada or
Australia but because their own eco-
nomic policies of agriculture and pric-
ing were not reconciled to the policies
of similar character in the Rome
Treaty countries and so ECM was not
prepared to admit them. So, the basic
issue is not Canadian or Indian inte-
rests but the interests of the Common
Market countries for admitting a new
partner, whether there will be recipro-
cal benefits. So far as the second pait
of the question is concerned, in our
case it is true that there is a catego-
rical assurance given to us by the Pre-
sident of the Board of Trade. on be-
half of the British Governmenti that
any action on her part which affects
the preferences that we are enjoying
in several commodities in the UK.
market will be either compensated or
fully protected.

Shri Hem Barua: Is it not a fact
that China is very much intercsted in
the Asian Common Market? If our
Government is not vigilant enough, in
the mean time China might sneak into
this and steal a march over us.

Shri Manubhai Shah: China is not
a member of the United Nations. So,
she cannot become a member of the
Common Market.

Shri Hem Barua: China has been
making such a proposal for quite some
1ime.

Shri Manubhai Shah: The Asian
Common Market is a legal concept
under the international law. It is not
a matter of arrangement or under-
cutting, China has never been on any
negotiating forum, as far as the dis-
cussions of the Asian Common market
are concerned.
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Shri Hem Barua:
there.

Shri Manubhai Shah: How can she
join it without a legal basis?

Shri D. C. Sharma: The affiliation
of the Commonwealth countries with
UK. is growing thinner and thinner
every day. Also, UK. is interested
more in those Commonwealth coun-
tries where the seftlers belong to its
own stock than in those - Commen-
wealth countries, like India or Afri-
can countries, where the inhabitants
do not belong to the UK. stock. If so,
what makes our Commerce Minister
think that UK. will not enter the
Common Market unless our interests
are protected?

Shri Manubhai Shah: The first
reason why we all feel confident is
that 22 countries round the table at
the London conference voiced the
unanimous desire and conveyed their
feeling of anxiety to the Government
of United Kingdom that her entry into
the Common Market should not be at
the cost of, whether it is the white
Commonwealth or the coloured Com-
monwealth, as the hon. Member says,
that is, without any discrimination.
This was the unanimous vote, Second-
ly, the Board of Trade President went
out of his way to assure that the
major problems and the hurdles are
far greater with respect to their own
economies as not to care for the smal-
ler portion of protecting our interests
in terms of preferences. Both these
reasons, therefore, give us the feeling
that it is quite possible to believe in
their words that they will keep us in
consultation and will see to it that our
major interests will be protected.

China has been

Aluminium Smelting Plant

*427. Shri Vishwa Nath Pandey:
Will the Minister of Mines and
Metals be pleased to refer to the
reply given to Starred Question
No. 1131, on the 15th April, 1966 and
state:

({a) whether it is proposed to set up
an Aluminium Smelting Plant in
Gujarat;
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(b) if so, whether the details of
the project have been worked out; and

(c) the estimated cost and capacity
of the plant?

The Deputy Minister in the Ministry
of Mines and Metals (Shri S. A.
Mehdi): (a) An application for
establishment of an alumina plant has
been received from the Gujarat Mine-
ral Development Corporation., A firm
in the private sector has applied for
licence to construct an aluminium
smelter.

(b) No Sir,

(e) Estimates of costs are not avail=-
able, The capacities proposed are:—

(i) 200,000 tonnes per
alumina; and

annum

(ii) 50,000 tonnes per annum alu-
minium metal.
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Lack of Ceerdination among Railway
Zones

*428. Dr. L. M. Singhvi: Will the
Minister of Rallways be pleased to
state:

(a) whether it is a fact that the
inter-relation of zones at administra-
tive and policy-making levels lacks
coprdination and harmony;

(b) whether it is also a fact that a
propesal to start a faster train bet-
ween Delhi and Jodhpur pia Reengus
had to be abandoned because the
Westerp Railway Zone was not pre-
pared to cooperate with the Northern
Railway Zone; and

(¢} the action being taken to ach-
ieve better and closer coordination?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Simgh): (a) No, Sir,

(b) No, Sir. There was a proposal
for running the existing Delhi-Jodh-
pur Mails via Rewari-Reengus-Phulera
¢hord and not for running an addition-
al service between Delhi and Jodhpur
via Reengus. This proposal was not
accepted, not due to any lack of co-
ordination between the Western and
Northern Railways, but because these
trains carry substantial traffic from an
and to Rewari-Ratangarh-Degana sec-

iion.

(c) Does not arise,

Dr. L. M. Singhvi: The hon. Minis-
ter is denying what is public know-
ledge and what is cenceded by almost
every railway official concerned that
there is lack of co-ordination between
the zonal railway systems. Is it not a
fact that such instances of the lack of
co-ordination between the zones have
come to the notice of the Minister from
time to time?

Dr. Ram Suobhag Singh: It has not
come to our notice. It might be in the
public knowledge,” as the hon. ques-
tioner says, which I do not accept.
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Dr. L. M. Singhvi: I should like to
know whether any specific measures
have, of late, been taken 1o secure
better and closer co-ordination and, if
so, how the need arose for such closer
co-ordipation if there was complete co-
ordination already as alleged and
claimed by the hon. Minister.

Dr. Ram Sobhag Singh: There has
not been anything which the Railway
Ministry wants to do which cannot be
done by any zone. There is complete
co-ordination between all the zones.

12.00 hrs.
SHORT NOTICE QUESTIONS

Export Duty on Tea

SNQ. 9. Shri P. C. Borooah: Will
the Minister of Commerce be pleased
to etate:

(a) whether the attention of Gov-
ernment has been drawn to the state-
ments of the Tea Planters Association,
Jalpaiguri and the Bengal National
Chambers of Commerce published in
the “Amrita Bazar Patrika”, dated the
13th July, 1966 and the “Financial Ex-
press”, dated the 17th July, 1966, res-
pectively demanding replacement of
the export duty at flat rates by ad
valorem duty on tea; and

(b) if so,
thereto?

Government's reaction

The Deputy Minister in the Minis-
try of Commerce (Shri Shafi Qureshi):
(a) and (b). Yes. Sir. There are
practical difficulties in the way of re-
placing specific duty on tea by ad
valorern duty. Government have,
therefore, decided not to make any
change.

Shri P. C. Borooah: May 1 know
whether Government realises that the
opportunity coming in the wake of de-
valuation will be badly missed if sanc-
tion of a draw-back on excise duty on
exported tea and restoration of tax
credit certificates is not given as is
given to other export industries that*
will enable India to sell very much
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more Indian tea abroad than it has
ever done in the past?

The , Minister of Commerce (Shri
Manubhai Shah): The hon. Member
knows that at the time of devaluation,
the duty that has been levied is Rs. 2
per kg. which comes to less than 35
per cent on the lowest variety of iea.
If 22 per cent benefit is left to the
industry, I hope he will agree with me
that tax credit and drawback are more
than included in that.

Shri P. C. Borooah: The profit-
ability in the tea industry 1s gradually
on the decrease. It was about 9 per
cent in 1954 which has come down to
3 per cent in 1964 and with the appli-
cation of this Bonus Act and the Wage
Board Award, the profitability may
come to nil at the moment. Under
such circumstances, may I know how
can the Government expect the indus-

try to increase its production and
thereby increase its exports if some
incentive is not given as has been

given to other industries?

Shri Manubhai Shah: This matter
has been gone into by the Tea Planta-
tion Committee the report of which
was placed on the Table of the House.
We are not convinced that the profi-
tability has gone down as much as the
hon, Member says. But if the industry
can still say and show us that unless
there are concessions and concessions
the production will not increase, we
will look into it. If they want a re-
duction of duty or any other conces-
sion, they will have to justify it be-
fore the Ministry of Finance and the
Ministry of Commerce and then we
can give them some help.

Shri S. M. Banerjee: From the
questions of the hon. Member and the
replies of the hon. Minister, it appears
that these tea planters are demanding
concessions after concessions in the
name of implementation of Bonus Act
or Wage Board Award. In view of the
fact that they think without getting
these concessions, they are unable to
run the tea industry, has the Govern-
ment taken any decision to nationalise
it or to take it over?
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Shri Manubhai Shah: There is no
intention either to pationalise it or to
take it over. We do not consider that
the t could be of an urgent nature
that all the type of work can be done
by us. But we do look into the mat-
ter. Where a concession is justified in
the national interest, it has to be con-
ceded and granted. We have been
giving concessions in the past. There
have been representations that the
profitability of the industry is not as
much as it should be. We have an
open mind on the subject. If they can
prove that it is necessary to give
further concessions of a legitimate
character, we are prepared to consider
the same.

Shri Hem Barua: May I know if the
attention of the Government is drawn
to various statements made by the re-
presentative organisations of the tea
planters to the effect that devaluation,
a measure adopted to promote exports,
is not likely to have any impact on the
increase of exports of tea because of
various reasons and, if so, whether
Government have enquired from the
sources as to why is it that they think
that devaluation is not going to pro-
mote exports of tea?

Shri Manubhai Shah: The main
point, is, and there is some strength in
the argument of the planters, that a
flat duty of Rs. 2 per kg. irrespective
of the sale price of tea, is not a scien~
tific way of handling the matler. We
have acknowledged this defect and we
have, therefore, asked them whether
they can have a slab system. A speci-
fic duty has an advantage against an
ad valorem duty because the auction
price varies, Therefore, we could not
switch over to ad valorem duty. Now,
we have invited suggestions, If there
are any varieties of tea which find
difficulties in their export, and Rs. 2 18
higher compared to the local cost, we
are prepared to consider the same.

Shrimati Ramdulari Sinha: May I
know whether there is amy proposal
on behalf of the Tea Planters for giv-
ing some benefit to the working class
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if concession on export guty is grant-
ed to them and if so, in what manner?

Shri Manubhai Shah: They have
given very liberal concessions recently
as a result of the recommendations of
the Wage Board whose report they
have accepted and are implementing.
1 think the working class should be
grateful that the planters could come
to a unanimous decision. It has mno
relation with duty.

Shri N. Dandeker: The hon. Minis-
ter spoke a little while ago about giv-
ing the tea industry concession after
concession. The question is not one of
concessions but of removing the handi-
caps recently imposed by the Govern=-
ment. The question really is why has
he put all such serious handicaps on
the tea industry in the matter of ex-
ports. It is not a question of asking
for concessions, but of removing the
handicaps. Will he consider it from
this point of view?

Shri Manubhai Shah: The hon.
Member knows that dewvaluation gave
them a benefit to the extent of 57.5%.
If Government mops up 35% out of
that, leaving 22.5% to them, I hope
the hon. Member will agree that we
hve not put ny burden. Now if the
question is that on any low-priced
variety the burden is high, we have an
open mind and we are prepared to
modify and adjust the duty.
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WRITTEN ANSWERS TO
QUESTIONS

Job Evaluation

#429. Shri Madhu Limaye:
Shri Kishen Paitnayak:
Dr. Ram Manohar Lohia:

Will the Minister of Railways be .
pleased to state:

(a) whether Government's atten-
tion has been drawn to the modern
methods of job evaluation in advanced
industrial countries like U.S.A.;

(b) when such evaluation or clas-
sification was attempted last in the
Railway workshops and other depart-
ments;

(c) whethcr Governnent intend to.
set up a Committee or Board for do-
ing this work; and

(d) if not, the reasons tor not
undertaking the scientific job evalu-
ation on the Railways?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) No, Sir.

(b) to (d). In view of the answer
given to (a) above, these do not
arise,

Full Utilization of Industrial Capacity

*430. Shri Shree Narayan Das:
Shri Sidheshwar Prasad:
Shri R. S. Pandey:

Will the Minister of Industry be
pleased to state:

(a) the extent to which it has
been possible so far to utilise fully
the industrial capacity created in the
country which was very much affect-
ed due to the Indo-Pak conflict and
the stoppage of economic aid and
supply of raw materials and compo-
nents by some countries; and

(b) the present position of utilisa-
tion of that capacity?
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The Minister of Industry ,Shri D.
Sanjivayya): (a) and (b). Although
no assessment of idle capacity in the
various industrial units in the coun-
try has been made by Government,
there has been no report about any
major ‘under-utilization of industrial
capacity in the large and medium
sectors due to the Indo-Pak conflict
and subsequent stoppage of economic
aid by foreign countries. In the
small scale sector the impact of Indo-
Pak conflict was felt mostly by the
units located in the border areas of
Punjab. The situation has now been
overcome and the units are function-
Ang in the normal manner,

Imported Raw Materials

*431. Shri Bhagwat Jha Azad:
Shri M, L. Dwivedi:
Shri S, C. Samanta:
Shri Subodh Hansda:
Shri P. C. Borooah:

Will the Minister of Commerce be
pleased to state:

(a) whether Government have
issued advance licences to actual
users to meet their requirements of
imported raw materials; and

(b) if so, the
granted so far?

The Minister of Commerce (Shri
Manubhai Shah): (a) and (b).
Advance licences on a repeat basis
for a total value of about Rs. 44
lakhs were issued to actual users
mainly in the small scale sector Le-
fore the provision for grant of such
licences was withdrawn following
the announcement of the more liberal
import policy after devaluation.
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Price of Cotten

*433. Shri B. Barua:
Shri Hukam Chand
Kachhavaiya:
Shri Raghunath Siagh:

Will the Minister of Commerce be
pleased to state:

(a) whether Government propose
to fix realistic support price for cot-
ton and to create requisite agency 19
buy cotton at that price; and

(b) whether there is any proposal
to replace the system of issuing
annual cotton licence by permanent
licences?

The Deputy Minister in the Minmis-
try of Commerce (Shri Shafi Qureshi):
(a) The floor prices of Indian cot-
ton for the ensuing season, Septem-
ber 1966—August 1967, have already
been revised upward so as to enab{e
the cotton growers to receive fair
minimum prices for cotton in the
overal] context of prices of diﬁerer_zt
farm products and general prices N
the country.

The State Trading Corporation will,
if necessary, enter the market for
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buying cotton to support the floor
Pprices,

(b) Yes, Sir.

Delegation of Powers to Supervisory
' Officials on Railways

*434 Bhri Nambiar: Will the Minis-
ter of Railways be pleased to state:

(a) whether it is a fact that the
Railway Administration have dele-
gated powers to supervisory officials
other than the Gazetted Officers to
suspend from duty and to punish
Railway employees, as a uniform
procedure;

(b) if so, since when;

(c) whether this i1s a departure
from the procedure previously laid
under the Discipline and Appeal
Rules; and

(d) the steps being taken to en-
sure security of service to the 12
lakh Railway employees?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) and (b). Uniformity in
delegation of powers was introduced
on 30-4-1957, but there has been a
very slight enhancement in powers
with effect from 18-6-1963.

(¢) Ko departure of Discipline &
Appeal procedure is involved.

(d) The Discipline & Appeal pro-
cedure has to be fully obse:rved and
this in itself is a sufficient safeguard
for ensuring security of service.

Purchase of Tobacco by S.T.C.

435. Shri Subodh Hansda:
- Shri S. C. Samanta:
Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:

Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that the
State Trading Corporation purchased
a huge quantity of Tobacco in 1965
as a measure of price support;

Written Answers SRAVANA 21, 1888 (FAKA) Written Answers 440p

(b) whether it is also a fact that
only a part of the stock has been ex-
ported; and

(c) whether it was not possible to
export the entire stock for want of
market and if so, why the old stock
has been maintained till to date?

The Minister of Commneres (Shri
Manubhai S8hah): (a) to (c). After
most of the foreign buyers had al-
ready covered their requirements of
F.C.V, Tobacco against the 1964 crop,
the growers and the trade were still
left with a large surplus, To give
them relief, the STC entered the
market and purchased about 38,000
bales. Due to lower prices of some
grades of 1965 crop also, despite best
efforts, exports against thase stocks
could be made only of 3438 balea.
However, of the balance, 26,054 bales
have already been sold in the inter-
nal market and the rest of it also is
now committed for internal sale.

Defects in Locomotives

*436. Shri Indrajit Gupta: Will the
Minister of Railways be pleased to
state:

(a) whether a number of cases of
railway locomotives going out of
operation due to corrosion of boilers
by saline water caused by drought
cenditions have been reported;

(b) it so, whether this type of mis-
hap is partcularly frequent on the
Eastern and South-Eastern Railways;
and

{c) the reasons for the failure to
control the hardness of water by
appropriate chemical treatment?

The Minister of State in the Minis-
try of Railways (Dr. Ram Sabhag
Singh): (a) and (b). Yes Sir, but the
difficulty has been experienced with
steam locomotives only in the Cal-
cutta area and upto Kharagpur of the
Eastern and South Eastern Railways.

(c) There has been no failure of
measures in this regard. Chemical
treatment of water is done regularly
by all Railways to control the hard-
ness of boiler feed water, and due
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primarily to this preventive treat-
ment the problem of hard water has

been kept well under control on Rail--

ways as a whole. In the summer
months this year, however, there
were particularly severe conditions of
drought in the Calcutta area upto
Khargpur. As a result, the salinity
of water increased to unprecendented
levels, and it could not be fully con-
trolled even by chemical treatment.
‘This was, however, only a temporary
phase.

Shahdara-Saharanpur Light Railway

*437. Shri Buta Singh:
Shri Bade:
Shri Hukam Chand
Kachhavaiya:
Shri Onkar Lal Berwa:

Will the Minister of Railways be
pleased to state:

(a) whether the Shahdara-Saha-
ranpur Light Railway has recently
declared a Jock-out;

{(b) if so, the reasons therefor; and

(¢) the number of employees who
would be affected as a result thereof
and whether Government propose to
provide them with employment in
the Railways?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) No, Sir.

(b) and (c).

Detention of Howrah-Delhi Express
Train at Kanpur

*438. Dr. M. 5. Aney:
Shri Bibhuti Mishra;
Shri Hari Vishnu Kamath:
Shri 8. M. Banerjee:
Shri Onkar Lal Berwa:

Will the Minister of Railways be
pleased to state:

Do not arise.

(a) whether Government's atten-
tion has been drawn to a news-item
appearing in the Times of India, dated
the 8th June, 1966 regarding the de-
tention of the Howrah-Delhi Express
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train at Kanpur for 2 hours on the
night of the 6th June, 1966 owing to
the refusal of some first class passen-
ger described as a former Governor
to vacate two berths in an air-condi-
tioned coach occupied by two mem-
bers of his party in an unauthorised
manner for two passengers for whom
the said seats had been duly reserv-
ed at Kanpur; and

(b) if so, the name of the ex. Gow
ernor and also the action taken
against him for causing detention of
the Express train and incalculable
inconvenience to all the passengers in
the train?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) and (b). Yes, Sir. On
arrival of 11 Up Howrah-Delhi Ex-
press at Kanpur on 6-6-1966, Shri
C. P. N. Singh, ex. Governor, Punjab,
who along with his family, was occu-
pying two air-conditioned berths
allotted to two other:passengers from
Kanpur, expressed his  inability to
vacate these berths, despite protracted
persuasion. Passengers who had been
allotted two Air-conditioned berths
from Kanpur did not allow the train
to start till a third party surrendered
their Air-conditioned berths in favour
of the former. This resulted in more
than two hours’ detention to the train.

Since the passengers for whom two
A.C.C. berths reserved ex. Kanpur
were provided accommodation as
indicated above, no further action
was taken on the spot. The question
in regard to further action to be taken
in the matter is under consideration.

Manufacture of Equipment for Oil
Refinery

*440. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Industry be
pleased to refer to the reply given to
Starred Question No. 1298 on the 22nd
April, 1966 and state:

(a) Whether the Government have
since examined the technical reports
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regarding the establishment of a pro-
ject for the manufacture of equipment
for oil refinery; and

(b) if so, the result thereof?

The Minister of Industry (Shri D.
Sanjivayya): (a) and (b). The report
and the supplemental data received
are still under examination. A final
decision is yet to be taken.

Maintenance of Railways

*441, Shri A. N. Vidyalankar; Will
the Minister of Railways be pleased to
state:

(a) whether Government have re-
ceived numerous complaints. some
from the Members of Parliament that
the maintenance of  the Railways,
whether passenger coaches, railway
property or of the mechanical instru-
ments and appliances, have extremely
deteriorated. and the oilicers  have
failed to enforce discipline in the

maintenance staff;

(b) whether it is also a fact that
costly spare parts and fittings are re-
moved from the coaches and sold in
the black market, and cases of pilfer-
age have enormously increased:

(c¢) whether for the increase in the
number of accidents recently, the
defective maintenance has mainly been
responsible; and

(d) the steps being taken to improve
the standards of maintenance?

The Minister of State in the Ministry
of Railways (Dr. Ram Subhag Singh):
(a) Complaints have not been receiv-
ed about the maintenance of Railway
equipment having deteriorated badly
and the officers having failed to en-
force discipline on the maintenance
staff. There have, however, been comni-
plaints about lack of cleanliness in
some coaches and defects/deficiencies
of compartment fittings, suh as mir-
rors, taps, fans, lights, etc. These
specific complaints have been investi-
gated and disciplinary action taken in
cases of staff at fault.

(b) While, no doubt, fittings stolen
from coaches do find their way to the
market, cases of pilferage have decre-
ased considerably on all Railways,
from 68,471 in 1959-60 to 33,236 in
1964-65.

(c) The total number of accidents 1s
on the decrease. There is also no in-
crease in the number of accidents due
te defective maintenance.

(d) The Government is alive to the
need for ensuring high standards of
maintenance, and efforts are constant-
ly being made to effect improvements
by reviewing methods and renewing
equipment from time 1o time.

Goonda Activities at Howrah Station

#442, Shri C. K. Bhattacharyya: Will
the Minister of Railways be pleased
to state:

{a) whether his attention has been
drawn to a report in a Calcutta
daily ‘the Jugantar' of the 28th June.
1966 about the depredations of goondas
on the Howrah Station, snatching away
goods, stabbing ang shooting the
passengers;

(b) the causes of deterioration of
station management gnd the failure of
the Railway Police to stop such goon-
daism; and

(c) the steps taken for the safety
of passengers?

The Minister of State in the Ministry
of Railways (Dr. Ram Subhag Simgh):
(a) Yes, Sir.

(b) There has been no such deterio-
ration of railway management or
failure of Govt. Railway Police.

(e) Joint raids with Govt. Railway
Police, district police and Railway
Protection Force staff are being con-
ducted to check the activities of the
criminals. A Coordination meetings
wag also held befween Rly. Protection
Force officers and Supdt. Railway
Police, Howrah and preventive mea-
sures were chalked out and imple-
mented.
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Prices of Automobdiles

*443. Shri Sezhiyan:
Bhri P. C. Borooah:
Shri D. D. Mantri:
Shri P, K. Deo:
Shri M. K. Kumaran:
Bhri Narasimha Reddy:
Shri Yashyal Singh:
Shrimatj Maimoona Sultam:
Shri C. K. Bhattacharyya:
Shri Madhu Limaye:
Shti Bam Sewak Yadav:
Dr. P. Srinivasan:
Shri R. Barua:
Shri N. R, Laskar:
Shri Surendra Pal Singh:
Shri Onkar Lal Berwa:
Shri Hukam Chand

Kachhaivaiya:

Bhri Bade:
Bhrj Y. D. Singh:

Bhri Sonaxane:

Will the Minister of
pleased to state:

Industry be

(a) whether Government propose to
allow increase in the pricez of auto-
mobiles due to devaluation; and

(b) if so, the extent of increase in
prices contemplated or allowed?

The Minister of Industry (Shri D.
Sanjivayya): (a) and (b). Increases
have already been allowed in the
prices of Automobiles on account of
the effect of devaluation on the cost of
imported components and on royalties
and technical know-how fees payable
in foreign currency. The actual in-
creases so far allowed in respect of
various vehicles are as under.—

Vehicles Ameount of B
increase agreed
to
Rs.
Cars:
Hindustan Ambassador 294
Fiat 328
Standard Herald a25

Commercial Vehicles:
Standard I-ton
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Vehicles Amount of
Increase agreed
to
Motor Cycles: Rs.
Royal Enflelg 350 cc 338
Jawa 250 cc 297
Scooters:
Vespa 150 cc 145

Vespa 175 cc 3-wheeler 342

Similar claims for price increase in
respect of other vehicles are under
examination.

The question whether requesis re-
ceived for similar price increases on
account of the impact of devaluation
on the prices of imported raw mate-
rials and indigenously bought-out
components with some import content
should be allowed is under examina-
tion.
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Fire in Oil Wagons

*445, Shri Panna Lal:
Shri Viswanath Pandey:
Shri Brij Basi Lal:
Shri Ram Harkh Yadav:
Shri Onkar La] Berwa:
‘Shri Bade:
Shri Yudhvir Singh:
Shri Huokam Changd

Kachhavaiya:

Shri Omkar Singh:

Will the Minister of Railways be

pleased to state:

(a) whether it is a fact that on the
24th July. 1966, more than 28 wagons
loaded with petrcl caught fire follow-
ing the derailment of a petrol-laden
goods train at Madhupur Railway Sta-
tion of the Eastern Railway;

(b) if so, the causes of the accident:
and

(c) the loss of life and oroperty in-
volved?

The Deputy Minister in the Ministry
of Railways (Shri Sham Nath): (a)
In the accident which occurred bhet-
ween Madankatta Block Hut and
Karmatanr station 25 loaded petrol
tank wagons and one empty tank
wagen caught fire.

(b) The cause of the accident Iis
under investigation.

(c) There was no loss of life. The
cost of damage to railway property
was estimated at approximately
Rs. 3,15,000.

Import of Machinery
*446. Shri P. C. Borooah: Will the

Minister of Commerce he pleased to
state:

(a) whether it is a fact that some
countries, with whom India has rupee-

payment arrangement, import machi-
nery from other countries and export
it to India at higher prices under certi-
ficates to the effect that it was manu-
factured in their own country; and

(b) the manner in which Govern-
ment satisfy themselves that the high
prices paid under the barter deals are
justified and are nbt deterimental to
India's interests?

The Minister of Commerce (Shri
Manubhai Shah): (a) Government is
not aware of such practices. But
occassionally purchases are made thro-
ugh Rupee Accounts where a part of
equipment for a whole plant has to
be imported from a third country.
The country of origin is, however,
clearly stated and prior permission :s
also given by Government.

(b) The Trade and Payment Agree-
ments with these countries include a
clause tc the effect that all purchases
are subject to prices being interna-
tionally competitive. The State Trad-
ing Corporation and other organisa-
tions compare new quotations with
previous guotations for similar machi-
neries etc. receivd from the Rupee
countries and also with the price
structure in free currency cou:tries
before effecting such purchases. Gov-
ernment Departments also safeguard
their purhases in the same manner.

Import of Raw Materials

*447. Shri V. B. Gandhi: Will the
Minister of Commerce be pleased to
state:

(a) whether it is a fact that lfcences
for the import of raw-materials, com-
ponents, spares and machinery are
usually not granted from dollar ana
sterling areas and even when the
forign exchange position was not so
difficult, importers were askeg Lo buy
their requirements from rupec pay.
ment countries;

(b) whether Government are aware
that the rupee payment cuuntries dic-
tate their own terms as regards prices
and quality to the detriment oi India's
interest; and



4411 Written Answers

(c) if so, the action taken in the
matter?

The Minister of Commerce
Manubhai Shah): (a) No, Sir,

(3hri

(b) No, Sir. Under the e isting bi-
latera] Trade Agreements with Pupee
Payments Countries, all purchases are
subject td buyer's specification and
prices being internationally competi-
tive.

(c) Does not arise,
Decontrol of Steel and lioa

*448. Shri Ram Harkh Yadav:
Shri P, C. Borooah:

Will the Minister of Iron and Steel
be pleased to state:

(a) whether Government uropose to
decontrol the steel and iron in the
the near future;

(b) if so, when; and

(c) the effect of decouirol on the
market?

The Minister of Iron and Sieel {Shri
T. N. Singh): (a) to (c). In May, 1465,
a Study Team was set np under the
Chairmanship of Shri R. K. Khadilkar,
Member of Parliament to exarnine the
organisation, structure methods of
work and procedures of the Office of
the Iron and Steel Controller. The
Study Team has submitted part I of
its Report on May 13, 1966 and has
recommended that statutory contrel/
distribution and prices of all categories
of steel should be withdrawn. ‘Lhe re-
commendations of the Stuly Team are
being examined by the Covernnent. A
final decision will be takcn  shortly.
The possible effects of decontroi will
no doubt be kept in view while taking
a decision on the quesiion of decontrol
of iron and steel,
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Export of Frog Legs

2105. Shri M. K. Eumaran; Will the
Minister of Commerce be pleased 1o
state:

(a) the amount of foreign exchange
earned by the export of frog legs from
Kerala during 1965-86;

(b) whether Government have any
scheme to promote the frog industry;
and

(c) if so, the details thereof?

The Minmister of Commerce (Shri
Manubhai Shah): (a) Export statistics
are nct maintained by Direclorate
Geuneral of Commercial Intelligence
and Statistics statewise. However, total
value of exports of frog legs during
1965-66 stood at Rupees Thirlyeight
lakhs,

(b) and (c). Potentialities for
planneq development of frog resources
are being investigated and Schemes for
research, development and rational
utilization of frog resources are being

1888 (SAKA) Written Answers 4414

worked out. The details of these
Schemes have not yet been iinalizes

Cashew Industry

2106. Shri M. K. Kumaran: Will the
Minister of Industry be pleased to
state:

(a) whether it is a fact that the
Cashew Industry has been adversely
hit by the devaluation of tne Rupee;

(b) whether it is alsg & fact that
with the devaluation of the rupee, the
industrialists in Kerala will have te
pay 50 per cent more for the imported
cashew nuts; and

(c) if so, whether Government pro-
pose t¢ take any step to help the indus-
trialists?

The Minister of Industry (Shri D.
Sanjivayya): (a) Yes, Sir. The indus-
try will be affected to some extent as
T0% of the requirements of nuts are
met from imports,

(b) Yes, Sir.

(e) All pessible steps for increasing
the availability of cashew nuts and
reducing dependence on imported
cashew nuts are being taken by Gov-
ernment by intensification of cultiva-
tion and extension to new areas.
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All-India Handloom Fabrics Marketing
Co-operative Society

2109, Shri Imbichibava:
Shri A. K. Gopalan:

Will the Minister of Commerce be
pleased to state:

(a) whether Government have
recently received a Memorandum irom
the  All.India Handloom  Fabrles
Marketing Co-operative Sociely;

(b) if so, the main demands contain-
ed therein; and

(c) the measures proposed to be
taken in this regard?
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The Depuly Minister of Commerce

(Shri Shafi Qureshi): (a) to (¢). No.

Memorandum has been  received
recently; the Society had, however,
circulated a Memorandum in April,
1966 which had been duly disposed of.
Details of the same had also been
furnished to the House in reply to Lok
Sabha Unstarred Question No. 4944 on
the 6th May, 1966,

Level Crossing and Over-bridge
in Badagara, Kerala

2210. Shri A. V. Raghavan: Will the

Minister of Railways be pleased to
state:

(a) whether any representations
have been received from the Badagara
Municipality in Kerala to construct a
level crossing and an over-bridge in
the Municipal area; and

(b) if so, the decision taken in the
matter?

The Deputy Minister in the Ministry
of Railways (Shri Sham Nath): (a)
and (b):

(i) The Development Committee,
Badagara had, in 1957, asked for a
road over-bridge in replacement of the
existing level crossing at the north-end
of Badagara Station. The scheme could
not be progressed further due to the
State ‘Government/Authority concern-
ed having not communicated so far any
final decision indicating the relevant
priority and the year in which they
would be able to provide necessary
funds towards road authcrity’s share
of the cost of the proposed road over-
bridge, as required under the extant
rules.

(ii) The Commissioner, Badagara
 Municipality had asked for an addi-
tional level crossing (manned) at the
south-end of Badagara Station, at KM.
. 709/4-5. The proposal was examined
and found feasible. Under the rules,
the full costs (both initial as well as
annual recurring) of such additional
works have to be borne by, the autho-
rity requiring the facility. Final accep-
tance of the Municipality to bear the

1295 (Ai) LSD—3,

costs of this particular level crossing
is still pending.

Refund of Excess Demurrage

2111. Shri A. V. Raghavan: Will the
Minister of Railways be pelased to
state:

(a) the number of cases pending in
the various Divisions. of the Southern
Railway for thé refund of excess
demurrage collected as on the 21st
March, 1966;

(b) the reasons for the inordinate
delay in the disposal of these cases;
and

(c) the steps taken to refund the

excess collection?
The Minister of State in the Ministry

‘of Railways (Dr. Ram Subhag Singh):

(a) Only one cade wag outstanding on
the Tiruchchirappalli Division for over
three months as on 31st March, 1966.
This is, however, on the assumption
that by “excess demurrage” is meant
demurrage incorrectly collected in
excess of what is leviable as per rules.

(b) and (c) The claim was preferred
on 6th September, 1965 and finalised
on 4th May, 1966. Delay was due to
incomplete particulars having been
furnished by the station, which requir-

ed back reference and clarification.

Accident at Wardha Station

2113. Shri Ram Harkh Yadav:,
Shri Basumatari:
Shri Vishwa Nath Pandey:
Shri Bade: ~
Shri Huokam Chand

Kachhavaiya:

Shri Kashi Ram Gupta:
Shri Onkar Lal Berwa:
Shrimati Maimoona Sultan:

Will the Minister of Railways be
pleased to state:

(a) whether a sericus train accident
was averted at Wardha Railway
Station on the Central Railway on the
19th June, 1966 when the Madras-Delhi
Janta Express arrived there and two
engines were standing on the same
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track by which the Express was to
pass; :

(b) if so, the details of the accident:
and

(c) whether any inquiry has been
held in the matter and if so, the rasult
threof?

The Deputy Minister in the Mimis-
try of Railways (Shri Sham Nath): (a)
and (b). On 19th June 1966 train No.
18 Up Delhi-Madras Janata Express
entered Wardha Station on line No. 3
which wag already occupied by coupl-
el light engines.

(c) An enquiry was held. The
accident was due to the failure of
Railway staff.

Export of Textile to UK.

2114. Shri Ram Harkh Yadav: Will
the Minister of Commerce be pleased
to state:

(a) whether Government intend to
resume lidensing of Cotton Textiles
and Cotton Yarn for export to the
United Kingdom;

(b) whether Government propose to
introduce chariges in the pclicy of
licensing; and

(c) if so, the details of the charges

including the pending contracts about
the export of textiles?

The Deputy Minister in the Ministry
of Commerce (Shri Shafi Qureshi) :
(a) to (c). The licensing of cotton

textiles and cotton yarn for export to

the United Kingddm has already been
resumed with effect frem the 21st June,
1966. There has been no change in
the policy of licensing. The Cotton
Textiles Export Promotion Council is

however charging an allocation fee on

the following scale from the exporters
on a vcluntary basis:—

12 paise per square yard on grey
cotton textiles;

10 paise per sguare yard on
bleached cotton textiles;

5 paise per square yard on pro-
cessed cotton textiles;
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10 paise per lb. on singles and
folded cotton yarn on hanks.

In respect of pending contracts, the
Council has nctified the exporters to
pay to the mills concerned 50 per cent.
of the value in the case of grey and
bleached cotton piecegobds and grey
yarn and 47% per cent. in the case of
processed cotton cloth and bleached
and processed yarn. less the amount
due on account of allccation fees. on
clearance of the goods by the ex-
porters from the mills,

Industries in Kerala

2115. Shri M. K. Kumaran: Will the
Minister of Industry be pleased to
state:

(a) whether it is a fact that indus-
trial establishments in Kerala, both in
the public and private sectors. have
suffered heavy losses recently as a
result of the electricity cut;

(b) whether any assessment of the
loss has been made; and

(c) if so. the details thereof?

The Minister of Industry (Shri D.
Sanjivayya): (a) to (c). Yes, Sir.
Owing to partial power cut from the
15th November, 1965 to the 18th June,
1966, the large and medium indusiries
both in Public and Private Sector in
Kerala suffered -a loss estimated at
Rs. 20-5 crores. The details of loss
suffered by small scale and cottage
industries are not available,

Overbridge at Alwaye Station

2116. Shri Vasudevan Nair: Will the
Minister of Railways be pleased to
refer to the reply given toc Unstarred
Question No. 1400 on the 3rd Septem-
ber, 1965 and state:

(a) whether the Government of
Kerala have finalised the scheme re-
garding the construction of a third
over.bridge at Alwaye Station; and

(b) if so, the details thereof?

The Deputy Minister in the Ministry
for Rallways (Shri Sham Nath): (a)
No.

(b) Does not arise.
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Geological Survey of Malabar (oust

2117. Shri M. K. Kumaran: Will the
Minister of Mines and Metals be
pleased to state:

(a) whether the Geological Depart-
ment of the Central Governmenf has
conducted any survey of the Malabar
coast recently; and

(b) if so, the result thereof?

_ The Minister of Mines and Metals
(Shri 8. K. Dey) : (a) Yes Sir, Geolo-
gical mapping and preliminary mineral
surveys were conducted by the Geologi-
cal Survey of India in the districts of
Palghat, Kozhikode and Cannanore.
Detailed investigations were &lso
carried out for iron ores in Kozhikode,
for china clays in Cannanore and for
gold in Kozhikode-Nilgiri disiricts.
(b) A new deposit of good quality
bauxite has been located near Kum-
, balam in Cannanore. Abcut 200
million tonnes of low grade iron ore
have been estimated near Kozhikode.
The lignite deposits near Cannanore
and Palayangadi have been found to
be of no economic importance.

Export of Molasses

2118. Shri Dharmalingam: Wil] the
Minister of C ce be pl d to
state:

(a) the guantity and value of ex-
ports of Molasses during the last five
Iyears;

(b) whether all the exports have been
made by one single company ie M/s.
Indian Molasses Co.; and .

(e) whether Government are satis-
fied that the prices of exports obtained
by this firm. are equal to internation-
ally competitive prices of Molasses?

The Minister of Commerce (Shri
Manubhai Shah): (a) A statement is
laid on the Table of the House[Placed
in Library. See No. LT-6762/66].

(b) No, Sir.

(c) Exports are fully allowed.
Prices obtained are near the ruling
prices in world markets.

Consortia of Exporters

2119. Shri Dharmalingam : Will the
Minister of C ce be ol d to
refer to the reply given to Starred
Question No. 1291 on the 22nd April,
1966 and state the names and ad-
dresses of Consortja of Exporters to
whom special facilities have so far
been given?

The Minister of Commerce

(Shri

" Manubbai Shah): The names and ac-

dresses of the Consortia. of Exporters,
to whom special facilities, referred to
in reply to Starred Question No. 1291
answered on 22nd April, 1966. have
been extended are:—

1. Weseur Associates, Cecil Court
(4th Floor), 26, Lansdowne
Road, Bombay-1.

2. Consortium for Export of Trans-
mission Line Equipment, C/o’
Crompton  Engineering Co.
(Madras) Limited, 4n/51,
Second Line Beach, Post Office
Box No. 205, Madras-1.

3. Metal Scrap Trading Ceipo-
ration of India Ltd., 18,
Rabindra Sarani, Calcutta-1.

4, Steel Exporters Associatior 18,
Rabindra Sarani, Calcutta-1.

Late running of Workmen’s Specials

2120. Shri Ram Sewak Yadav:
Shri Madhu Limaye:

Will the Minister of Railways be
pleased tc stat:

(a) whether Government's attention
Iras been drawn to the fact that while
Workmen's Specials going to Jamalpur
from Monghyr, Sultanganj and Kajara
run on schedule and are very pungtual,
Workmen’s trains going from Jamal-
pur are most irregular and unpunctual;

(b) if so, the steps taken to remove
the inconvenience caused to the work-
ers, especially on Saturdays; and

(c) whether Government ' propose to
give the workers any compensation or
to provide them with free lunch on
Saturdays?
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The Minister of State in the Ministry
of Railways (Dr. Ram Subhag Singh):
(a) and (b). The punctuality perfor-
mance of Woerkmen's trains from
Jamalpur is satisfactory. Every eftcrt
is being made to effect further im-
provement in their running.

{c) No.

workmen's Specials

2121. Shri Ram Sewak Yadav:
Shri Madhu Limaye:

Will the Minister of Kailways be
pleased to state:

(a) whether Government's attention
has been drawn to the dilapidated
condition of Workmen's specials going
ta and frem' Jamalpur Eastern Rail-
way; and ’

(b) the steps taken to carry out re-
pairs and to see that the fittings like
windows and shutters are in order?

The Minister of State in the Ministry
of Railways (Dr.Ram Subhag Singh):
€a) and (b). These are purely depart-

mental trains, and the coaches used '

are comparatively pld ones. However.
carriage maintenance staff are pro-
vided to attend to fittings when neces-
sary on these coaches. The Railway
is alsof seized of the need to replace
the coaches which are in run down
condition, and have sg far replaced 16
out of 30 coaches.” The remaining
coaches will also be progressively re-
placed. '

Railway Bridges across Jamuna
in Delhi

2122. Shri Lakhmu Bhawani: Will
the 'Minister of Railways be pleased
to state: '

(a) whether it is a fact that the rail-
way bridges across Jamuna .in Delhi
will be completed by the end of this
year; and

(b) the time schedule drawn up for
these bridges?

The Deputy Minister in the Ministry
of Railwayg (Shri Sham Nath): (a)

and (b). Acrpss the Jamuna only one
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new railway bridge (Second Yamuna
bridge) at Delhi is now under cons=
truction as part of the “Goods Avoid-
ing lines between Ghaziabad and
Tughlakabad Project”. This bridge is
almost completed, but will be com-
missicned towards the end of this year,
along with the Goods Avoiding lines.

Conversiod of Broach-Samni-Dahej
Section into Broad Gauge

y L]

2123. Shri Narendra Singh Mahida :
Will the Minister of Railways be
pleased to state:

(a) whether the  Broach-Samni-
Dahej Section of Narrow Gauge of the
Western Railway is prcposed to be
converted into Broad Gauge;

(b) whether the conversion is re-
quired for 64 Kilometres only which
will speed up the transportation of
goods; and

(c) the action taken in the matter so
far?

The Deputy Minister.in the Ministry
of Railways (Shri Sham Nath): (a)
No.

(b) The total distance frcm Broach
to Samni and Samni to Dahej is 62
Kilometres and the conversion is not
justified at present.

(c) Does not arise,

Manned Level Crossing at Puduppanom
(Eerala)

2124. Shri Pottekkatt :
*  Shri A. V. Raghavan:
Shri Mohammed Koya :

Will the Minister of Railways be
pleased to state:

(a) whether any representations
have been received to prcvide a man-
ned level crossing at “Puduppanom” in
the Badagara Municipality of IKerala;

(b) if so, whether any decision has
been taken in the above matter; and

(c) the steps taken to expedite this
work?
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The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath): (a)
Yes.

(b) The proposed level crossing was
asked for by Badagara Municipality
at the south-end of Badagara Station,
at K. M. 709/4-5. It was examined and
found feasible. . .

(¢) The proposed level crossing
would be an additional facility solely
as a result of development in the road
traffic. Under the rules, the full custs
(both initial as well as annual recur-
ring) shall have to be borne by the
authority requiring the facility. Final
acceptance of the Municipality to bear
the costs of this particular level cros-
sing is still pending.

Retiring Rooms at Madras, Bombay
and Calcutta Stati9ns

2125. Shri Pottekkatt :
Shri A. V. Raghavan:
Shri Mohammed Koya:

Will the Minister of Railways be
pleased to state:

(a) whether the Railway Board have
"any scheme to provide additional re-
tiring room accommodation at Madras,
Bombay and Calcutta stations; and

(b) if so, the decision taken in the
matter?

The Minister of State in the Minisiry
of Railways (Dr. Fam Subhag Singh):
{a) Schemes for provisicn of additional
two four bed dormitories and two
double bed retiring rooms at Bombay
Central] and for provision of two
double bed and three single bed reti-
ring rooms at Madras Central are at
present under consideration. As Te-
gards Caleutta, two additional double
bed retiring rooms and one additional
six bed dormitory have already been
constructed and are expected to be
opened shortly.

1

(b) No decision has yet been taken.
Ford, Dodge and Bedford Vehicles

2126. Shri J. R. Mehta: Will the
Minister of Supply, Technical Develop-
ment and Materlals Planning be
pleased to refer to the reply given to

Unstarred Question Nd. 5559 on the
13th May, 1966 and state:

(a) the rate contract price of the
last three years for Radiators /,ssy,
Part No. C 39-A-8005 required for
Ford, Dodge and Bedford vehicles; and

(b) how the devaluation has affected
this price? )

The Minister of Supply, Technical
Development and Materials Planning
(Shri Raghuramaiah): (a) The
Radiator Assembly Part No. C 39-A-
B005 is used only on Fdrd Vehicles
and is not on Rate Contract, No con-
tract has been placed for this item
after 30-3-1963.

(b) The Radiator Assembly has not
been purchased after devaluation of
the Rupee and therefore, the effect of
devaluation on its price is not known.

Coconut Industries

2127. Shri V. V. Thevar: Will the
Minister of Commerce be pleased to
state:

(a) whether Government propose to
establish new allied coconut industries
either in the private or the public
sector by using coconut raw materials
which are available in plenty at Than-
javur District, Madras State; and

(b) if so, the details of the proposal?

The Deputy Minister in the Ministry
of Commerce (Shri Shafi Qureshi) :
(a) The State Government of Madras
has recently approved a schemes for
the establishment of a Service Indus-

* trial Co-operative Society at Kumba-

konam in Thanjavur District, Madras
State, with a view to utilising coconut
husks available in this region.

(b) The coconut husk will be uti-
lised ‘for production of mixed fibre
and mattresses by establishing a
Central Service Society at Kumba-
konam which will run 20 manufac-
turing units. The scheme involves a
non-recurring expenditure of Rs. 3
lakhs towards land, building and
machinery, Rs. 10,000 towards share
capital participation and Rs. 5,000 to-
wards Reserve Fund grant besides the
employment of certain staff.
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Export of Coconut

2128. Shri V. V. Thevar: Will the
Minister of Commeérce be pleased to
state:

(a) the steps taken to boost up the
export of coconut to foreign countries;
and :

(b) whether there is any proposal at
present to issue licences to coconut
growers fcr exporting this commodity
so as to check the downward trend
-of the price of this commodity
in the local markets in Madras?

The Minister of Commerce (Shri’
Manubhai Shah): (a) and (b). There
is no control on export of coconut and
no licences for its export are required.
Only negligible quantities are, how-
ever, being exported as India is her-
self short of coconuts and has to im-
port substantial quantities of copra to
meet her requirements. The question
of boosting up the export of coconuts
does not, therefore, arise at present.

Vinay Nagar-Shakurbasti. Shuttle

2129. Shri Lakhmpg Bhawani:
Shri Ram Harkh' Yadav: -

Will the Minister of Railwa¥s be
pleased to state:

(a) whether it is a fact that the
driver of WVinay Nagar-Shakurbasti
Shuttle refused to drive the train up
to Shakurbasti from Kishanganj
Station on the 30th July, 1966 on the
plea that his duty hours were over
and that he would not do overtime;
and

(b) the steps taken by the autho-
rities against the driver?

The Minister of State in the Ministry
of Railways (Dr. Ram Suabhag Singh) :
(a) Yes, but this incident took place
on 29th July, 1966.

(b) Disciplinary proceedings against
the driver have been initiated. |
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Raw Films

2130. Shrimati Savitri Nigam : Will
the Minister of Commerce be pleased
to state:

(a) whether it is a fact that the
film industry is facing great difficulty
as a result of lack of proper and
timely alloration of raw films; and

(b) if so, the action taken to.remove
their difficulty? :

The Minister of Commerce (Shri
Manubhai Shah): (a) There has been
no difficulty in so far as black and
white films are concerned. However,
in regard to colour films, because of
discontinuance of advance licensing on
the abolition of " Export Promotion
Scheme following devaluation, the film
industry did experience some diifizulty
for some time.

(b} Arrangements have now been
made for resumption of advance
licensing for colour films against a
foreign exchange allocationr made to
Indian Motion Picture Export (orpo-
raticn. This Corporation has also
been given ‘a bulk licence for stocking
raw stock from which it will meet the
urgent requirements of producers on
a loan and replacement basis pending

8.

arrival of supplies against the licences

to be issued to the producers them-
selves.

Cardamom Board

2131, Shri H. C. Linga Reddy :
Shri P. R. Chakraverti :

. Will the Ministér of Commerce be
Pleased to state:

(a) whether the Cardamom Board
has been reconstituted and whether
any fund has been placed at its dis-
posal; and

(b) the extent of export so far
effected by the Board and the foreign
exchange earned thereby?

The Deputy Minister in the Ministry
of Commerce (Shri Shafi Qureshi) :
(a) The Cardamom Board has been
established ontily recently on 15th April,
1986. Its members have a term of §
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years and it will thus be due for re.
constitution in 1969. Necessary funds
have been placed at the dispcsal of the
Board.

(b) The Board does not undertake
export of cardamom directly. The
foreign exchange earned from exports
through normal trade channels during
1965-66 amounted to Rs. 4-39 crores.

Raw Film Industry

2132, Shri H. C. Linga Reddy:
Shri P. R. Chakraverti:

Will the Minister of Industry be
pleased to state:

(a) the number c¢f raw film indus-
trial units in lndia at present under
all the plan programmes:

(b) the programme of the raw film
industries in the Fourth Plan;

(c) the amount spent on the import
of raw films at present; and

(d) the steps taken to make the
industry self-sufficient?

The Minister of Industry (Shri D.
Sanjivayya) : (a) No unft is at present
under production.

(b) Not yet decided.

imports

(c¢) The following were
made fcr the years 1963-64, 1964-65,
1965-66:

1963-64 1964-65 1965-66
Rs. Rs. Rs.

1 Photographic
films raw
sensitised. 2R,64,000 41,62,000 §9,09,000

2 Cinemato-
graphic
films not
exposed 188,13,000 219,34,000 2§2,11,000

(d) One unit in the Public Sector
(M/s. Hindustan Photo Film Jlanu-
facturing Co.) has been licensed, for
the manufacture of raw films. This
unit expects to commence production
during the last guarter of 1966 and
by the end of second year of the
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Fourth Plan, it is expected to meét
the country's entire requirement 'i.ﬂ
raw films.

Export of Coffee and Tea

2133. Shri H. C. Linga Reddy:
Shri P. R. Chakravertl:

Will the Minister of Commerce be
pleased to state:

(a) the progress made in the export
of Coffee and Tea to foreign countries:

{b) the schemes launched and the
steps taken to grow coffee and tea on
an intensive scale in the country: and

(c) the amount made available to
the Ccffee and Tea Boards for ex-
pansion programmes to boost up coffee
and tea production in the country?

The Dputy Minister in the Ministry
of Commerce (Shri Shafi Qureshi) :
(a) to (c). A statement is laid on the
Table of the House. [Placed in
Library. See Nd. LT-6763/66.]

HM.T. Factories

'2134. Shri H. C. Linga Reddy:
Shri P. R. Chakraverti :
Shri Lakhmu Bhawani :

Will the Minister of Industry be
pleased tc state:

(a) the total profits earned by the
Hindustan Machine Tools Factories
started in several parts of India during
1965-66:

(b) the number of units working at
present and the number of H.M.T.
units that will be started at a rate of
one unit in each State with estimated
cost thereof, and

(c) the expansion programme of the
H.M.T. units with the estimated cost
thereuf?

The Minister of Industry (Shri D.
Sanjivayya) : (a) The Accounts for
the year 1965-66 are yet to be finalised.

(b} and (c). Hindustan Machine
Tools Limited have at present five
machine toel factories—two at Banga-
lore and one each at Pinjore, Kalamas-
sery and Hyderabad. In addition, they
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have a Watch Factory at Bangalcre.
There is no concrete proposal to set
up one HMT factory in each State.
During the Fourth Plan period, the
Company propose to expand their
existing factories at Pinjore, Kalamas-
sery and Hyderabad and set up two
new factories, one each in Madhya
Pradesh and Uttar Pradesh. The cost
of expansion c¢f an existing unit is
-estimated to be Rs. 482 lakhs with a
foreign exchange content of Rs., 215
lakhs and that of setting up a new
unit is estimated to be Rs. 926 lakhs
with a foreign exchange content cf
Rs. 346 lakhs.

Supply of Raw Jute to Mills

2135. Shri Yashpal Singh: Will the
Minister of Commerce be pleased to
state:

(a) whether the supply of raw jute
for mills has imprcved; and

(b) if so, whether it would be pos-
sible to run the mills regularly?

The Deputy Minister in the Minils-
try of Commerce (Shri Shafi Qureshi):
{a) The supply position of raw jute
continues to be thght.

(b) Import of raw 'jute has been
placed on Open General Licence for
jute mills only with effect from 13th
July, 1866. It is expected that this
measure will enable mills to :mrort
the required quantity of jute to main-
taln production at high levels,

Pay Commission for Railway
Employees

2136. Shri Yashpal Singh:
Shri H. C. Linga Reddy :
Shri P. R. Chakraverti:
Shri Butta Singh:
Shri Narasimha Reddy :
Shri A. K. Gopalan:
Shri Imbichibava :
Shri Onkar Lal Berwa :
Shri A. N. Vidyalankar :
Shri Ram Harkh Yadav:

Will the Minister of, Raillways be
pleased to state:

(a) whether the National Federatlin
ot Indian Railwaymen has demanded
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the setting up of a new Pay Commis-
sion; and

(b) if sd, Government's reaction

thereto?

The Minister of State in the Ministry
of Railways (Dr. Ram Subhag Singh) :
(a) Yes.

(b) Setting up of a Pay Commission
for Railwaymen alone in isolation is
not acceptable,

Reduction jn Working Hours' of
Railwaymen

2137. Shri Yashpal Singh: Will the
Minister of [Railways be pleased to
state: .

(a) whether Railwaymen have asked
for the reductich of working hours
which were fixed 20 years ago and
have therefore become outdated; and

(b} if so, the reaction of Government
thereto?

The Minister of State in the Ministry
of Railways (Dr. Ram Subhag Singh) :
(a) A demand has been made by
certain trade unions of Railway em-
ployees for reduction of working hours,

(b) In the developing stage of the
country, the present time is not op-
portune for contemplating a general
reduction in. the hours of work of
Railway employees. However, under
the Hours of Employment Regulaticns
applicable to railway staff, adequate
provision has been made for periodical
review of the workload on different
categories of staff at different places
to ensure that where there is increase’
in the work or in its intensity, the
classification is suitably revised bring-
ing down their hours of work accord-
ing to the prescribed rules,

Prices of Coal and Limestone

2138, Shri M. L. Dwivedi:
Shri Subodh Hansda:
Shri S. C. Samanta :
Shri Bhagwat Jha Azad.
Will the Minister of Mines
Metals be pleased to state:

ia) whether it is a fact that the
prices of coal and limestone have gone

and
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up by 14 per cent. since 1962 and that
the policy of Government regarding
the control of prices in the private
sector hag failed; and

(b) whether the control over pro-
duction in the private sector has not
been successful and the producers in
the private sector disregard Govern-
ment orders and if so, the reasons for
not nationalising the Private Sector
Industries?

The Minister of Mines and Metals
(Shri S. K. Dey) : (a) ard (b). Prices
df coal and limestone have gone up
by over 14 per cent. since 1962. Gov-
ernment exercise control over the pro-
duction and price of coal only and not
limestone. The increase in the prices
of coal has been permitted to offset
increase in cost on account of different
labour awards and also as an incentive
to production of better grades of coal.
It is, therefore, not correct to say that
Private Sector disregards Government
orders or the control over produrtion
in the private sector has not been
successful or that Government policy
regarding control of prices has failed.

Nationalisation of the coal or iime-
stone industry at pres®nt is not con-
sidered necessary.

we Wi w1 {te
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Loco Shed Store, Allahabad

2140. Dr. Ram Manohar Lohia: .
ShriKishen Patinayak -
Shri Maurya :
Shri Ram Sewak Yadav:
Shri Madhu Limaye: .
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Shri Hukam Chand Kachha.
vaiya :
Shri Bhagwat Jha Azad:

Bhri Sonavane :
Shri Raghunath Singh:

Will the Minister of Railways be
pleased to refer to the reply given to
Unstarred Question No. 4922 on the
6th May, 1966, regarding fire in the
Locg Shed Store at Allahabag and
state:

(a) whether the Enguiry Committee
has submitted its report toc Govern-
ment; and

{b) if so, the action taken in the
matter?

The Minister of State in the Ministry
of Railways (Dr. Ram Subhag Singh) :
(a) Yes.

(b) According to the Joint Officers
Enquiry the cause of fire was acci-
dental and no one was held responsible
in this case.

Fire in Dining Car of Calcutta-Bombay
Mail

2141. Dr. Ram Manohar Lohia:
Shri Madhu Limaye:
Shri Maurya:
Shri Ram Sewak Yadav:
Shri Kishen Pattnayak :
Shri Hukam Chand Kachha-
vaiya:
Shri Rameshwaranand :
Shri Raghunath Singh:

Will the Minister of Railways be
pleased to refer tc the reply given to
Unstarred Question No. 5617 on the
13th May, 1966 and state:

(a) whether the investigation report
regarding the fire in the Dining Car
of Calcutta-Bombay Mail has been
received by Government;

(b) if so, the main findings thereof;
and

(c) the action taken in the matter?

The Deputy Minister in the Ministry
of Railways (Shri Sham Nath): (a)
and (b). The cause of the fire could
not be established by the enquiry com-
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mittee, whose repcrt has been received
by the Government.

(c) Does not arise.

Jessop and Company, Limited

2142, Shri Vishwa Nath Pandey:

Shri Bade: :
Shri Hukam Chand Kachha-
vaiya :

Will the Minister of Industry be
pleased to refer to the reply given to
Starred Question No. 1143 on the 1ith
April, 1966 and state:

(a) whether any decision an the
offers of individual shareholders for
the sale of their shares of Jessop &
Company, Ltd. has since beep taken;
and

(b) if so, the nature thereof?

The Minister of Industry Shri

D, Snjivayya): (a) No. Sir.

(b) Does not 2rise.

Accumulation of Coal in Singareni
Collieries

2143. Shri Kolla Venkaiah: Will the
Minister of Mines and Metals be
pleased to state:

(a) whether There has been heavy
accumulation of rcoa! sluck: in the
Singareni Collieries during 1963-66
and, if so, the reasons therefor;

(b) how the polsition of stocks of
coal, demand for cpal and the wagon

. supply in 1965-66 compares with the

positich in 1964-65; and

(c) the steps taken to improve the
demand for coal and the wagon supply?
The Minister of Mines and Metals
(Shri 8. K. Dey): (a) and (b). The
position in respect of production, des-
patches and pit-head stocks of cnal in

the Singareni Collieries during 1964-
65 and 1965.66 is as under:—

Period Preduc-  Des-  Pit-head stocks
tion  paiches  at the end of

" March

(Figures in million tonnes)

1964-65  3.652 3.270 0.458

1965-66  4.029 3.889 0.580
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In regard to wagon supply, the daily
average lcading of coal during 1965-Gt
has gone up to 419 wagons frem 358
wagons in 1964-65,

(c¢) In view of adequate availability
of coal and transport capacity, the
distribution contro! on Singareni
coal has already been relaxed with
effect from 1-7-1964. There is thus ru
curb on demand for ceal or its ofTtake.
The Singareni Collieries Co. is keeping
constant liaison with prospective
customers and also affords credit faci-
lities. Railways have also been per-
suaded for doubling of some of the
Railway sections and modification of
Junction Yards.

Import of Dates fiom Irag

2144. Shri Utiya:
Shri Madhu Limaye :

Will the Minister of Commerce Le
pleased to refer to the reply given to
Starred Question No. 791 on the 25th
March, 1966 and state:

(a) whether the particular consign-
ment of dates out of the several im-
ported from Iraq was found unfit for
human consumption;

(b) whether Government have
accepted the “statistica] explanation™
or have tried to investigate this par-
ticular case thoroughly;

(¢) whether the ST.C. have any
representative in Iraq and whether
any explanation has been asked for
from him and the Iraqi Company; and

(d) who bears the loss in this
case, the Company or the State Trad-
ing Corporation?

The Minister of Cunmerce (Shri
Manubhai Shah): (a) ana (b). Of
the 580 baskets that had been men-
tioned in the reply given on the 25th
March, 1966 as having been declared
unfit for human consumption, after
‘retest ordered. by the Presidency
Magistrate of Bombay, - 394 baskets

have been cleared. As a resuit, the
number of baskets finally rejected now
stands at 186 only. This represents
only 0.17% of the total over 1 lakh
baskets that have been imported by
the ST.C. The rejections pertain
only to three shipments, which- total-
led about 18,000 baskets; even against
that total. the rejections amount to
hardly 1%. No separate investigation
appears to be called for in view of
this, and when tests have been carried
out more than once by the competent
technical authorities.

(c) The S.T.C. has no representa-
tive -in- Iraq. The consignments in
question were purchased through
TAMRA, the Government sponsored
Date Organisation in Iraq.

(d) Of the 186 baskets, 58 baskets
have been paid for by the buyers of
the S.T.C, and the balance by the
ST.C. Even after taking this into
account, the S.T.C. expects to make a
small profit on the transactions as a
whole.

Cement Corporasion

2145. Dr. L. M. Singhvi:
Shri M. R. Krishna :

Will the Minister of Industry be
pleased to state:

(a) whether the Cement Corpora-
tion has finalised any programme of
starting manufacturing units during
the next five years; and

(b) if so, whether a statement will
be laid on the Table giving the broad
features of the programme and the
location of the proposed units?

The Minister of Industry (Shri D.
Sanjivayya): (a) and (b). Survey
of availability of raw materials,
power, transport etc. is in progress at
the follou_ring places:

(1) Seram, Mysore.
(2) Neemuch, M.P.
(3) Mandhar, M.P.
(4) Yerraguntla, A.P.
(5) Jagdalpur, M.P.
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(8) Tandur, AP
(7) Paonta, Himachal Pradesh,

The Cement Corporation’s programme
for the Fourth Plan period will be
tinalised only after the survey has
been completed. However, in anti-
cipation of at least two locations
being firm, the Corporation has plac-
ed orders for two standard cement
plants on indigenous machinery manu-
facturers.

Export of Textiles

2146, Dr, L. M. Singhvi; Will the
Minister of Commerce be pleased to
state:

(a) whether it is proposed to in-
troduce statutory quality control and
pre-shipment inspection of all cotton
textiles meant for export; and

(b) if so, the details of the scheme?

The Deputy Minisier-in the Minis-
try of Commerce (Shri Shafi Qureshi):

(a) There is a proposal to make
compulsory the pre-shipment inspec-
tion by the Textile Committee, of
cotton piecegoods manufaetured by
the mills and on powerlooms for ex-
port.

(b) The details of the scheme are
now being worked out aud it is heped
that the above measure . will come
into effect from 1st October, 1966.

Export and Import of Art Silk Fabrics

2147. Shri Sidheshwar Prasad: Will
the Minister of Commerce ve pleased
tc state:

(a) whether it is a fact that 1the
scheme of export and import of art
gilk fabrics has been a total failure;

(b) when and for what purpose it
was started; and
{¢) how the scheme has werked?

The Deputy Minister in the Ministry
of Commerce (Shri Sh:fi Qureshi) :
(a) No, Sir.
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(b) The scheme was started in 1957
with a view to providing impoited art
silk yarn to the weaving industry.

(c) The production of indigenous
art silk yarn being insutficient to meet
the full requirements of the weavers
had to be supplemented Ly import of
art silk yarn under the scheme. This
helped the weaving industry to diver-
sify and increase the production of
art silk fabrics. Expors of art suk
fabrics also picked up rapidly after
the introduction of the scheme and
reached a level of over 300 lakh me-
tres valued at Rs, 9 crores in 1958 as
against 25 lakhs metres wvalued at
Rs. 25 lakhs during 1957. Exports in
the subsequent years, though not of
the same order were mainlained at
substantial levels. . With effect from
August, 1966 the scope of the scheme
was enlarged so as to cover the im-
port of raw materials such as ravon
grade wood pulp, caprolactum, DMT,
Sulphur etc., needed by the sninners
who were permitted to participate in
the scheme by exporting art si'k fab-
rics and utilising the entitlements for
import of the raw materials’ needed
by them. The scheme thus played an
important part in the development of
the art silk industry, firstly by pro-
viding imported art silk varn and
raw materials needed by it = d by
keeping exports' of art silk fabrics at
appreciable levels. The scheme work-
ed smoothly till the 6th June, 1966
when consequent on devaluation all
export rprnmntlon schemes including
the art silk scheme were abolished.

Art Silk Export Promotion Scheme

2148. shri Sidheshwar Prasad: Will
the Minister of Commerce be pleased
to state:

{a) whether it is a fact that some
very important files concerning the
Art Silk Export Promotion Sr:home
are missing;

(b) whether any enquiry has been
madé and the responsibility fixed; and

(¢) whether a copy of the enquiry
report will be placed on the Table?
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The Minister of Commerce (Shri
Manubhai Shah): (a) to (c). One
file concerning the Art Silk Export
Promotion Scheme is not traceable
and the matter is under investigation
by an enquiry officer specifically
appointed for the purpose. However,
the material in toto is available
through the parallel file of the
C.C1&E.

qEY A AT T STCATHAT, SHAT

2149. sit fagwT ware : w
g W gema WA qF T A FO
&30 fF : .
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FILETAT I T@T AT q& | OEI-HG
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Cost of Production of Steel

2150. Shri Madhu Limaye:
Shri Kishen Pattnayak:
Dr. Ram Manohar Lohia:
Shri Mauraya: .
Shri Ram Sewak Yadav:
Shri A. P. Sharma:

Will the Minister of Iron and Steel
be pleased to state:

(a) whether Government have col-
lected the wvitally important {lgures
about the cost per ton of ingots and
finished steel in the new plants set up
by the United States, West Germany,
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France and Japan during the period
from 1960 to 1965, and if so, the details
thereof;

(b) the comparative figures as re-
gards the cost per ton of steel pre-
duced by IISCO, TISCO and the various
public sector plants in India;

(c) the reasons for the difference,
if any; and .

(d) the steps taken to radure the
cost per ton of steel in India.

The Minister of Iron and Steel (Shri
‘T. N. Singh): (a) Since foreign Com-
panies treat their cost of prod\;ction
data as confidential, such data are not
available ang it has not be=n therefore
possible to get them.

(b) In August 1965, Government had
appointed a Committee to examine the
cost of production of steel. According
to the Report submitted by this Com-
mittez recently to Government, the
comparative works cost per tonne of
stee] ingot in 1964-65 was as under:

TISCO Rs. 247.20
IISCO Rs. 246.49
Rcurkela Steel Plant Rs. 232.71
Bhilaj Steel Plan Rs. 235.32

Durgapur Steel Plant Rs. 226.95

(c) The variations in works cost ot
ingot steel among the Ste:l Plants in
the public sector and those in the
private sector and amongst the public
sector steel plants themselves are
attributable to a number of factors
like differing raw material assembly
costs, varying quality of raw materials,
differing processes of manufacture,
differences in costing methods and pro-
cedures, etc.

(d) Th‘e Committee on cost of pro-
duction of steel referred to in (b)
above has made certain recommenda-
tions for reduction in the cost of pro-
duction of -steel in India. These re-
commendations are presently under
the consideration of Government.
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Non-ferrous Metals and other Raw
Materials

2151. Shri Madhu Limaye:
Dr, Ram Manohar Lohia:
Shri R. Barua:

Shri Kishen Pattnayak:
Shrj H, C, Linga Reddy:
Shri P. R. Chakraverti:
Shri M. L. Dwivedi:
Shri Subodh Hansda:
Shri S, C. Samanta:-
Shri Bhagwat Jha Azad:
Shrimati Savitri Nigam:
Shri R. S. Pandey:

Will the Minister of Industry be
pleased to state:

(a) whether the position in regard
fo the supply of non-ferrous metals
and other raw-materials and cocmpon-
ents has improved as a result of the
new U.S. loan agreement: and

(b) its impact on production and
employment in India's engineering and
metal working industries?

The Minister of Industry (Shri D.
Sanjivayya): (a) and (b) As a result
of the recent two agreements with the
U.S.A. for non-project loans, the posi-
tion in regard to supply of non-ferrous
metals and other raw materials will
improve when the imports under the
agreements materialise. It is expect-
ed that the imports will start arriving
towards the end of the year. It is
now too early to assess the impact of
the agreements on the production and
2mployment,

Alloy Steel Plant in Bihar

2152, Shri Madhu Limaye:
Dr. Ram Manochar Lohla:

Will the Ministe!; of Iron and Steel
be pleased to state: '

(a) whether M/s. Birals have com-
pleted the foreign collaboration agree-
ment with the French Company for.
setting up an alloy steel plant In
Bihar;
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{b) the equity participatior; of
foreign collaborators; and

(¢) the terms of this collaboration?

The Minister of Iron and Steel (Shri
.'T. N. Singh): (a) Yes, Sir.

(b) 4,000,000 French Francs.

(c) Collaboration is with regard to
technical know-how, supply of engine-
ering services and technical personnel,
and use of trade marks, For technical
know-how, the fee will be 4,000.000
French Francs and for engineering
services 4,174,427 French Franecs.
Expenditure for technical services will
be limited to a maximum of 1.97 mil-
licn Frenh Francs.

Kiu] Railway Porter Cooperative
Society
2153. Shri Madhu Limaye:
Shri Kishen Pattnayak:
Dr, Ram Manohar Lohia:

Will the Minister of
pleased to state:

(a) whether there has been any
correspondence between the Kiul Rail-
way Porter Cooperative Society and
the Eastern Railway authorities, Dana-
pur;

(b) whether any promise was made
to the Society about the terminaticn
of the private contract; and

(c) if so. the reasons for not imple-
menting this assurance?

The Deputy Minister in the Ministry
of Railways (Shri Sham Nath): (a)
The Kiul Raiway Porters’ Co-operative
Society submitteq representations for
award of parcel handling contract at

Railways be

Kiul. The matter is under examina-
tion. -
(b) No.

(c) Does not arise.
Indo—Ceyinll Tea Commission

2154. Shri P. C. Borooah: Will the
Minister of Comemrce be pleased to
-state: ;

(a) the matters which were dis-
<cussed at the first joint meeting of the

Indo-Ceylon Tea Commission held at
Colombo in May, 1966 and the deci-
sions taken thereat;

(b) the steps taken in pursuance
thereof; and

(c) when and where its second meet-
ing is proposed to be held?

The Deputy Minister in the Ministry
of Commerce (Shri Shafi Qureshi):
(a) and (b). Matters relating to the
export trade in tea, which are of com-
mon interest to Ceylon angd India, were
discussed at the first meeting of the
Indo-Ceylon Joint Tesa Commission.
Among the subjects covered were the
Joint Tea Ccuncil Promotion policy.
the basis for fixing the guantum of
contributions to the various Tea Coun-
cils, the pattern of Tea Promotion
campaigns to be followed by the coun-
cils ete. Th2se matters are being fur-
ther examined,

(¢} The second meeeting is proposed
tc! be held in New Delhi. The dates
for the meeting have not yst been
fixed.

Raid by Dacoits on Bﬁanrla Railway
Station

2155. Shri Kindar Lal:
Shri Vishwa Nath Pandey;
Shri Hukam Chand
Kachhavalya:
Shri Bhagwat Jha Azad:
Shri Sonavane:
Shri Raghunath Singh:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that Bijaurla
Railway Station between Bareilly and
Pilibhit on the North Eastern Raiiway
was raided on the 23rd May, 1966 by
an armed gang of dacoits who looted
cash and railway property; and

(b) if so, the actich taken in this
regard?

' The Minister of State in the Ministry
of Railways (Dr. Ram Subhig Singh):
(a) Yes.
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(b) On receipt of information, Gov-
ernment Railway Police, Pilibhit im-
mediately rushed to the spot and start-
ed investigation. During investigation
the Government Railway Police raided
Saithal Village and have arrested 13
persons in connection with this dacoity
case. Railway property worth Rs. 200
approximately was also recovered from
the accused persons. The case is under
police investigation.

Tampering with Rail Track between
Cambay and Sayana

'2156. Shri R. Barua: Will the Minis-
ter of Railways be pleased to state:

(a) whether the investigation has
revealed any indication about the
motive for tampering’ with the rail
track between Cambay and Sayana on
the Western Railway;

(b) if so, the details thereof; and

(c) whether the tampering with the
rail track is a part of political stra-
tegy of some political party in India?

The Minister of State in the Ministry
of Railways (Dr. Ram Subhag Singh):
(a) Yes, there was a motive for re-
dressal of some personal grievance.

fb) On 7th May 1966 during the
course of checking of the track bet-
ween Sayana and Cambay, a Gang-
man found fish plates on the left side

completely removed and nut bolts Ly- -

ing on the track at Km. 45/10. On
further check, the fish plate of the
next joint was also found tampered
with and 4 nuts bolts completely re-
moved at Km, 45|11 and 11 wooden
keys were missing. The Gangman sus-
pected mischief and returned to Sayana
Railway Station deputing another
Gangman to look after and reported
the matter to Station Master, Sayana,
who immediately issued a wire to all
concerned. In the meantime, the other
Gangman noticed passenger irain No.
60 Up coming from Kalitalawad;j side.
He rushed to the Kalitalawadi flag
* station and askedq the driver to stop
the train. On receipt of the informa-
tion, APWI and Head Constable Govt,
Rly. Police Petlad attended the spot
and starteq investigation. Sub-Inspec-
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tor, Govt. Railway Police, Anand has
registered the case on the same date
under section 128 Indian Railways Act
and 507 IPC Police investigation Act
in progress. One person has been ar-
rested. The track was restored and
certified fit by APWI|Petlad at 13.25.
hours on the same date,

{c) In this specific case, there was
no political motive for tampering with
the track.
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Working Hours in Railway Offices and
Workshops

2167. Shri Nambiar: Will the Miniz
ter of Railways be pleased to state:

(a) whether it is a fact that work-
ing hours in all Railway Offices and
workshops have been increased ever
since the declaration of Emergency;

(b) if so, whether there is a proposal
to restore the working hours as exist-
ed before; and

(c) whether the representations have
been received from Railway employees
and Unions to this effect?

The Mipister pf State in the Ministry
of Railways (Dr. Ram Subhag Simgh):
(a) The working hours in all Railway
offices in commmon with other offices of
Government of India have been in-
creased by half an hour a day conse-
quent on the declaration of emergency.
As regards Railway workshops, the
working hours of only those Work-
shops were increased where the same
were less than 48 a week and this was
done in consultation with recognised
Unions of workers with a view to in-
crease production and at the same
time to bring about uniformity.

(b) No.

(c) Yes.

Aluminium Plant at Korba

2168, Shri Daji:
Shrimatl Maimoona Saltan:

Will the Minister of Mines and
Metals be pleased to state:

{a) the progress so far made in set-
ting up, the public sector aluminium
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plant at Korba
and

(Madhya Pradesh);

(b) the amount so far spent by the
Centre in this regard and the foreigm
exchange contents thereof?

The Minister of Mines and Metals
(Shri S. K. Dey): (a) A contract was
signed with M/s. Chemokomplex of
Hungary on 17th November 1964 for
the preparation of a Detailed Project
Report for 1,20,000 tonnes, per annum
alumina plant at Korba (Madhya Pra-
desh). Consequent top the decision to
construct a bigger plant, this contract
was subsequently revised on 1lst Nov-
ember 1965 for the establishment of a
2,00,000 tonnes per annum alumina
plant. The National Industrial Dewve-
lopment Corporation (a public sector
undertaking) 1is collaborating with
M/s. Chemokomplex for preparing the
Detailed Project Report. The Report
is'expected to be delivered by Novem-
ber 1966. Meanwhile, the Hungarian
firm have submitted an Interim Eco-
nomic Assessment HReport on the
capital ete,, costs and economics of the
project. The report is now under
examination of the Government. For
the construction of a smelter and fab-
rication plant at Korba, technical and
financial assistance of the U.S.S.R. has
been sought. Negotiationg are in pro-
gress. The implementation of the pro-
ject hasg been entrusted to the Bharat
Aluminium Company Limited (a
public sector undertaking). Steys are
being taken to finalise the arrange-
mentsc for supply of power, water,
acquisition of land, ete.

(b) A sum of Rs. 35.15 lakhs inciu-
sive of foreign exchange of Rs. 2646
lakhs has been spent so far on this
project,
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- Import of Textie Machinery from UK.

2169. Shri Subodh Hansda:
Shri S, C. Samanta:
Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:

Will the Minister of Commerce be
pleased to state:

(a) whether the package deal for
import of textile machinery from
United Kingdom was completed within
the stipulated time in April. 19686;

(b) if not, the reasons for not ful-
filling the contract; and

(¢) when it is expected to fulfil the
contract?

The Deputy Minister in the Ministry
of Commerce (Shri Shafi Qureshi): (a»
to (c). According to the original agree-
ment entered into between the STC and
M/s. Platt Brothers of UK. which was
eflective from August, 1964, the deli-
veries for the machinery were to be
effected within a period of 6 to 21
months, which was to have expired in
April, 1966. A few cotton textile
mills which were included in the Pack-
age Deal for the purchase of the
machinery diq not find it possible to
utilise the allocation of the credit and
new parties had tp be taken In. As a
result, supplementary agreements have
had to be signed. According to the
latest agreement signed with the Platt
Brothers, the delivery period extends
to May, 1967 by which time the con-
tract is expected to be fulfill=d.

Import of Textile Machinery from
Japan

2170. Shri Subodh Hansda:
Shri 5. C. Samanta:
Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:

Will the Minister of Commerce be
pleased to state:

(a) whether Japan has agreed to
supply textile machinery on deferred
payment basis;

1888 (SAKA) Written Answers 4458

(b) it so, the terms of the agree-
ment;

(c) whethery any target has been
fixed for import of all the machinery;
and

(d) if so, the date by which
machines will be imported?

The Deputy Minister in the Minis-
try of Commerce (Shri Shafi Qureshi):
(a) to (d). An agreement for import
of textile machinery worth 10 million
Dollars was entered into by  State
Trading Corporation of India with
Japan Textlle Machinery Manufactu-
rers Association in July, 1985 salienf
terms of which are:

the

(i) Down payment 15% of the
CIF contract amount of which
10% is payable on order and
5% payable on shipment.

(liy Balance 85% of the relevant
CIF contract amount payable
in 20 equal half yearly instal-
ments over a perlod of 10
years ofter shipment.

(ifi) Interest 6% on outstanding
balance.

The agreement does not specify any
target date for shipment of all mach-
inery. Instead the same is Indicated
in the individual contracts enfered In-
to between the Indian buyers and
the Japanese sellers.
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Chemical Fertilizers from U.S.S.R.

2172. Shri Indrajit Gupta:
Shri Onkar Lal Berwa:

Will the Minister of Commerce be
pleased to state:

(a) whether Government

to import chemical fertilizers
U.SS.R;

propose
from

(b) if so, the stage at which the
negotiations stand; and
{¢) whether it is a fact that the

U.S.S.R. has offered to supply potash
and urea through the State Trading
Corperation?
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The Minister of Commerce (Shri
Manubhai Shah): (a) to (c). A con-
tract for the procurement of 1,60,000
tonnes of Ammonium Sulphate has al-
ready been concluded between State
Trading Corporation and U.S.S.R. sup-
pliers and supplies are in progress.
Negotiations between the Stafe Trad-
ing Corporation and the USSR. re-
presentatives are nearing completion
in regard to import of about 14,000
tonnes of Murlate of Potash from the
U.S.S.R. under the Trade Plan during
this year. Negotiations are also In
progress for import of about 11,500
tonnes of granulsted Urea (of fertili-
zer grade).

Howrah-Bordwan Eleciric Railway
Line

2173. Shri Indrajit Gupta: Will the
Minister of Railways be pleased to
state:

(a) whether the original decision to
run the Howrah-Burdwan electric
railway line by D.C. instead of A.C.
current has now been given up:

(b) it so, whether any assessment
bas been made of the heavy cost to
the railways and inconvenience to the
public incurred as a result of this
wrong decision which had to be re-
versed; and

(c) whether any responsibility has
been fixed for such gross mal-adminis-
tration?

The Deputy Minister in the Minis-
try of Rallways (Shri Sham Nath):
(a) Howrah-Burdwan main line- and
Sheoraphuli-Tarakeshwar Branch sec-
tions which were energised originally
on 3,000 volts D.C. system are under
conversion to 25,000 Volts A.C. system
as per the decislon taken in 1957.

(b) The implication that i was a
wrong decision when taken originally
is not justified; it is merely that some-
what later, a decision was taken to
introduce In India the recently de-
veloped 25,000 volts A.C. system after
taking into consideration all technical
and economic aspects of this system.
Similar decisions were taken by United
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Kingdom and Japan (countries which
bad initially adopted the D.C. sys-
tem) in 1955 and 1957 respectively.

A decision was also taken that the
sections in West Bengal referred to
above should be converted to 25,000
Volts A.C. in due course and this
fact was also taken into account by
suitable changes of specifications be-
ing incorporated in the construction on
the Howrah-Burdwan and Sheoraphuli-
Tarakeshwar branches, so as to facili-
tates and minimise the cost of subse-
quent conversion.

The estimated net cost of the con-
version is Rs. 3.79 crores. The exact
amount of the addltioqal expenditure
is not known wet, but the conversion
that is going on is well justified on
technical and operational grounds.
No inconvenience has been experienc-
ed by the public as a result of the
conversion from DC to AC.

(c¢) Does not arise.

Telephones at Delhi Main Rallway
Station

2174. Shri Gulshan: Will the Minis-
ter of Rallways be pleased to refer to
the reply given to Unstarred Ques-
tion No. 3781 on the 15th April, 1966
and state:

(a) whether the question of increas-
ing the number of telephones at
Delhi Main Station, both for the En-
quiry Office and the Reservation
Office, has since been examined; and

(b) if so, the nature of the decision
taken?

The Minister of State in the Minis-
try of Raillways (Dr. Ram Subhag
Singh): (a) and (b). Yes; this has
been further examined and it has been
decided to provide 3 additional tele-
phones in the Enquiry Office at Delhi
Main Station. The question of pro-
viding additional telephones in  the
Reservation Offices, is also under con-
sideration.

Effect of Devaluation om Tea Indus-
try

2175. Shri P. C. Borooah:
Shri D. C. Sharma:

Will the Minister of Commerce be
pleased to state:

(a) whether Government's attention
bas been drawn to the analysis of the
effect of devaluation of the rupee on
tea industry projected by the Presi-
dent of the Indian Tea Planters’ Asso-
ciation at Jalpaiguri in a press state-
ment, on the Tth June, 1966; and

(b) if so, how far this assessment
agrees with Government's estimates
about the effects of devaluation and
allied measures on Tea Industry?

The Depaty Minister in the Ministry
of Commerce (Shri Shafi Qureshi):

(a) Yes, Sir.

(b) The statement was made on the
6th June when it was too early for any
one to assess the effects of devaluation.
The Government do hot share the
pessimistic forecast of the Association’s
President.

Liberalised Import Policy

2176. Shri P. C. Borooah:
Shri Buta Singh:
Shri Narasimha Reddy:
Shri Vishwa Nath Pandey:
Shri Daljit Singh:
Shrimati Maimoena Sultan:
Shri S. M. Banerjee;
Shri P. R. Chakraverti:

Will the Minister of Commerce be
pleased to state:

(a) whether Government  have
liberalised imports of raw material
and components for the industries and
other essential items following the de-
valuation of rupee; and

(b) if so, the items in respect of
which the import policy has been
liberalised and the extent thereof?

The Minister of Commerce (Shrl
Manubhai Shah): (a) Yes, Sir.

(b) A statement showing the broad
features of the liberalised imnort
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policy has already been placed on the
Table of the House on 5th August,
1968, in reply to part (b) of Unstarred
Question No. 1458. '

Retrenchment in Railway Electrification
Project

2177. Dr. Ranen Sen:
Shri Dinen Bhattacharya:

Will the Minister of Rallways be
pleased to state:

(a) whether Government are aware
that there is strong apprehension and
resentment among the Railway Electri-
fication Project workers against the
possible retrenchment of the staff after
the completion of the Project; and

(b) if so, .the steps taken to alley
their fear?

The Minister of State in the Ministry
of Railways (Dr. Ram Subhag Singh):
(a) and (b). The casual labourers in
the Railway Electrification are engaged
for specific works for specific periods
and are liable to be discharged on
completion of these works and they
are well aware of the terms and condi-
tions of their employment. However.
effects are always made to offer alter-
native employment to them in the new
works taken up by the Administration.

Medicines belonging to Durgapur
Steel Works

2178. Dr. Ranen Sen: Will the Minis-
ter of Iron and Steel be pleased to
State-

(a) whether it is a fact that medi-
cines worth several thousands of rupees
belonging to the Durgapur Steel Works
were found missing recently on the
way from Calcutta to Durgapur; and

(b) if so, whether any investigation
has been made to find out the clue and
it so, the result thereof?

The Minister of Iron and Steel (Shri
T. N. Singh): (a) Yes, Sir.

(b) A complaint has been lodged
with the Calecutta Pollce and they are
investigating the matter.
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Price of Indigenous Cotton

2179. Dr. L. M. Singhvl: Will the
Minister of Commerce be pleased to
state:

(a) whether it is a fact that the price
of indigenous cotton went up by Rs. 50
to Rs. 75 per candy after the devalua-
tion;

(b) if so, the reasons therefor; and

(c) the remedial measures taken, if
any?

The Deputy Minister in the Minisiry
of Commerce (Shri Shafi Qureshi):
(a) and (b). There has been some
increase in the price of indigenous
cotton following the devaluation of
Indian Rupee. This increase in price
is reported to be due to the fact that
mills, apprehending an increase in the
price of imported cotton as a result of
the devaluation, have been scrambling
for the available supplies of indigenous
cotton.

(c) The Textile Commissioner has
drawn the attention of the mills and
trade to the statutory provision requir-
ing them not to sell or purchase any
variety of indigenous cotton at a price
in excess of the maximum price appro-
priate to the staple and clasg of such
rotton, and warned them that action
is liable to be taken against those
mills and dealers who do not comply
with this provision.
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Milk Powder Factory

2182. Shri Baswant:
Shri Vishwa Nath Pandey:

Will the Minister of Indusiry be
pleased to state:

(a) whether it is a fact that a large
scale milk powder factory is proposed
to be established in the Chambal Valley
and will be located between Bah and
Fatehabad on the border of Uttar Pra-
desh Madhya Pradesh and Rajasthan;
and

(b) if so, when and the total amount
of expenditure on the factory?

The Minister of Industry (Shri D.
Banjivayya): (a) and (b). A Milk
Powder- Factory with an estimated
tnvestment of Rs. 20-23 lakhs Is
expected to be established in Dholpur
(Rajasthan) by 1968.
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Prices of Raw Jute

2184. Shri Ramachandry Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Commerce be
pleased to refer to the reply given to
Starred Question No. 1289 on the 22nd
April, 1966 and state:

(a) whether Government have since
taken any decision regarding the grant
of higher tax credit in view of the
heavy losses incurred by the Jute
Industry in recent months on account
of the high prices of raw jute; and
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(b) if so, the details thereof?

The Deputy Minister in the Ministry
of Commerce (Shri Shafi Qureshi):
(a) and (b). The scheme of tax credit
has been withdrawn with effect from
6th June, 1966 consequent on devalua-
tion.

Maheswari Devi Jute Mills, Kanpur

2185. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Commerce be
pleased to refer to the reply given to
Starred Question No. 1302 on the 22nd
April, 1966 and state:

(a) whether the report of the survey
team regarding the affairs of the
Maheswari Devi Jute Mills, Kanpur
hag since been examined; and

(b) if so, the resﬁlt thereof?

The Deputy Minister in the Ministry
of Commerce (Shri Shafi Qureshi):
(a) Yes, Sir.

(b) The Committee's recommenda-
tion that the mill should be leased out
to enable smooth working has been
accepted and commended to the State
Government of Uttar Pradesh. It is
understood that arrangements in this
behalf have not yet been finalised by
the mill authorities.

Handicrafts Production Centres

2186. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Commerce be
pleased to refer to the reply given to
Unstarred Question No. 4211 on the
22nd April, 1966 and state:

(a) whether the proposals of the
All-India Handicrafts Board to open
100 production centres to Increase the
productivity capacity of the handicratts
has since been considered; and

(b) if so, the details thereof?

The Deputy Minister in the Ministry
of Commerce (Shri Shafi Qureshi):
(a) and (b). The matter is still ynder
consideration. '
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'l'rud:-!'rnl_n Collision Near Bhadbhun

2187, Shri A. N. Vidyalankar: Will
the Minister of Railways be pleased
to state:

(a) whether 1t is a fact that the
Surat-Bhusawal passenger train ran
into a goods truck at a. level crossing
near Bhadbhun on the Western Rail-
way on the 20th June, 1966;

(b) if so, the cause of the accident;
and

(c) whether the level crossing was
manned or un-manned?

The Deputy Minister in the Ministry
of Railways (Shrl Sham Nath): (a)
The accident occurred between Bhad-
bhun and Navapur stations on
19-6-66.

(b) The accident was due to the
truck fouling the railway track as it
got embedded in the loose soil which
had become soggy due to rain.

{c) Unmanned.
Detention of Bombay-Howrah Mall

2188. Shri A. N. Vidyalankar:
Shri Ram Harkh Yadav:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that on the
night of the 17th June, 1966, the
Bombay-Howreh Mail was considerably
delayed because all the lights in the
train went off and the passengers
strongly protested; and

(b) whether Government have looked
into this complaint and fixed responsi-
bllity for this State of Affairs;

(c) whether it is a fact that it has
become a normal state of affairs that
the lights in most of the trains remain
defective, the current is either weak
and lights are too dim, or In many
cases they go off as soon as the train
stops; and

(d) the causes of general deteriora-
tion in the maintenance of Railway
Coaches and for the lack of proper
supervision?

The Minister of State in the Ministry
of Rallways (Dr., Ram Subhag Singh):
(a) Yes. There was failure of lights
in some of the coaches.

(b) Complaint has been investigated
and suitable action against staft
initiated.

(¢) and (d). No. There are tempo-
rary failures at times due to defects
arising enroute mainly on account of
theft of vital components of the gene-,
rating system having cooper and other
non-ferrous parts. Every effort is
being made to reduce the thefts and
to make good the deficiencies.

Loss of Railway Property by Floods

2189. Shri Kindar Lal:
Shri Vishwa Nath Pandey:

Will the Minister of Railways be
pleased to state:

(a) the extent of loss to the Railway
property due to the recent floods i
Assam, Saurashtra (Gujarat), Mani-
pur-Tripura and other places in India;
and

(b) Government's reaction thereto?

The Deputy Minister in the Ministry
of Rallways (Shri Sham Nath): (a)
Rs. 8 thousands in Saurashtra, Rs. 10
thousands in the Punjab and Rs. 22
lakhs in Assam.

(b) Repairs were carried out expedi-
tiously and remedial measures to
prevent future loss and interruptions
are being considered.

Film Advisory Committee

2190. Shri Ram Harkh Yadav: Will
the Minister of Commeree be pleased
to state:

(a) whether Government have
appointed a film . Advisory Committee
of Members of Parliament to suggest
measures to boost up the exports;

(b) if so, whether the recommenda-
tlons of . the Committee have been
recelved by Government; and

(c) it so, the salient features thereof
and their implementations by Govern-
ment?
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The Minister of Commerce (Shri
Manubhai Shah): (a) Yes, Sir. The
Committee was set up for giving guid-
ance in the preparation of documentary

films for internal and external
publicity.
(b) Yes, Sir.

(c) A note giving summary of the
recommendations along with Govern-
ment decisions thereon is laid on the
Table of the House [Placed in Libra-
ry. See No. LT-6765/66]. A resolution
containing these decisions is under
issue.

Starch Fictory at Ernakulam

2191. Shri A. K. ‘Gopalan:
Shri Imbichibava:

Will the Minister of
pleased to state:

Industry be

{a) whether Government have given
permission to start a 50-ton starch
factory at Ernakulam in the private
sector with foreign collaboration;

(b) if so, the company to which the
licence has been given; and

(c) the name of its foreign collaho-
rator and when the factory is expected
to start its work?

The Minister of Industry (Shri D.
Sanjivayya): (a) and (b). Yes, Sir.
Messrs Cassava Industrial Products
Ltd., Trivandrum have been issued an
Industrial Licence for setting up of a
factory at Trivandrum for the manu-
facture of starch with an annual
capacity of 18,000 tonnes.

(c) Messrs. Pan Alliance Corporation
J18.A. The Company is expected to
start its production during 1967.

Newsprint Factory in Kerala

2192. Shri A. K. Gopalanm:
Shri Imbichibava:

Will the Minister of Industry be
pleased to state:

(a) whether there is a proposal to
start a newsprint factory In Kerala:
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(b) whether Government are aware
that large quantity of bamboos are
available in Malayattoor, Ernakulam:
and

(c) if so, whether Government pro-
pose to take steps to utilise the same
for the said plant and to locate the
factory near this place?

The Minister of Industry
Sanjivayya): (a) No, Sir.

(b) Specific information is nob
available of the bamboo resources of
the Kalayatfoor, Ernakulam area. But
it is understood that the surplus of
Bamboo, if any, in Kerala is not ade-
quate for establishing a Paper Mill,
after supplying the full needs of the
existing rayon-grade pulp unit in tha
State.

(Shri D.

(c) Does not arise.

Trade Agreement with Ceylon

2193. Shri A. Gopalan:
Shri Imbichibava;

Will the Minister of Commerce be
pleased to state:

(a) whether Government have final-
ised a trade agreement with the Gov-
ernment of Ceylon this year;

(b) if so, the commodities which
are going to be exchanged; and

(¢) the value and quantity thereof?

The Minister of Commerce (Shri
Manubhai Shah): (a) and (b). In Feb-
ruary this year there was a review of
the progress of trade between India
and Ceylon, and as a result of dis-
cussiong an arrangement was entered
into under which India would pur-
chase copra, coconut oil and ;ubber
(natural) from Ceylon and would
export dried fish, tanrarind and sak-
karai to Ceylon.

(e) If would not be in public inter-
est -to give this information. How-
ever, it may be made clear that all
the purchases and sales on both sides
are at competitive international
prices.
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Rubber Marketing Co-operative
Societies

2184. Shri A. K. Gopalan::
Shri Imbichibva:

Will the Minister of Commerce be
pleased to state:

(a) whether the Rubber Board has
finalised schemes for starting Rubber
Marketing Co-operative Societies;

(b) if so, the nature of help to be
provided by the Board to these Co-
operatives;

(¢) whether any such Co-opera-
tives have been organised by now
and if so, which; and

(d) the fotal shara of the Board mn
these Societies?

The Deputy Minister in the Minis-
try of Commerce (Shri Shafl
Qureshi): (a) Yes, Sir.

(b) A working capital loan to the
extent of Rs. 50,000 at 5 per cent
interest and a share capital contribu-
tion of Rs. 25,000 are given by the
Rubber Board to each eligible Mar-
keting Cooperative Society,

(¢) Yes, Sir. The following sixteen
societies have so far been organised:—

(1) Kanyakumari District Rub-
ber Growers Cooperative
Marketing Society Ltd.,
Kanyakumari Distt.

(2 Trivandrum District Rubber
Planters Cooperative Society
Ltd., Trivandrum.

(3) Ranni Marketing Cooperative
Society Ltd., Quilon District.

(4) Pathanapuram Taluk Mar-

keting Cooperative Society
Ltd., Quilon District.
(5) Kanjirappally Cooperative

Rubber Marketing Society
Ltd., Kottayam District.

(6) Kottayam Cooperative Rub-
ber Marketing Society Ltd.,
Kottayam District,

(7) Palai Marketing Cooperative
Society Ltd., Kottayam Dis-
trict.

(8 Co-

Kot-

—

Monippally Marketing
operative Society Ltd.,
tayam Distriet.

(9) Moovattupuzha  Cooperative
Marketing Society Ltd., Erna-
kulam District.

(10) Thodupuzha Taluk Coopera-
tive Rubber Marketing Socie-
ty Ltd., Ernakulam District.

(11) Arakunnam Cooperative Rub-
ber Marketing Society Ltd.,
Ernakulam District,

(12) Alwaye Kunnathunad Rubber
Marketing Society Ltd., Erna-
kulam District.

(13) Trichur District Cooperative
Rubber Marketing Society
Ltd.. Trichur P.O.

—

_.4) Palghat District Rubber
Growers Cooperative Rubber
Marketing Society Ltd., Pal-
ghat. :
(15) Kbzhikode District Coopera-

tive Rubber Marketing So-

ciety Ltd..

(16) Cannanore District Coopera-
tive Rubber Marketing So-
ciety Ltd., Cannanore Dis-
trict.

(d) The Board has so far contribut-
ed share to the value of Rs. 1,00,000
to four societies. * Rs. 25,000 have been
sanctioned to another society and the
amount will be disbursed to it short-
lv. Applications from the remaining
societies have not yet been received.

A sum of Rs. 5,40,000 has also been
disbursed as Working Capital loan to
12 Sociefies and the repayments, both
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-under principal and interest, are heing
regularly made by the Societies.

Production of Railway Spares and
Components

2195. Bhri Karni Singhji: Will the
Minister of Bailways be pleased to
state:

(a) whether he has received any
satisfactory response to his zppeal to
the private sector for producing rail-
way spares and components at pre-
sent being imported from abroad; and

(b) if so, the details thereof?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) and (b). The Railways
requirements of imported spares and
components have attracted consider-
able interest, and a large number of
entrepreneurs have expressed jnter-
est in undertaking indigenous manu-
facture of such items. It is expected
that substantial progress will be
made in this direction during the
Fourth Plan.

South-Central Zone

2196, Shri P. Venkatasubbaiah:
Shri Ravindra Verma:

Will the Minister of Railways be
pleased to state:

(a) whether any representations
nave been received against the Zonal
adjustments that are being made in
the establishment of the new South-
Central Zone with Secunderabad as
headquarters;

(b) if so, the nature thereof; and

(e) the action proposed to be iaken
in the matter?.

The Minister of State in the Minis-
try of Railways (Dr. Ram BSubhag
Singh): (a) Yes.
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(b) The representations mainly re-
late to the location of the headquar-
ters of the new Zone, the jnclusion in
or exclusion from the Zone of parti-
cular Divisions or sectiong and staff
matters etc.

(¢) All the representations have
been carefully examined and deci-
sions taken in the best interests of
operating efficiency and service to
the public and industry, trade and
commerce.

Public Sector Industries

2197, Shri Indrajit Gupta: Will the
Minister of Industry be pleased to
state:

(a) whether it is a fact that the
two conferences of public and private
sector managers with officials of Gov-
ernment recommended that prices in
the public sector should be related to
a norm; and

() i so, the details thereof?

The Minister of Industry (Shri D.
Banjivayya): (a) and (b). The Con-
ferences were meant to be free, frank
and informal and were not intendea
to throw up any agreed recommeanda-
tions to Government. However, dur-
ing the Conference suggestions were
made that prices in the public sector
might generally. be related to the
norm of 15 per cent below landed cost
or a 20 per cent return on equity and
free resources whichever is higher.
Exceptions might be made in special
cases but normally any wundertaking
unfble to show reasonable profitabil-

ity in accordance with this norm
might be ' deemed to be operating
unsatisfactorily.

C.T.C. System

2199, Dr. Mahadeva Prasad: ' Will
the Minister of Railways be uleased
to state:

(a) whether it is a fact that Cen-
tralised Traffic Control BSystem is
operating in a section of the North
Eastern Railway;
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(b) whether it is also a fact that
the trains are unduly delayed on ac-
count of this system; and

(c) whether the confrontation of
constant dazzling light is adversely
affecting the eyesight of the drivers
of the trains being operated on the
C.T.C. system?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) Yes. The C.T.C. system is cperat-
ing on the Gorakhpur-Chupra Seetion
(179 Kms) of the N.E. Railway.

(b) Trains are not unduly delayed
on account of this system. During
‘the initial stage of introduction of the
new system, some delay to trains had
occurred due to teething troubles, but
with the gradual stabilisation of thie
new system, the delays to trains have
mostly been overcome.

(c) No. The light of signals provid-
ed on the section operated by Central-
ised Traffic Control is brighter than
that of conventional oil lit signals,
but it is not dazzling. The bright-
ness of these signal lights is the same
as that of other colour light signals
already in use on the Railways.
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Government-owned Industrial

Concerns in Kerala
2203. Shri Mohammed Koya: Will
the Minister of Industty be pleased

to state:

(a) whether it is a fact that Kerala
Government passed orders in 1958 to
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constitute separate Managing Coun-
cils in the Government-owned Indus-
trial Concerns of Kerala;

(b) whether the Managing Councils
are still functioning in all these units;
and

(c) if so, whether they are meeting
regularly once in every month, as
prescribed?

The Minister of Industry (Shri D.
Sanjivayya): (a) to-(c) Yes, Sir; the
Managing Councils in all the Govern-
ment-owned industrial concerns of
Kerala (viz. the Travancore Plywood
Industries and the three wunits of
Kerala Soap and Oil Ltd.,,) constitut-
ed in accordance with the Kerala Gov-
ernment’s orders of 1858, are func-
tioning and meeting regularly once
in every month, as prescribed.

Government-owned Companies in
Kerala

2204, Shri Mohammed Koya: Will
the Minister of Industry be pleased to
state:

(a) how far the schemes under the
Third Five Year Plan have been im-
plemented by each of the Govern-
ment-owned Companies of Kerala
State;

(b) the allotments for each scheme
and the expenditure incurred during
the period;

(c¢) whether any machineries pur-
chased under the scheme are lying
idle in any of the Government-owned
companies of Kerala State; and

(d) if so, when these were purchas-
ed and at what cost?

The Minister of Industry (Shri D.

, Sanjivayya: (a) to (d). Necessary in-

formation is being collected and will
be placed on the Table of the House
shortly.
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Casual Railway Workers

2206. Shri A. P. Sharma: Will the
Minister of Railways be pleased to
state:

(a) the minimum daily-rate of pay-
ment to the unskilled, semi-skilled,
skilled and other class of casual rail-
way workers;

(b) the total number of such casual
workers on the Indian Railways; and

(c) the basis for this rate of pay-
ment?

The Minister of State in the Ministry
of Railways (Dr. Ram Subhag Singh) :
(a) to (¢). The information is being
collected and will be laid on the Table
of the Sabha. :

Class III and IV staff in Delhi Division

2207. Shri Rajdeo Singh: Will the
Minister of Railways be pleased to
state:

(a) the number of officers, Class III
and IV staff on the Ndrthern Railway
in Delhi Division; and

(b) the number amongst them who
have been provided with quarters
(category-wise)?

The Minister of State in the Ministry
of Railways (Dr. Ram Subhag Singh) :

(a) Offcers Class III Class IV
68 12127 22521
(b) 54 7050 12894
Export of Tea

2208. Shrimati Renuka Barkataki :
Shri C. K. Bhattacharyya:

Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that the
export of tea from India déclined
during 1965-66; and

(b) if so, the reasons therefor and
the extent of the decline? -

1295(ai) LSD—5.
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The Deputy Minister in the Ministry
of Commerce (Shri Shafi Qureshi) :
(a) and (b). Yes, Sir. Exports of tea
during 1964-65 and 1965-66 were as
follows:—

Year Quantity in Value in
million kg. Rs. crores
1964-65 2122 124°7
1965-66 1974 114'8

The main reasons for the decline in
exports during 1965-66 were:—

(i) a smaller tea crop following
drought conditions in WNorth-
East India and an increase in
internal consumption; and

(ii) apart from a lower output, a
sizeable quantity of tea (3
million kg.) was seized by
Pakistan during the period of
hostilities while in transit
through East Bengal.

Trouble in Dugda Coal Washery
]

2209. Shri R. Barua:
Shri D. D. Mantri:

Will the Minister of Iron and Steel
be pleased tg' state:

(a) whether there was trouble in
Unit No. 2 of Dugda Coal Washery on
the 1st July, 1966 resulting in injury
to seven people; and

(b) if so, the details thereof?

The Minister of Iron and Steel (Shri .
T. N. Singh) : (a) and (b). The work-
ers engaged by M/s. Asiatic Oxygen
and Acetylene Company Limited. a
private firm working as sub-contractors
of the 'main contractcrs—also a
private firm—in the construction of
Dugda II Coal Washery, went on strike
from 28th June 1966. It is understood
that the strike was peaceful on the
28th and 29th June, but that the work-
ers became violent later when some
arrests were made. It is understood
that they resorted to stone throwing,
which resulted in minor injuries to
seven persons.
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Trade with Russia and East European
Countries

2210. Shri B. Barna:
Shri P. C. Borovah :
Shrimati Maimoona Sultan:
Shri Hem Raj:
Shri Jashvant Mehta :
Shri Kapur Singh:
Shri Buta Singh:
Shri Narasimha Reddy :

Will the Minister of Commerce be
pleased to state:

(a) whether he visited Russia and
other East European countries during
July, 19686;

(b) if sc¢, for what purpose these
trips were undertaken; and

(c) the résult of the trips?

The Minister of Commerde (Shri
Manubhai Shah): (a) Yes, Sir. The
visit was confined to USSR only and
other East European countries were
‘not included in the schedule of wisits
during the month of July.

(b) Following devaluation of Indian
rupee certain consequential problems
arose in trade with tne cuuntries with
which India had biiateral irade agree-
ments on rupee payment basis. These
problems required solution ecn  a
mutually agreed basis.

(c) A statement giving a gist of
these discussions is laid on the Table
of the House [Placed in Library. see
No. LT-6766/66].

Sabotage Incidents on North-East
Frontier Railway

2211. Shri P. C. Borooah: Will the
Minister of Rallways be pleased to
state:

(a) whether any arrests have been

made in connection with the series of °

sabotage incidents on the North-East
Frontier Railway since’ April, 1966;

(b) if so, how many have been ap-
prehended; angd

(c) the result of the investigations
into these incidents?
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The Minister of State in the Minisiry
of Railways (Dr. Ram Subbag Gimgh) :
(a) Yes.

(b) Five persons.

(c) Four cases are pending police
investigation and one has been charge-
sheeted.

Geological Survey of Punjab Hill Areas

2212, Shri Hem Raj:
Shri Daljit Singh :

Will the Minister of Mines and
Metals be pleased to state:

(a) whether any programme for the
geological survey of the Punjab Hill
Areas in 1966 has been finalised; and

(b) if so, the details thereof?

The Minister of Mines and Metals
(Shri S. K. Dey): (a) and (b). The
fcllowing investigations have been in-
cluded in the Field Programme of the
Geological Survey of India for 1966-67.

(1) Continuation of detailed in-
vestigations for copper occur-
rences ip Naraul and Danala
areas, Kulu district by large
scale mapping and drilling.

(2) Investigation of Dharmsala
limestone dcprsits, Kangra
district, Punjab by drilling.

(3) Continuation of systematic
mapping and preliminary in-
vestigation for occurrences of
phosphatic deposits in the
Shali belt upto Dalhousie.

(4) Continuation of the systematic
mapping of Kulu district.

(5) Construction stage geological
investigations for the Beas
dam project, Hoshiarpur and
Kangra districts.

(6) Detailed geological investi-
gations for the Thein Dam
projects, Gurdaspur district.

(7) Detailed geological Investi-
gations for the Rupar Power
House site, Hoshiarpur district.
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(8) Reconnaissance geological in-
vestigations of the additional
Nangal Hydel Channel align-
ment and power house sites,
Hoshiarpur district.

(9) Preliminary and detailed geo-
logical investigations for the
Mukerian Hydel project,
Hoshiarpur district.  (Final
alignment of Hydel Channel 3
power hause sites and Sath-
ana weir site).

{10) Detailed geological investi-
gations for the Western
Yamuna Hydel Scheme, Am-
bala district (investigation for
3 power house sites).

(11) Detailed geological investi-
gation for the Third dam
project, lahaul district (pro-
visional item subject to the
concurrence of the Himachal
Pradesh Government to the
investigation of alternative
sites in the adjacent territory).

(12) Investigation of the stability
of slopes in the Bhakra reser-
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voir area and changes in the
groundwater {able conditions
in the Kosri syncline close to
the reservoir rim.

(13) Investigation of hot springs in
Puniab.

Allotment of Coal Wagons

2213. Shri S. C. Samanta:
Shri Subodh Hangda:

Will' the Minister of Railways be
pleased to state:

(a) the total number of coal wagons
allotited to Coal-fields, yecar-wise and
sector-wise, during 1965 and 1966; and

(b) the details of the indents of the
coalfields received during the same

period?

The Deputy Minister in the Ministry
of Railways (Shri Sham Nath): (a)
and (b). The Coalfield-wise total in-
dents and allotments of wagons (4-
wheelers) during 1965 and first six
months of 1966 are given below:—

1965 1966
(Upto June)

Indents Allotments

Indents Allotments

West Bengal & Bihar . 3083615 2149757 1347313 1069221
Korea & Rewa 281854 250937 139187 131520
Talcher . 35912 35456 17155 17155
Pench & Chanda " . 163049 163049 79121 79121
Umrer . —_ —_ 3052 3052
Singareni 177331 159261 88142 88142
Assam . . 17588 16779 8320 7855

ToTaL: . 3759349 2775239 1682290 1396066

Nm There is generally a gap beiween indents and allotments due
) “to the satne indemts being re peated for which wagon a]lo‘t-
ments could not be made on the same day.

.
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Four-wheeler Wagons

2214. Shri S. C. Samanta :
Shri Subodh Hansda :

Will the Minister of Railways be
pleased to state the steps being taken
to increase the allocation of four-
wheeler wagons for popularisation of
soft coke in small towns and nearby
villages?

The Depufy Minister in the Ministry
of Railways (Shri Sham Nath): At
present demands for soft coke are
being met in full.

It is not proposed to increase the
number of four-wheelers available for
movement of soft soke, nor is this
necessary for the popularisation of this
commodity. It will be increasingly
possible to meet the demands in Box
wagons, a unit of transport which has
been designed fdr bulk (carriage of
coal

Sales Tax on Coal purchased by
Railways

Shri 8. C. Samanta:
Shri Subodh Hansda :

Will the Minister of Railways be
pleased to state:

2215.

(a) whether it is a fact that the
Railway Board have asked the Central
and Eastern Railways to disallow
Sales Tax on coal purchased by them;
and

(b) whether the Railway Board con-
sulted the Ministries of Law, Finance
and Mines and Metals in respect of
power of State Governments to levy
the Sales Tax on Coal and about other
legal implications?

The Minister of State in the Minisiry
of Railways (Dr. Ram Subhag Singh) :
(a) Yes; all the Railways including
Central and Eastern, have been asked
to disallow sales tax on coal despatched
under the Colliery Control Order.

(b) The Ministries of Law and
Finance were #onsulted on the question
of the levy of Sales Tax on controlled
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commodities like coal, etc. They are
now considering the position again in
the light of the opinions con this sub-
ject expressed by the Advocate Gene-
ral of the Government of Bihar and
of the legal advisers of certain Asso-
eciations of coal producers.

Export of Coal

2216. Shri S. C. Samanta :
Shri Subodh Hansda :

Will the Minister ¢f Commerce be
pleased to refer to the reply given to
Unstarred Question No. 3110 on the
1st° April, 1966 and state:

(a) the steps taken to explore the
possibilities of exporting non-coking
coal to Singapore, Hongkong and other
countries; and

(b) whether Government propose to
export coking coal, which is presently
surplus?

The Minister of Commerce (Shri
Manubhai Shah): (a) Enquiries made
through our Missiong in Hongkong
show that there are only two mam con-
sumers of coal, one of which is com-
mitted to his present suppliers upto
1968. Our prices and specifications
have been furnished to the other party
who is reported to have not yet fina-
lised his requirements. In the case of
Singapore, there may be somé dermand
for our selected grades of non-coking
ccal but this will be known only after
the project for which it is required
has been finalised. The M.M.T.C. have
continued to export coal to Burma and |
Ceylon. That Corporation recently pro-
cured an order for supply of 5,000 tons
of Rajhara coal to Japan. As already
stated, consumpticn of coal in the
countries in this region, except in
Japan, is not very substantial.

(b) In view of the limited avail-
ability and increasing demand for
coking coal from our Metallurgical
Industries, there is no surplus of coking
coal available for export.
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Arrest of AntiSocial Elements
in Punjab

2218. Shri Guishan:
Shri P. H. Bheel :

Will the Minister of Commerce be
pleased to state:

{a) the number of persons arrested
in Punjab since the drive against
hoarders started by the present Gov-
ernment of Punjab; and .

(b) the mam charges against these
traders and the manner in which Gov-
ernment propose to curb these
practices in Punjab in future?

The Minister of Commerce (Shri
Manobhai Shah) : (a) The total num-
ber of persons arrested till 5th August
in Punjab is 958. The drive against
the anti-social activities of the traders
was started on 15th July.

(b) The main charges against these
persons are selling of consumer goods
in black market, hoarding, profiteering
and aduiteration of essential consumer
goods. The Goveramen: is keeping a
watch over the situation and intends
to curb this unsocial evil by sustained
action.
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G.C. Sheeis for Punjab

2221, Shri Daljit Singh: Will the
Minister of Iron and Steel be pleased
* to state:

(a) the total requirements of G.C.
Sheets for Punjab during 1965-66 and
18668-67 so far;
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(b) the quantity allotted to that
State during the same period; and

(e) the quantity actually supplied?

The Minister of Iron and Steel (Shri
T. N. Singh): (a) The total demand
for G.C. Sheets for Punjab during

1965-66 and 1966-67 so far was as
follows:—
1965-66 58,500 tonnes
1966-67 28,700 tonnes

(b) The gquantity allotted to that
State during the same period is as
follows:—

1965-66 1510 tonnes
1966-67 Nil
(c¢) Figures for quantity actually

supplied are being collected ang will
be laid on the Table «f the House

Dislocation of Train Services en
Central Railway

2222. Shri Dighe :
Shri Vishwa Nath Pandey :

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that the
suburban electric lrai: services on the
Central Railway were dislocated for
more than four hours on the 30th June,
1966 because of squatting and stone
throwing by angry passengers as a
protest against the cancellation of a
train and delays in general; and

(b) if so, Government's reaction
thereto?

The Minister of State in the Ministry
of Railways (Dr. Ram Subhag Singh) :
(a) Yes. Due to the failure of points
at Thana, suburban trains to and from
Thana, were running 20 to 30 minutes
late on that day. Rake of No. C45
Bombay V.T..Kurla Local which
arrived Kurla at 14-26 hours was
required to be sent to Kurla Car Shed
for some repairs and another rake was
arranged to work the corresponding
return train No. C-44 scheduled to
leave there at 14-33 hours. An
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sannouncement to that cffect was duly
made. Commuters waiting at Kurla
prevented the rake of C-45 from being
sent to Kurla Car Shed. Another
section of passengers prevented the
entry of Na. T-66 Local into Kurla and
still another section of passengers re-
sorted to pelting of stones. The situ-
ation was brought under contrcl by
Railway and Police authorities by
about 1630 hours but fresh trouble
started on Matunga-Sion and Kurla-
Chunabhatti sections at about 17.15
and 17.33 hours respectively. The
situation was finally brought under
control at about 18.15 hours and nor-
mal services started at about 19.00
hours. :

(b) Every effort is being made to
run suburban trains punctually and to
keep down cancellations to the mini-
mum, when unavoidable circumstances
arise. Security measures have also
been strengthened to avmd such inci-
dents.

Railway Safety Week

2223, Shri Vishwa Nath Pandey:
Shri Dighe :

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that the
Railways have observed a safety
week in India;

(b} if so, the purpose thereof; and

(c) the results achieved?

The Deputy Minister in the Ministry
of Railways (Shri Sham Nath): (a)
Yes. A safety week was observed on
Railways from 4th to 10th July, 1966,
both days inclusive.

{b) The main object of the obser-
vance of the safety week was to create
safety consciousness amongst all cate-
gories of Railway stafl. connected with
the working of trains.

(¢) The drive has been successful in
creating a safety impact on the Rail-
way staff in wrrect discharge of their
duties.

Assessment of Resources Commitiee
of the Coal Council

2224, Shri Rameshwar Tantia: Will
the Minister of Mines and Metals be
pleased to state:

(a) whether Government have ana-
lysed the picture revealed by the
Assessment cf Resnurces Cuinmittee of
the Coal Council in its reports on three *
coalfields submitted three years ago;

(b) the progress made in regard to
the completion of study of the rest of
the coalfields: and

(c) the steps visualised for directing
quantitative exploitation of coal with
qgualitative pattern of resources?

The Minister of Mines and Metals
(Shri S. K. Dey) : (a) Yes, Sir.

(b) The Committee has subsequently
completed the work of assessment in
respect of the West Bokaro, Ramgarh
and Giridih Coalfields. These reports
have not yet been published. The
preliminary assessment work in rspect
of the South and North' Karanpura
Coalfields is in progress.

(c) The following steps have been
initiated for the purpose of quantita-
tive exploration of coal according to
qualitative pattern of resources.

(i) The production of coal is being
regulated in accardance with
the regionwise and gradewise
pattern of requirements deter-
mined in accordance with Fuel
Efficiency Standards.

(ii) Metallurgical consumers hawve
been asked to use a blend
made up of prime coking coal,
medium coking coal and semi-
coking or blendable coal with
a view to conserving the limi-
ted resources of prime coking
coal, Further, efforts are be-
ing made to reduce the coke
rate in blast furnaces by in-
troduction of technological im-
provements;

(iii) Washeries are szt up for bene-
ficiation of coking coal and
blendable coal;
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(iv) Stowing has been introduced
for achieving maximum extrac-
tion of coking coal and
superior grades of non-coking
coal; ’

(v) The bagilers of new thermal
power stations are being de-
signed so as to burn lower
grades of non-coking coal and

. washery by-products.

Rail link between Tenali and Repalle

2225. Shri M. N. Swamy :
Shri Umanath :

Will the Minister of Rallways be
pleased to state:

(a) whether any proposal is under
consideration regarding the re-laying
of the track between Tenali and
Repalle on the Guntur-Repalle section;
and

(b) if se, the estimated cost thereof?

The Deputy Minister in the Ministry
of Railways (Shri Sham Nath): (a)
There is no proposal at the present
moment, but subject to availability of
funds, it is proposed to carry out re-
laying on this section during the Fourth
Plan period.

{b) Rs. 39-90 lakhs approximately.
Tasar 5ilk Enquiry cnmmithe

2226. Shri H. C. Soy: Will the
Minister of Commerce be pleased to
state the reaction of Government and
the State Governments of Bihar, Orissa
and Madhya Pradesh to the recomi-
mendations of the Tasar Silk Enquiry
Committee?

The Deputy Minister in the Ministry
of Commerce (Shri Shafi Qureshi):
The Government of India constituted
a Tasar Silk Committee in June, 1965
under the Chairmanship of the late
Shri S. V. Ramaswamy for investi-
gating into the question of developing
further the production of tasar silk
angd to review the working of the exis-
ting schemes for the development of
the tasar industry. The Committee in
its report has made a number of re-
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commendations. The views of the
Central Silk Board and cf the variuus
tasar growing States including Bihar,
Orissa and Madhya Pradesh have since
been obtained. The States have gene-
rally welcomed recommendations con-
tained in the report The report is
now under the active consideration of
the Government.

New Broad Gauge Railway Lines

2227. Shri Lonikar : Will the Minister
of Railways be pleased to state:

(a) whether the construction of
Aurangabad-Sholapur new broad gauge
Railway line and conversion of Man-
mad-Mudkhed Metre Gauge line into
broad gauge line has been included in
the Fourth Five Year Plan;

(b) whether the above mentioned
schemeg have been recomended by the
Government of Maharashtra on a prio-
rity basis and whether the Marathwada
Development Conference has recom-
mended the same by a resolution; and

(c) the other rew railway lines and
conversion schemes of the narrow
gauge lines which will be taken up in
the Maharashtra State in the Fourth
Plan period?

The Deputy Minister in the Ministry
of Railways (Shri Sham Nath): (a)
to (¢). Construction of the Auranga-
‘bad-Sholapur new B.G. line and con-
version of the Manmad-Mudkhed MG.
section to B.G. have been recommen-
ded by the Government of Maharashtra
and the Marathwada Development
Conference on priority basis for inclu-
sion in the Fourth Five Year. The
proposals for construction of new lines
and conversions for the Fourth Five
Plan are, however, yet to be finalised
in consultation with the Planning
Commission. Due to availability of
very limited funds and resources,
construction of new lines/conversions
during the Fourth Plan will be on a
very much restricted scale and will
have to be linked with major schemes
for mining, industrial or port develop-
ment. As such. the suggested propo-
sals may not merit sufficiently high
priorities for consideration in the
Fourth Five Year Plan.
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Economy on Railways

2228. Shri Narendra Singh Mahida:
Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that ways
and means to effect utmost economy
in expenditure and at the same time
to exploit existing resources of the
Railways were discussed at a Confer-
ence of the General Managers of the
Zonal Railways and production units
with the Railway Board in New Delhi
recently; and

(b) if so, the details of the economic
measures and the action taken to im-
plement them?

The Minister of State in the Ministry
of Railways (Dr. Ram Sobhag Singh) :
(a) and (b). Economy in expenditure
was discussed, inter alia, at the meeting
of General Managers with the Railway
Board in July, 1966, but only in
general terms Specific steps towards
further economies in the context of
the present difficult ways and means
position are now under detailed con.
sideration in the Ministry.

qifn twd @ o g @
T
2229. =t a¥
S e W) T
st @A
1 Qo To fag :

T TR WA qg q@ F oo
= & -

(F) sm g w9 ¢ & feis 6
Fa1$ 1966 § “fggrr” ¥ wwifoa
qAET ¥ GAER qEiAm |9 9T
ImTEr & uF feeq # awwe sumarfgi
& " ¥ AE" 9UAS wd 96g
FEnRd & 919 g% grarrt ¥ 10 gfew-
A1 #1 9E 71

(@) afz gt &1 3@ gea1 1 @@
1 & w1 fogar w@w ower T
LR

(n) @ WA E A wrde
R -

T dAWE F ey W (7o
™ o ) (%) W@ ety
T} 5 g gz +7-66 N gk
ot wcar Yo ofor & 5 gy
T 2 FETEEET  #R qfrey

T T = 7w F 10
F&i gu A | 1o s

(@) w7 (1) 4766 W
AT I qfem w5 -,

m%low!iaamsﬁqq‘ﬁe@q,
T o S FgRert #i e
WA 9T 13.33 femm 1w
9FT | IRE WEAT ¥ ¥ it aR
TANE F D WE gfaw any
iiﬁrmm?r%ziwﬁgs‘,mq
mE F dw@l & ¥ oF few (70
W& 3745 ) A @ X 1 ww rer
g & e, @t s
300 st % wofow s 7 gfew
ﬁwmﬁfzm.q:@e"m
F WAt Y S &g @ g

T T IR | WS ¥ Fead
w1 s fasfedt 1 i w0 gf
I AT 71 far s g s
F ol aR ¥ W @ gew w1
S T A F oW T s gag
TR A AR T agw dwe
WO 9 W W AR I8 gar i
9 W@ wme folr frad saeasy
ﬂfﬂmwﬁﬁ-‘ﬁ?ﬁ?{@ﬂ{;m
WHE wEe ffe| @ g g
T W IEA 7 WA a5y
fromme &% fom 1 @ mer
75 fAe aF @& @ 1 AN 5y



4499 Written Answers

ard WA qfem F wdm zvE -

dfgar &1 @ 147[148/332/
337/379, 9T wrE™m W wfafy
F oG 108/127 F A 5-7-66
FT ATHAT Ao 2 o &7 foram & o

Terd e Frsvo & vy & foa wfesma
(fadg) e
2230, s & :
s oW q= A ¢
=t wEAER
st a 7o fag:
T 39T TAT qAZ FATA FT FAT
4 & ¢

(%) srag aa g fs @a a=n
farstrn 3 Fanfat 1 ST 9T TR
F fod wfawmey (frkw) ez g sy
gmmﬂﬁmmﬁm%m
A 9 TAF AU 97 gargen
fomr wmar 2

(@) =1 9Pi 9T wEE
aaew WY Ia% wa o< fR s
g Ax

() afz 7&
g ? :

ek e F TRt (we T
g fag) = (F) it &, wfws
= o9

(w) =T (7). O® qERE §©
Wioa e o € oW W
ywrafas fgg & =w ¥ @@ gu
SeA® WIS 97 IaF -9 F H1ETL
oz faare far smar &

F a1 T T T

ITTAT & m&ﬁmiu
AR FHAT

2231. Y HFTER
it T

AUGUST 12, 1966

Written Answers 4500

=Y gPR X wENT :
!ﬁ{a!orﬂ:
T (4 THAT g a9 F1 FAT
war fF o

(7) mragaw g fF 3a7 WA
F gegraTs fediom & “dfor’” fawnr
¥ mi-gwa KAt (o faud-
Fo) #1, foer feedi & o & fow
HEEFAT 41, " dlo o fwex
¥ 92 F fag gamar o @ § W 39
¥ AT afcear g 33 % faw w7
R AR

(&) afz gt dr5a 3 a1 T ?
Tad " § Tg-EA (¥e (M
g fag) - (7) 5 (@) g

qmE o W & AT §Wr 9ew 9%
@ g A

YT 59 & fawr Wma w1 O
ferar =

-2232. At Qo To Fay :
=it wi:
sl o7 W FEy
it |
T WK WAl gg 9T wT FAT
Far e .
(7) = ag a= § & favie
11 g€ 1966 ¥ “gfeaT camaw”
¥ it @ "wa ¥ maare i Wa
¥ =TT 9 =aT F 20 WA
97 OF IAWIET R OLFA ¥ SO0
70 =fegt &1 o%s foar mm &;

(=) afz g a1 == & a1 FTOw
g A
(w mmaqwm‘t

)
Frufd



4508 Written Answers SRAVANA 21, 1888 (SAKA) Written Answers 450

{4 wwrerg § -t (¥o Tw
gunr fag) : (%) 10-7-66 I
151 agfe frowarT fao @ oafw
70 =fF 1

(@) =7 &1 uir 41 f§ 239 67
T 240 TTSA Wi F awa H
qfada fear w1g

() feafa oz w1g w17 & forg av-
F W9 gfaw o WF g @
F1 wgi Sarg w7 foar mr

e & frwz Jage @am qT gae

2233. Y WA
ot aF :

. =t yeR XX Wy
=t 9o To fag :

T IE@ AAT qg T@T &1 FA
4 f

(%) 71 ag.a9 & f& fomis 7
A=, 1966 ¥ ‘fgrey’ # swfoa,
oF TR & ggere mw & fwe
TR WA 'ww X @ afe w
Y ;

(=) afg 7, aY =& g F1 |
FTOT 47 ; HIT

(7) =F AT H T FEAEY
ATEE?

Id AAww A IT-HE (off W
am): (F) 6-7-66 *1 FAE WK
Frrarasy w2wEl & a9 % fawe
IYA MET { SFC AT AT F T
W gru frae {1 e AT Ay w1
TE T AR qgel |

(@) =t (7). ama 7 w9
AR

Industries in Tripura

2234. Shri Dasaratha Deb:
Shri Biren Duita :

Will the Minister of Industry be
pleased to state:

(a) the number of licences issued
for starting industries in Tripura
during 1965-66;

(b) the names of industries prpposed

‘to be started in 1966-67; and

(c) the steps taken so far for the
starting of each of these industries?

The Minister of Industry (Shri D.
Sanjivayya): (a) No licence was
issued in 1965-66.

(b) The following industries have
been included in the Tripura Annual
Plan 1966-67 :—

‘(1) A spinning mil

(2) A cardboard factory.
(3) A bicgas plant.

(4) A fruit-canning factory.

(c) The information is being collec-
ted and will be laid on the Table of
the House as soon as possible.

Rail Communication between
Dharmanagar and Agartala

2235. Shri Dasaratha Deb:
Shri Biren Dutta:

Will the Minister of Railways be
pleased to state:

(a) whether the Tripura Legislative
Assembly has requested the Central
Government to extend the rail com-
municaticn in Tripura from Dharma-
nagar to Agartala; and

(b) if so, the steps taken in the
matter?

‘The Deputy Minister in the Ministry
of Railways (Shri Sham Nath): (a)
and (b). No specific request from the
Tripura Legislative Assembly has as
vet been received for extension of rail
communication facilities to Agartala
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from Dharmanagar, in Tripura. The
Tripura Govt. however, have been re-
questing for extension of the Kalkali-
ghat-Dharmanagar line further into
Tripura. The Planning Commission
have organised a Transport Survey of
Assam and the entire eastern region.
Construction of New Lines in this area
will, therefor, be based on the recom-
mendations of the Study Team of the
Planning Commission and will be given
due consideration keeping in view very

much ‘restricted outlay of Funds for -

New Lines during the Fourth Plan,
Co-operative Industrial Estates

2236. Shri Shiv Charan Gupta: Will
the Minister of Industry be pleased
'~ state:

(a) the Co-operative Industrial] Es-
tates establisheq in Delhi with their
names and addresses;

(b) whether there are any model by
laws for such societies and to what
extent these can be modified by the
societies;

(c) the conditions regarding the
membership of these societies; and

(d) whether any cases of relaxation
of conditions of membership have come
to the notice of Government and if so,
the action taken thereon?

The Minister of Industry (Shri D.
Sanjivayya) : (a) to (d). Thie infor-
mation is being collected from the
Delhi Administration and will be
placed on the Table of the House.

Corrugated Iron Sheeis for Tripura

2237. Shri Dasaratha Deb:
Shri Biren Dutta:

Will the Minister of Iron and Steel
be pleased to state:

(a) the total quantity ef corrugated
iron sheets demanded by and supplied
to the Government of Tripura during
the Third Five Year Plan period; and

(b) the steps taken to meet the total
requirements of the Union Territory
of Tripura?

AUGUST 12, 1966
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The Minister of Iron and Steel (Shri
T. N. Singh): (a) The total quantity
of coprugated iron sheets demanded
by and supplied to the Governmet of
Tripura during the Third Five Year
Plan period is as follows:—

Demand 18015 tonnes
Supplies 1,869 tonnes

(b) No general allocation of galva-
nised corrugated sheets has been made
to Tripura State or in fact to any other
States since 1963-64 under the States
Pooled Quota due to heavy backlog
with the main producers. Although no
fresh allocations were made, supplies
against outstanding orders have, how-
ever, been made available under the
various gquota heads to the extent
possible. Since galvanised sheets are
in extremely short supply due to
shortage of zinc, it has been possible
to meet only a fraction of the demand
of the States. However, subject to
their availability black corrugated
sheets are supplied if the Government
concerned agrees to have them instead

Grades of Pay of Foremen and
Chargemen

2238. Shri Sivamurthi Swamy: Will
the Minister of Railways be pleased
to state:

(a) whether there is a great dis-
parity between the grades of pay- of
the Foremen/Chargemen working on
the Railways and those in other Gev-
ernment Undertakings:

(b) whether it is a fact that Techni-
cal Supervisors on the Railways are
required to supervise over a larger
strength of staft and shoulder greater
responsibilities than their counter-
parts in other Government Under-
takings; and

(¢) if so, the action faken in the
matter?

The Minister of State in the Ministry
of Railways (Dr. Ram Subhag Singh):
(a) to (c). The informaion is being
collected and will be laid on the Table
of the Sabha. -
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Decline in Foreign Trade

2239. Shri Omkar Lal Berwa: Will
the Minister of Commerce be pleased
to state: '

(a) whether it is a fact that due to
the devaluation of rupee, there is a
steady decline in foreign trade, instead
of expected increase; and

(b) if so, the reasons therefcr?

The Minister of Commerce (Shri
Manubhai Shah): (a) and (b). It is
too early to assess the after-effects of
Devaluation on exports which will be
kmown only after some time, when
statistics of foreign trade of India for
June, 1966 and the subsequent maomnths
will be available. Government are,
however, taking all follow-up steps
necessary to ensure a smooth flow of
trade.
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New Railway Lines in Kerala in

Fourth Plan

2241. Shri Pottekkatt :
Shri A. V. Baghavan:’
Shri P. Kuohan :

Will the Minister of Rallways be
pleased to state:

(a) whether the Railway Board. have
taken any decision in the matter of

constructing new Railway Lines in
Kerala during the Fourth Plan periocd:
and .

(b) if so. the names of the new lines
that will be taken up?

The Deputy Minister in the Ministry
of Railways (Shri Sham Nath) : (a)
Proposals for construction of new lines
during the Fourth Five Year Plan are
yet to be finalised in consultation with
the Planning Commission.

(b Does not arisc,

Refreshments at Chandil Station

2242. Shri H. C. Soy: Wil the
Minister «f Railways be pleased to
state:

(a) whether it is a fact that the
passengers in South Bihar Express
rvhning from Patna Jn. to Tatanagar
do not have farilities for morning re-
freshments either at Chandil or other
stations in spite of a few minutes halt
there;

(b) whether 1t is a fact that the
canteen at Chandil does not have the
standard Railway shed, and 1s hojsed
in a depth two feet deep below the
platform; and

(c) If so, the steps “taken in this
respect?

The Minister of State in the Ministry
of Railways (Dr, Ram Subhag Singh) :
(a) to (c). Tatanagar bound South
Bihar Express leaves Patna at 21.25
hours and arrives at Chandil Jn. at 7.11
am., the run of the train being mainly
during the night. At Chandil station
the halt is for eight minutes. A non-
vegetarian refreshment room and a
Vegetarian tea stall are provided
where passengers can take their morn-
ing refreshments. The passengers can
also have the morning refreshments at
Purulia (5-58 a.m. to 6-10 a.m. where
a Vegetarian tea stall and a non-
Vegetarian tea stall are provided.

On the Up Platform at Chandil
standard accommodation for the Re-
freshment Room and Vegetarian tea
stall' has been provided. A temporary
tea stall has been provided on the
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newly constructed island platform

which was originally at a level lower

than the Up platform. The level of

the island platform has since 'been

raised and the proposal fdr raising’ the

level of the tea stall is also under

‘consideration.

Electrification in Olavakkot Division

2243. Shri P. Kunhan:
Shri A. K Gopalan:

Will the Minister of Railways be
pleased to refer to the reply given to
Unstarred Question No. 2395 on the
18th March, 1966 and state:

(a) whether a decision has been
taken to electrify the remaining 64
stations in the Olavakkot Division of
the Southern Railway; and

(b) if not, the reasons therefor? N

The Minister of State in the Ministry
of Railways (Dr. Ram Suobhag Singh) -
(a) and (b). Out of the remaining 64
stations, 4 more stations are proposed
fcr electrification during the current
year. Electrification of stations |is
done on a programme basis, as recom-
mended by the Railway Users’ Consul-
tative Committees, and is subject to
the availability of funds and power at
reasonable rates at the stations

Precision Tool Manufacturing Plant
at Palghat

2244, Shri P, Kunhan:
Shri A. K. Gopalan;

Will the Minister of Imndustry be
pleased to refer to the reply given to
Unstarred Question No. 1964 on the
11th March, 1966 and state:

(a) whether Government have given
the signal to start work on the pro-
posed precision tool manufacturing
factory at Palghat during the current

year;

(b) if so, the provision made in this
regard;

..wn{e) whether Government propose to
- -complete work on _the project during.
the Fourth Plan period; and .
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(d) when the factory will go into
production?

The Minister of Industry (Shri D.

" Sanjivayya) : (a) Detailed Project Re-

port of Instruments Factory to be set
up at Palghat has been approved and
steps to start work during current year
are being taken.

(b) Rs. 30 lakhs for 1966-67.
(c) Yes, Sir,

(d) By the end of 1968,

Overbridge at Parli Station

2245. Shri P. Kunhan:
Shri A. K. Gopalan :

Will the Minister of Railways be
pleased tp state:

{a) whether Government have de-
cided to construct an overbridge at
the rail-road crossing over Parli Rail-
way station, Palghat District, Olavak-
kot Division during the first year of
the Fourth Plan period;

(b) if so, the amount sanctioned;

(c) whether the
menced; and

work has com-

(d) if not, when it will be taken in
hand?

The Deputy Minister in the Ministry
of Railways (Shri Sham Nath): (a)
Yes.

(b) to (d). The estimated cost of
the work is about Rs. 2-19 lakhs. The
work will be taken in hand as soom as
the detailed estimate which is under
preparation is accepted by the State
Government and thereafter funds are
provided . by State Government for
their share of cost for execution of
the work.

Import and Export Regulations

2246. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Commerce be
pleased to state: :

(a) thé number of cases of wviola-
tions of import and export regulations
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which have come to the notice of
Government during March, 1966; and

(b) the manner in which these cases
have been dealt with?

The Minister of Commerce (Shri

Manubhai Shah): (a) 51.

(b) 16 cases have been clcsed as no
violations could be established. In 6
cases, the firms have been warned or
debarred from obtaining import/
export licences for a specified period.
Investigations are in progress in the
remaining 29 cases

1888 (SAKA) Written Answers 4510
Balance of Trade

2247. Shri Dhuleshwar Meena :
Shri Ramachandra Ulaka :

Will the Minister of Commerce be
pleased to state the balance of trade
position in the first two quarters of
19667

The Minister of Commerce (Shri
Manubhai Shah) : The balance of trade
position for the first two quarters of
1966 is as follows:—

First quarter of 1966

Second guarier of 1966

Imports
Exports including re-exports. . .
Balance of Trade . . .

(Final figures for June 1966 are not yet available).

(Jan.—March) (April—May only)
(Rs. crores) (Rs. crores)
344°55 22748
208-02 12771
—136.53 —99.77

Trade Delegations

2248, Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka :

Will the Minister of Commerce be
pleased to state:

(a) the number of {fareign trade
delegations that visited India and the
number of Indian trade delegations
which visited foreign countries during
March, 1966; and

(b) the names of countries with
whom trade agreements have been en-
tered into during the same period?

The Minister of Commerce (Shri
Manubhai Shah) : (a) Three foreign
trade delegations visited India and two
Indian trade delegations visited foreign
countries in March, 1966.

(b) Argentina. A Protocol was also
signed with Yugoslovia,

Import of Silk

2249. Shri Dhuleshwar Meena :
Shri Ramachandra Ulaka :

(a) the total quantity and value of
silk imported into India during April,
1966, and

(b) .the total duty collected on it
during the same period?

The Deputy Minister in the Ministry
of Commerce (Shrf Shafi Qureshi) :

"(a) 6,590 kgs. of raw silk valued at

Rs. 5-37 lakhs.

(b) Rs. 4.04 lakhs.

Industrial Co-operative. Societies
in Rajasthan

2250 Shri Dhuleshwar Meena :
Shri Ramachandra Ulaka :

Will the Minister of Industry be
pleased to state the number of Indus-
trial Co-operative Sacieties function-
ing in Rajasthan as on the 30th June,
1966 and their production capacities?

The Minister of Indusiry (Shri D.
Sanjivayya) : The information is being
collected from the State Government

~ Will the Minister of Commerce be- :and will'be laid on the Table of the

pleased to state:

« House,
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Termination of Services of Non-
Gazetted Staff of Bhila; Steel Plam

2251, Dr. Chandrabhan Singh: Will
the Minister of Iron and Steel be
pleased to state:

(a) the number of non-gazetted
employees whose services have been
terminated after Ist April, 1966, in
Bhilai Steel Plant and the reasons
therefor;

(b) whether those persons whose
lands were acquired for the site of
the project are included therein and
if so, the number of such persons;
and

(¢) whether Government are aware
of the written assurances given from
time to time by the Officers of the
project from the very beginning that
those whose lands have been taken
will be pgiven permanent employ-
ment, in one capacity or the other
and if so, the reasons which prompt-
ed Government to go against this
assurance?

The Minister of Iron and Steel
(Shri T. N. Singh): (a) Services of
Forty-seven non-executive employees
have been terminated after 1-4-66 on
their finding alternative jobs.

(b) None of these employees was
displaced from the lands acquired by
the Bhilai Steel Project.

(c) Does not arise,

Gazetted Employees of Bhilai Steel
Plant

2252. Dr. Chandrabhan Singh: Will
the Minister of Iron and Steel be
pleased to state:

(a) the nimber of permanent
Gazetted employees on the Operation
side and on the Construction side of
the Bhilai Steel Plant; and

(b) the number of persons who
have been transferred from Operation

side to the Construction side and the-

reasons therefor?
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The Minister of Iron and Steel
(Shri T. N. Singh): (a) Bhilai Steel
Project has 1105 executive officers on
the operation side and 340 executive
officers on the construction side, The
operation executives bélong to the
permanent set up, while the cons-
truction executives are on contract
for specified periods.

(b) One mechanical engineer was
obtained on loan from the Operation
Department to the Construction Side
to meet immediate requirements. He
has since been transferred back to
the Operation Side. On the other
hand, 96 executives have been under
transfer from Construction to Opera-
tion.

Clerks in the Railway -Board

2258. Shri Priya Gupta: Will the
Minister of Railways be pleased to
state;

(a) whether a number of Clerks
serving in the Railway Board have
been ordered to be transferred back
to Zonal Railways and if so, their
number and the circumstances there-
for;

(b) whether it is a fact that vacan-
cies of Clerks in the Railway Board
were filled up by drawing Clerks
after due selection from Zonal Rail-
ways, through the UPSC and locally;
and

(c) if so, whether his Ministry have
specific orders as to how to regula-
rise their absorption and “vhether
the UPSC has also issued orders in
this regard, if so, the details thereof?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) 6 Lower Division Clerks
of the Railway Board have already
been reverted to their parent offices
and 20 more Clerks are being revert-
ed to their parent offices from 31-8-
1966. These Clerks are due promo-
tion in higher grades in their parent
offices while they continue to be
only Lower Division Clerks in the
Railway Board. Their reversion to
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the Railways has been found neces-
sary to enable them to draw higher
rate of pay by working in and per-
forming the duties of higher posts to
which they are due to be promoted
in their parent offices.

(b) Yes, the recruitment of Lower
Division Clerks has been made in
the past by drafting men from zonal
railways, on the results of the
Clerks' Grade Examinations held by
the UPSC and also locally through
Employment Exchange. The recruit-
ment through the Employment Ex-
change made ‘during the years 1964
and 1965, was in the nature of short
term arrangement with the stipula-
tion that the Clerks so appointed
*would be replaced by the UPSC re-
cruited Clerks.

(c) The appointment of Lower
Division Clerks in the Railway Board
are regulated in accordance with the
provisions of the Railway Board Sec-
retariat Clerical Service Scheme
which has been drawn up in consul-
tation with the Ministry of Home
Affairs and the Union Public Service
Commission. The relevant provision
of the Railway Board Secretariat
Clerical Service Scheme referred to
above is contained in para 17 cof the
Scheme which is laid on the Table of
the House. [Placed in Library. See
No. LT-6767/66].

Broad Gauge Lines

2254. Shri Parashar: Will the Min-
ister of Railways be pleased to state:

(a) whether Government propose
to connect Gwalior to Guna by the
broad gauge railway line and get it
surveyed; and

{b) if not, the reasons therefor?

The Deputy Minister in the Min-
istry of Railways (Shri Sham Nath):
(a) and (b). There is no proposal to
connect Gwalior and Guna by another
Broad Gauge rail route in the Fourth
Plan. The question of undertaking a
survey for this proposal therefore
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does not arise, With the availability
of limited funds for new line con-
structions, only those new lines link-
ed with specific schemes of industrial,
mining or port development can be
taken up for construction in the
Fourth Plan. As such, the suggested
proposal may not merit adequate high
priority for consideration in the
Fourth Plan, especially when Gwa-
lior is already connected with Guna
«by Broad Gauge wvia Jhansi and
Bina. :

Gangmen on the Railways

2255. Shri Priva Gupta: Will the
Minister of Railways be pleased to
state:

ta) whether the Railway Accident
Committee recommended that for
safe maintenance of track, the
strength of Gangmen should be in-
creased and their jurisdiction reduec-
ed;

(b) if so, the details of the accept-
ed portion of such recommendation;

{c) whether the Zonal Railways
have been directed to implement this;
and

(d) if so, the position in respect of
the implementation of this directive?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) No. The Committee only observ-
ed that strengthening of the perma-
nent way gangs, as a result of the
Railways Board's latest orders un the
-subject, would considerably help to
raise the standard of maintenance ot
track.

(b) to (d). Do not arise. However,
necessary steps have been taken to
increase the strength of permanent
way gangs by the Railways on a pro-
grammed basis and the same has also
been partly implemented.

Piling up of Pig Iron

2256. Shri Subodh Hansda: Wil
the Minister of Iromn and Sfeel be
pleased to state: .

(a) whether it is a fact that a huge
uantity of pig iron has accumulated
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for want of sale and if 50, the rea-
sons therefor;

- (b) thether there was any plan-
ning for the production of such unm-
saleable pig iron; end

(c) the persons responsible for the
production of such material and the
amount of loss incurred due to the
piling up of this material?

The Minister of Iron and Steei
(Shri T. N. Singh): (a) and (b).
There is some accumulation of pig
jron at Bhilai and Rourkela, owing to

fall in demand due to general reces- -

sion in Industry. Railways' require-
ments for pig iron have also gone
down for sleepers. Pig Iron is pro-
duced in the Blast Furnaces in a
continuous non-stop operation. Thus,
once the production is planned, it
has to be continued in anticipation of
orders.

(c) Does not arise.

Railway Coolles

2257. Shri Lakhmu Bhawani: Will
the Minister of Railways be pleased
to state:

(a) whether he is aware that some
of the Railway Coolies at some sta-
tions including. Delhi stati.ons do not
behave properly and sometimes even
refuse to carry loads of passengers;
and

(b) if so, the action Government
proposed to take in this regard?

The Minister of State in the Min-
istry of Railways (Dr. Ram Subhag
Singh): (a) and (b). Yes, tnhere have
been occasional complaints about the
licensed porters behaving improper-
ly and of refusing to carry passen-
gers' luggage.

Cases of harassment by licensea
porters brought to the notice of the
Railway Administration are looked
into promptly and. appropriate  getion
.taken against the —defaulting parters.

As tegards Delhi and New Delhi
stations, from 1st January to end of
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July, 1966, seventeen such ct;mplnill
were received. In one case the de-
faulting porter was suspended for 3¢
days and in others for periods rang-
ing from one to ten days.

The matter will continue to receive
LY s
careful attention.

Indsﬂ.rits in Madhya Pradesh

»
2258. SHri Lakhmu Bhawani: Will
the Minister of Industry be pleased
to state:

(a) the number of applications re-
ceived for the industrial licences
from Madhya Pradesh during the last
six months; and

(b) the number of applicatioms
which have been sanctioned and those
that are pending and|or rejected?

The Minister of Industry (Shri D.
Sanjivayya): (a) Forty-five, Sir.

(b) Eleven applications have been
rejected and thirty-one are pending.
Three applications relate to manu-
facture of items which have since
been exempted from the licensing
provisionis of the Industries (Deve-
lopment and Regulation) Act 1951
and which will no longer require an
industrial licence.
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Ehad]j Gramudyog Bhavan,
New Delhi

2260. Shri Bade:
Shri Madhg Limaye:
Shri Yogendra Jha:
Shri T. Ram:
Dr. Ram Manohar Lohia:

_Will the Minister of Commerce be
pleased to state:

(a) whether Government have re-
ceived cemplaints that the Khadi
Gramudyog Bhavan, New Delhi, is
selling adulterated honey;

(b) whether similar complaint has
been received by Government re-
garding the mustard oil; and

(c) if so, the action taken by Gov-
ernment thereon?

The Deputy Minister in the Ministry
of Commerce (Shri Mohd, BShafl
Qureshi): (a) to (c). Government have
not received any ocmplaint regarding
the-sale of adulterated honey or mus-
stard oil. However, at a sample of
honey sold by the Khad: Gramudyog
Bhavan was found on analysis to be
deficient in reducing sugar by 4.8 per
cent it is understood the Bhavan is being
prosecyted by the New Delhi Muni-
cipal Committee under the Preven-
tion of Food Adulteration Act and
that the case is pending in Court.

12.07 hrs.

RE: QUESTION OF PRIVILEGE BY
SHRI MADHU LIMAYE AGAINST
THE MINISTER OF FINANCE

Mr. Speaker: On the 20th July,
1966, Shri Madhu Limaye gave notice

Re. Question SRAVANA 21, 1888 (SAKA)
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of the following questich 6t privilege
against the Minister of Finance, Shri
Sachindra Chaudhuri:

“That the question of breach
of privilege, committed by the
Finance Minister, Mr. Sachindra
Chaudhuri, by raising unfounded
expectations in the House that
the Public Accounts Committee
was going to consider the ques=
tion of clearing Mr. Boothalingam
when, in fact, no such request
for such consideration of its com-
ments on the Boothalingam affairs
had been made by the Govern-
ment to the Committee and when
the Committee had not taken any
decision to make a special report
on the subject, be referred to the
Committee of ﬁ-mtem"

On the 2nd August, 1966, while
seeking to raise his question of pyi-
vilege, Shri Madhu Limaye, quoting
exiracis from the statement of the
Minister of Finance made in the
Rajya Sabha on the 19th May, 1566,
said that although the Minister of
Finance was aware of the convention
that Government’s comments on the
recommendations of the Public Ac-
counts Committee were frequired to
be submitted to that Committee and
not to be disclosed in public before
that Committee had reported on them,
the Minister of Finance had, by dis-
closing the nature of Government’s
reply on the observations of the Pub-
lic Accounts Committee in their 50th
Report in the Rajya Sabha on the
27th July, 1966, not only committed
a breach of that well-established con-
vention but also direetly tried to
shotr that the Public Accounts Com-
mittee was wrong by giving & good
chit to Shri Boothalingam and there-
by committed a breach of privilege
and contempt of the House, In sup-
port of his contention, Shri Limaye
referred to the case of Dr. P. S. Desh-
mukh who had wanted to make a per-
sonal explanation in the Houseg on the
21st March, 1963, Tn connection with
certain observations of the Public
Accounts Committee made in their
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Eighth Report on the Bharat Krishak
Samaj and who was not allowed to
do so, until the Public Accounts Com-
mittee had considered his explana-
tion.

After Shri Madhu Limaye had
spoken in the House on the 2nd
August, 1966, I desired to hear the
Minister of Finance before giving my
decision whether I should give my
consent to the raizing of the matter as
a qusstion of privilege or nat. As the
Minister of Finance was not prepared,
I suggested to him that he could study
the statement that had been made
and make hig statement later on,

On the 5th August, 1966, the Minis-
ter of Finance made his statement in
which he referred to the notice of

. question -of " privilege given by Shri
Madhu Limaye on the 28th July 1966
and said ‘this is the only thing to
which I am going to address myself'.
He also read out in extenso the re-
plies given by him in the House on
the 27th July, 1966 in response to a
calling-attention-notice on the ‘Re-
ported decision of Government to
appoint Shri Boothalingam to EEC at
Brussels’ and added: —

“My submission is that the
whole privilege motion is based on
an incorrect understanding of what
happened in this House, I have
given in extenso what I had said
in the House and my only submis-
sion is that there cannot be any
question of anybody reading into
it that I was trying to mislead the
House, telling that there was a re-
quest made by Government to the
PAC that there should be an in-
quiry into the conduct of Mr.
Boothalingam and a report made
to the Government on the basis
of that. That is perfecily clear.

Shri Madhu Limaye wanted to
make further observations, I ask
him to write to me. Accordingly, he
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sent me a letter on the Bth August,
1966 explaining the grounds on which
he wanted to base his privilege mo-
tion. He also sent copies of his letter
to the Chairman of PAC and the
Minister of Finance. I have seen the
views of the Chairman, PAC and the
reply of the Minister of Finance
thereon.

Now, so far as the notice of queés-
tion of privilege given by Sari Madhu
Limaye on the 20th July, 1966 is con-
cerned, I have gone through the pro-
ceedings of the House on the calling-
attention-notice on the 27th July, and
the replies given by the Chairman,
PAC in the House on the 28th Juiy,
1966 in response to certain yuestions
asked of him. The Minister of Fin-
ance had then said as follows:—

“Th2 Government has sznt its
reply to the Public Accounts
Committee. The Public Accounts
Committee has not yet made its
comments on that and, therefore,
there is no question of any post=-
ing being made until that report
is laid before the House .. .",

The Chairman, PAC stated in ans-
wer to the question that the PAC had
received the comments of the Gov-
ernment on their 50th Report and that
a letter from the Ministry of Iron and
Steel reguesting an early ~onsidera-
tion of the comments of the Govern-
ment had been received on the 26th
July, 1966 and that the letter would
be considered by the Committee in

‘the mormal course,

I do not find any contradiction
the two statements. Further, Govern-
ment cannot instruct the Committee.
The Committec do not consult the
Governmet as to when and how they
should report. It is left to the Com-
mittee to conduct their work as they
like and to take their own time. The
Committee are answerable only to
the House and the Speaker and their
directions alone are binding on them.
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I do n(')t, therefore, see how the Minis-
ter of Finance ‘deliberately raised un-
founded expectations in the House
that the PAC was soon going to make
a special report on the Boothalingam
affair’. Therefore, the formal notice
of privilege given by Shri Madhu
Limaye is not founded on facts and
1 do not give my consent to this ques-
tion being raised.

As regards the other points regard-
ing the conventions or practices tc
be observéd with regard to the re-
commendations of the Public Accounts
Committee raised by Sh'i Madhu
Limaye during the course of his ob-
servations in the House on the 2nd
August, 1966 and in his subsequent
letter dated the B8th August, 1966, 1
have to say that while any departure
from these practices may be regarded
as a serious breach of conventions and
may even provoke a motion of censure
against the Government, it is not,
strictly speaking, a breach of privi-
lege as defined in Article 105 of the
Constitution. While deciding a ques-
tion of privilege, one has to examine
the law of privilege as established in
the United Kingdom prior to the com-
ing into force of our Constitution, and
no new privileges can be created.
Breaches of rules, conventions and
practices have to be distinguished
from breaches of privilege.

I have examined the practice that

has hitherto been followed in" the
matter of implementation of the re-
commendations of the Public

Accounts Committee by the Govern-
ment. In consonance with the well-
established parliamentary - practice
which has been in vogue in India for
over 35 years, in all cases where Gov-
ernment are not in a position to agree
or implement a recommendation made
by the Public Accounts Committee or
have reasons to disagree with the re-
commendations of the Committee, the
Ministry concerned should place their
views before the Committee which
may, if it thinks fit, present a further
- Teport to the House after considering
the views of Government in the mat-
ter. In this connection, I would quote
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the following from para 4 of the Fin-
ance Department Resolution No. D/
1200-B, dated the 13th June, 1930,
which for the fi~st time clearly enun-
ciated the procedure to be followed
in this behalf by Government: —

“If any case should occur in re-
gard to which there is a material
difference of opinion between the
executive Government and the
Committee, a full memorandum
on the subject will be drawn up
and placed before the Committee
at a subsequent session and the
Assembly will have an opportunity
of discussing the subject later
uncer the p-ocedure contemplated
in Para 30 of the Report (refers
to ‘the Report of the Public
Accounts Cornmittee -on  the
accounts of 1927-28).

There have, however, been one or two
instances where a deviation had been
made from this procedure. In the
case relating to the ‘Import and Sale
of Japanese cloth’ dealt with in the
Fourth Report of the Public Accounts
Committee (1952-53), the then Com-
merce Minister laid a statement in
connection with that case on the Table
of the House without, in the first in-
stance, placing Gowvernment's views
before the Committee. The then Pub-
lic Accounts Committee considered
the warious implications arising from
the departure made by the Minister
from the well-established procedure
in not having given an opportunity to
the Committee to consider the state-

ment in question and to give
their opinion thereon before it was
laid on the Table of the House. The
Committee came to the conclusion

that since this was a matter which
related to the functioning of the Pub-
lic Accounts Committee and the pro-
cedure to be observed by them, the
matter should be placed before the
Speaker for his guidance. Speaker
Mavalankar upheld the convention
and directed that a circular. Iletter
should be gent to all Ministries of the
Government of India laying down
that in cases where Government were
not in a position to implement a re-
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[Mr, Speaker] .
commendation made by a Financial
Committee of Parliament, wviz: the
Public Accounts Committee or the
Estimates Committee, and Govern-
ment had reasons to disagree with the
recommendation of the Committee,
the Ministry concerned should, in con-
sonance with the well-established
procedure place their views before the
Committee who may, if they think fit,
present a further report to the House
after considening the views of Govern-
ment in the matter, A circular was
accordingly issued to all Ministries of
the Government of India on the 4th
December 1953,

I also find that our convention is
based on a similar convention which
was established in the UK 80 years
ago. In this connection, I would
quote from a Government reply re-
ferred to in para 53 of the Report of
the UK PAC (1885) which inter alia
stated as below:—

“The opinion of the Committee
of Public Accounts on points of
financial order ought on. every
occasion to receive the most res-
pectful attention from the Depart-
ments concerned. Upon points
which My Lords admit to be

. doubtful, they as a rule defer to
the opinion of the Committee. If
a question of importance arises
upon which they are unable to
agree with the Committee, they
think it their duty to suspend de-
cision until they have had an
opportunity of laying before the
Committee the reasons which lead
them to differ from the Commit-
tee's opinion. If the Committee
should still adhere to their origi-
nal opinion, My Lords in ordinary
cases yield, but if they hold the
point of difference to be suffici-
ently important, they would en-
deavour to bring the question be-
fore the House of Commons in a
form that will place before the
‘House unreservedly the argument
on both sides; the ultimate de-
cision then rests with Parlia-
‘ment”.
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I should like that this well-estab-
lished practice should be invariably
followed by Government in the case
of all reports of the Parliamentary
Committees as already directed by
Speaker Mavlankar,

So far as the statements made by
the Minister of Finance in Rajya
Sabha on the 19th May and 27th July
1966, in which he is alleged to have
disclosed the nature or substance of
the Government's comments or re-
plies to the observations of the Pub-
lic Accounts Committee in their Fif-
tieth Report are concerned, it must be
pointed out that although those state- .
ments were made by the Minister of
Finance .in response to the demands
made by Members in that House, and
not suo motu, the best tradition would
have béen maintained if the Minister
had stuck to the earlier position taken

- by him on the 19th May that he could

not say anything until the PAC had
examined the reply of the Govern-
ment and made a report thereon.

I may state in passing that when a
Presiding Officer admits a notice of
a question, Calling attention or any
other notice, he is not aware of what
is happening in the Committee or at
what stage the matter is. Either the
Minister should represent to the Pre-
siding Officer that the matter is under
the consideration of a Parliamentary
Committee or simply state this fact in
answer to a notice if admitted. In a
parliamentary system of government,
a Parliamentary Cofnmittee is an ally
of Government and both should pro-
ceed on mutual trust and respect.
Therefore, the twin conventions, that
normally a recommendation of the
Committee should be accepted by the
Government in case of disagreement,
points of difference should be resolv-
ed by discussion between the Govern-
ment and the Committee, It is only in
the event of an unresolved difference
that the matter comes before the
House ultimately in the shape of a re-
port from the Committee when both
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the points of view are before the
House at the same time. 1 trust that
these traditions which have been built
over the years shall be scrupulously
followed in future.

I have loooked up the precedents.
1 have not come across any case where
a breach of these conventions has
been regarded as a breach of privilege
either in our House or in the UK. I,
therefore, do not give my consemt to
raise this matter as a question of
breach of privilege.

Shri Hari Vishnu Kamath (Hosh-
angabad): On a point of clarification.

I am not making any comments.

Mr. Speaker: I think there ought
not to be any discussion now.

Shri Hari Vishnu Kamath: Clari-
fication you have always allowed in
the past, even when we brought the
CBI motion.

Mr. Speaker: I would request the
hon. Member not to raise it now.

Shri Hari Vishnu Kamath: I am
not raising any material issues.

Mr. Speaker: Not even clarifica-
tion. The matter is closed.

Shri Hari Vishnu Kamath: Does
that mean in a sense that you have let
off the Finance Minister with an ad-
monition?

Mr. Speaker: I do not know what
1 have done, I have read what I have
done.
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Shri Bhagwat Jha Azad: You must
ask the Member not to speak like
this, as if the House is his property.
When I speak to you why should be
shout at me?

Mr, Speaker: Order, arder.

12,22 hrs, /

RE. QUESTION OF PRIVILEGE
AGAINST THE CHIEF MINISTER
OF BIHAR AND OTHERS

Shri Tridib Kumar Chaudhuri
(Berh:'nmpore): I want to raise the
question of breach of privilege of my-
self as a member of the Lok Sabha
and that of Shri Madhu Limaye, M.P.
against the following persons:—

1. Shri K. B. Sahay, Chief Minis-
ter and Minister of Home
Affairs in the Govt. of Bihar
State;

2. Shri G. M. Dutta, Under Secre-
tary of the Govt. of Bihar in
the Home Department;

3. Shri B. P, N. Kumar, Depuly

Superintendent of Police,
Patna;
4 Shri S§. P. Verma, Sergeant

Major of Bihar Armed Police at
Patna;

5 Shri Uday Pratap Narayan
Singh, Sergeant of Bihar Armed
Police at Patna; and

6. The Sub-Divisional Magistrate,
Buxar,

on the following grounds:—
(i) for holding myself and Shri

Madhu Limaye in forced detention in .

the V.I.P. Room in the Patna Air Port,
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Bihar from 12°am. to 1.30 pM. on
August 9, 1966 at the instance of said
Shri K. B. Sahay, Chief Minister and
Home Minister of Bihar, and for for-
cibly preventing us from proceeding
to Patna where we were to address
a public meeting on that date, on the
strength of an alleged order of extern-

- ment under the Bihar Maintenance ot

Public Order Act, 1949,

(ii) for keeping wus in virtual
arrest and detention in the V.IP.
Room, Patna Air Port without any
criminal charge and preventing our
free movement with the help of armed
police for the one and half hour
period after the service of the ahove
referred externment order wupon us
although we were free to move about
in Bihar without any restraint ic
that period at least in terms of that
order;

(iii) for not immediately intimat-
ing the fact of our detention to the
Speaker indicating the reasons for the
detention as also the place of deten-

tion in appropriate form;

(iv) for putting us by a show of
physical force and threat of molesta-
tion into a Motor Vehicle belonging
to the Bihar Police and taking us as
prisoners under virtual arrest from
the Patna Air Port to the Buxar
Railway Station, about 85 miles from
Patna and forcibly putting us in a
passenger train kept waiting there
again by a show of force and threat
of molestation with the help and con-
currence of the Sub-Divisional Magis-
trate, Buxar, who was present in
the Buxar Railway Station with a
posse of armed policemen brought for
this purpose and taking us as prison-
ers under virtual arrest escorted by °
the above-named Uday Pratap Sinha,
Sergeant and a number of armed and
unarmed Police guards to Mughal-
sarai and releasing us there.

1 therefore move that appropriate
action be taken by the House for gross
breach of the privilege of the mem-
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bers of the House and gr';ss contempt
of the dignity of the House by the
six pe:soris named above.

Shri Nambin: (Tiruchirapalli): It
is a police raj that is ruling over this
country.

Shri Tridib Kumar® Chaudhuri: I
would draw your attention to rule 229
about intimation to the Speaker by
magistrate, etc, when a Member is
arrested on a criminal charge or for
a criminal offence or is sentenced to
imprisonment by a court or is detain-
ed under an executive order there is
no doubt about it; the papers have
reported so and I state here categori-
cally that we were detained although
formally we were not placed under
arrest, our persons were seized and
we were pushed into the VIP room and
the room was locked; we tried to
force our way open but- we could not
do that. Not only was the extern-
ment orde- palpably, on the face of
it illegal. I am not challenging the
legality or illegality of the order here;
1 shall seek a remedy elsewhere in
the forums that are open to us.

I wish to add, Sir, that one of my
advocate friends was present and we
wanted to give him the power of
attorney. He was immediately seized
by the police and put in a police car
and all the papers, even the so calied
externment order, were seized from
him, We wanted to go to the High-
Court because 14 hours were free for
us to move about in Bihar. That was
not allowed and fer three hours we
were kept in that room. The rest of
the thing, T have more or less describ-
ed, It is a well established privilege
of Members of Parliament in the UK
and necessarily here also because we
follow the UK precedent; and it is a
breach of privilege to cause or effect
their arrest save®on a criminal - harge
during .the session of Parliament.
Similar privilege, I presume, we also
enjoy. I am raising this- question not
because certain externment order was
placed on us. We repeatedly asked the
police officers and the persons who
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arrested us to name the charge. They
did not. They consulted their head-
‘quarters, the Chief Minister and the
Inspector General of Police. They
folded their hands and pushed us into
the room; they always fold their
hands before pushing us and they say:
maph ki jiyega, In this way, we were
treated. I am raising this question to
establish the privilege that during
the session no Member of Parliament
should be arrested save on a criminal
charge. That is a well established prin-
ciple. 1 would only suggest that this
matter—I need not discuss this ques-
tion here—be referred to the Commit- .
tee of Privilege and its verdict may
be obtained.

+t g fama (7i7): wraw wEET,
# gzt & famfed § 7@ smeam,
F 7t Y w1e wmaie faend € wsTy
§ S0 €1 98 FT §AIAT WIT IEE
v S GeEew § § wwE \ve
T FN A wwiw fawd g
g € 91 (& oF o=@ g ¥ owed
amT =T #

1. Could we be confined to the
VIP room or even the airport
in the period between the
serving of the externment
order and the expiry of the
period of orie and a half hours
mentioned in that order?

2. Could they ask us to get into
the waiting station wagon by
falsely representing to us that
they were taking us to. the
High Court to enable us to
challenge the wvalidity of the
externment Orders?

3. Could they use physical force
to restrain us from geiting out
of the car and cause hurt
when we were not under
arrest and, further, when we
had not been told what we
were being held for and which
law had been vio'ated?

4. Could they, again, without put-
ing us under arrest threaten
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[ 7g, fevmd]
to dump us in the train com-

partment forcibly and push
us out of Bihar? :

5. Whether they could serve on
me an externment order un-
restricted in time and space
for an indefinite period, appli-
cable to the entire State of
Bihar, where my parliamen-
tary constitucy happens to

be and to whose grievances 1,

* am duty bound to attend and
secure redressal for these to
the best of my ability?

6. Parliamentary democracy pre-
supposes a live and continuous
contact between a member and
his constituents. Any order
that prevents a member from
meeting his constituents will
mean complete destruction of
the very foundation of parlia-
mentary democracy. It cons-
titutes a flagrant violation of
the Privileges of Members and

Parliament under article 105. °

7. Since there is no time-limit in
the order, it means that I can-
not even go to my constituency
to report on the work done in
this session nor can I organise
my selection campaign there.
It would mean depriving me
of my effective membership of
Parliament which pre-supposes
live contact and constant ex-
change of views between the
member and his constituents.
It also destroys the possibility
of my re-election from that
constituency. This externment
and forcible eviction from
Bihar constitutes flagrant obs-
trution and molestation of a
Member in performance of
his parliamentary dufies and
in his journeys from Parlia-
ment to his constituency and
as such a very grave breach
of privilege.

8. After the above was written, I
learnt that the lawyer friend.
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to whom we had given our
notices, was whisked away by
the police when he tried to en-
ter the lounge to take our
signatures on the wvakhalat-
nama to enable him to file a
petition in the High Court,
and kept him in confinement
for an hour or so. More im-
portantly, the police seized the
notices served on us by them
and which we had handed over
to the lawyer.

This, therefore, is my eighth ground
for moving this privilege motion.
Since these documents have been
seized our lawyer has expressed his
inability to send the originals or
copies thereof to us. I am, therefore,
sending herewith only a copy of the
order served on Shri P. Ramamurthy.
I presume that the orders served on
us were identical except for the dif-
ference in names.

T W oEE FEW § ) W@ %
dfeam & 1054 a0 w1 gvEw 2,
Shri S, M. Banerjee (Kanpur):
Even the Deputy Minister has gone

away. That is the callus way in
which they behave.

An hon. Member: Shri
there.
st we foma : d@fawm #1105
T & ATAT 59 §a7 & A 36 e~
=i & ot fawmifewre & & agr &
T ¥ gEF NI% T F T95ehi &
& W @l 9% ged WE wTHS w7
warwr g, fadefas<i & ary & T%
FT9e faemT argm Fg €
“In the seventeenth-century
constitutional struggles privilege
was the weapon- used by Parlia-
ment to defend itsel? against the
Monarchy”.
@ ¥ T W AT e
“gYHT” #Y WE 9T WY E-SIrd

Hathi is
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AT AFWE T T wer W R
Y 178 st #Y seg qx et
&t & fegem ¥ e ¥ oaw
ag ATHT AT 9T WY AT g AT 7 )

T frdeA & fregardr ar amar
T JANAR AT TR I TR,
AMALHIA TT AT, ¥ A1 afasre
e ¥ gT9W WG FTHF F q6d H
T §, gAY WY At S § H g
Mg T A F gwie ¥ o
& 777 feafy g 593 gvaew | dfqas
% foara ¥ cwamg § wE Ay
TEAT | Tg 9% 64 9% § 9¥ CFwA
¥ feama w1 am 3

An Introduction to the Procedure
of the House of Commons

%&wwmﬂag:

“The privilege of freedom from
arrest is hot allowed to interfere
with the course of criminal jus-
tice. Treason. felony and breach
of the peace were always tradi-
tionally outside privilege. In the
case of Wilkes in 1763 the House
resolved that there was no privi-
lege in the case of seditious libel,
although the Court of Common
Pleas had decided otherwise.
The Committee of Privileges in
1831 reported that

‘it has been considered as es-
tablished generally that privilege
is not claimable for any indicable
offence’ and this doctrine has
been held to cover eriminal con-
tempt of the court.”

=HY a7 ¥ ¥ #1 qrfeamizd dfes
Fqw 120-21, 178 &ewow & fomn

EﬂTg: C .

Obstructing Members of either
House in the discharge of their
duty”
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Arrest of Members

“It is a contempt to cause or
effect arrest, save on a criminal

* charge, of a member of the House

of Commons during a session oT
Parliament, or during the forty
days preceding or the forty days
following a session.”

az d few§d awdw § 1 WK
AT OF AT
“The privilege of freedom from

arrest does not extend to criminal
charges, and upon the same prin-

ciple, the internment 3ITE Tfag——
not externment—of a WMember
under regulations enabling the
Home Secretary to detain persons
in the interests of public safely or
the defence of the realm has been
held not to constitute a breach of
privilege— '

F UL W TF KT & IS ;%
FHE 164 (1939-40) F1 famr-
g

¥ fade & 5 gm =it #) f-
< o/ ma 2, wife o fremrdy
& wrAT srom, $F €2 faegw g oW
TUT U FEI IiA AT A=t fzmm
dTo HTEo Tro FHL & argT WA & AU
oY FIT AT 48 AT HA ATGH! awrar
qy, 3aH & g 94T | gard AsE W
g &1 frreware F35 T w1 g
wary fear &, #4ar g Pefaaw
s frat &, #a1 gur faems s
2, w1 g @, Pefeer 9 w7
2% 7& amar mr | Zw ® fEE S
&1 G & wvax froE /T o g,
Tg W7 AET q@T T | 9§ JEder
g9 F1 UF #uw § § faer w7 A%

&9 w) g & aET E AR w1 F

& 7 | 3T 0 #1 SIgTAT A A g
g1
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s # # ow fawg ary Fam 0
xTF L wrd A9 9 FEse 9
faa w3z & 1 a1 Y ga &Y AT 2
gfmar & fem % &5 v ofeiie &
¥ F 994 &7 § AR A fwa
@ w0 w7 HF #1 afafafaes war g,
Iaw 3w wfafrag @ & faq fasge
fa#T faat s | gy w4 g € =
21 zafau & w27 o 501 fF 72
araar & fararfasr afafa & ama
1Y &1 ¥ ot fadadase afafy 77
QU FCHIT AR | A Afaw 17 8,
IAHIT TAT TN AT | TF A7 Fqe@E=T AT
AFTATET AT, qZ A1 TF ATATATE
TTHT IH AFT gAIL AW H FAW G
AT TET R, THT W & [ HIT T4 |

weaw w@lww : @A AnzE a7

feqmo qt A8 1 WY & 91 o AT
AEAE |
it wg fowa : mone wET, OF

ardT T T E ) qA &7 HAT § AT
oo w147 a1 fyifea f@om e &
wEA WY fewrT F3F a1 | 599 a8
FA7 gaT AT FA Wl 93 FT GAT F
o7 famqriasre F1 w9 a8 a4 Jram )
dfs gz wemeAr 2 AT gaw faare
gfers freqar< g 7@t w7 £, gafag &%
Fewe FY gfear 2% F g0 TG Sz
21

Shri S. M. Banerjee: I have given
this privilege motion on the 8 grounds
which have been narrated by Shri
Madhu Limaye.

Sir, I have to say that there is a
provision in the Constitution which
gives immunity and certain privileges
to the Members of the House. Arti-
«<le 105(3) says:

“In other respects, the powers,
privileges and immunities of
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each House of Parliament, and
miftees of each House, shall be
such as may from time to time
be defined by Parliament hy law,
and until so defined. shall be
those of the House of Commons
of the Parliament of the 1Jnited
Kirgdom......"

Just now, Sir, when you pronounced
your judgment you quoted certain
conventions of the House of Commons
‘80 years old or 70 years old. Here is
a convention. Unless the define by
law the privileges and powers of the
House, the same privileges. and ¢on-
ventions as in the House of Commanns
will be made applicable in our case.

What happened in this case? Shri
Tridib Kumar Chaudhuri and Shri
Madhu Limaye went to Patna for
doing their work... (Interruptions).

Mr. Speaker: Order, order.

Shri Hari Vishou Kamath
(Hoshangabad): They should not
usurp your powers.

Mr. Speaker: What has happened 10
them they have related themselves. 1
would not allow those things to be
repeated. If he hgs something leral
to show, certainly I will allow him.

Shri S. M. Banerjee: Sir, my sub-
mission is only this. This is not the
only case where the police or the
executive has acted in this manner.
The other day I moved a privilege
motion which you disallowed. A very
senior Member of this House, Pro-
fessor Mukerjee......

Mr. Speaker: Order, order.

Shri S. M. Banerjee: Sir. Kindly
hear me.

Mr. Speaker: I can hear relevant
things. The point that some other
adjournment motion or privilege
motion was disallowed is not relevant
here. So many things might have
happened. !
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Shri S. M. Banerjee: Sir, this is
encouraging the Executive to arrest. ..

Mr. Speaker: That is also a different
thing. The point here is whether this
constitutes. .. ...

Shri 5. M. Banerjee: Certain pre-
cedents have been quoted. I also
want to quote certain precedents.

Mr. Speaker: He may quote pre-
cedents

Shri S. M. Banerjee: I -want to
hring out what the police and the
Executive, under the patronage of
this Government. are doing towards
the Members of this House, The other
day. the Commissioner of Police,
Ahmedabad, rang up Professor H. N.
Mukerjee. .. (Interruption).

Mr. Speaker: Order. order. My
reauest to Shri Banerjee is ‘hat here
we are concerned with a particular
incident that has -happened to Shr
Chaudhuri and Shri Madhu Limaye.
I am not concerned at all, at this
moment, with what the police has
been doing at other places or whether
the police does it on so many
occasions. These are not matters that
are relevant heree I cannot take a
decision influenced by these facts that
the police usually does this. I have
to take a decision independently and
exclusively on the merits of the facts
that have been stated here. If he has
to cite .any precedents or quote any
law, I am prepared to hear him.

Shri S. M. Banerjee: Sir, when we
were arrested in Bihar, myself and
Shri Indrajit Gupta, the Sub-
divisional Officer or the Magistrate
there. .. (Interruptions). Sir I am
not going to submit to them. Unless
you ask me, Sir, not to speak, I am
not going to submit to them.

Mr. Speaker: If he will =ubmit to
me, I am thankful to him. I have told
him three times....

Shri 8. M. Banerjee: Sir, if you do
not want me to speak, say so. Why
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do you show this democratic action.
Say that I should not speak and I will
sit down.

Mr. Speaker: All right.-

~ Shri S. M. Banerjee: This is what
is encouraging the Executive. Here
we are not allowed to speak at all

Mr. Speaker: I do not mind that.-

_Shr-i S. M. Banerjee: You do not
mind that because you do not have to
face lathi charges; we face it.

Mr. Speaker: This is worse than a
lathi charge.

Shri S. M. Banerjee: Sir, you have
never been arrested even once. Only
a man who has gone to jail knows
this,

Mr. Speaker: I had also been to jail.
Shri §. M. Banerjee: I do not know.

Shri Hari Vishnu Kamath: Sir, may
I invite your attention to the very
historic and magnificent ruling which
you gave in the case of my hon.
friend, Shri Umanath when I raised
the issue as to whether he could
attend the House while he was on
parole? I have got with me that
ruling here. In that ruling, after
elaborate reasoning, you have very
cogently stated, after quoting May's
Parliamentary Practice, that any act
or omission which obstructs or
impedes either House of Parliament
in the performance of its functions,
or which obstructs or impedes any
Member from the discharge of his
duties, or ~which has a tendency
directly or indirectly to produce such
an effect shall be contempt, even
though there is no precedent for the
offence. Further, you stated in the
same ruling that Shri Umanath, whose
movements had been restricted by
virtue of the Madras Government

- Order and the so-called elucidation

thereafter—his movements were res-
tricted to the municipal limitg of
Tiruchi and he was asked to report
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to the police station every day, every
34 hours—you rightly held in the
public interest, the supreéme natiomal
interest, the interests of Parliament,
in consonance with the highest
traditions of the best Parliament of
the world, you held at that time that
if the Member so desired, he could
even fly from his constituency to Delhi
to attend Parliament but for the con-
dition laid down restricting his
movements to the municipal limits,
Then you proceeded to mildly cen-
sure the Madras Government. As it
is the first case of this kind, towards
the end you said “I would advise the
House to drop it". So, you were con-
vinced morally—I say even legally
and constitutionally, but morally
definitely—that this was an instance
where a Member of this House had
been impeded, had been prevented
from proceeding from his constituency
to the House to. perform his duties.
(Laughter). It is not a matter for
laughter. You can have this caco-
phonous cachinnation later on. Sir,
if they do not want to maintain the
privileges of Parliament, I think they
have no place here. 1 would only
submit, in the end, that in the case
of Shri Madhu Limaye—perhaps not
in the case of Shri Tridib Kumar
Chaudhuri because, unfortunately.
‘Bihar is not his constituency: it is in
Bengal—his constituency lies beyond
Patna. He has to go to Patna first
and then proceed to Monghyr. If he
is arrested in Patna. and that too not
on a criminal charge, he is just
arrested and kept in the VIPs room—
1 do not know why he was kept in the
VIPs room; perhaps, the policemen
also wanted to be in the VIP room—
if he is arrested at Patna on his way
to Monghyr, he is prevented from
reaching his constituency, his place
of residence, from discharging his
duties in his constituency, from
returning to Parli t to discharge
hisg functions as a Member from that
constituency from which he had been
elected in Bihar. I. therefore, submit
in all humility but with all earnest-
ness that prima facie a breach of
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privilege has been committed and
that it should be referred to the Cnm-
mittee,

Shri D. D. Mantri (Bhir): Let him
produce an affidavit that he was on

his way to his constituency...( inter-
ruptions) .

An hon Member This is not a
court.

The Mihister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): It is really an
important question when a breach of
privilege of a Member of the House is
alleged to have been committed by
some officers of the Bihar Govern-
ment. I for one, whether it may be
Shri Tridib Kumar Chaudhuri or
Shri Madhu Limaye or any Member
of the House, would not at ull come
forward and say that this matter
should not be considered if there is a
breach because we have to snaintain
the diginity of the House and uphold
the rights and privileges of Members.
But the question is one of facts. The
facts, as they have been stated, have
to be prima facie -looked into and in
fairness to the persons we will have
to get the full facts. One version is,
as Shri Chaudhuri has said, that they
were detained, they were srrested
and they were not allowed to move.
According "to Shri Madhu Limaye, he
was going to his constituency while

‘ in the notice Shri Chaudhuri has said

that they were going to address a
publi¢ meeting at Patna.

it wy fomd @ ¥ A IR

Shri Hathi: I do not want to con-
tradict what you say. I only want to
say that the facts have to be ascer-
tained and wunless we are in full
possegsion of the facts, it will be
difficult for me to say anything in the
matter. In fairness, I think, we should
be allowed time. to get full ts as

-A0..whefher they’ wge . detained or
.arrested. The order was an order of

externment and not of detention.



Re. Question
of Privilege

Mr. Speaker: There iz one thing
that I would request the hon. Minister
to particularly draw to the notice of
officers. Besides the points that have
been raised as a breach of privilege,
which have to be considered as to
whether there has been a breach of
privilege, there are certain other
allegations, such as, ordinary courtesy
was not extended to them.
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st ow e waR fig (w0)
AF At A w0 § e aga www
F AT FY AT T FAL qF F AT |
(e

Mr. Speaker: I have said it here
also  sometimes that there are
objectonable words and phrases
uttered and sometimes I feel insulted,
but then the Members says that he is
doing it most respectfully.

He might get all fhose facts. When
would it be possible for him at the
earliest opportunity to tell the House?

Shri Hathi: On Tuesday.

=t ag fowd : o fag 8 ot
H%T Afeq fagt 911

WeaN NERA : WIS q1q § 1 FA
ETFE FTUH IEA H G WL |

This would be taken up on Wednes-
day because I have already put down
one breach of privilege notice for
Tuesday.

Shri H. N. Mukerjee (Calcutta
Central): Here is a statement. We
have heard the statements from two
of our colleagues in this House, The
Committée might very well look into
the mattér, Whatever the Govern-
-ment might have to say, they can tell
the Committee. On the face of it, it
appears to me at any rate, I 'may be
wrong, you have to anmounce your
decision according*to' your lights.
“There ‘sdems to be ‘very !Hefiflitely
more than®a prima facie case. 1f there
is a question of investigation with
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regard to the facts, the Committee
might very well do it. We ars there .
for that purpoee.

Shri Surendranath Dwivedy
(Kendrapara): If I may quote a pre-
cedent, there was a telegram from
George Fernandes. It was submitted
by a Member of the House and you
did not direct the Government or any-
body to get information as to whether
he was the person who had sent the
telegram. It was sent to the Privi-
leges Committee and the Committee
ascertained the facts.

Mr. Speaker: I had also received
that and the Member also 1eceived
that. There was intimidation con-
tained in that; therefore, we decided
that way. So far as the notice of
detention or the service of the order
was concerned, the intimation was
sent to us. We have received that
intimation. I am rather concerned
with what treatment was meted out
to those Members.

Shri Hari Vishno Kamth' Only
that?

Mr. Speaker: No; the other facts
also.

Shri Hari Vishan
parative.

Mr. Speaker: It would be fair that
the facts are known before I give my
decision. Therefore I w111 take it up
on Wednesday.

Kamath: Com-

PAPERS LAID ON THE TABLE

12.54 hrs,

ANNUAL REPORT OF THE EXPORT CREDIT
AND GUARANTEE CORPORATION LIMITED.

The Deputy Minister in the Minis-
try of Commerce (Shri Shafi Qureshi):
8ir, on behalf of Shri Manubhai Shah
T beg to lay on the -ramg— y

) .A. copy of the Annual heport
of thé Export _Credit angi
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Guarantee Corporation Limi-
ted, . for the period Ist
January, 1965 to 31st Decem-
ber; 1965 along with the
Audited Accounts and the
comments of the Comptroller
and Auditor General thereon
‘under sub-section (1) of sec-
tion 619A of the Companies
Act, 1956,

(2) Review by the Government
on the working of the above
Company. [Placed in
libary. See No. LT-6756/66].

AMENDMENTS T0 MEMO, AND ARTICLES
oF AssociaTioN oF HinousTan STEEL
Works CoNSTRUCTION LD,

The Deputy Minister in the Ministry
of Iron and Steel (Shri P. C. Sethi):
Sir, on behalf of Shri T. N. Singh I
beg to lay on the Table a copy of the
Amendments to the Memorandum of
Association and the Articles of
Association of the Hindustan Sieel
Works Construction Limited. [Placed
in. Library. See No. LT-6757/66].

NortrFicaTioNs UNDER TEXTILES Com-
MITTEE AcT, 1963

Shri Shafi Qureshi: Sir I heg to lay *

on the Table—

(1Y A copy each of the following
Notifications under sub-section
(3) of section 22 of the Tex-
tiles Committee Act, 1963:—

(i) The Textiles Committee
(Second Amendment) Rules,
1966, published in Noti-
fication No. G.S.R. 591 in
Gazette of India dated the
23rd April, 1966.

(ii} The Textiles Committee
(Third Amendment) Rules,
1886, published in Notifica-

_tion No. GSR 1134 in
Gazette of India dated 23rd
July, 1986.
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relating to P.A.C. Report =

(21'A copy of the statement
showing reasons for delay in
laying the Notification men-

tioned at (i) of item (1)
above.
| Placed in Library. See No. LT-
6758/66].
12,55 hrs.

EVIDENCE AND DOCUMENTS RE-
LATING TO FIFTIETH AND
FIFTY-FIFTH REPORTS (o)
P.A.C.

Mr. Speaker: L have considered the
request of Members that they may be
permitted to see the evidence and
documents pertaining to the Fiftieth
and the Fifty-fifth Reports of the
Public Accounts Committee in the
light of the discussion that took place
in the House on the 10th and the 11th
August. In view of the fact that the
Chairman of the Public Accounts
Committee stated in the House vester-
day that he had not given any
assurance to any witness that his
evidence will be treated as cecret, 1
am inclined to give permission to the
Members who make aspecific re-
quest to see the documents und the
evidence. Such records will be ~vail-
able in the Committee Room of the
Public Accounts Committee where
they will be showh in the presence
of an officer. I should like to make
it clear that this will be for back-
ground information of the Members
concerned. They will not be ~ per-
mitted to use it in the House or make
it public. I have' granted this per-
mission as a special case in view of
the circumstances in which this
request is being made. Each case, as
it ariges. in future, will be decided on
its merits.
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1256} hrs.
RE: MOTION FOR ADJOURNMENT

(Query)

Shri Hem Barua (Gauhati): I sub-
mitted an adjournment motion on the

Assam situation today. I have not
received any reply.
Mr. Speaker: That alsu is on the

same subject.

12,57 hrs.
BUSINESS OF THE HOUSE

The Minister of Parliamentary Affairs
and Communicationg (Shri Satya
Narayan Sinha): With your per
mission, Sir, I rise to announce that
Government Business in this House
during the week commencing 16th
August, 1966, will consist of:—

(1) Consideration of any item of
Government Business carried
over from today's Order
Paper.

2

-Consideration and passing of
the Customs (Amendment)
Bill, 1966.

Consideration of a Resolution
to be moved by the Minister
of Commerce seeking
approval of the notification
issued on the 2nd August,
1966, regarding levy of ex-
port duties on certain items.

3

—

(4) Discussion and voting on the
Supplementary Demands for
Grants (General) for 1966-67.

(5) Consideration of a Resolution
to be moved by the Minister
of Home  Affairs seeking
approval of the President's
Rule in Punjab,

(6) Consideration and passing of
the Delhi High Court Bill,
1965, as reported by the
Select Committee.

According to my statement on
Friday last, the No-Day-Yet-Named
Motion of Dr. Singhvi and >thers to

Ai) L SD—7.
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discuss the statement on recent Rail-
way accidents had been provided in
the Order Paper of today. In case it
is not concluded today, further dis-
cussion on it will be provided at 4
PM. on Wednesday, the 17th of
August,

It is also proposed to provide a dis-
cussion on the Report of the Com-
missioner for Scheduled Castes and
Scheduled Tribes for 1963-64 at 3 P.M.
on Thursday, the 18th of August,
1966, on a motion to be moved by the
Deputy Minister of Social Welfare.
As the House is aware, a discussion
on this Report was demanded by
different sections of the House. The
cons2nsus of opinion at an inforimal
meeting of the Whips of the Govern-
ment and the Opposition Parties held
yesterday was also in favour cf in-
cluding this item in the next week’s

Drogramme.

Some Hon. Members rose—

Mr. Speaker: [ will allow them an
opportunity but I will request them
not te take more than two minutes
each.

Shri Ranga (Chittoor): I was ‘lold
that from several sections of the House
a desire was exprezssed that oppor-
tunity should be given at the earliest
possible moment to discuss all that has
happened in regard to Shri Subra-
maniam’s statement—the first state-
ment and the second statement—in the
House and the Public Acccunts Com-
mittee's first report as well as, the
second report. So, I request you, Sir,
and the Leader of the House to help
us in having the earliest possible
opportunity during the next week to
have a full discussion of that matter.

13 hrs,

Shri H. H. Mukerjee (Calcutta Cen-
tral): I support the suggestion made
by Mr. Ranga Particularly when you
have been pleased to admit a motion
standing in the name of my friend
Mr. Dwivedy, and it is only proper
that the Minister concerned about
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whom so many reports are circulating
all over the country does have an early
opportunity of having his say in the
matter and, in the mean time, the
Ma=mbers cn both sides of the House
will have an opportunity of going
through the relevant materials and
making their contributions, it is very
necessary for the sake of parliament-
ary propriety that this matter Is
thrashed out as quickly as is pessible.
Like a Damocle's sword, it should not
hang over either the Minister cr the
Members of this House. It should be
discussed as early as possible.

Shri Surendranath Dwivedy (Ken-
drapara): Sir, when you admitted my
motion, I had made a request through
vou, to the Government that the time
should be provided this week for this
important Report of the P.A.C. to be

discussed by the House. Having done_

s0, I was expecting that in the next
week at least, an earliest possible date,
either Tuesday or Wednesday, would
be fixed. I think it is a deliberate
move on the part of the Government
tg divert the attention of this House
from it. We can postpcne any other
discussion. I request you, and this is
the desire of us all, that this P A.C.
Report should be taken up first during
the next week

Shri Nambir (Tiruchirapalli): Sir,
yesterday [ attended the Business Ad-
visory Committee meeting and in that
meeting, we made a specific request to
the Minister concerned that this must
be tgken up at the earliest. There was
a move on the part of the Govern-
ment to elbow it cut under the plea
that this being a discretion of the
P.A.C. whose report need not be dis-
cussed here, as a matter of conven-
tion, it would be better to avoid it.
That was the sort of thinking on the

part of the Government. I could
understand that. 1 urge the Minister
concerned that some time must be

found out in whatever from it may be,
for this discussion

Shri Hari Vishmu Kamath .(Hoshan-
gabad): First, as I suggested last time
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and earlier also, the Report of the Cen-
tral Vigilance Commission, a very im-
portant Report, should be taken up in
this sessicn. It has assumed now
more importance because the Central
Vigilance Commissioner, Shri Nittoor
Sreenivasa Rau, has said recently that
corruption among Ministers thwarts
vigilance. Therefore, this has assum-
ed more importance.

Secondly looking to the volume of
business before the House, I think, a
short extention is inevitable. He may
make a statement about that mnext
week.

Lastly, I raised this point, 1 think,
half a dozen times during the last
two years and every time I was told
that I was rather late in bringing it
up before you, and that is about our
three-man Committee that vyou were
pleased to appoint some two years ago
to examine the Lok Sabha estimates
and demands.....

Mr. Speaker: I will make a report to
the House.

Shri Hari Vishnu Kamath: In the
interregnum, you may please discuss
this matter with the Chairman of
Rajya Sabha, so that a decision may
be arrived at.

Y waars fag (FamT) 2 AT
HHEE G AAT TH 41T AT G J0X
& Fs <1 =1t 1% &Y o, Y aEi aaear
WEF FHIE 97 TgH & 47 [T
IAFI FERG F77 F fAg qred avgar
far ar, 79 9 S1grd o azw @ @
FFT a7 | F 67 qar @Y @ g,
qE T T & AT AT qAT A FIE B )
FUFTIZ a2 q472 fr az za 7t 79
T2, =T |
Shri Umanath (Pudukkottai): Last

week, I raised the question regarding
the Beedi and Cigar Workers (Condi-
tions of Employment) Bill and that it

should be taken up during this week
or at least in this session. There was
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no reply from the hon. Minister. 1
wrote a letter to the Labour Minister
and no reply has yet come from the
Minister Then, I raised the matter in
the Business Advisory Committee meet-
ing and the note there says that it is
likely to come up. That means no
importance is given to it. Of course,
the Government may be more enthu-
siastic about repressive Bills being
given preference. But I give prefer-
ence to this Bill These are the
workers who are unorganised for the
last so many years and there is no
Act regulating their conditions of ser-
vice. The Minister must give an
assurance that this will be taken up
during this session.

Shri S. M. Banerjee (Kanpur): Sir,
1 support the demand that the dis-
cussion on the P.A.C. Report should
be taken up immediately next week.
My fear is this. According to the
newspaper reports, the Prime Minister
has decided te have an informal probe
into the P.A.C. charges. I have al-
ready said that she is consulting the
ex-Chief Justice of India, Shri Gajen-
dragadkar.

Shrimati Renu Chakravartty (Bar-
rakpore): That is true,

Shri S. M. Banerjee: All that has
leeked out. She is understood to have
consulted the Attorney General before
dropping up the idea of having a
judicial inquiry into the whole affair.
I am afraid. the whole matter is be-
ing shelved Yesterday, I was told—
I am sorry to tell you that—that Seth
Jit Pal was here in the public gallery...

Mr. Speaker: He should not
tion about the public gallery.

Shri S. M. Banerjee: He is trymg' to
influence people,

Mr. Speaker: That you may feel,
that he has tried to influence. But you
should not say that somebody was
there in the public gallery.

Shri 8. M. Banerjee: I am sorry.

. Sir, this discussion has become im-
perative because of the pressure from

men-
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him and the Government is trying to
elbow it out.

My second point is, as I mentioned
last time, and I request the Finance
Minister through you, that there
should be some statement on the Gold
Control Order. The condition of gold
smiths is very bad. I would request
you, purely on humanitration consi-
derations, to ask the Finance Minis-
ter to make a statement on that while
he replies to the debate on the econo-
mic situation.

Sﬂ"jﬂsﬂ (wfe=t) : =< amem,
WYUET FHT AT RIS ZT50 FAFT
£ e a5 Fom & afgdow & 3w
ae H o g€ ot | ag fodE e @)
aga Fe qwr g€ ot 9T o qRT T2,
47 f wvdt W § aqmn 2 & ane
18 &1 3 v 39 9 feewow grm, amY
39 X femmve ¥ for fo Y wee &
99 | g 9gq feai ¥ wewar gul
AT &, FAfed EE vy et any
ATz g Aty ar 99 2T gEer W
T & 92% fear 9@ o

ST THETAR (FCTE ) @ weae
TR, HAST & W1 & | FET /7,
T WX QA FT gvad g, 9HT a@ F
ifew aifged ® a3 #1 amay, afgy 7}
TAT & T g¥ETE AT T & 6T 9
Feaey gIR o199 ¥ Arq weE g | Afeew
FTe & qger FA1 @ 39 2w A 5 w7
ITERIT G FT AR AR J@T AT
T g% At 7§ F gW T gn
g a1 gl M A W EEE 8
& a0 | feg o aF 9]
Fo® Y avg & @ aom €, fomw
qfoorreee g dwY, @ FHET qqr
oo HHETE 33 T § | oo WAy 99
fer #gt a1 f wewe g9 ST A aw=
2 #ix TeFe A A1 w77 97— 1 AR,
s fFeram e g o
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o F 7 41 aEC F I ARA
/14T § WL T aeEE §9 Fgn ¥ faw
sae g | AufEm i fFan Fraa s
F1 92 F fay ywe fagt s o

qerw wEEw : ud I35 T 3,
ag wara 3 |

Dr. L. M. Singhvi (Jodhpur): I have
one submission to make in respect of
the discussion on my motion on recent
Railway accidents. The Minister has
been good enough to say that since
the discussion would not be completed
today, the time would be provided
from 4 O'Clock on Wednesday, the
17th August. Even so, the time would
be very inadequate. My submission is
that it should be provided from
3-30 p.m. at least, Otherwise, even
the allocated time for the discussion
would not be available for this dis-
cussion.

=t werER mwew (faswte)
oETE A1, § AT WIOH UF 1A FY
qTE FAAT ATZAT § | TF HIIA IH HAT
sreaTaA faar qr, a9 w7 -
I 1 HI9 I 1 47 39 qA7 fwet
@HY atq w1 757 § g3a1 If=w v 4m,
FHifF T 99 9 I THT 9% g1
TS FATT g1 TE, OF ;I FT 47
w7 79 9< fa=re featr o @war &0
IHT A2 JF AT g T | AE a9
a2 99 AT AT IH T H I AT A
7§ 9k oifera & asaaa
& ZaTr T 9T AT FATE AFIAT =TT
TR, W fad 1 oF  IET
e Bt AT & wEw w7 ga
T darfet & wvaew # 1| 3a% qraey
7 #7 oF geary fom w9 3 oY 9w
sETa F1 Frafagar & fF gy 97 @
frare fmn s anfzy | oudm @t
A= Y I o frar—a @ 1 AT
] 2 v 7 39 srafwar s frag
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F1 &3 & | gafad gwr & qiok o
FglaRm g R wmRI A aa @y ?
#0139 a7 faarr aff FT @ F ¥ g
oI gty s far s

Shri D. C. Sharma (Gurdaspur): I
want tc raise three points.

The first is that we are going to
discuss the promulgation of the Presi-
dent’s rule in the Punjab. This is
being discussed at the Cabinet level
now and the Government should come
forward on that day with a firm deci-
sion as to the duration of the Presi-
dent's rule; otherwise. there will not
be any use in discussing the Presi-
dent’s rule in the Punjab,

The second point is that the Gold
Control Order is dead so far as the
Government is concerned, so far as
the public is concerned and so far as
everybody is concerned and I do not
know why the Government does not
bury the Gold Control Order. 1 would
very respectfully submit that Govern-
ment should come forward with a pro-
position to annul the Gold Control
Order as soon as possible.

Thirdly, as we all know, the Educa-
tion Commission's report is out. It is
a unigue report and our Minister, the
Leader of the House, who is also a
unique person, has not taken note of
that unique report prepared under the
auspices of so many distinguished per-
sons. The Education Commission's
report should be discussed as early as
possible. J

Shrimati Yashoda Reddy (Kur-
nool): About repealing of the Gold
Control Order, I would like ‘to add
my voice to that of Mr. D. C. Sharma
and say that Government should do
something about it wery urgently
because from my Constituency also
every day 1 am getting telegrams
that there are so many hunger
strikes going on.

Mr. Speaker: Is she talking
her own constituency?

about
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shrimati Yashoda Reddy: It is not a
question of my constituency. It is a
national matter. 1 particularly refer-
red to my constituency because at the
present time so many hunger strikes
are going on there. It is a national
matter, Sir.

Mr. Speaker: I thought that she was
talking on behalf of all women.

Shrimati Yashoda Reddy: T am talk-
ing first as an Indian and then as a
woman. I do not wear any gold.

ot e AW fag ;9@ A AT
THRYIOAT AT FY AT G AT FAT
TEATE | AAE F Wewew H miaw AWy
az z37 faar ar f5 go% @y & v
A2 #0727 3T OF FFTe fAw
A7 IAET ZI3T F ATRA T@T ATH |
.. (wmEmw) T *

As the members had observed. that
Goevrnment should make a statement
on its policy regarding cow slaughter,
the Governmeant._....
st farx Aroaw : weaw wekem,
fagz =l fr o=t gy fgdr & &Y
il
st figw AEmgw (ai) ;w9 Ry
o qwr & A1 IFET vy fgedr # €7 faar
g |
t ORWETAE - 99 A0 919 &
IAT H §9 FgAl g1 ad fgear § g #ar
il
se wgvew : frw e ¥ s
famr s ag & =t Fg wFar, 717 B
wara faamam | A FtoFEET asw
gfmw g

Shri Nambiar: We have the transla-

tor; we have no objection.

= ORAGA : HEAW A8 1EY, &7
o F1 agY agfad & |
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sreaw qgred : o # wt wEE
&1 agfaga g1, 994 ag Ja17 T 1 gH
AT ITHT FAAT G TR E |

% AT w@Ie : ag feeEr #@
Cicl

serw wgw  F @ FFT, T2
faait 70 I |

Y ST A AT (FrET) ;- faET
F Fgd 9T g1 ag WAAT A 99, q@
frrdsmmaga I i ad
EnsE Al

it weq Aroaw fag - A f &
w& far ar | #fe agr fg=h ar 9=
&1 Fare A1 2 | fe=dr 7 97T g1 e
# e s w Y gy & At g1

%% fafreama a1 fafrga a
A art A 7 o §, 7 fafe d =i
gm fafae & 1 afew §fF a5 A
g9 &, gA auet 5 gl #fade
T & | 97, W F#fawz § ag wHAn
sedy wTA g ¢ ) WU fammm i fe
WA qeATy ARz &1 TS, wAE
Ffadz 1 fexiiem, gsw & qmma @@
AT | Y SRTOA W’ F1 A1 gaA™
Z, fos fay 3317 faweT g% o fa=%.
faar ar, 3a% art ¥ & FgA1 T1ED -
fe fedrm fufreet o & ad gf 2,
1T 22 ard@ § WY g9 wE G
IR IAN AWE § fAar S | 9|
A gae § gad o o T §
a wrer dror W . |

Several hon. members, including
the Leaders of the Opposition parties,
have mentioned about the discussion
of the 55th Report of the PAC., T
must submit that some of the remarks
were not fair to the Government
(Inter ruptions)
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Shri Surendranath Dwivedy: It is
not fair to the House not to provide
time for it

Shri Satya Narayan Sinha: Without
listening, they should not pass any
. judgment, they should not pre-judge
us. It is a fact—and I hope everybody
will accept it—that the convention in
this House so far has been that we
have not discussed the PAC’s report.

Shri Surendranath Dwivedy: How
can he say this after the motion has
been admitted?

Shri Satya Narayan Sinha: Let me
finish. I am stating the facts. It is a
fact, and nobody can dispute it, that
this has not been discussed before.
But we have agreed that this parti-
cular question will be discussed and
we shall fing time for it in the week
commencing from 22nd.

Shri Suorendranath Dwivedy:
not before? Why so late?

Why

Shri Satya Narayan Sinha: The pri-
vilege motion is there. Let the hon.
members think over it dispassionately
and calmly. The subject-matter of the
PAC's 55th Report is practically the
same and it is being discussed in the
House in some form or the other....
Some hon. Members: No, no; it is
not correct. .

Shri Satya Narayan Sinha: We have
decided tp find time for it in the week
commencing from 22nd. We must
realise that three weeks have elapsed,
but what is the amount of legislative
work that we have done so far?
(Interruptions) I am stating facts. Let
us do some legislative work also.

Shri Surendranath Dwivedy: Are we
to understand that legislative work
cannot be taken up after 22nd?

Mr. Speaker: Let us hear him frst.

Shri Surendranath Dwivedy: The
defence advanced by him is a very
lame excuse. No legislative work has
been dont# and so he wants to take up
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legislative work in the next week! The
legislative work can be postponed and
can be taken up the week next.

He wants to create an impression
that, since the Privilege Motion is to
be taken up next week, the discussion
of the PAC's report could be taken up
the week next to that. You ruled
yesterday, and it is known to cvery-
body, that the Privilege Motion has
nothing to do with the subject-matter
that we are going to discuss. In the
privilege motion, we are not going into
the merits of the question, You have
to give your decision whether the pri-
vilege Motion should be accepted or
not. How can the Minister put for-
ward the plea that because the Pri-
vilege Motion is to be taken up next
weelk, this can be taken up the week
next to that?

I think some cparges have been
made that there are influences work-
ing. There seems to be some force in
that argument,

Shri Satya Narayan Sinha: I do not
say that we will not discuss it. we
shall find time for it. We shal] discuss
it in the wek commencing from 22nd.

Shri Surendramath Dwivedy: Why
not next week?

Shri Satya Narayan Sinha: It is a
question of two days this side or that
side. What difference does it make?

Mr. Speaker: We might sit together
and have further discussions on it.

Shrimati Renu Chakravartty: Sup-
pose, as we are reading in the papers,
the Prime Minister suddenly takes it
into her head to refer the entire mat-
ter to a judge or something like that,
then it will become sub judice and no
discussion will be permitted

Shri Surendranath Dwivedy: Yes. It
is not playing fair to the whole House.

Mr. Speaker: Hon. Members cannot
expect anything further from me.
What can I do? I have admitted it.
Now, it 1s for Government to find time
for it. I cannot direct them to put it
on the Order Paper here and now. &



4557 B.O.H.
cannot do that. I have said that it
might be taken up early.

Shri H. N. Mukerjee: Since there is
this danger to which reference has
been made by Shrimati Renu Chakra-
vartty just now, the House has wanted
to discuss it, and you, Sir, in your
wisdom, have permitted the House to
discuss it. Now, Government are
standing in the way. We cannot
understand it. How are we expected
to participate in a discussion of mat-
ters which are comparatively speaking
irrelevant, when the House and the
country are agitated so strongly over a
matter which wyou have permitted a
discussion abcut? If Government came
forward and said ‘Look here, we are
too preoccupied now; we are having
this fixed up for the 22ng instant’, I
can understand it. But they always
go on postponing it to the next week
and to the wesk after next and so on.
That cannot be dome.

Mr, Speaker: As has been urged by
Shri H. N. Mukerjee, it ought to be
very early in that week.

Shri Satya Narayan Sinha: We shall
have it on the Monday after next.

Mr. Speaker: On the 22nd August?

Shri Satya Narayan Sinha: Yes, on
the 22nd. We shall have it on the 22nd
instant.

About the Gold Control Order, I do
not know what to say. So many Mem-
bers have mentioned it. Perhaps,
while replying to the debate on the
economic situation, my colleague the
Finance Minister may say something
about it; I do not quite know.

Shri S. M. Banerjee: He should make
a statement on it.

Shri Satya Narayan Sinha: The
Finance Minister is here, and he may
say something on it.

Shri 8. M. Banerjee: Our point was
only this. This is a very serious mat-
ter concerning the entire country.
Therefore, 1 would request that the
Finance Minister should make a state-
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ment on it either while replying to
the debate on the economic situation
or separately.

Shri Satya Narayan Sinha: About
the Vigilance Commission's report, as
my hon. {riend and everybody else
knows, it has been part-discussed. We
ourselves are anxious to find time.
We are, however, being hard pressed
for time because of one or the other
of these important things. If there is
time, we shall certainly take it up.
We do not want to avoid it or evade
it.

About the discussion regarding the
Scheduled Tribes, if the House thinks
that that has not been adequately dis-
cussed. we shall always be ready 1to
extend the time,

About the extension of the Presi-
dent’s rule in Punjab, the matter will
be discussed when the.. ...

Shri D. C. Sharma: How long will it
last?

Shri Satya Narayan Sinha: I am not
in a position to say that just now. The
House will have an opportunity to
know it later.

As regards the report of the Educa-
tion Commission, it is still being con-
sidered by Government.

As regards the legislation to cover
the beedi and ecigar labour, we are
anxious to have it passed. I had a
talk with my colleague the Labour
Minister on this matter. But as the
House knows, we are really hard pres-
sed for time. But I can give my hon.
friend this assurance that as far as
possible we shall try to put it on the
Order Paper towards the end of the
session and see if we can get it
through.

Shri Hari Vishnu Eamath: Are they
going tp extend the present session?
If it is going to be extended, then we
should know about it in time,

Mr. Speaker: He wants to know
whether there is any proposal to
extend the present session?
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Shri Satya Narayan Sinha: I shall
be able to say that next Friday.

13.24 hrs.

CORRECTION OF ANSWER TO S.Q

No. 899 RE. MERGER OF INDIAN

BUREAU OF MINES WITH GEOLO-
GICAL SURVEY OF INDIA

The Deputy Minister in the Ministry

of Mines and Metals (Shri 5. A, Mehdi):

In connection with Starred Question
No. 899 on the subject of the merger
of Indian Bureau of Mines with Geo-
logical Survey of India. which was
answered in the Lok Sabha wn the
1st April, 1966, Shri P. R. Chakraverti
had asked the supplementary question
“Whether with the introductior of this
new method, the Indian Bureau of
Mines will be a Department of the
Geological Survey or will it be practi-
cally merged with it?” In answer to
this question, I had stated “At the
moment it is a Department of Geologi-
cal Survey”.

I wish to clarify for the information
of the hon. Member that my above
statement referred to the Prospecting
Division of the Indian Bureau of Mines
which had been transferred to the
Geological Survey of India. This
Division, after being taken over by the
Geclogical Survey of India. was. to
start with, constituted as a separate
Cell in the Geological Survey of India.
It has already been stated that the
residuary organisation of the Indian
Bureau of Mines will continue to be
responsible for concervation of mine-
rals under the Minerals (Conservation
and Development) Rules, 1958 and
other duties e.g. collection and printing
of statistical data of minerals and the
ore dressing laboratories. This is a
separate department headed by the
Controller,
under the Ministry of Mines and
Metals and there is no proposal now
of its merger with the Geological
Survey of India.

Shri Hari Vishnu Kamath (Hoshang-
abad): On a point of srder with re-
gard to this item. You will he pleased
to see that this relates to the correc-
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tion of an inaccuracy in the answer
given to a supplementary guestion on
the 1st April, 1966, that is. during the
last session,

I would invite your attentjon to
Direction 16 of Directions by the
Speaker. It reads thus:

“When a Minister wishes to

correct any inaccuracy in the in-
formation which he has given in
answer to a question ...

—that is, 'starred question or short
notice guestion or supplementary
question—

“...or in debate the following
procedure shall be followed,
namely—..."”

Now, kindly read sub-direction (iv)
which reads thus:

“The Minister shal] ordinarily
intimate to Secretary his inten-
tion to correct his answer or
statement  within twenty-four
hours thereof. provided that the
Speaker may. on being satisfied
with the reasons given. waive this
requirement.”

I would like to know whether he has
given any reasons, and whether you
have been satisfied and then only he
has come forward to make this correc-
tion.

Mr. Speaker: He has not given me
any reasons.

Bhri Hari Vishnu Kamath: Can be
tell us the reasons, if any, at least
now?

Mr. Speaker: It iz rather oxtra-
ordinary that the statement is being
corrected after four months. When
a statement is made, it ought to be
checked up by the secretariat or by
the Ministry at once.

Shri D. C. Sharma (Gurdaspur):
These Ministries think only in terms
of eternity,

Mr. Speaker: It should bLe checked
up whether the mistake has been dis-
covered after such a long tme.
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Shri 5. A. Mehdi: I had requested

permission for this correction as soon

as the mistake came to my notice.

Mr. Speaker: Ordinarily, when a
statement is made by the Minister in
the House, the Ministry should look
into it and see whether there is some-
thing that needs to be corrected, and
if they find that there is something
which needs correction then they
should make haste and inform the
Minister that such a correction is re-
quired, if it is so needed. To make a
correction after four months does look
very extraordinary.

Shri S§. M. Banerjee (Kanpur):
Arising out of this statement I want
1o ask one guestion.

Mr. Speaker: Questions
allowed at this moment.

ars not

Shri §. M. Banerjee: You generally
allow some questions.

Mav I know whether it is a fact that
because of this merger there is a
serious trouble going on in the Indian
Bureau of Mines and the employees
have gune on hunger-strike and so on,
and if so. whether the hon. Minister
knows anything about that, and if so.
what steps have been taken by Gov-
ernment in this regard?

Shri S.-A. Mehdi: We have no in-
formation about any hunger-strike in
the Indian Bureau of Mines.

BUSINESS OF THE HOUSE—contd.

Mr. Speaker : Now, the hon Finance
Minister. Bill to be introduced.

Shri Hari Vishnu Kamath : I rise to
a point of order under the proviso to
sub-sule (2) of rule 376.

You will be pleased to see that in
today's List of Business. the adjourn-
ment motion on Assam has been listed
or has been put down for being taken
up at 2-30 pm. May I invite your
attention tc rule 26 which relates to
Private Members' Business? That rule
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does not contain the phrase ‘Unless
the Speaker otherwise directs’ or any-
thing like that. No such proviso is
there also. The rule says:

“The last two and a half hours
of a sitting on Friday shall be
allotted for the transaction of
private members' business.. .

The words are ‘shall be’.

Mr. Speaker: That is right. But we
have accommodated this item also.
there were certain facts
which were to be ascertained.

Shri Hari Vishnu Eamath: [ am not
coming in the way of the adjournment
motion being taken up. I am coming
in the way of the time fixed for that.
It is Government business and. thcre-
fore. it should come up at 2 p.m. and
not at 2-30 p.m., because Private
Members’ Business should start at 2-30
P.M.. and 2} hours shall be allotted
for it.

Mr. Speaker: The time allotted for
Private Members' Business kvill not
be affected.

Shri Hari Vishnu Kamath: Will you
give more time, if necessary, after five
o'clock?

Mr. Speaker: The time allotted for
Private Members' Business will not be
affected.

Shri Hari Vishnu Kamath : Then, it
is all right.

13.28 hrs.
CUSTOMS (AMENDMENT) BILL*
The Minister of Finance (Shri

Sachindra Chaudhuri): I beg to move
for leave to introduce a Bill further
to amend the Customs Act, 1962

Mr. Speaker : The question is:

That leave be granted to intro-
duce a Bill further to amend the
Customs Act, 1962,

The motion was adopted.

Shri Sachindra Chandhuri: I intro-
ducet the Bill.

*Published in  Gazette of India Extraordinary, Part II, Section 2 dated 12-8-66.
tIntroduced with the recommendation of the President.
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STATEMENT  RE: CUSTOMS

(AMENDMENT) ORDINANCE, 1966

The Minister of State in the Minis-
try of Finance (Shri B, R. Bhagat) : !
beg to lay on the Table a copy of the
explanatory statement giving reasons
for immediate legislation by the Cus-
toms (Amendment) Ordinance, 1966,
as required under rule 71(1) of the
Rules of Procedure and Conduct of
Business in Lok Sabha.

[Placed in Library. See No. LT-6760
/66].

13.29 hrs,

MOTION RE: PRESENT ECONOMIC
SITUATION IN THE COUNTRY—
contd. -

Mr. Speaker: The House will now
take up further consideration of the
following wmotion moved by Shri
Sachindra Chaudhuri on the 26th
July, 1966, namely :—

‘That the present economic situa-
tion in the country be taken into
consideration.”.

The Finance Minister may now

reply.
The Minister of Finance (Shri
Sachindra Chaudhuri): Sir, as I told

you yesterday, I propese to lake as
little time as possible over my reply.
This is a matter which has been uebated
in this House practically from the time
the House re-assembled for this
session. And while I must say that
on occasions I have not been able to
present to listen to the wery valuable
and critical suggestions which were
made on the economic situation in the
country, I have kept myself informed
of the suggestions made and criticisms
offered and the advice that was given
to me, It is not necessary for me,
having regard to the way that this
Motion has been debated. to answer
every point made in the gpeeches by

12, 1966 Present Economic
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everyone of my hon, colleagues in this
House. I have made an endeavour—
it may be imperfect, but I have still
made an endeavour—to classify the
points that have been raised and I
will shortly answer those ooints ne-
cause I wish to contain myself within
twenty minutes.

4564

13.31 hrs.

[MR. DEPUTY-SPEAKER in the Chair.]

One of the questions which has
been agitating the minds of quite a
number of people is: why was
devaluation necessary; why couldn’,
we go on with the steps that had been
taken on earlier? That takes me
into a little background consideration
of the economic conditions in the
country. After independence, our
endeavour has been—the ambition of
the country has been—to try and
develop ourselves in the economic
field as well as in other fields as
quickly as we possibly could and to
ensure the sharing of the resources
of this country equitably and justly,
as was proper, and having regard to
our accepted principles of socialism.
In that background. one has lo see
how one should progress. It was felt
that it was necessary to have capital
investments in this country, if this
country was to take its place, and
proper place, in the comity of nations
with the more advanced countries in
the industrial sense. In this respect,
one has to take a view., Those of my
colleagues in this House—and 1 see
one of them opposite me, Shri
Dandekar—who have been concerned
with the matter of promoting indus-
tries know very well that, whether to
expand an existing business or to
start a new one is always a prohlem,
and a problem which has got to be
looked at purely from the economie
and financial point of view. Ulti-
mately, the results yielded may be In
one way or another. But where we
have got to start from scratch, where
we have got to think in terms not of
expanding something which we have
got out but of starting, we have no
option but to think in terms of putting



4565 * Present
in investments. And in making the
investments you cannot always only
think in terms of those investments
which make for quick production or
yield quick spectacular results, be-
cause if you do that, they probably
harm the investmenis—which will
not be in keeping with the ambitions
of the country, of the requirements of
the country. You have to have capital
investments. One has to take a

view, and having taken it, one starts. .

Now it may be that when the view
is taken, one feels that conditions
peing as they are, the investments
which have been made will be pro-
ductive of results in a wery short
period of time. Sometimes one fails
in achieving that But thdt coes not
mean that the investment has been
unwise, nor does it indicate that the
investment has brought about insol-
vency to the country.

If you look at our performances and
not concentrate only on those little
things where we have failed, I make
bold to say, without giving you a
vatalogue of the different investments
we have made, that we can be re-
asonably proud of our performance
in this that we have installed capa-
city in this country whick. compared
to that in any other countrr, taking
into account the peried in which we
have done it, is commendable, is
creditable. But this is something
which we forget when we either ex-
amine ourselves or criticise, as some
of our friends opposite deo; because
naturally, when we are assessing our
performances, we also think—and
‘berhaps think a little more largely—
of the failures which are inherent in
progress that has to be made on the
large scale that we do. There are so
many different factors and it is not
necessary for me, again, to list those
factors which come in the way af
there being production altogether.

It has been sald over and over
again in this House that in thinking
in terms of industry we have neglect-
ed agriculture. While I do not sub-
scribe to that view, I do say this that
perhaps if we had the experience of
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last year, the drought. the scarcity
and famine, earlier, we would
have not gone the way that we did
with agriculture; we might have
thought of agriculture at an earlier
stage.

This is how we started in 1949 and
1950 until we came to 1960. And I
make bold to say that all my friends
who have spoken on this particular
Mation have taken care to read up the
rate of growth, the national wealth,
national income and so cn. and seen
that between the years 1950 and 1960,
there has been satisfactory progress.
and only after that the question arose
as to what was to be done. Now T
wou:d remind the House of 1962 when
our ruthless friends to our north felt
it proper without any provocation.....

Shri Hari Vishnno Kamath (lHoshan
abad) : Ruthless ‘friends™

Dr. L. M. Singhvi (Jodhpur) -

Erstwhile friends.

Shri Sabhindra Chaudburi: If you
like, friends. The word ‘friends’ has
got more meaning than is ordinarily
attacheq to it. The whole world is
our friends. I belong to the Buddhist
school of thought which believes that
everybody is my friend, nobody is my
enemy.

Shri Hari Vishnn Kawmath: Oh 1
see. Go ahead.

Shri Sachindra Chaudburi+ Shri

Kamath is my very dear [riend.

Shri Hari Vishnu Kamath: Why
does he mention Kamath and others
in the context of the ‘ruthless friends’?

Shri Sachindra Chaudhuri: Because
Shri Kamath raised it. Anyway. let
me go on.

Shri Hari Vishnu KEamath: He
should be more understancable.

Shri Sachindra Chaudhuri. If the
words ‘ruthless friends’ are objection-
able, I withdraw them and say
say ‘ruthless neighbour”
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Shri Hari Vishnu Kamath: Erst- selves and South America, North

while friend, of the Hindi-Chini-bhai-
bhai days; whilom friends.

Shri Tyagi (Dehra Dun):
officially friends.

They are

Shri Sachindra Chaudhuri: We are
not at war with them; we still have
:relations with them. But as the word
iz objectionabl to Shri Kamath, I say
our ‘ruthless neighbour’

There was in 1962 this attack or
aggression from our ruthless neigh-
bour in the north. From ihen on we
went on thinking not only in terms of
development as we had been doing,
but we had to combine defence and
development together. And when we
took up defence, defence, as you
know, involves very large quantities
.of expenditure and creates difficulties
for finding money in order to develop
ourselvs. These two had to go to-
gehher, as the calculated thing which
had to be accepted by the desire of
the country which had on that occa-
sion said that at any cost. by shedding
the last drop of our blood. by suffer-
ing any privation, we shall keep the
integrity and indepndence of the
country. We could not possibly not
respond to a call like this when we
ourselves were enthused about it.
And having that in mind, we had to
do this, namely think in terms of
defence, defence on a much larger
scale, defence which would make us
immune from this kind of attack or
at least help us to resist such attacks
as and when they were delivered.

In consequence of that, the country
had to stretch itself to the utmost.
That was the time when the question
arose as to how we were going to do
these two things. Those who were
in the Government applied their minds
to this problem and they went out
and raised resources both in the
country and also tried to get such re-
sources as they could from outside.
This is a thing which happens in any
country where you have problems
such as we have. We hear of com-
Marisons in this House between our-

America, England, Sweden, Japan and
every other country in the world; it
is said that we do not ourselves take
an inward look and see what this
country has achieved what it is going
through and what this country is
faced with,

1 do not share for one single moment
the fears that have been expressed in
this country, in this Hoyse, namely
that the country is going towards des-
truction, is going towards economic
ruination. I feel proud to think of
this, that we have got installed in this
country capacity both in the public
sector and the private  sector which
has been certainly h~'plui to thz
country.

I go to the villages. I remember as
mapy of my friends here weculd re-
member, what the conditions were
when freedom came. What were the
conditions in the countryside, what
were the villages like. what was health
like, what were roads and transpori
.ike, what was the population like ?
And go back after 15 years. It is
only he who has no eyes to see who
will say that there has not been any
progress, that we are in the same
darkness in which we were before.
What can I do if we do not apply our
minds, if we do not apply our eyes to
see ?

‘This has not been achieved by a
miracle, by a wave of the fairy wand
that some of my friends would like
us to wave connot do it. we have not
got it

Also, look at it from the other point'
of view. In the public sector you have
got these industries. The private
sector has never had it so good.
Think in terms of the halcyun days uf
the private sector between 1939 and
1945 when the war was on. Produc-
ing countiries were not producing.
The market of the world was India's
and India could sell anything she
could produce. What was the state
of the industries at that time in
1945-46 7 With the assistance of
Government given properly, there has
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been a vast growth also in the private
sector, When I look at the economy
of this country, I do not want to
divide it in two parts, the private
sector and the public sector, I take it
as a whole. They have both been
born and nurtured and nourished with
the assistance and help of the peopie
of this country who have contributed
penny by penny or paisa by paisa to
whatever has besn acquired 1n this
country.

Looking at this background and
having the determination that we
shall go on with what we have, we
went on with our plans. There have
been many criticisms leviiled &t the
plans. but each of these plans had
come to this House, and each one of

these had been approved by this
House.
Shri P. K. Deo (Kalahandi):

*Bzcause of your majorily

Shri Sachindra Chaudkuri: 1t is
not that the plans had been conceived
in the Planring Commisslon, it is nut
as if the Finance Ministry hau worked
that plan and went on with it.
Therefore. the House has approved of
these plans, it is with the approveal
of this House that these plans have
gone through. So, it is no use saying
that these plans were much too
ambitious, much too large and
grandiose, that we have failed to per-
form these plans.

I am not here defending aiy in-
efficiency which we have. because
after all in a venture like this where
vou do have capacity innted by
technical knowledge, where you have
the capacity limited by the lack of
high research, you are bound to have
a certain inconsistency in the matter
of management, and I freely grant
that there has been In the public
sector. equally in the private sector,
a certain amount of lack of that
efficient management for which we
must strive, and that is something
which we shall take care of, we shall
remove.
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Again, I am no ashamed of it. I am
not alarmed by it, I recognise it as a
fact, and having recognised that, I say
that we shall endeavour and try to
rectify that.

When the question came at the be-
ginning of 1965 as to how we were
going to gc on. we vrere really deing a
bit of tight rope walking, we were
walking on that rather wavering kind
of thing, which, unless we can hold
on to it properly might make us fall.
It was ] think as a result of planning,
deliberate decision taken, not done
haphazardly., not done without dir-
ection, and after that we found our-
selves in the cleft stick of two calami-
ties. one created by nature and the
other created by man. 1 am talking
of the drought and the Pakistani
aggression. I need not dilate on 1t
because this is a matter on which we
have spoken quite oftan, but these
two were facts of life which we had
to recognise. and having recognised,
we had to do something.

This Government in 1965 was
further faced with the fact that those
that were giving us aid, had, for re-
asons which appeared prper to
them. stopped the aid for the time
being. Their reasons might have been
good. bad or indifferent. I am not
here to criticise or sav any.hing about
them, but the fact remains that that
was the situation. We had our capa-
cities here, we had our machines here,
but we could not produce anything for
the simple reason that we did not
have the raw materials. We had hun-
gry people here, we had a population
which had already exploded, and we
did not have food here to .Jeed them.
It is one thing to say thaf we shall go
throygh every kind of privation, we
shall do everything we possibly can
to be self-reliant, and another thing
to say that we shall so conguer our
pangs of hunger that we shall stand
behind 3 Government which deries us
food even if it can get that food by
berrowing of money.

Tn those circumstances, we had to
think in terms of getting aid. and In
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order to do that, we had tu think in
terms of repaying ihat aid, not in a
year or two perhaps, but in ten years.
Whenever a prudent person borrows,
the prudent person alse thinks in
terms of having to repay it, and when
bhe thinks in terms of repaying, he
thinks is terms of export, that is to
say repaying with the samme money
with which hz buys the food. Ulti-
.mately, and I think Mr. Dandekar
will agree with me,—if I refer to him
once or twice, it is because ] have
got great faith in his knowledge of
these things—it boils down to this
that in this world whatever may be
the standards of wmoney, whatever
may be the parity of exchange and so
on. it is no more acrd ro less than
this, namely what you did at the
beginning at the dawn of time; you
go to the market and exchange your
goods; and whether it is the standard
of gold or dollar or rupee, it is just
the same thing and nuthing else.
“Therefore, we had to think in terms
of producing goods which we could
produce enough in the shape of that
standard of repayment., namely sterl-
ing, dollar ete,; and in order to do
that, had to find the raw materials
with which we were going to organise
cur production in this country, and
wihen I say raw materials which pro-
duce more, I do not confine myself to
our factories. I also think in terms of
the flelds. We had to have more
agricultural production.

The question has been asked over
and over again in this House: how
are you going to increase ycur tradi-
tional exports, because your tradi-
‘tional exports are bound to the land.
And one of the answers is to grow
more, make the land produce more.
And how are you going to pgodice
more unless you put more into the
land. You have to have irrigation.
Tertilisers. more modern ways of culti-
vation. We have got tc recognise
‘this fact that if you want modern
“cultivation, you want modern machi-
nery for which again you want in-
dustry. 'We cannot with our hands and
wour ‘tools make. a tractor. or a harrow
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or a plough. We cannot win the
water out of the bcwels of the earth
by merely putting down a few tubes;
we also have to have electricity to
pump that out and the machine which
would work the pump. These come
by using other machinery, capital
machinery.

And in consequence of thal, when
we talk about more inputs, more
materials, more imports, it is not only
the raw materials in the shope of
rare metals, but I am talking, I am
thinking in terms of fertilisers today
to be put into the field. the manufac-
ture of fertilisers tomorrow so that
this country may be self reliant. In
order that there may be self reliance
in this country, in order that there
may be an urge in the people of this
country to produce more all the sub-
stitutes which we have been sasily
importing from other countries, it
was necessary that conditions should
be created whereby this country could
look forward and say, “Well, if I
produce so-and-so in this country, I
do not have to pay that exorbitant
price to people outside. Not only"®
that, when 1 produce it, I can sell it
at a price which is commensurate
with the labour I put into it, the
materials I put into it, the skills I
put into it. In order to do that, so
far the money is concerned, we had
to make it for the purpose of import,
and when exports are made, we had
to make it a little easier in the hands
of the exporter. It is the only ulti-
mate reason for devaluation, If we
leave alone the question of sentiment
and forget and abstain from saying
that we have devalued ourselves.
Expressions have been used against
us: you have devalued the country,
devalued the Government and de-
valued the people. It horrifies me
to think that my people in
whose strength I have got the
utmost faith can be so described as
devalue people, People are not
devalued....{An Hom. Member: That
has been said by Mr.. Morarji Desai).
Whoever may have saig it, I am

.
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merely saying that I do not accept it.
If unfortunately that is the view of
some hon. friends, I say that I do not
accept that” nor do I find that it is
based on reason. It does not matter
who it is, and I am not going to com-
ment further on it on this occasion. I
am not bound by any slatement made
by anybody, I am free to make my
own observations on this. What I
was saying is this. It horrifies me to
think that anybody should describe
these people who for years and years
fought for political freedom as devalu-
ed people when they are doing what
they have got to do for the purpose of
winning economic freedom for which
we are striving (Interruptions.)
(An hon. Member: Who are those
people?) The people of the country,
you and I and the people.

Shri Sezhian (Perambalur) : You
devalued; the people did not devalue.

Shri Sachindra  Chaudhuri: Ex-
actly. the people did not devalue but
the people did not devalue themselves
simply because I devalued the rupee.
That is why I say that it is horrify-
ing to hear this description. There
is no reason at all for our being senfi-
mental about it or emotional about it.
It is a fact of life which has to be
accepted. Having accepted that we
have got to go on from there. There
has been a great deal of discussion on
what will be the result, whether we
shall succeed or not. Personally, I
feel that we shall succeed. I do not
say that the operation was easy. 1t
was a painful operation; it took many
days of anxious thinking before it
could be done; it was painful. We
had two alternatives before us: more
quick progress if we do this and less
quick progress if we did not do it and
continued with the methods that we
had been following. By and large
our people, as I said, are honest and
hard working, but I am afraid I can-
not say so of everyone in this coun-
try, and in an atmosphere of scarcity.
in an atmosphere of lack of materials
certain things thrive and one of them
is smuggling and another thing is
‘black-marketing. My friends in this
Heouse know very well that ‘there had
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been certain entitlements created
which were known as export entitle-
ments or import entitlements, looking
at it the way you do, which by ana
large meant this, that if a certain
quantity of foreign money was
brought into this country whether by
the export of our goods or by the
voluntary sending in of the money
the person who sent in that money or
received that money in this country
as the case may be was entitled to
get a certain quantity of imports and
these imports entitlements were valu-
able for the purpose of import licen-
ces and for the purpose of sale. On
the one hand our balance of pay-
ments was so weighted against us
that we cannot easily or quickly
afford to buy all the materials neces-
sary; on the other hand there were
these entitlements and there were
people hungry to use them. The
result was that these entitlements
sold in the market at 200 or 300 per
cent of their real value.

Shri Tyagi: I am glad you
aware of it

are

Shri Sachindra Chaudhuri: Having
regard to that, one had to think in
terms of stopping this. Either we
had to accept that evil as a settled
fact and go on from there because
different countries follow their path
from the point of the social angle
and from the point of view cof theiwr
necessity and from the point of view
of their own standard. 1 felt happy
in this that this country has never
vielded in to the standards of the
person who makes money on the
misery of the people. I am not using
the word ‘blackmarket’. This coun-
try was not prepared to stand for
that. This country has been prepar-
ed and is still prepared to stand for
something which would mean hard
work and hard life for sometime.
This is the reason for which devalua-
tion was effected. I have said that
so far as the reasons are concerned,
if one takes a balanced view of it, it
is really in the. nature of things that
when we try to progress as quickly as
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we can, when we have taken a cal-
culated view, when we are going to
use our resources in a particular
way and they do not get back the
quantity of money for the purpose
of meeting commitments, we have
to take the risk as the risk was over-
taking us. That is why we had to
devalue. As I said, I do not claim
any virtue for devaluation. At the
same time I do not feel ashamed of
having devalued.

Shri Sezhiyan: What is the ration-
ale for fixing the rate at 36.5, in-
stead of 25 or 30 or 507

Shri Sachindra Chaudhuri: 1f my
friend wishes to have a good debszte
with me on that particular point, 1
shall certainly have a debate with
him privately; I will do that. I do
not think it is going to help any-
body. One has got to make an
assessment. In making that one finds
out what is in the world and what is
possible as a standard, and having
done that one says: this is the stand-
ard and I am going to have it. There
might be a margin of error of 0-02
per cent. this way or that wav; I am
not quarrelling with my [riend on
that.

It has lLeen said, and said quite
often in tiiis House, that there was
the problem of prices. Undoubtedly,
there is the problem of prices: there
is no question about it. We are
conscious of that and we are trying
to do what we can about it. What
methods have so far been taken had
been advertised, have been saig over
the radio. What other measures are
taken are also known to the mem-
bhers and 1 will not at this point of
time take wou through the list of
things that we have done or propose
to do in the near future in arder to
hold the price line. May I say for
your conslderation that when we are
thinking of prices, whether it is re-
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lated to devaluation or somecthing
else, it was there already before
devaluation. I do not think I have
claimed, I do not think the govern-
ment has ever claimed at any time,
that devaluation is that magic wand
or it is the panacea which will at
once remove all difficulties about
prices and start export at once or get
in imports at once and make this
country full with milk and noney. It
will not. Repeatedly, we have said
and I maintain this that this is a step
and from there we will have to march
on very hard and stony and unkind
path in order to get to our goal. The
only thing is that if we go off that
road we shal] drop down the precipice.
But if we keep to that road, in that
case, we have a feeling that we can
see the valley across which is green.
That is all that has been promised;
nothing more than that. That is that
we propose to achieve in this period
of difficulty. Going back to prices,
I was telling you that so far as the
prices are concerned, how are they
determined? They have been deter-
mined by what has gone before. If
one goes back into history again. one
will find that the price of evervihing
is related to food; food is the first and
primary necessity of human beings.
In order to get that food, you have
to grow it. Either we have had a
time when there was no rain and no
fertilisers and therefore there was
no growth of food or the rultivator
has not been given a big vnough price
so that he may be able to say: this
is remunerative price for me to gEo
and increase the yield from land. In
that case you have to consider what
the remunerative price would be for
the cultivator. If you do not provide
a remunerative price, he will not
cultivate; ordinary good sense will
tell him that, and he is a man of
good sense. If in a field I have to
spend 30 worth of fertilisers and
that brings me 100 worth of crop I
am dolng no worse; I may grow ten
maunds of wheat in that fleld. But
then, suppose 1 grow 20 maunds of
wheat which would fetch me Rs. 20Q
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and for that I will have to spend
Rs. 100 more in the bargain? There-

fore, you have got to assure him the
prices. Now, along with that all the
other prices have gone up. We have
talked about America doing this and
Argentina doing that. But in these
countries, one has got to cealise, that
there has been a price rise,

14 hrs.

Many of you have been abroad ard
abroad several times. If you cast
back your minds to what were the
_conditions in western Europe five
years back, in the matter of prices of
food, the prices of shelter and so

on, and you see what the price
is today, wyou would find that
they have risen by 30 to 40 per cent
and sometimes by 100 per cent.
There is no question about that.

They are people who have got over-
employment and not under employ-
ment. Their trouble is, the people
are asking for more and more. Price
is a thing which has got to be taken
in its perspective. It cannot be re-
lated to devaluation. If you did that,
if you use that sort of argument
which in my young days I was taught
as a maximum of logic, post hoc, ergo
propter hoc,—a thing has happened
and therefore, the immediately pro-
ceeding thing must have happened,
it does not take us far. Shri H. N.
Mukerjee is here and I would tell
him that this is the same thing as
Kakatataleeya nyaya: the drow has
come and settled on the tala fruit,
and the fruit has dropped; and there-
fore, the crow must be the caiuse of
the fruit-falling.

What you have got really to see is
that devaluation was really the result
of our effort and endeavours {o try
and arrest the rise in prices and not
to accelerate the rise in prices. It
would be, I think. a wrong argument
to say that it is because of devalua-
tion that this rise has taken place.
Devaluation - happened on the 5th
June or &h June. We are today in
the sevenith or eighth week after
that. - But before that, if you pgo into
the years you will find ‘that there

1295 (ai) L&—8
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has been a rise. If anyone of my
friends took care to find outr what
was the position in the six weeks or
two monthg before devaluation and
after devaluation, he would find that
the price rise before the devaluation
was probably slightly more than the
price rise after devaluation. Equally,
if you take the comparative period
for six months in the previous year
and this year, you would find that the
price rise in the year before was
slightly higher. These are inatters
on which investigation can be made
and arguments can be made.

Again, on the question of efforts
that we are making, I might say that
in gpite of last year having been a
year of scarcity, by reason of the en-
deavours of this government, there
has been more procurement; that is
to say, more rice or wheat or edible
stuff has been procured than there
has been before. That shows that
when we can introduce a sense of
urgency in this country, when we
can energise ourselves and when we
have this House behind us, there is
every reason to believe that devalua-
tion will be a successful step 2nd
not a failure,

As 1 said, if we are going in for
fruity speeches if we are to make
fruity and spicy speeches, what shall
we have? Not only we will have &
little sound of drums sometimes, but
we will have a certain amount of
amusement and a great deal of ncise
and a certain amount of warmth, but
it really ends in a little fuss and fair.

That is what it is. We shall not
get anything more. It is no use say-
ing that devaluation is an atorn bomb
that has fallen on us. It unly gives
you that sort of thing which as I said
is a pyrotechnic bomb, coming and
throwing up. It ig nothing more than
that. It is not any noise in space
and so on. But what has come out
of it? T must say that this leads me
to think in terms as to what are the
lessons for the future. I have given
advice, and I think I have got a list
of views somewhere. Different views
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have been expressed, and it is rather
interesting and educative to find how
these cancel each other out. I am
taking one by one. I have four to
five items and not more than that. I

would not take you wvery long on
that.
Dr. L. M. Singhvi: To say that

there are different views and they
cancel each other out is a poor con-
solation for the hon. Finance Minis-
ter. We have made different points
on different grounds in this House,
separately and distinctly and they
should be dealt with.

Shri Tyagi: How does the supply
of irrigation facilities cancel out?
The whole ‘House agreed that we must
give first priority to providing irriga-
tion facilities to the villagers so that
we will have more production of

food. Is it also cancelled out?
(Interruption).
Shri Saghiyan: Even in the Con-

gress party, there have been various
views expressed which, if analysed,
could be cancelled out.

Shri Sachindra Chaudhuori: Did 1
say that this is particularly or peculiar
to one group or one party in this
House? I have not said that. What I
am saying is that, I am merely trying
to do what I should do, mnamely,
think in terms of the whole House
and not think in sectarian or sec-
tional parts. I am not doing that.

Dr. M. 8. Aney (Nagpur): Quite
right.

Shri Sachindra Chaudhtirl: What
I am trying is to conclude the debate
and not to answer the Opposition
only. In consequence, what I am say-
ing is this. I am grateful to Shri Tyagi
for having brought this in. There are
certain basic facts which anybody
could agree with, namely, that iga-
tion is necessary for the pupose of
producing more of agricultural stuff
I am not talking that kind of thing.
As, I said, I cannot go into the details
of every one of the reasons that have
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been given. 1 am not saying for one
single moment that that there have
not been very weighty reasons given
for doing certain things, or weighty
steps suggested. What I say is, we
shall accept and examine them and
try to see whether they are practicable.
But there are other reason where I
say these things happen.

Dr. M. S. Aney: Have you tried to
carry the House with you?

An hon, Member: He is carrying.

Shri Sachindra Chaudhuri: I have
always attempted to carry the House
with me, but this time, for a change.
I would like the House to carry me!
(Interruption).

An hon. Member: Yes; agreed.

Shri Sachindra Chaudburi: Wel!, if
you do that, my task is finshed. If
what I say is agreeable to you and if
you carry me, then I have nothing
more to say. But going back to what
I have been saying, one of the points
is this: that we should reduce expen-
diture of Government. Certainly we
shall reduce the expenditure of the
Government. There is no question
about that. But having said that, what
is suggested is that Government should
only maintain the infra-structure. In
other words, maintain a few schools,
colleges here and there a little park,
perhaps for a little amusement and a
factory, but all the rest should
be left to the private sector by
removing taxes, cutting down taxes
and giving the country of Hindustan
into the hands of a few people who
have proved themselves so efficient
and so capable of producing goods;
and in that case there would have
been no difficulty at all, and no devalu-
tion! Well, that might be a more svit-
able advice if there had been another
kind of Government. Having repgard
to the fact that we are completely
convinced that socialism is a good
thing, I am afraid I cannot listen to
this advice. To the first part,—reduce
expenditure—I agree, but not to the
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second part. I am afraid that there
cannot be any question of heavy sla-
shing of taxes. Whenever there is the
question of slashing of taxes. it must
be based on this alone: it is going to
work to the greater benefit of the
people of this country. If it is, than
the taxes will be slashed. But they
will not be slashed for any other rea-
s0n.

Shri Tyagi: Could not the Govern-
ment consider the stopping of build-
ing construction? Stop building alto-
gether for sometime.

Shri Sachindra Chaodhuri: Shri
Tyagi has brought me to what I was
going to suggest, namely, as 1 have
said, we accept that expenditure should
be cut, and that includes buildings.
One of thesz things would be—I am
glad that my hon. friend has raised
this question—to think in terms of the
functional expenditure or functional
saving. In other words, we have got
to look and see whether this particu-
lar building is necessary or not, having
regard to what one is going to do in
respect of it. I hope this House would
forgive me if I take a very ridiculous
example, a stupid example—because 1
am not a very brilliant man myself-—

An hon, Member: You are.

Shri Sachindra Chaudhuri: There
would not be any use in trying to put
up a superstructure for the purpose
of rearing bees so that there might be
more honey. That is not the sort of
‘thing one should look at. Again, when
we build our offices, we have to think
of utility furniture, we have size, and
s0 on and so fourth. Where we have
got buildings unused, we should iry
to use them. The same sort of saving
in expenditure should be made, in my
way of thinking, wherever we have
got, either in the public sector or in
the private sector, to see there is full
use made on what has been installed.
Again, in Government, we have sug-
gested and we have introduced a cut
in expenditure. There again, a look has
to be given. It is no use, saying three
per cent or five per cent or seven per
cent khéu}gl'be cut.
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Shri Sinhasan Singh (Gorakhpur):
The Housing Department is pulling
down many of the houses. I cannot
say that everyone of those houses
would not last longer or would be
dangercus to live in, but some of
them have been declared as dangerous
1o live in.

An hon. Member:
mined?

Has it been exa-

Shri Sachindra Chaudhuri: [ think it
has been examined. At any rate, the
house I lived in is now swimming su
far as the floor is concerend and water
is rising. Fortunately I am a person
with a sturdy health; otherwise.
1 would have been suffering from
something. Mr. Tyagi, who has follow-
ed me into my old house also finds
the same difficulty. We live in that
kind of thing; we do not mind. So
far as Mr. Tyagi i3 concerned, I have
followed him into his house and he
has followed me into mine.

Shri D. C. Sharma (Gurdaspur):
He would not come to the Treasury
Benches like you.

Shri Sachindra Chaudhuri: He has
Jeft it; he would not come back.

Shri Krishnapal Singh (Jalesar):
How does he propose to cut down
Government expenditure?

Shri Sachindra Chaudhari: The ex-
penditure has got to be cut down by
going through each one of the minis-
tries to find out what can be cut down
there. That would be done on an ad
hoc basis—so much percentage—and
thereafter on a selective basis, Actual-
ly at the moment schemes are work-
ing in the different ministries with
that purpose and there is an overall
scheme also working with that pur-
pose. So far as the State ministries
are concerned, they have been told
to look into their expenditure and cut
it down.

So _far as over-spending by the
Statés is concerned, this is a matter
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of grave moment. We have the satis-
faction at any rate that all the States
have not made a raid on the Reserve
Bank; on'y some States have done it.

Shri Tyagi: The total comes to
Rs. 180 crores.
Shri Sachindra Chandhuri: That

total can be in the hands of one Stale
or 5 States or 10 States or all the
States. Our experience is that about
5 or 6 States have done it. I have
had personal talks with the Chief
Ministers. -They have assured me
that they would give a more realistic
view to their ability to raise resour-
ces. About the State plans, they will
find out where it can be done,

So far as the fourth plan is concern-
ed, the Planning Minister has dealt
with it. I do not #ant to go into that
now.

Dr. L. M. Singhvi: The hon, Finance
Minister must spell out the Govern-
ment's policy on deficit financing in
clearer terms, That is one thing which
the whole House has raised and agita-
ted in this debate. It is not enough
for him to say that there would be
no more deficit financing. Last year
there was Rs. 435 crores of deficit fin-
ancing in our budget. Let him clarify
this.

Shri Sachindra Chaudhuri: So far as
deficit financing is concerned. it is
the determination of this Government
that there should not be deficit finan-
cing. Financing becomes deficit because
of Government expenditure on ad-
ministration and also because of ex-
penditure on Plan and non-Plan. So
far as expenditure on administration
is concerned we are trying to ho'd it
as much as we possibly can, make the
best use of the pecple we have got.
absorb the people who may be surplus
in one place, so that there may not
be unemployment and try to see that
the people who are employed are
properly and fully employed. Similar-
1y, so far as the machinery of our pro-
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duction is concerned, unit to unit look
is being given to find out which parti-
cular industry is not in full production
what are the lacunae there and

how
to reach full production. When pro-
duction rises, the earnings of the

Government also rise.
14.15 hrs.

[Shrimati Renu Chakravartty in the
Chair]

It is not possible for me to go into
the details of the plan which are not
before the House at the moment. But
the Planning Commission as well as
the Planning Minister are quite cons-
cious that there cannot vossibly be
any deficit financing and therefore, we
have to contain ourselves within what-
ever resources can reasonably be
raised. It is not necessary for me to
give you detailed information about
this. Resources must come from tax,
savings and borrowings. There are
no other ways of doing it, Having
regard to our past experience, we are
loocking at the whole thing to find out
a solution. Every endeavour will be
made to see that there is no over-
stepping of this limit.

This Parliament has got the right to
examine the plan. Before the plan is
taken into action, every member will
have the chance to say, “If. you do not
do this, you will be departing from
the principle of deficit financing”.
Deficit financing was all right when it
started. I agree that it has zot to stop
now and we shall do our best to stop
deficit financing. As I said, T will re-
quire the help of this House when the
plan comes before it to examine and
tell us, “This is where you have gone
wrong; this is what you ought not to
do”. If the plan is not accepted by the
House, naturally the House will modify
it the way it wants. Generally speak-
ing, I can say that the emphasis is on
more production and less spending.
smaller items llke not sending out
delegations, not travelling so much,
etc. 1 have not trouble the House



4585 Present
with. But we have in our different
ministries taken a reso’ution to try
and contain the smaller expenses,
which also mount up to something.
which ce tainly look rather incon-
grous having regard to the conditions
which obtain in our country.

These are the ‘things I wanted 1o
tell the House, I have tried to be as
factual and divorced of emotion as I
possibly can be. Before I sit down, 1
may say that after all, the ultimate
end has to be self-reliance. That is
something which is rea'ly bred i~to
the wisdom of this country. After all,
there is no such thing as not peying
homage over and over again to what
was said at the dawn of time in this
country by the Rishis from whom we
elaim to have descended:

e fafe
STTHTCHT TG (47 A5TT |
“Know Thyself”

“You cannot get to yourself without
showing strength™.

So, let us be strong and united.
‘What has been done is behind us. Let
us all march together, so that ulti-
mately we can get to that goal, even

if we have to traverse through a
nar:ow and hard path.
Shri S. M. Banerjee (Kanpur):

What about the statement on gold
control which was promised as part
of the reply?

Mr. Chairman: I do not know v.ne-
ther there was any particular promise
or assurance by the Speaker, but if
the Minister wou'd like to say some-
thing about it, it would be very wel-
«come.

Dr. L. M. Singhvi: We were given an
assurance that a committee would be
5ppointed, that this matter would be
reviewed and reported to us.

Shri Sachindra Chaudhuri: During
the last session, there was a question
on gold control and I made my posi-
tion absolutely clear. Also I say this
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that so far as the economics of it is
concerend, it is being examined by a
body of men who have knowladge of
economics. We are waiting for that
report. We hope it would not take too
long. After that, in some form or other
it has to come up before Parliament.
Whether the Governmeni wi'l bring
it forward ¢r any of my friznds in the
House will bring it forward is immu-
terial.

Shri S. M. Banerjee: A man 12 un
fast unto death on this 1ssue.

Mr. Chairman: I think an assurarce
was given in the last session. [ think
the House and the whole country is
rather anxious that this matter should
be expedited and it should come be-
fore the House as soon as possible,

I will now put the substitute
motions Nos. 4 and 6 in the name of
Shri Surend anath Dwivedy 1w the
House.

Substitute motions Nos. 4 and  were
put and negatived.

Mr. Chairman: Then there is subs=-
titute motion No. 8 standing in the
name of Shri Bade, He is not herc, 1
shall put it to the vote of the House.

Substitute motion Nos. 8 was put and

negatived.
Mr. Chairman: Substitute motion
No. 9 is by Shri Masani. He is also

not here. I shall put it 1o the vote of
the House.

Substitute motion No. § was put and
negatived.

Mr. Chairman: Then we come 10
substitute motion No_ 14 by Shri S. M.
Banerjee,

Shrimati Subhadra
pur):

Joshi (Balram-
Madam, what about No, 13?

Mr. Chairman: That has not
moved at all.

been

Shrimati Subhadra Joshi: I gave it
long ago. I gave it at the time thic



4587 Present

[Shrimati Subhadra Joshi]

debate started. The debate was post-
poned so aften that I think either I
missed it or the record missed it.

Mr. Chairman: Substitute motions
or amendments have to be moved
within a particular time. When the
Chair says that amendments or subs-
titute motions to a particular motion
have to come in within 15 minutes
they should come within that time.
Perhaps your motion did not come
within that time,

Shrimati Subhadra Joshi: 1 gave it
the first time the debate started.

Mr. Chairman: It has not come in
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over here. I shall put Shri Banerjee's
substitute motion, No. 14, to the vote
of the House

14.24 hrs,
[Mg. Speakier in the Chair)
Mr. Speaker: The question is:

“That for the original motion,
the following bes substituted,
namely:—

‘This House, having considered
the present economic situation in
the country, holds this Govern-
ment responsible for leading
millions of people to impoverish-
ment, unemployment and star-
vation.”

at the right time.

Division No. 10]

Banerjee, Sbri, S.M.

Barua, Shri Hem

Bheel, Shri P.H.

Chakravartty, Shrimati Renu
Chaudhuri, Shri Tridib Kumar
Dharmalingam, Shri

Kakkar; Shri Gauri Shanker
Kamath, Shri Hari Vishnu
Krishnapal Singh, Shri

Akkamma Devi, Shrimati
Alva, Shri A.5.

Aney, Dr.M.5.
Anjanappa, Shri
Babunath Singh, Shri
Bakliwal, Shri

Bal Krishna Singh, Shri
Barua, Shri R.

Basappa, Shri

Bhargava, Shri M.B.
Bhatkar, Shri

Bist, Shri J.B.S.
Chaturvedi, Shri 5.N.
Chaudhry, Shri Chandramani Lal
Chaudhuri, Shri Sachindra
Chavan, Shri D.R.
Chavda, Shrimati Joraben
Daljit Singh, Shri

Das, Shei N.T.

Das, Shri Sudhansu
Gandhi, Shri V.B.

Ganga Devi, Shrimati
Hazarika, Shei J.N.

I have not got it

AYES

Lakhmu Bhavani, Shri
Limaye, Shri Madhu
Mukerjee, Shri H.N.

" MNair, Shri N. Sreekantsn

Nair, Shri Vasudevan
Nambiar, Shri

Patel, Shri Rajeshwar
Rajaram, Shri

Ram Siogh, Shri

NOES

Hem Raj, Shri
Jamunadevi, Shrimati
Jena, Shri

Joshi, Shrimati Subhadra
Tyotishi, Shri J.P.
Kindar Lal, Shri

Kripa Shankar, Shri
Mahida, Shri Narendra Singh
Mahishi, Dr. Sarojini
Mali Mariyappa, Shri
Masuriya Din, Shri
Mateharaju, Shei
Melkote, Dr.

Mengi, Shri Gopal Datt
Mishra, Shri M.P.
Misra, Shri Bibudhendra
Mohanty, Shri Gokulananda
Mohsin, Shri

Munzni, Shri David
Murti, Shri M.5,

Naik, Shri D.J.

Nanda, Shri

Nayar, Dr. Sushila

The Lok Sabha divided:

[14.26 hrs.

Ranga, Shri N.G.
Reddy, Shri Narasimha
Sezhiyan, Shri

Singh, Shri ¥.D.
Solanki, Shri

Swamy, Shri M.N,
Umanath, Shri

Utiya, Shri

Paliwal, Shri
Pandey, Shri R.S.

Pandey, Shri Vishwa Math
Panna Lal, Shri

Parashar, Shri

Patel, Shri N.N.

Patil, Shri D. 5.

Patil, Shri 5.B.

Patil, Shri 5.K.

Patil, Shri V. T.

Pattabhi Raman, Shri C.R.
Pratap Singh, Shri

Raghunath Singh, Shri

Rajdeo Singh, Shri

Raju, Shri D.B.

Raju, Dr. D. 5. -
Ram Sewak, Shri

Ram Subhag Singh, Dr.

Ram Swarup, Shri

Ramshekhar Prasad Singh, Shri
Rao, Shri Jaganatha

Rao, Shri Ramapathi

Rao, Shri Thirumala
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Raut, Shri Bhola

ddy, Shri H.C. Linga
Roy, Shri Bishwanath
Sadhu Ram, Shri
Rgal, shri A S,
Samants, Shri 5.C.
Samnani, Shr
Sanji Rupji, Shri
Sarma, Shri A.T.
gatya bRama Devi, Shrimati
Shankaraiya Shri.

Sheo Narain, Shri
Siddananjappa, Shri
Singh, Shri K.K,

Sinhasan Singb, Shri
Snatak, Shri Nardeo
Sumat Prasad, Shri
Swamy, Shri M.P.
Thimmaish, Shri
Sharma, Shri D.C. Tiwary, Shri K.N.

Mr. Speaker: The result of
division is: Ayes—26; Noes—105.

the

The motion was negatived.

Mr. Speaker: What about No. 11,
standing in the name of Shri K. D.
Malaviya? He is not herz. [ will put
it to the vote of the House,

Dr. L. M. Singhvi: Sir, it may be
read.

Mr. Speaker: He is not present. He
is not particular about it.

Substitute motion No. 11 was put and

Shyam Kumari Devj, Shrimati Tu
Sidheshwar Prasad, Shri

Sinha, Shrimati Ramdulari

vote ‘'of the House.
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Tiwary, 5hri R.S.
la Kam, Shri
‘Tyagi, 5hri
Uikey, Shri

Upadhyaya, Shri Shiva Dutt
Valvi, Shri

Varma, Shri M.L.
Veerabasappa, Shri

Verma, Shri Balgovind
Virbhadra Singh, Shri
Yadab, Shei N.P.

Yadav, Shri Ram Harkh
Yadava, Shri B.P.

§hri Sachindra Chaudhuri: Sir, 1

accept that.

Mr. Speaker: I shall put it to the
The question is:

“That for the original motion,
the following be substituted,
namely:—

‘This House, having considered
the present economic situation
in the country, apprdves the steps
taken by the Government cf India
thereon and urges the Government
of India to take effective steps to

negatived.

Mr. Speaker: Then there is No. 12
in the name of Shri Vishwa

Pandey.

- Division No. 11]
Akkamma Devi, Shrimati
Alva, Shri A.S.

Babunath Singh, Shri
Bakliwal, Shri

Bal Krishna Singh, Shri
Barua, Shri R.

Basappa, Shri

Bhargava Shri M.B.
‘Bhatkar, Shri

Bist, Shri J.B.S.
Chakravactty, Shrimati Reou
Chaturvedi, Shii 5.N.
Chaudhry, Shri Chandrs mani L)
Chaudhuri, Shri Sachindra
Chaudhuri, Shri Tridib Kumar
Chavan, Shri D.R.

Chavda, Shrimati Joraben
Daljit Singh, Shri

Das, Shri N.T.

Das, Shri Sudhanosu
Glndh.i, Shri V.B.

Ganga, Devi, Shrimati
Hem Raj, Shri

control the price line and to effect

Nath

economy at all levels of adminis-
tration and public expenditure’”

The Lok Sabha divided:

AYES
Jamunadevi, Shrimati
Jena, Shri
Joshi, Shrimati Subhadra
Jyotishi, Shri JLP.
Kindar Lal, Shri
Kripa Shankar, Shri
Lakhmu Bhawani, Shri
Mahida, Shri Narendra Singh
Mahishi, Dr. Sarojini
Masuriya Din, Shri
Matcharaju, Shri
Melkote, Dr.

Mengi, Shri Gopal Datt
Mishra, Shei M.P.
Misra, Shri Bibudheadrs
Moah , Shri Gokul in
Mohasin, Shri

Munzni, Shri David
Murti, Shri M. 5.

Maik, Shri D.]J.

Manda, Shri

Mayar, Dr. Sushila
Paliwal, Shri

14.28 hrs.

Pandey, Shri R.S.
Pandey, Shri Vishwa Nuh
Panns Lal, Shri

Parashar, Shri

Patel, Shri N.N.

Patel, Shri Rajeshwar
Patil, Shri D.S.

Patil, Shri 5.B.

Patil, Shri 5.K.

Patil, Shri V.T.

Pattabhi Raman, Shri C.R.
Pratap Singh, Shri
Raghunath Singh, Shri
Rajdeo Singh, Shri

Raju, Shri D.B.

Raju, Dr. D.S.

Ram Sewak,Shri

Ram Suvhag Singh, Dr.
Ram Swarup, Shri
Ramshekhar Prasad Singh, Sari
Rao, Shri Jaganatha

Ko, Shri fRams pathi
Rao, Shri Thirumala
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Rau’, Shri Bhola
Reddy, Shri H.C. Lings
Sadhu Ram, Shri
Swigal, Shri A.S.
Samanta, Shri 5.C.
Samanani, Shri

Sanji Rupji, Sbri
Sarma, Shri A.T.
Satyabhama Dewi, Shrimati
Shankaraiya, Shri
Sharma, Shri D.C.
Sbeo Marain, Shri

Aney, Dr. M.S.

Banerjee, Shri S.M.

Barua, Shri Hem

Bheel, Shri P.H.
Dharmalingam, Shri
Kakkar, Shri Gauri Shankar
Kamath, Shri Hari Yishou

Shyam Kumari Devi, Shrimati
Sildananjapps, Shri
Sidheshwar Prasad, Shri
Singh, Shri K. K

blngh?l. Dr. L

sh nrnul ledll]ln
Smhnnn
Snatak, Shnhndto

Sumat Prasad, Shri
Swamy, Shri MLP.
Thimmaish, Shri
Tiwary, Shri K.N.
Tiwary, Shri R. 5.

NOES
Limaye, Shri Madhu
Mukerjee, Shri FLN.
Mair, Shri N, Sreckantan
Nair, Shri Vasudevan
MNambiar, Shri
Rajaram, Shri
Ram Singh, Shri

Re. Adj. M. 4592

Tula Ram, Shri
Tyagi, Shri

Ulkey, Shri
Upadhysya, Shri Shiva Dutt
Valvi, Shri

Varma, Shri M.L.
Veerabasappa, Shri
Verma, Shri Balgovind
Virbhadrs Singh, Shri
Yadab, Shri N.P.
Yadav, Shri Ram Harkh
Yadava, 5hri B.P,

Ranga, Shri

Reddy, Shri Narasimha
Serhivan, Shri
Solanki, Shri

Swamy, Shri M.N.
Utiya, Shri

Shrimati Renu Chakravartty: Sir, I

have voted wrongly. My vote may be
added to ‘‘Noes”.

Shri Krishnapal Singh: Sir, my vote
has not been recorded. The machine
did not work. I am for “Noes”.

Shri J. N. Hazarika (Dibrugarh):
Sir, one more may be added to “Ayes”.

Mr. Speaker : These corrections will
be noted. The result of the division
is:

Ayes—107; Noes—20

The motion was adopted.

14,30 hrs,
MOTION RE: RECENT RAILWAY
ACCIDENTS
Mr. Speaker: It is now 2.30. We

will take up the Adjournment Motion.

Shri Nambiar (Tiruchirapalli) : Sir,
before you take up the Adjournment
Motion, there is another motion in the
name of Dr. L. M. Singhvi and others
about the railway accidents. That has

to be discussed. He may be allowed

to move it and continue his speech

the next day.
Mr. Speaker:

Shri Nambiar: Let him be “on his
legs" so that he may continue on the
next day.

Mr. Speaker: All
just move it.

Now it it 2.30,

right. He may

Dr, L. M. Simghvi (Jodhpur} : Sir, 1
beg to move:

“That this House takes note of
the statement an recent railway
accidents, laid on the Table of the
House on the 25th July, 1966."

Mr. Speaker : He can speak on the
next day.

14,313 hrs.

RE: MOTION FOR ADJOURNMENT
SITUATION IN ASSAM

Mr. Speaker: We will now take up
the notices of adjournment motions.
Yesteray Shri Hem Barua haq given
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notice of some motion. Today he has
put in fresh ones. If he wants to say
something, he may do so within five
minutes.

Shri Hem Barua (Gauhati): The
situation- in Assam has deterio-
rated very much, and that is due to the
negligence of the Centra] Government.
Police firing has continued and distur-
bances have gained in depth and
dimension all over the State of Assam,
I am saying this on the basis of infor-
mation received by telephonic calls
and telegrams last evening and this
morning. On the top of this, the news
is that some 50 Communists from East
Pakistan who have migrated to the=
State of Assam are behind some of
these disturbances.

Shri Nambiar (Tiruchirapalli): There
are ng Communists at all in East
Pakistan.

Shri Hem Barua: Whatever that
might be, this has been reported in
the press. The Statesman has reported
it, quoting an official spokesman of the
Assam Government. Whatever that
might be, the disturbances are spread-
ing like anything in the State of Assam
and our Government have not done
anything to ensure political stability
in that part of the country. Govern-
ment must not forget that it is a fron-
tier State and that .a frontier State
needs special attention from the Union
Government.

As I sald, yesterday, because of
political dissension in the Cabinet
there, the situation has been allowed
to deteriorate like this. At the same
time, the Centre has snother respon-
sibility also. The fnod situation in
Assam is deteriorating. 1 was there
during the last month and the month
before 1 was touring village areas
and I came across families which
have gone without food for three or
four days

I know that the State of Assam is
neglected not only by the Union Gow
ernment but by some other dignitaries
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also. Whenever any Minister goas to
Assam—I know that Shri Chagla has
not gone to Assam so far—he is so
much enamoured by the natural beauty
of the State that he says in Hindi

feemr g=RTsFT &  what a beauti-
ful State it is; in fact, one Minister
quoted it wrdngly. I think, Sir, you
have not gone to Assam,

Mr. Speaker: That is an awkward
question which I would not like to
answer,

Shri Hem Barua: I think you should
also come. It is a neglected State.

Mr. Speaker: I never go to a place
unless I am invited.

Shri Hem Barua: Sir, I am inviting
you. I hope you will please come tc
that State to study the situation pre-
vailing there.

Shri S, M. Banerjee (Kanpur): Do
not go to Kamrup.,

Shri Hem Barua: This movement
has slipped out of the hands of the
students. The students who organised
this movement are exacerbated by the
acute food situation in that part of
the country. I am getting telegrams
almost every day, telling me that the
hooligans have taken cont=ol of the
situation. I will say that viclence is
bad, whether it occurs here or any-
where else. Violence cannot solve the
problems of this country, not to speak
of the problems of the Assam State.
But, at the same time, when the situ-
ation is met by the Government by a
superior force of wviolence, show of
violence, what Gandhiji used to call
leonine violence, then, I should say,
that the Government is failing in its
main responsibility of ensuring the
security of the life and property of the
people and, at the same time, ensuring
the political stability. When political
stability is jeopardised like that, as it
has been jeopardised in Assam, I say
that our defence is also jeopardised
and, therefore, apart from all the tech-
nicalities, whether that is a law and
order problem to be tackled mainly by
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the State Government or somebody
else, apart from all these things, be-
cause it is a frontier State, the Union
Government should takes certain
measures and should pay attention to
safeguard the interests of the people

of Assam and that particular State of
Assam.

Shrimaii Renu Chakravarity (Bar-
rackpore): I have tabled an adjourn-
ment motion on this subject today.
Yesterday, 1 gave notice of 5 Calling
Attention motion. Because, the situa-
tion in the town of Shillong has become
inflammable and it has spread right
to the whole State of Assam. Yester-
day, there was a small debate as to
whether these areas which were under
police firing were in the Sixth Schedule
to the Constitution in respect of which
the Central Government have to take
special care. Today I find from the
papers that in an area like Mawkhar,
whick is purely a tribal area, and
other areas like Labang the trouble has
spread, firing has taken place and
people have been shot down. There-
fore, it is not only a question of the
break down of the law and order
throughout the State of Assam, parti-
cularly in the city of Shillong, but also
a question of the direct responsibility
of the Centre for the tribal areas
under the Sixth Schedule to the
Constitution. Therefore, it is within
the purview of this House to discuss
this matter.
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Shri Ranga (Chittoor): I do not wish
to take much time of the House. 1
would like to suggest to the Gowvern-
ment that they themselves, of their
own accord, take advantage of this
motion and give an opportunity to this
House to get this matter discussed.
As other hon. Members have said,
this area is of great strategic impor-
tance. When my hon. friend, Shri
Nanda, had been there some time ago,
he could ndt give them o definite
assurance that Shri Jawaharla] Nehru's
assurances would be implemented; be-
cause of that, so much of discontent
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is seething there. Now, o read as I
did, when I was far away from Delhi.
that the students went into the Secre-
tariat and made it impossible for the
Government to be carried on is some-
thing which upsets pecple Therefore,
I weuld like to suggest, if I may, not so
much as a matter of ccndamnation
but as a helpful suggestion, that Gov.
ernment should come [urward and take
this House into its fullest confidence,
place all the facts before it and Lhen
seek the assistance of the House in
regard to the suggestions that it may
be willing to make,

Shri Swell rose—

Mr. Speaker: I have heard him al
ready.

Shri Swell (Assam—Autonomous
Districts): It is something which flows
from what you have said, nsmely, that
the firing yesterday was only by the

- police. That is against facts

An hon, Member: That was au:.ut

today's firing.

Shri Swell : Yesterday's firing which
was reported in today's paper. The
news is that in an area at Mawkhar,
which is predominantly a tribal area
and within the Sixth Schedule to the
Constitution the border security force
and, later on, the army came in vlash
with the people.

Then, another point is that burder
security is Central responsibilitv and
Shri Nanda knews that Inspector-
General of the Border Security Force
for the eastern secticn functions from
Calcutta. He is an officer being paid
by the Central Government. To say
that border security and Border
Security Force are not the responsi-
bility of the Central Government i= not
correct.

Thirdly, it is pot withir the Shedule.d
areas but.even the welfare of the
Tribal people, under article 339(2) of
the Constituticon, is the special res-
ponsibility of the Government of India.
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Mr. Speaker® That is a differant
thing. The Home Minister.

The Minister of Home Affairs (Shri
Nanda): Sir, I should again take this
occasion to express my very strung
feeling and I am sure the House will
join me in keealy regietting ine loss
of lives and the suffering of those who
have sustained injuries in the recent
seris of unfortunate inordents in Assam
from 4th August 1966. I wizh io re
iterate the appcal made by the State
Government to all sections of the
people of Assam “¢ re'rain irom auy
act that may iend t'c aggravate the
cituation,

There was the appeal by Professcr
Ranga and I reciprocate the feelings,
the attitude, th2 grod will which bhave
prompted him. But at the moment I
am dealing with the guestion of the
admissibility of the mnlion and I shall
make a brief statement to bring out
the points which were raised and you
had asked me ip elucidate and expiais

However deplorable the ircidents,
that by itself does not become the
subject-matter for an adjournment
motion. Admissior of the adjouru-
ment motion can be considered ouly
if the Centre's responsibility is attrac-
ted. In this case, it has been said
that the Centre's responsibility is
attracted because the areas in which
the disturbances took place are Sche-
duled Areas. This is not so. Sche-
duled Areas are those notified as suck
by Presidential Order under the Fiftk
Schedule to the Constitution. That
Schedule does not apply to Assam at!
all. Under the Sixth Schedule., hcw-
ever, certain distriets in Assam have
been included as autonomous districts
in regard to which the Governor en-
joys certain special powers This does
not mean that the State Government’s
responsibility for public order is talzen
away or lessened. Under article 245
cf the Constitution, the Legislaturs of
the State is competent to make law
for the whole of the State and by
virtue of article 154 of the Constitu-
tion, the executive power of the State
is co-extensive with the legislative
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authority. The executive authority of
the State Government, therefore, ex-
tends to the entire territary of the
State of Assam as deflned in the First
Schedule to the Constituticn including
the Tribal Area specified in Part A of
the Sixth Schedule to the Constitution,
The executive responsibility of the
State Government, therefore. extends
to the maintenance of public order
(Entry 1 of List II) and criminal law
and crimina) procedure (Entries 1 and
2 of List III). This being the position
the Central Government is not answer-
able to Parliament in rspect of execu-
tive action taken by the State Govern
ment for maintenance of public nrder
or enforcemnt of criminal law in the
entire State of Assam including the
area in Part A of the Sixth Schedule,
that is, the autonomous districts of
Assam, Quite apart from this consti-
tutional position, I have got a report
from the Assam Government which
confirms that the place of occurrence
at Shillong falls within the Shillong
municipal area and not within the
Tribal area as listed in Part A to the
Sixth Schedule. The place of occur-
rence does not fall in the area which
formed part of Khasi State of Mylliem
which, under para 20 of the Sixtp
Schedule, 'is a Tribal Area.

Re. Adj. M.

Then, the question of Border Secu-
rity Force has been raised. The Border
Security Force which came into exis-
tence on 1st December 1965 consists of
armed police battalions taken from the
States bordering on Pakistan, some
battalions of the Central Reserve
‘Police and battalions raised by the
Central Government for the Border
Security Force 'and embodied under
the provisions of the Central Reserve
Police Act. The intention is to enact
a separate law for the Border Security
Force under Entry 2 of List T—Union
List—of the Seventh Schedule to the
Constitution which relates o naval,
military and air forces and any other
armeqd forces of the Union. TUntil such
a law is passed, the statutory basis of
‘the BSF battalions are the laws appli-
cable to and in force in the States
.concerned providing for constitution
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of armed police forces and in the rase
cof the CRP battalions and the new
raisings, the Central Reserve Pglice
Act. The position in regard to the
battalions takien from the States is
that the police forces on the border
will function under the existing staiu-
tory powers and will remain subject
to the disciplinary rules ete., which
are at present applicable to them.

Three platdons drawn from twe
battalions of the Assam Armed Poiice
forming part of the Border Security
Force were used in Shillong. The
battalions are under the statutcry
control of the Inspector General of
Police, Assam. Whatever pnwers
under the law they have, are ths
powers vested in the Police in Assam.

What has happened in Shillong is,
in effect, the actual exerrise of the
power of control by the Inspector
General of Police, Assam over some
vlatoons of Assam Armed Police
battalions placed at the disposal coi
the Border Securiay Force. The legal
position being what it is, the Inspector
General of Police, Assam, rculd assunie
charge of the battalions or any section
of them even if the BSF authorities
were not agreeable. ()oviously, sta-
tutory powers override any adminis-
trative arrangements which have no
statutory sanction,

Some Members have refered to the
Army in this connectiun. I am in a
position to say categcrically that the
Army has not been given charge of
any area nor was it used to quell the
disturbances. It was merely alerted
and called out to stand by. I submit
that this, in no way, makes the Centre
answerable in Parliament by way of
an adjournment motion.

Sir, ours is a federal Constitution
with demarcation of powers and res-
ponsibilities betweer the Union and
the States. May I submit that in
consonance with the Cousiituion, it 1s
necessary to avoid blurring of respon-
sibilities and confusinn in the lischarge
of functions entrusted to different
units,

These are the legal and constitutional
points that I have stated. There were
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one or two things which were urged
later on by other hor. M ‘mbers. Hon.
Member, Professor Ranga, referredto a
visit of mine to the Assam area where
1 had talks with the representatives
of the AHLC on this delicate prob-
lem. There is some kind of a mis-
apprehension, judging from wkat the
hon, Member has said, that wha‘cver
has been accepted by P .- 'it Jawahar-
lal Nehru as the schemie for that area
I was not prepared to say that that
was going to be carried out. On the
other hand, I stated very clearly and
definitely that we slund by that fully.

Shri Swell : That is not acceptatle
to us. We do not want the Assam
Government to have more authority.

Shri Nanda: I reiterated that. What-
ever may have been the Assam
Government’s view regarding that, I
stated, “No, we stand by that”.

Shri Swell: They have taken three
vears to do what Nehru had assured.

Shri Nanda: This was an agreed
scheme on both sides and there were
difficulties coming in the way from
some side or the other. I said, “No, we
will carry out all this".

Shri S. M. Banerjee: What about the
food trouble? That is the main
trouble.

Shri Nanda: Food is a problem all
over the country and efforts are being
made, I have learnt, to give all that
15" necessary......

Shri Hem Barua: No efforts.

Shri Nanda: .......... to each area
according to the need and the situa-
tion. That was not the reason for the
protest by the students.

Shri S. M. Banerjee: That was the
Teason.

Shri Nanda: Not that food was not
available;.no, Sir. Whatever it was, it
is not the question that there has been
any more serious difficulty there than
in other parts of the country, owing to
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whatever conditions they are facing
there. I do not think there is any
special condition which has arisen
which would necessitate the question
of raising an adjournment motion.

Shri Swell: Sir, before you decide,
may I submit that the Home Minister
has mentioned that the area where the:
shooting took place did not fall within
the Tribal area of the Sixth Schedule,
Khasi and Jaintia Hills? I would ack
the specific question of the Home
Minister whether Mawkhar area,
Laitumkhrah area. Malki area and
Laban area are no longer part ¢f the
District Council of the Khasi and
Jaintia Hills, Let him give me a:
categorical answer to that question.

Mr. Speaker: Even if the area is
Tribal or Scheduled, the question is
whether the law and order guestion is
in the hands of the State Government
or of the Central Government.

Shri Nanda: That is the main point.
Even if this occurrence had been there,
the main contention is that the Assam
Government has the entire responsi-
bility for law and order. This thing
does not come in here. As a matter of
fact, I have travelled fairly extensively
in Assam and I may not be knowing all
those places but I know this speci-
fically that the place where the fiiring
by the police has occurred does not
come under this.

Shri Swell: That is not correct. The
Home Minister is entitled to have his
say. But if he says something which
is not correct, to mislead the House
and the country, that is very
objectionable.

Shrimati Renu Chakravartty: I feel
the hon. Home Minister's staftement is
something which has been supplied to
him by the Assam Government. But
that statement is not correct. Here is
the Hindustan Standard which is most
widely read in the Assam area.

An hon. Member: A Congress paper..
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Shrimati Renu Chakravartty: It is

a Congress paper. Here is a cate-

gorical statement which says:

“Platoons of the Sikh Regiment.."

I presume it is a part of the Army;
you must be knowing about it.

Mr. Speaker: Because it is a Sikh
Regiment, I must know more about jt?

Shrimati Remu Chakravartty: You
could enlighten my friend, the Home
Minister. It is categorically stated
here that the platoons of the Sikh
Regiment are guarding the State
Secretariat, the Deputy Commis-
sioner’'s office and other establish-
ments. They are just standing by;
they are not used at all. Is this right?
Let him categorically tell ug that and
then we shall also get the information
from the people there.

Shri S. M. Banerjee: According to
the statement which was read out by
Mr. Nanda, he says that the Union
Government is not answerable to any
action taken by the executive there.
That is exactly why I quoted article
353 where it is said that during the
Emergency, if there is any abnormal
situation, either there is external
aggression or there is internal dis-
turbance, the Central Government can
issue the necessary directives to the
executive there. He is not correct in
saying that the Union Government i3
not answerable to any action by the
executive there,

Mr. Speaker; I had also referred to
article 353 yesterday.

Shri 8. M. Banerjee: My second
point ig this. There is no martial law
announced as such. But there is

virtually a military rule in Assam.
1hirdly, I have received so many tele-
grams from there about the happen-
ings there. I would request you that
the statement may be circulated
amongst us and you may hold it gver
till Tuesday so that we may read the
‘statement and ‘form ‘our views,
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Shri Hem Barua: Sir, the movement
in Shillong is not the movement ot
tribal  people alone.  Assamese,
Bengalis and tribals are all there in
the movement. The hon. Minister has
said about the border security force
that it is the responsibility of the
Assam Government. May I draw your
attention to the pamphlet nublished by
the Lok Sabha Secretariat (May, 1966)
which is known as “Subjects for which
Mlinistries and Departments of Gov-
ernment of India are responsible.”?
On p. 121, it is stated that the Home
Ministry is résponsible for the border
security force. That shows that the
Home Ministry is responsible for this
border security force.

May I submit another thing? Who
pays the salaries of the personnel of
the border security force? There is
no provision for the salaries of the
personnel of the border security force
in the budgef of the Assam Govern-
ment. You should remember that.
That the border s;curlty force is not
the responsibility’ of the Central
Government is something wrong. Sir,
either your publication is wrong or
the statement of the Home Minister
is wrong.
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Shri H. N. Mukerjee (Calcutta
Central): May I make a submission?
Apart from the purely technical as-
pect of the situation, Prof. Ranga has
made a very deflnite suggestion to
Government with all goodwill and I
am sure everybody in this House
would like to have the situation in
Assamn discussed in a helpful manner
particularly because these scheduled
tribes are there and, as Mr. Nanda's
experience with all the hill people’s
organisation goes, this is a matter
which should be brought here. 1
know, Sir, you are inhibited to a cer-
tain extent by whatever rules are in
uperation. But I was rather astonish-
ed that Mr. Nanda did not respond
positively to the suggestion which

rof. Ranga made. If the Government
comes forward with an idea that a dis-
cussion will take place. perhaps, the
way out can be found.

’

Shri Nambiar: My submission is that
if there is any difficulty with regard
to the admission of this adjournment
motion, some way or the osther may
be found to have a discussion on this
subject. Thisg is an important subject.
The Army is in action and many per-
sons have been shot down. I request
you that either you may allow a dis-
cussion on this or the Minister may
agree to have a discussion on this.

Mr. Speaker: I have heard enough.
I should first dispose of Mr. Madhu
Limaye's suggestion that I should hold
it over. The consent cannot be held
over for such a long period, that it
should remain pending for so long.

Now, the question is whether it
reelly falls within those four corners
that are required within which an
adjournment motion can be 4llowed,
or not. This is what I am conhcerned
with first and then with the call-
attention notices. One is whether
there is a failure on” the part of the
Governmeént. The Second is whether
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there is the responsibility of the
Central Government. If these two are
not fulfilled, then I will not be able to
allow these adjournment motions or
call attention notices.

It has been stressed to a great ex-
tent that because the supply of food
materials, the tribal welfare and the
uther problems that are arising, the
high prices and all that, are all
responsible for this situation, the
Central Governmenf should be held
1esponsible for that. But that is too
far-fetched. That cannot be taken in
the determination of the admissibility
of an adjournment motion. Those
might be the causes for having a defi-
nite motion against the Government,
a censuré motion or no-confidence
motion or whatever it might be. But
so far as the adjournment motion or
the call attention notice is concerned,
that has to be decided on merits,
whether there is Central Govern-
ment's responsibility or not.

Then, the guestion was raised that
the Army has been there and that the
Sikh Regiments are stationed there.

Shri Nambiar: In action.

Mr. Speaker: Even then, I have held
it more than once that under the
Criminal Procedure Code, the State
Governments are empowered to call
for the assistance of the Army when
they feel a necessity of it and if they
call it, that remains their responsibility
and the responsibility is not shifted to
the Central Government.

About firing, that is a wvery bad
thing certainly, and we ought to feel
concerned about it. About the appeals
that have been made by Prof. Ranga
and Mr. Mukerjee, the Home Minister
should consider and I also add my
voice that he should consider it
seriously. But so far as firing is con-
cerned, I have held once before that
if there is a law and order situation
and if it deteriorates, it is the duty of
those that are employed , there that
they have to take action even if they
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have to resorf To ‘such extreme steps.
If they fail in that, certainly that will
be a case for adjournment motion thst
they did not take proper steps. So,
that does not come under the failure
on the part of the Government,

Re. Adj. M.

The second point was about these
scheduled tribes and all that,
already ruled, that has been made
clear, that even where there is the
question of welfare of tribes or where
there are the scheduled areas, the law
and order problem gquestion remains
with the State Government and that
has to deal with it and not the Central
Government.

The question of border wecurity force
nlso cropped in. But that also does
not have any different position. Con-
veding all that, then too it would
amount to an arm of military, nothing
more than that. If the State Gowvern-
ment can take the assistance of the
military, . certainly it can take the
assistance of the border security force,
Though the Home Minister has said
that That law has not been passed, still
they are under the control and super-
vision of the State Government. That
too does not matter.

15 hrs,

Under these conditions, I do not find
any legitimate ground for allowing,
for giving consent to, this adjourn-
ment' motion and similarly to those
call attention notices because I do not
hold that the Central Government is
responsible for that. So far as those
appeals are concerned, I would address
the Home Minister that he might con-
sider them. (Interruptions):

Shri Hari Vishnu Kamath
(Hoshangabad]: On a point of clari-
fication. 'When you disallowed the
adjournment motion on Bastar inci-
dents,” at the same time, I remember,
you allowed a debate on the Bastar
incidenta. In the same manner. a de-
bate may. be allowed on these incidents
also. (Interruptions):
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Shrimati Renu Chakravartty: 1
wanted to submit....

Shri Hari Vishng Eamath: What
have you said, Sir, to my point?

Mr. Speaker: I have given the
ruling; I have nothing more to say.

Shrimati Renu Chakravartty: 1
wanted to submit to you this point.
Although you have said that Army is
called out in aid of ecivil nower, 1
would like you and this House to con-
sider the point that this is being done
so often that it is really bringing a
conflict between the people and the
Army again and again. Earlier, I
remember, in the time of Mr.
Mavlankar, we had debated in this
House when military had been called
up and this question of aiding the
civil power was never made a point of
disallowing the motion. In between
we have come to a position where vou
have ruled that this is under the
Criminal Procedure Code and, there-
fore, it is a matter for the State Gov-
ernment. You will notice ihat the
military is being used so very often
these days; in the course of the past
1} months, how many times it has
been called up! We are almost under
a military rule. We have to think
that our jawans, who had earned a
place in the hearts of our people,
should not be wused in this manner.
That is why it is something that we
are very much worried about, leave
aside everything else. This House
should take cognizance of the fact
whenever military is called out and
should decide whether it is justified or
not.

Shri Swell: May I say ......

Mr. Speaker: Mr. Surendranath
Dwivedy.

Shri Surendranath Dwivedy

(Kendrapara): You must agree, Sir,
that, although law and order is a State
subject, this House has expressed con-
cern whenever troops are called to the
assistance of the civil authorities.
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Mr. Speaker: We have expressed
that.

Shri Surendranath Dwivedy: What
[ suggest is that much of these things
could be avoided if, ag I had suggested
the other day, you direct the Govern-
ment that whenever troops are being
called to the aid of civil authorities,
they should come forward with a
statement. Then the House will know
what the actual position is. You have
done that earlier...... (Interrup-
tions).

Mr. Speaker: All right. I have noted
the suggestion. Mr. Dandeker.

Shri N. Dandeker (Gonda): On a
point of clarification, Am T to under-
stand that the welfare of scheduled
tribes for which the Central Govern-
ment is responsible, does not include
their life-and-death? :

Mr. Speaker: If tribal people com-
mit some offence, it is a law and order
situation.

Shri N. Dandeker: Life-and-death is
the most important part of welfare.

Mr. Speaker: No, no.

Bhri 8. M. Banerjee: Sir, I wanted. .
Shri Swell: May I submit..........

Mr. Speaker: I have decided. I

have taken a decision.

Shri S. M. Banerjee: I have nothing
to say against your ruline.

Mr. Speaker: That is finished. We
must proceed further. .

Shri §. M. Banerjee: We understand
your ruling. It is not grey hair which
makes 3 man experienced.

Mr. Speaker: Has he done anything
wrong? Members should respect each
other.

Shri 8. M. Banerjee: I am not refer-
ring to you, Sir, '
1205 (AI) LSD
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.will deal with the other things.
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Mr. Speaker: I never said that he
referred to me. Now some doubt has
arisen jn me whether he has; other-
wise, T had never thought that Le was
referring to me. But now that he has
said that he did not refer to me, I am
getting the doubt.

What does he want to say now?

Shri S. M. Banerjee: Last time when
you did not allow the adjournment
motion on the Bastar incidents, you
remember, you did listen to us and
having considered all the statements
made by the Home Minister and so on,
you allowed some sort of a dis-
russion. .....

Mr. Speaker: I have already given
my ruling. So far as the appeals are
concerned, I have also added mine.
What else can be done now? (Inter-
ruptions).

Shri Nanda: You have given your
ruling on the question of admissibility
of the adjournment motion. Now I
My
intention is to meet the hon. members
and to consult them and consider as
to what is the helpful approach that
we rdn have so fhat we can have
something which will relieve the gitua-
tion there.

Mr. Speaker: All right. Now it is
closed.

Shri Swell: I want to say that there
is more chaos than law and order and
{Ris is because of what the State
Government is doing with the conni-
vance of the Central Government....

Mr. Speaker: No, no. We go on to
the Private Members' Bills. Mr.
Sezhiyan.

Shri Swell: This sort of thing is
being practised in the hill areas and I
give this warning. If there is chaos
in Nagaland, in Mizoland, it is the
Government of Assam and the Gov-
ernment of India who will be

' responsible.
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15.06 hrs. -

COMMITTEE ON FPRIVATE MEM-
BERS BILLS_AND RESOLUTIONS

NINETY-SECOND REPORT

Shri Sezhiyan (Perambalur): 1 beg
to move:

“That this House agrees with
the Ninety-second Report cf the
Committee on Private Members
Bills and Resolutions presented to
the House on the 10th August,
1968."

Mr. Speaker: The question is:

“That this House agrees with
the Ninety-second Report of the
Committee on Private Members
Bills and Resolutions presented to
the House on the 10th August,
1965."

The motion was adopted.

st ®3 fmi (7)o waw
wgIeg, & oF | TEEel § art §
=€ 91 ) 99 99 ) w1 fom @
a7

WTA WEAT  T@ T AL M
qFEATE |

15.07 hra.

CONSTITUTION (AMENDMENT)
BILL*

(Omission of Article 35A)

Shri D, C. Sharma (Gurdaspur): 1
beg to move for leave to introduce a
Bill further to amend the Constitution
of India.

12, 1866 Ayurvedic Medical

Council Bill
Mr. Speaker: The question 1s,
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“That leave be granted {o intro-
duce a Bill further to imend the
Constitution of India.”

The motion was adopted.

Shri D, C. Sharma: I introduce the
Bill.

15.07% hrs.

ALL INDIA AYURVEDIC MEDICAL
COUNCIL BILL—contd.

by Shri A. T. Sarma

Mr. Speaker; Now we take up
further consideration of the iollowing
motion moved by Shri A. T. Sarma on
the 2Gth July, 1966, namely:

“That the Bill to provide for
the constitution of an All India
Ayurvedic Medical Council for
India, maintenance of an Ayur-.
vedic Medical Register for the
whole of India and for matters
connected therewith, be circu-
lated for the purpose of eliciting
opinion thereon by the 1lst Octo-
ber, 19686."

The time allotted for the Bill was
two hours, of which one hour and
forty-three minutes have heen spent.
Only seventeen minutes remain. Will
the Minister reply?

Shri D. C. Sharma (Gurdaspur): 1
think the time should be extended.

Shri Raghunath Singh (Varanasi):
It is a very important Bill.

Mr. Speaker: The House had
sanctioned the allotment. I can only
extend it by half an hour, if an ex-
tension is required.

Shri Raghunath Singh: Yes,
required.

Mr. Speaker: All right.

it is

*Published in Gazette
dated 12th August, 1966.

of India Extraordinary, Part

II, Section 3
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The Minister of Education (Shri M.
C. Chagla); I came here on the under-
standing that the present Bill would be
over in 17 minutes. Now that
the time for that has been extended,
perhaps mine may not be taken up
today.

Mr. Speaker: That may be taken up
There are 2§ hours.

Shri M. C. Chagla: 1 was told that
this would not take very leng. I am
agreeing to the motion for circulation
and I was told that in twenty minutes
it would be possible to finish the Bill.

Mr. Speaker: I cannot zay that. The
time for the present Bill has been ex-
tended now by half an hour.

Shri M. C. Chagla: Would 1t be
taken up at 4 O' Clock?

Mr. Speaker: Yes.
Mr. Raghunath Singh.

ot TqA ey weaw AgwEm, S
fadas g7 wam & wrg@ Iufeas 2,
g T3 &1 AeaAQVT faga® & | AgT aF
AqEz ® way g, ag feeew dfew
T H FARL I OH qAT W @I
A9ET3 F1 43 UF WET § /W 0F @A
& wratd as myqifag fafeen
agfa & | 54 fagas #1 agd7 #35 g
# FrgaT F——HIT I FIA §F FFAE
# At @ir Par—-fF Ta fagas
afeq® .2 ifram 7@ & fao wgee
far a7

W1qdT FAX agT F OH fawr W
719 8, 361 9w F99 WArgEaw ¥
&1 74, afes arid’T d9m 7 a9t
# o I S gonq gqridey U g,
g Fmr @im f5 wemEE AmE
™A § wrgfz § Ifewtas w3 Fo-
foat #Y oF gf & =7 & af\s fem
T & | 98 93 AT 39 A JuEhit
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Shri D, C. Sharma: [ beg to sub-
mit very respectfully that our Gov-
ernment have been guilty of two
kinds of homicide. One is of the
study of Sanskrit. There was a time
when Sanskrit was studied every-
where and it was a compulsory sub-
ject at the matriculation stage, but
now classical languages like Sanskrit,
Persian and Arabic have been rele-
" gated to the background, and I think
we are in a very sad state of affairs.
Along with Sanskrit, our Ayurvedic
and Unani systems of medicine have
suffered utter neglect, I should say,
criminal neglect and they have suf-
fered because we talk in terms of
modern medicine.

What is this modern medicine? I
may tell you that this modern medi-
cine is a big hoax. George Bernard
Shaw used to say that modern medi-
cine was a kind of quakcery which
was being perpetrated at the expense
of the public, and the sooner we try
to do away with it, the better it
would be.

This modern medicine of which we
talk so much has not been able to
give us remedies for certain diseases.
For example, my hon. friend had re-
ferred to diabetes, There are also
other diseases for which modern me-
dicine has no remedy. There is a
Member of the Rajya Sabha who once
bad a heart attack and who was ad-
mitted to a hospital somewhere; I do
not want to mention the name of the
hospital. Pandit Jawaharlal Nehru
went to him and he said, ‘For God’'s
sake, pull me out of this nursing home
and hospital’. Pandit Jawahar]al
Nehru said, ‘I shall pull you out of
this hospital provided you promise me
that you will have a nurse to look
after you at your place’. He said, ‘T
ghall do that', and as soon as he
reached home, he droved out the nurse
and said ‘what is your remedy for
heart trouble? Today you say one
thing, and the next day you say an-
other thing, and on the third day you
say something which goes against the
two things that you have already
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said.'. Therefore, this modern medi-
cine is no medicine! We are legalis-
ing it We are sanctifying it we are
trying to subsidise it and we are try-
ing to raise it to the status of some-
thing divine, something occult and
something supernatural, I tell you
it is no medicine at all. Modern me-
dicine may be good in some ways but
Ayurveda is there and the Unani sys-
tem is there. I would like to ask
whether the modern system of medi-
cine has got any remedy for stomach
diseases. I say that it has not got
any remedy for those diseases. When-
ever anybody has any stomach disease,
he goes to an Ayurvedic practitioner.
My hon, friend the Home Minister
had some trouble once and he went to
Kerala to have his trouble cured, and
he was there under the treatment of
a Shuddha Ayurveda practitioner for
forty days or something like that.

Therefore, I submit that to think
that modern medicine has all the
knowledge, a'l the skill and all the
healing properties is to say something
which is outrageous. I must say that
our Ministers of Health at the Centre
and in the States are trying to say
these things which are against com-
monsense.

Recently in New York, the practi-
tioners of modern medicine held an
exhibition exhibiting X-ray, this ray
and that ray. The quacks in the USA
also held a similar exhibition. While
the practitioners of the modern me-
dicine were having X-ray and other
rays, the quacks brought in Z-ray and
so on. I may tell you that the exhi-
bition held by the quacks was much
more successful than the exhibition
held by the so-called praectitioners of
modern medicine. Our Government
appear to have a closed mind on this
subject. I know what these doctors
are and what they think of the Minis-
try of Health and the Department
dealing with health services.

Therefore, I would submit that we
should give due place to our own
systems of medicine in this country
such as the Ayurvedie and Unani sys-
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tems. Pandit Jawaharlal Nehru went
all his way to Colombo to open the
Ayurvedic Research Centre, As my
hon. friend has said, in South-East
Asia, there are so many Ayurvedic
centres, China which is making so
much progress—really, she may not be
making any progress at all—is con-
cenirating on what may be called her
own systems of medicine. Therefore.
I say that you should not kill your
indigenous systems, you should not
kill your own systems, in order to
bring in a system from this place or
that place.

This Bill is a very good Bill, and 1
hope the Minister of ilea!th will accert
it and will do something for Ayurveda.
If she does not do anything, then pos-
terity will judge her, posterity will
judge us, and posterity will judge
India and will say that here are these
people who in the interests of some
Western system did not care for their
own indigenous system, and, therefom,
they will hold us guilty before the bar
of public opinion.

&t waminare Qe (wgen) ¢
Aigafa #3< @Tga, & AIFT 91
qaRT g 5 o qF gw famw F e #
w3qt 7 Fifge &7 &1 7= famr

Wy qgwa : fad o fae w0
T87 & 1 gafwg w19 vaw Al ¥
Fr 7 I Afag

st waafram dwd : & W
fag st ardz F1arg | sgafai a g
FECF A A ag WAt w1 @
fiF qrqdz %1 WY 8 Trearga W qTae
g F0dr ) w1z aF AfeFw qrgmw F
areyw g, & = qEmafer 7 Far
%1 fggeaia & dfew w9 ¥ wrqae

®1 qovet A w1 w0 fegE

F aga ¥ O § w7 aferw g A
1t gifere s ad 8, fafemar &1 W
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aawan g 5 qwy da qwd @,
- FY qF 9T GH |

NFP AT @ ar & 5
qEfas qaeat =0 @ 2, ag
&, afew wads ¥ fw A @ A
Igar w5 fawm 7@ fear mm
TENfa® ¥ g W W 9w fiear 2
IY A I AT, fRwY & gH o
W #m fAwar & Se% AW gar &,
afer 9fs ag et &, safow saw

Rreewre Y ¢, Ao ama @ o T
15-32 hra.

[SERI SHYAM LAL SARRAF in the -

Chair.]

W 619§ @ § 48 AW A fawe
o1 fa3i & wan &, S9@ WET O,
TR 7% qgr & afcr wir aw
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g | Ag 21 S A Ereed
A S § W IR TET #Y fiad
¥ qMT 92, FEIT FAT 9L, @ AN

AN T IAYIT 5T ¥ AT

TEY Y, TCT ATSHY G ATAW T K,
fet R dr &1 Y T g, @Y /@
T R IR WA 9T ¥ Sl
&1 A& @, 3% faw gt wgr &
o7 | ag |1 feawd & 9 oY anE |
FAGATAE a9 & "I §HT FT07 T4
AR AT ST FY AT F q@ ¥ T
§ ifs gu T @ifae 7 &4,
gATX 9¥ H ST WM #4i 7 4§
AT HTS FA T F w3 2

TET A FET T WK gl HHA
A 5 afafad @ aEw
TR WA F 91 W wEhT T A
AT A=S TG DT TOAT dF SR
ARHT TAE TgATS A | A FALY
a1 dQeifass wwafaamm &, IEw
o gw wiaak & foew g &, wite
foew dvd awt ¥ gad = FwET
g P W SEEr Sl o i
BT T &, T g9 AT HT AW A A,
T qA AG & | A W AAEQ,
W gIR WA ¥ §, ar AT W g
a1 Pfearidr #2, 39 g w1 AAFE
ITH A7 G G G §, Iy
% qgd Ay Ia% wfes am grm

a

a oEr zem 3 R oW segare
i ¥ @ 9§, I W R
o Y &, & T A, W TR
T T F A TRt g g, q@n-
T gt & Y e g g qmm
T AR AN P g, SE
N mreEt @ § | T AW W
AT FAT ¢, I AT I 9T I
§, W X T ¥ IEE @ e
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%) TF TgT ¥ ICEIW H A9F WA
Yur #T AFar § I AT WA H 9gH
¢, IOy Tt g g, ag e
TS A T HFT | W SqTEAT G
¢ A g & 5 gf 3 A wviw adt
Tgeft, # s v oA # ey
sqy areEl 9T favie g ST 8, 39
agraar & fam a3 1 A FT awaT,
wafs wrgae ¥ ag fie 7@ e 2
T OF aga a9 g N g s
# ey Wifgy 1 uefuw OF WY &
faz & wifawar % fegra & aga =
@ IF AT o2 agm vww @,
A gart Thw AW F weT Wi S
19U AT A fadaT, § @A &
fod st ¥ %) TWAT YA A
@ gy ST w1 e g wrfed |
IuF w2 fo i A T 8, guer
WGl #T FO W AR fawe gwEr
QU FA ¥ foa fear o, Oy 9 F
arg g | # frdy @ ogfa & faeme
“7gt g, Afww v 5y swifes, wmnfas
R IO A 99T § IEa)
T WEAT T T QAT qgq I 2 1
THT T T TG 61 G A 2T
T £ T Y w AR g 7aT
aga § agraar firendt, 1o @1 ow
&

Treeq war aftart e w9t
(w10 geften Amax) : JaTET wAYET,
@ gt 2 5 @ fadgs ov g
awf &1 1 | qF vt gafed 3
a8 aY gud frvag foar 2 f5
7193 gfr ¥ foww 7Y dwsi
F&F 3% @ ¥ AT wfgy, ww@ A
T T A wET 59 T9 ¥ gawy
faar &
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WA, & qga AT @ qg Ty
argdt g f5 wmgae &t fer & @t ¥
3 7@ g, ug faare ot et & ww
H g1, A1 9 T TEET FA F7 WraAwqSFAl
A aa At g fF gw
foreror 1 guTe #71 w@ T AWT wWG 7
BIT @T ¥ | Taaeaar & 4re faei & ane
qraae Frfaat § ow fare gorret s@wé
g fomd wwfas agw W fafas
&1 @8 wrgEe 1 femmn m@r o gw
TIg ¥ w1 &1 g fFar @ W
Tza ¥ w7 fAwer 1o gurt qaw
&G 4 WITST gAY W wIgAR @ S @,
% 9T A ag wE @Y fF e
w=F du1T I E, T A1 "wew W Y
IFT FFATT &, AW WY qfe=wef g
TefaE FY AT AT FF £ 1
¥ &t fear feew & T @ o, @

0% &7 A @ 1 ITH 39 oaram
0 A
=it wo Wlo frAet (W)

afear e & e & T At i
foelt foen 1 forera T8 &, A
afzar ffow & &= & art § fowraw

2

To FAIAT AGT © T 7 G TALT
T, T QR &9 79, 54 W 1 g
A A FT

ot WMo Ko wMfawt  (@TMR)
sl farsraa Y f & saver igae

awRE

Wro gt T ;ST A 1 oIw
F9 ST AT AT A, AT AR P,
IH IFT qg AT FHEE F feE
WQ.WGWFWWT|W¥%
e @@ wE @ ) IR Ow &
g Wt @ | I§ dAw ¥ oaga
st & arx ag au g f forer i
¥ ug wigde A O wifer s ye
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[gTe gaftat =1ag]

sf e ag Mg g 1 @ &
ae W =« Ffwe ww E §,
famd wrt dew fafred o =59
TTATIAE W ¥, ag BEE F 1963
i fadt #lr &t 7w qaw & gaa @,
TAF! TH A T A 39T "I
& "™ T@ gEE §1 FEifew #9
FLETAT AL AT 941 g4 | 2 & faw
uF A€ F T A1 9, @ §
e WEl A AEA A s, 91
_agA WA § WTgaT ¥, 39% wea fraa
i war e arv et & sfafafu say
for mr 1 TREM WY 9TsAER aemar
ag |9 TGl T AT AT | I 9T84-
A A S frar o 3w A
=T 51 fFar | ww Qg ag &t
T fF w8 9w guAr alde @,
FEI 71 TUFT | A7 w1 FEreiewe
forer &1 4t g o1 wr & 1 Tafwy
HGETC A g 77 feur f o9 v wrd
UHREST WA F GEEEAT G 8 |
zafay fawe dea gea Fifaw 21 difen
¥, 1 fF 97 & wE T e A g @,
7% 90 gar fx oF Fifae aarg amg
HX 7g Fifaw ark foenw =7 71 oF
wafeg Rfa F &7 ¥, 3% 7w ¥
REEiET #¢ | UF g WU @A
™ & 1 98 3R dF ar 91 wfagi
F F9ET & o Ao & far wom
ST T E ) 9W FHSY H owgOe ¥
T Hall, T F @ q6 6%
Fme & e wdt § oAt gy ww
o AT W E |

T A WO TRy TEH A%
7 w7 fomn grar @ & @ s 5
+ft vt F seara #1 wwHa F ol s
ary | wfEa s Y aY a9 s

gt & 97 g e 7 g f g e

FTT R B A Td &y A7 ¥ faar 2
fe #¥fam Tt 2 o 99 o ardad
PRI F T SR aT
St Ty T S 3A & oW awa 3
T Y, 9g WU AT 2 |

ART §W G917 §OT AW E
T WA (ot g Tw) ) 9w
foeam |

o galtar amx . Ffwa W
AIF ¥ T qg =ATIGA £ WIT F{A9
& 7o avg F1 frdas 9= & Se%y wg
oY graa & ot o1 & faw st AT
WIAT FAEIGE F1 ST F

@ fod 5 =91 F ae @1 fF aga
ATHETAE agr 2, & yoA i ami s A
T[ET ARAGEF WGAT F2A E F az
HOAT SEITS ITAH T A —

st /o wo fyddt : & =y § 795
FYAT T § o 09T w91y w1 4
fadias Tt 87 &4 9 @ ¥ ¥
FH FHAMA T AT AT AALT FT AT
wIfed ot |

aafa wgiTg : @ gH A e
FT I FT AT A —

=t Wo Fo fgad : www ymi w1 #Y
fagsr ®< F @t a1 g

wawfa " T Faw Haw
FEAT | AT AT )

Shri A. T. Sarma (Chatrapur): An
assurance has been given by the hon.
minister that she would bring a Bill
on ayurved at an early date. There
is no other alternative to accept her
proposal. So, I am going to with-
draw this Bill. But before doing so,
I must say that the Ministry must be
sincere in its administration. From
the beginning, I have been observing
what they are doing; they are doing
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many things in the name of ayurved.
But I find there is no sincerity in the
administration, I earnestly request the
hon. Minister and I draw her attention
to this; she should be kind enough to
see that everything is done with since-
rity. Of course we are getting about 3-4
per cent of the allotment for Ayurveda
but even that is not properly utilised.
That is why I am anxious that the
step-motherly treatment should be
given up. If whatever we get is pro-
perly utilised, ayurved will flourish. In
this connection, I may quote what Shri
Morarji Desai has said:
fourth of the expenditure that is made
on allopathy by the government is
made on ayurved, one-tenth of atten-
tion which is given to allopath ic
given to ayurved by the government,
I am sure that all controversies will
cease and all will recognise the supe-
riority of ayurved in a very few
years.” With that hope I request the
hon. minister to be sincere and bring
the Bill at an early date. So, I ask for
leave to withdraw the Bill.

Dr. M, S. Aney (Nagpur): Wil
you permit us to oppose this motion
of withdrawal?

Mr. Chairman: That is not for me
to say.

Dr. L. M, Singhvi (Jodhpur): Even
if one man opposes the motion for
withdrawal, it cannot be done.

Dr. M. 8. Aney: I want to oppose
the motion for withdrawal and I will
take only five minutes—not more than
that.

Mr, Chairman: There is no speech
allowed at this time, I shall put the

motion for withdrawal . (Inter-
ruption).
& oft gy & g wmgan § f forw

8% 9% g9 § 99 & " et Ay
g% 7 &, fadh oY sw F  wgfow At
T E, I 7w ¢ ww w Iw
EIgF AN ATHE FAT A FZTE 1 §TH
frd t8 H 9T AT & FG FEA AT
AuTe Gar A gET )

“If only one- -

Constitution
({Amendment) Bill

=Y Ko Ao fF&Y: Fowamwzan
|ATEAT 41 16 | NHT Tq F1 fq® FAT
|z # afea wa g frdagw @gq &
HEH| F 219 # & | FSA § A @1 T2
"% 2 Fr 78 #1 fag. g srdar 78 -
ST AT {H §A T7 GTAA T AT T 247
qﬁa‘ra”%ﬁqﬁ*ma‘rﬁ'w’
T 58 HaTed F1 H17 7 F1E 729 A1997
F I""EI' H?. JiMGT T |
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NI RENTT | FRETA FTF WG
ST 1 =61 a2 ¥ qHnT Afad —
Aa1 a3 & i o7 fafaer arge F awdie
FY d1 37 F 712 fA% 77 F1E7 g% 2rar
¢ fx ag ¥ 2 - arfen &1 w9 #27
w&eaTT & 6 wg ®1 ar 9 &5 -~ /iFA
fafrees aee & a2 7w g0 & dve
T AYT A8 & —

1 am putting the question now to the
vote of the House. Has the hon. Mem-
ber leave of the House to withdraw
the Bill?

The Bill was, by leave, withdrawn.

15.48 hrs.
CONSTITUTION AMENDMENT BILL
(Amendment of Seventh Schedule)

Dr. L. M. Singhvi (Jodhpur): Mr.,
Chairman, I beg to move:

“That the Bill further to amend
the Constitution of India be circu-
lated for the purpose of eliciting
opinion thereon by the l4th Nov-
ember, 1966.”

As I embark upon a few introduc-
tory remarks on this Constitution
Amendment Bill, I want to pay a very
hearty tribute to the K statesmanship
and farsightedness of the hon, Edu-
cation minister who adumbrated the
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need for bringing about concurrel.ce
both in letter and in spirit, both sub-
stance and in law and who gave, I,
think, a pioneering stimulus to this
kind of thinking in the country. I am
glad to say that he has done the right
thing by accepting in principle the
motion which I have just moved an
hour ago and in doing so he has plac-
ed under a debt of gratitude. 1 say
this because I feel that aithough a
large number of States have declined
to accept the move for making
higher education a concurrent subject.
there is very strong and widely shar-
ed feeling in the country at large that
education should be a concurrent sub-
ject. Sir, the constitutional amend-
ment which I seek to be circulat-
ed for eliciting public opinion is not
designed to place education in the
exclusive jurisdiction of the Union
Government, What I seck to do is to
make this a concurrent subject in the
Tth schedule.

Mr. Chajrman, there are any
number of documents, any number of
opinions by educationists in this coun-
try, who have held that bringing high-
er education into the concurrent list
would help the cause of education and
would help the cause of emotional in-
tegration of the country. Indeed, ]
would like to go as far back as the
report of the Radhakrishnan Com-
mission which strongly recommended
that there is need for concurcency.
This is what the Commission had to
say:

“We may say at once that we
agree with the majority in think-
ing that the All-India aspects of
university education, the repercus-
sions and interchanges necessary
and desirable between universitics
and the need for a national gua-
rantee of minimum standards of
efficiency, make it impossible for
universily education to remaim
a purely Provincial subject. No
doubt the simplest way of secur-
ing these objects would be to make
it a Central subject. But we sce
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two serious obections to this, whick
on balance seem to outweigh the
‘advantages. First, it would tend
to produce a stereotyped unifor-
mity which we by no means de-
sire. In the contrary, we wish to
see local initiatives far more gene-
ral and more enterprising ihan it
has hitherto shown itseif, Se-
condly, it would create an awk-
ward hiatus at a critical siage in
the educational system if the Cen-
tre became solely responsible for
university education while. basic
and secondary education were a
Provincial responsibility . We
consider that the necessary safe-
guards can be achieved by Con-
currency, and we now proceed to
state what these safeguards are
and the ways in which they can
be maintained.”

Dr. Radhkrishnan, and the Commis-
sion which he headed, came to the
conclusion that after malure consi-
deration of the whole matter and its
manifold aspects. The view was shar-
ed even by the report of the Com-
mittee on Emotional Integration,
headed by Dr, Sampurnanand who,
at a later date, came to oppose making
higher and university education a con-
current subject.

This is what the Committee on
Emotional Integration has to say:

“If the discussions we had with
the representatives of Stcie Gowv-
ernments are any guide, we are
afraid we do not fully subscribe to
this claim. It is common know-
iedge that we have not s.ccoeded
during the last fifteen years, in
evolving a national system of edu-
cation. Many policies in common
suggested by the Centre to the
State Governments have not been
implemented. Modifications and
amendments have been made at
the stage of implementation to
many other policies suggested.
Most of the policies and program-
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mes suggested on the recornmenda-
tions of the numerous committees
and commissions appointed by
the Government of Irdia from
time to time since Independence
remain unimplemented for one
reason or another.”

The same report goes on to empha-
sise that if necessary there should be
necessary constitutional changes.

The Minister of Education (Shri M.
C. Chagla): What is the report that
the hon. Member is referring to?

Dr. L. M. Singh: The report of
the Committee on Emotional Integ-
ration headed by Dr Sampurnanand
who has come, at a later stage, to
voice some opposition to make this
a concurrent subject. Sir, the report
of the Emotional Integration Com-
mittee itself sets up an irrefutable
case for making higher education a
concurrent subject. They have said
it in so many words by saying that
necessary constitutional changes
should be brought about.

I need hardly invite the attention
of the House to the report of the Com-
mittee of Members of Parliament on
higher education headed by our much-
honoured and esteemed colleague,
Dr. P. N. Sapruy, in the other House.
This Committee also came {o the con-
clusion that it would be proper and
appropriate to put higher, university
education, on the concurrent list. It
is true that before this Committee,
when Dr, D. S. Kothari, a distinguish-

ed educationist in our country and the -

Chairman of the University Grants
Commission had appeared, he had felt
that it was not necessary to amend
the Constitution for placing _higher
education on the concurrent list. His
feeling was that, in the first place, we
should utilise the existing powers
available to the Union for bringing
about a uniformity and concurrence
in substance. This is also the view
which finds expression in the report
of the Education Commission which
says that the matter should be re-
viewed after 10 years,
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Mr. Chairman, 1 would like to em-
phasise here that I have the greatest
respect for the Education Commission
and its report, but in this particu'ar
matter, I would beg to disagree with
the recommendation; that we should
wait for 10 years to review the situa-
tion, although many of the sugges-
tions made by the Education Commis -
sion cannot, in fact, not be implement-
ed unless you make higher education
a concurrent subject. As a matter of
fact, as I said earlier, I go furiher
than some of my colleagues who want
only that higher, university education
should be placed in the concurrent
list. I feel that the time has come
that in the interests of emotional in-
tegration and unity of the country, it
is incumbent upon this Parliament to
initiate a measure for a constitutional
amendment to place education as &
whole in the concurrent list so that
the Government of India would be
able to exercise a unifying impact
which it is necessary to do, while the
State Governments would still havc
powers within the framework of con-
currency.

I started by saying that we owe a
debt of gratitude to the Union Minis-
ter of Education for having initiated
this turn in the thinking in this
country. He is a man with foresight;
it was an act of comstructive states-
manship and patriotism to suggest
that education should be made a con-
current subject, at least university and
higher education should be made a
concurrent subject. There are many
statements which he has made, but 1
should like particularly to refer to a
few of them. On April 11, 1965, he
is reported to have said at Mussoorie:

“It was a great mistake to make
2ducation a State subject and not
a Union subject.”

He said that it was part of the British
legacy and showed that sufficient im-
portance was not attached to educa-
tion in those days. There is another
statement to which I shall invite the
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attention of this House. He said on
the 13th December in New Delhi:

“The Union Minister, of Educa-
tion, Mr. Chagla, stated in the Lok
Sabha today that in order to pro-
mote national integration and
achieve a uniformmn educational
policy, he proposed to take up
with the State Governments the
desirability of making education
a concurrent subject. Mr. Chagla
had a complaint about All-India
Conferences convened by the Cen-
tre to bring about a uniform poli-
cy in the various aspects of edu-
cation in the country, He said
that at every conference held iu
Delhi the Chief Ministers and
Education Ministers agree that
there should be an all-India uni-
form policy. When the confe-
rence is over and when the Ain-
isters go back, they fouirget that
resolution.™

Here is the distinguished FEduca-
tion Minister of this country who
comes forward with the difficulties
with which he is confronted in exe-
cuting the national! consensus in this
respect. He brings before the nation
the difficulties he has in bringirg
about .emotional integration through
the instrument of education. He
places before the country his difficul-
ties about using education ©i 2 uni-
iying influence ior the ccuntry aad he
also places his difficully because sdu-
calion is not a Union or a cuncurrent
subject without which, he has pointed
out that the Government oi India
cannot improve the standards and
efficiency of education mn & significant
measure.

I think that in view of all ihis, it
is incumbent upon the House to take
the initiative“to create sutlicient pub-
‘ic opinion in this country. to ensure
that education would be made a con-
current subject if cot todav or to-
morrow, at least by the next Parlia-
ment. I am not so optimistic as' to
hope that the States will overnight
change their opinion in the matter, T
am not sp credulous as to entertain
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the expectativn that the States will
reverse their position in respect of
their opposition to this idea, but I am
confident that given the time, given
the effort, given the dedication to
this particular idea, the idea will get
accepted in our country and that this
idea will be implemented through a
constitutional amen.iment

Time and again, we are iola tiat
there should be an all-India Second-
ary Education Commissior, an All-
India Fducational Service and so on.
Time and again, we are told that
model schools should be opened in
every district by the Central Gov-
ernment if possible. The hon, Minis-
ter of Education himself suggested
that he would like to have model
schools for every district in the
country. Time and again, this Par-
liament has voiced its concern about
private schools and their standards.
But alas! that expression concern :e-
mains unimplemented in any practli-
cal way.

16 hrs.

I think purely by an accident in
the Constitution-making or because it
was not fully anticipated at that time
what the consequences would be, edu-
cation happens to have been placed
in the State List and the States are
taking advanlage of it. Are the States
providing necessarv resources for
education? If j; were so, I would
have no quarrel with them. Have
they taken sufficient interest in the
cause of education? The fact of the
matter is, education in this country
has gone to dogs largely because of
the interference of small-time poli-
ticians in the States. They have donc
nothing to improve the quality of
educstion and to lift it from the low
standards into which it has fallen.
This can be done only if there is
national concern in the matter and if
education is made a concurrent sub-
ject.

Ve-y recently a question was ins-
cribed in this House on 27th Ju'y and
in the Rajya Sabha on 5th Aupgust 66
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limited to making higher education
a concurrent subject. The question
was asked whether in view of the
opposition of the State Governments,
the Government of India is contem-
plating to give up this idea finally.
The Education Minister said,

“Ultimately and reluctantiy, we
may have to come to that epnclu-
sion. But so far, we have not.”

Again it was asked: '

“May I know what are the rea-
.sons put forwarded by the State
Governments to justify their
stand in not agreeing to make it a
concurrent subject?”

Mr, Chagla said:

“My hon. friend will understand
it. When you have got power,
you do not want to give it up.”

Any detached and dispassionate
analysis of the subject wi'l convince
any practical man that concurrence
not only in substance but through a
constitutional amendment has be-
come a prime necessity, [ feel this
concurrence should be extended (o
all segments of education, because a
truncated kind of power in the hands

of the Union Government will not
wo k. After all, concurrence does
not mean that the Central Govern-

ment wou'd have exclusive powers
and jurisdiction. It really means that
the Central Government will be able
to stimulate education and give the
leadership and direction needed very
much in the field of education, to
bring uniformity” in standards and
quality of education, to make educa-
tional planning effective ard meaning-
ful in this country. It is for these
objects that I p'ead with the House
that it should agree not only to eci--
culate the Bill, for public opinion, but
to lend its strong support to this idea,
so that sufficient public opinion is
built up in this country for making
education a concurrent subject.
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1 have already mentioned that some
of those who have at a later date
opposed the idea of concurrency have
on earlier occasions supported it. I
cited the example of Dr. Sampu-na-
nand, who headed the Emotional In-
tegration Committee, which came spe-
cifically to the conclusion that neces-
sary constitutional changes should be
made to implement the idea of giving
a leading, stimulating, central role to
the Government of India in the matter
of edueation.

It is true that the States by and
large have not accepted this idea of
concurrence even in the limited field
of higher education. Shou'd we be
deterred by this rejection by the
State Governments? I feel in this mat-
ter the State Governments are pursu-
ing a short-sighted, selfish and self-
centred policy. If only they were to
realise what it would mean to the
future of India, to emotional integ-
ration and unity of the country, io
the quality of education in the coun-
try, they would be compelled to
accept the idea of concurrence, The
idea may mean a partial parting with
power which they enjoy at present.
But essentia’ly that power is enjoyed
by the Centre now, if it so wishes,
because it holds the pu se strings.
Why should the State Governments
insist that the Centre should use its

coercive power and not have the
necessary constitutional sanction
to use it? As a matter of fact, if vou

look at the various education budgets
in the States, every Chief Minister
allows the axe to fall on education in
the first instance. Education seems to
have been the most neglected field in .
our social welfare State, We have (hc
constitutiona! directive of making
free, compulsory, universal p imary
education available to the young boys
and girls in this country. We have
not been able to fulfil that directive.
There was the policy of improving the
quality of secondary education, which
has not been achieved largely because
there is such a dilution of contro’s in
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the field of higher secondary educa-
tion. That is why warious education-
ists have said that there has lo be a
central commission to coordinate
higher secondary education through-
out the country. That coordination is
the substance of concurrence.

In the field of university education,
of course, the Constitution has con-
ferred certain powers on the Central
Government. The TUGC functions
under an Act of this Parliament.
These powers of coordination are al-
ready there. However, there should
'be a fuller, ampler constitutional
sanction for making the whole subject

of education a concurrent subject.
B

I should like that the country arti-
culates itself on this question of such
great importance to our future, to our
national prosperity and survival and
progress. I hope that the public opi-
nion which would be generated as a
result of circulating this Bill would be
so considerable that the State Govern-
ments might consider a change in
their stand. If they do not, history
will not spare them; history would
classify them as Governments which
were interested only in regionalism
and continued enjoyment of wvested,
entrenched interest which they hap-
pen to have under the present Cons-
titution, which they were not prepar-
ed to part with, in spite of the fact
that the gbjective of such concurrence
is to promote national unity, emo-
tional integration and better gquality
of education at all levels.

I commend my motion: for circula-
tion of the Bill for public opinicn to
the House.

Mr. Chairman: Motion moved:

“That the Bill further to amend
the Constitution of India, be cir-
culated for the purpose of eliciting
opinion thereon by the 14th Nov-
ember, 1966.”
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Shri Vishwa Nath Pande (Salem-
pur): I beg to move:

“That in the motion,—

for “l4th November, 186C”
substitute—
“31st October, 1066".
f 5 v d § S FeAT ARAE —

it Yo do WAl (TWIHYT) : W
W ®F FFA AT & Ew ot g ¥
SA TET g, w1 9ol f& agmrard

Shri M. C. Chagla: 1 am accepting
the circulation motion. May I say -
few words? :

Shri D. C. Sharma: We also want
to make some observations.

Shri M, C. Chagla: I have to go to
the Rajya Sabha. Therefore, with
your permission, may 1 say a few
words?

I congratulate my friend, Dr. Singh-
vi, for bringing this Bill before the
House. I must confess that he is
much more ambitious than I am, I
confined myse'f to the narrower vi-
sion, viz,, to make higher education
concurrent. Dr. Singhvi has a wider
horizon, he has seen further ahead
and he wants the whole spectrum
of education to be made Concurrent.

1 quite agree with him. It has been
my viéw that we made a serious mis-
take when we drafted the Constitu-
tion, in making education a State sub-
ject. That was the legacy which we
received from the British, and with-
out thinking about it we accepted it
and inscribed it in our Constitution.
The British Government were not se-
riously interested in educstion. They
were interasted in education oniy tc
the extent that they wanted clerks
and administrators in the country.
The only professions that were open
to us in those days, when I was a boy,
was law and medicine—ICS came
later. Except those no other fleld was
open to us. They never thought of
national integration, they never
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thought of a national policy of edu-
cation, they never thought of vaiious
things that we are now thirking in
regard to education. Therefore, 1 ag-
ree that a very strong case can be
made out for the whole subjeci of
education being made a Coucu rent
subject.

But I want to draw the attention of
the House to the fact that buth the
Radhakrishnan Commiitee and the
Sapru Committee confined themscives
to higher education, As far as I am
aware no authoritative report has so
far suggesied that we should 1nake
the whole of education a Corcurrent
subject, But the Education Commis-
sion does, in a sense, support Dr.
Singhvi, because what the Education
Commission says is that education
should be integrated and therefore
higher education should not be niade
Concurrent, but if you do not disin-
tegrate education and keep education
integ-ated then I take it the Educa-
tion Commission wou'd not have any
objection to it in principle,

People are sometitces apt to forget
what the meaning of Concurrence Is.
When I go to the States and discuss
this question with the ministers there
they seem to think that Concurrence
means taking over the powe's 10
legislate on education. They seem to
think-that we want to make education
a Union subject. But as D-. Singhvi
rightlv points out, Concurrence does
not mean that you exclude the power
of the State: it only means it gives us
the power to intervens, to gwe lea-
dership, to bring about unifurmity, to
give financial aid and to fo many
things which we cannot do today.

Education in our country must
serve varioug important purposes, it
must serve the purpose of emotional

" integration, it must serve the
purpose of national unity and it
must bring ahout a band of young
men and women who will be atle in
raise our country to higher standa ds.
Education cannot play that narrov
role which it did kefore indepei.dence.

1255(Ai) Le—10.

SRAVANA 21, 1888 (SAKA)

(Amendment) Bill 4642

We must lock at aii aspects of edu-
cation. We must think of thce vista
that is opened up by education be-
coming a Concurrent subject.

My hon. friend Dr, Singhvi is auite
right, the States totlay have not the
means, the resources to finance edn-
cation. Whenever there is economy,
education is the fir:t casuaityr. I am
sorry to say, that is not only trie of
the States, very afton it is true of this
Government also Whenever they
want to use the axe, the first subject
to be axed is educatibn. The mistake
is this, that educalion is lcoked apon
as expenditure, and when people talk
of economy they sov, save expenditure
and, therefore, they say, save spending
money on education. But they Ilorget
education is not an expenditure. it 1s
an investment. Tksl is the greatest
investment we can make. There ig one
thing in which our country is very
rich. It is rich in uany things, but
it is certainly rich in human rescurces
We have 460 million people. These
are our human resnr~s—-perhaps one
may say there are toc many, but there
they are. And, ve have to inve:t in
these resources. If you really invest
in these resources, we can make aur
country a very great country. There-
fore, if you look at education as in-
vestment and not money spent on it as
expenditure, our while outlook on
education changes.

Dr Singhvi is conscions of the cons-
titutional difficulty. Ewver if this Par-
liament were to piss the amendment
unanimously, this H:use ang the other
House, unless the rzjerity of States
agree the Constituiisn capnot he
amended. This is what is known as
“entrenched provis'cn"” af the Consti-
tution and, therefore, we have got to
carry the States with us. The positlon
so far is this. I have written to every
State. I have tried to persuade every
State. I have bagged of every State.
That is only with regard to higher
education. As I have told so often in
this House, barring Punjab—all ' credit

i to Punjab—no other State has agreed.

Only ten States have replied. Six
States have not even sent a reply to
my letter and constant reminders I
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have sent. Therefore, the present
position is that the States are not likely
to agree to making education a Con-
current subject. It is precisely be-
cause of this that I am accepting Dr.
Singhvi's motion, because we have toc
educate public opinion, we have to
bring pressure upon the States—a legi-
timate pressure—through public opin.
ion. After all, we represent the whole
of India, Our voice goes out or shou!s
go out to every corner of the country.
If this Bill is circulated for public
opinion and in every State public
opinion asserts itself and clamours for
this change or calls upon the State
Governments to agree to.this, well we
will get what we want. Therefore,
after giving some thought to my hon.
friend, Dr. Singhvi’s amendment, T f-l*
that Government should agree to it.

All that T want to make clear here
15 that so far as policy is concerned,
we have gone as far as higher edu-
cation. But if the States are prepared
to go even further, speaking for my-
self, T would welcome it. But I would
like to point out one thing, finally, that
although we have no concurren~e in
law, we have in fact. concurrence in
substance today. We have the Edu-
~ation Ministerg Conference. We have
the CABE meetings where we call the
Education Ministers We come to-
gether and we pass resolutions where
the States agree to carry out our
policies even in primary and secondar¥y
education. They are financed to a
~ertain extent by the Centr= There-
fore, the States should not be so re-
luctant to accept concurrence in law
after they have agreed. to a large
extent, to concurrence in substance.

‘The position is quite different in the
United sStates. To a certain extent
the position in Indig and *he United
Stateg iz alike. Both are federations.
In both countries education is a
State subject. Tf you know the history
of the United States—I um sure Dr.
Ringhvi's knesvs it—you will know that
the States in the United States h--»
strongly and strenuously resisted anv
inroads by the federal government into
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the area of education. That is a his-
torical matter into which I do not want
to go. But recently the whole outlook
has changed, and the United States
Federal Government is doing more and
more for education than what it did
before. Since the time of President
Kennedy and also the time of Presi-
dent Johnson the Federal Government
is giving a lot of money to the States
for education. There was a time, in
the United States, when the States
even objected to any money
being spent by the federal government.
In our country the States want money
from us, but they do not want the law
to be changed. At least I can under-
stand the attitude of the States in the
Uniteqd States which is logical where
they say, do not interfere with us. we
do not want your money, we have
enough money and we will look after
ourselves. But our States say. give
us more money, we will carry out our
own policies, we will not allow you
to mould the policies of education
Therefore, without taking much more
time of the House, I welcome the
motion. I hope it will. if nothing else,
educate the public gpinion.

Shri D. C. Sharma : Sir. do you not
think that other hon. Members should
also be permitted to speak on this
motion so that it will strengthen the
hands of the hon Minister?

Mr. Chairman: Perhaps. hon. Mem-
bers will be a little bit surprised with
the procedure that I am following be-
cause it is slightly different. Even
though the hon Minister has accepted
the motion all the same, hon. Members
will not be deprived of their cpportu-
unity to express their openion within
the time allotted for this subject. As
the hon. Minister has some other
urgent work to attend. he has heen
permitted to imte-veme in the debate
a little early.

Shri M. C. Chagla: I am very thank-
ful to you, Sir.

Mr. Chalrman: Shri Jyotishi. He
will have five minutes

st wmo wo it (amR)
awrofs w@ew, 77 T At A7 "
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Shri D. C. Sharma: Mr. Chair-
man, our hon, Education Minister and
Dr. L. M. Singhvi have been taking
in terms of constitutional propriety
and have been saying that we should
put the stamp of constitutional sanc-
tion on this, I think it is nothing of
the kind. We are only accepting a
fact which already exists. We are
only trying to put the stamp of ap-
proval on something which is already
existing. I think education is a con
current subject in substance, though
not in name.

What does education mean? Educa-
tion means, first of all, the upkeep of the
standards of education. What does the
Central Government do? It appointed
the Mudaliar Commission, so far as
secondary education is concerned. It
appointed the Radhakrishnan Com-
mittee, so far as university education
is concerned. There was the Kher
Committee, so far as basic education
was concerned. Now there is the Edu-
cation Commission which deals with
education all along the line. So, if edu-
cation means the upholding of high
standards of education, the Central
Government {s already the conscience-
keeper, not only of the States but of the
teachers and students of India.

Secondly, education also means the
welfare of teachers and the service
conditions of teachers. So far as the
primary school teachers are concerned.
50 per cent of their salaries are met by
the Central Government. So far as

AUGUST 12, 1966

(Amendment) Bill 46,48

secondary school teachers are concern-
ed, 50 per cent of their salaries are paid
by the Central Government if they are
upgraded in schools. So far as uni-
versity education is concerned, if th2
recommendation of the Education
Commission, is accepted, cent per cent
of the salaries of the privatz college
teachers, State university teachers and
Central university teachers should be
met by the Central Government,

Therefore, I say hat it is a question
tion of accepting a fact. If they do not
accept the fact, they are .ike a pigeon
which shuts its eyes in the presence of
a cat. Of course, I do not say that the
States are plgeons and the Ceneral

" Government is a cat. I do not say that.

But I say that they are trying to be
blind to what already exists. Of course,
the hon. Minister talked

about the
Central Board of Education. Inter-
Unive:rsity Board and other things.

They are there. But I think in sub-
stances the States have conceded that
already, and I do not see any reason

-why we should not put the stamp of

approval on it.

Then, we have established about 300
or more Central higher secondary
schools. Why have they done it? Why
cannot the States establish them? There
are so many public schools. Of course,
they are not established by the Central
Government, But still, they are there.

So, I think that it is not a question
of giving constitutional validity to this .
propogition which Dr. L. M. Singhvi,
the great constitutional expert in this
House. has brought forward. It is only
accepting a fact which already exists.

My hon. friend talked about Banaras
University and Aligarh University. 1
want to ask him, what about Delhi
University, what about Visva Bharati
University; what about these univer-
sities? There are two eggs which are
not particularly good; there are other
eggs which are very good. Therefore
why do you talk of the rotten eggs
und not of those eggs which are sound?
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He talked about the language, The
lauguuge formula whi¢h tne msuaabiar
Comumission gave has been accepted by
all the States and I think the language
formula which the Education Comrmis-
sion has given may not be accepted by
all States. Therefore what is this
language busin.ss? Why do you bring
in thig language bus.ness again and
again when we talk of education? I
think, we have accepted the proposi-
tion that education should be imparted
to students from b.ginning to end
through the medium of the mother
tongue. That is there. How are we
going to interfere w.th the language
of th: people?

Then, I will take only one minute
and I will sit down. You are a very
kind-hearted man and 1 appeal to your
spirit of gene.osity.

One Member mentioned appoint-
ments and that is the trouble be-
cause there are some Stateg which
which was brought forward by some of
the countries in Europe whose pames
1 do not want to mention. What was
that theory? Sons of the soil, you
must give a chance to the son of the
soii. If you want a Ph. D. and tne son
of the soil happens to be a matriculate,
give the son of the soil, a matriculate,
a chance and turn down the Ph.D who
comes from some other State. If this
is what appointments mean, 1 think,
the sooner we get rid of them the
better. ’

The hon. Minister was quite right
when he said that even in USA, where
the States are very very jealous about
their rights, privileges and prerogatives
and where they are always trying to
fight the Federal Government, they
have accepted the proposition of taking
federal help for education. [ think, one
of the good things which President
Johnson has done is that he has tried
to give much money for education, I
do not want to go into those schemes.

Therefore I say that it is a pity that
1>r. L. M. Singhavi, a cautious op*imist,
u cautiqus reformer, a slow-going re-
toriner, should have sald that this Bi'l
saould be circulated for eliciting public
outnion, A .
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Who will live to see when this Bill
will come back after the opinions have
been acquired? I think, if he had been
4 bo.d man—the Rajasthanis have
ceased to be bold men now—he would
have said, “Let the Bill be accepted
taday™.

Dr. L. M. Singhvi: Rajasthanis are
bold and they are also wise.

Shri D. C. Sharma: We would
have all endorsed it. Then there
would have been no trouble about it.

I support this Bill because my fede-
ration, the All-India Federation of
Education Associations, of which I
happen to be the President, had always
been supporting this theory. [ there-
fore, thank Dr. Singhvi for bringing
forward th:s Bill, but I wish he had had
the courage and the daring of the
Rajputs and said, “Let us have this
subject as a concurrent subject today”.
All right, is he wants it to be circu-
lated, I have no objection. But I may
tell you that if this thing does not
happen now when Shri M. C. Chagla
is the Union Education Minister, - I
think, it can never happen. There-
fore we should make hay while the
sun shines.

" Shri N. C. Chatterjee (Burdwan):
Mr. Chairman, Sir, I do not think Dr.
Singhvi is a very cautious reformer.
Sometimes he goes pretty fast. But,
anyhow, he has done a good service in
bringing forward this measure before
the House and I am very happy that
Mr. Chagla has responded in a states-
manlike manner and, I think, there is
a right lead which we expect from
the Education Minister of India.

What did he say in the other House?
Mr. Chagla is reported to have said
that we have received replies from the
State Governments but that only one
State Government has supported it. I
think. that is Punjab—all credit to
Punjab—and I am sorry that other
States have not responded. The Minis-
ter said that nine State Governments,
that is, Andhra Pradesh, Gujarat,
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Kerala, Madras, Maharashtra, Mysore,
Orissa, Uttar Pradesh and West
Bengal, have opposed the recommen-
dation of the Committee. I am sorry
that this has bappened. But let us be
quite frank. Do you want India's in-
tegration or not? Actually, the country
today is in danger. We see so many
disruptive tendencies operating. We
must build up India on proper lines.
How will you build up India?

The image of our education is going
down. The other day, I went to Luck-
now and one Dean of the Faculty—I
will not name which Dean—came to
me and invited me to address the Uni-
versity students. Next day, another
Dean came to me saying, “I am the
real Dean. That Dean is a bogus
Dean. Therefore, kindly accept my
invitation and come to address stu-
dents.” This is very amazing that
there are two Deans of the same
Faculty in the same University. Ewvery-
where there is trouble.

Then, I had the privilege to repre-
sent the Banaras Hindu University pro-
fessors in the Supreme Court case
which ultimately the prefessors won.
I was amazed to find a good deal of
trouble in that University. A good
deal of discontent in the teaching staff
was due to the regional politics being
brought into operation in the running
of the University.

Sir, it is high time you should not
allow educational standards to go
down. There is too much of stagna-
tion today. There is too much of
shabby regional politics operating in
the academic field. You should res-
cue our Universities from this. It is
not merely the Aligarh Muslim Uni-
wersity, it is not merely the Banaras
Hindu University, but this is happen-
ing everywhere. It was pointed out
that when All-India Eduocation Con-
ference meets in Delhi or in other
places, they all talk of jntegration,
they all talk in a different strain, they
talk of uniformity, they talk of rais-
ing standards and they talk of all-
India pattern, but when they go back,
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when these Ministers and the educa- -
tional authorities go back to their
States, they are infected with regional
and local politics and local pulls.

I think, a good deal of this unfortu-
nate linguistic trouble could be avoid-
ed if we bhad education as a Concur-
rent subject. I am not ‘pleading that
it should be made a Central subject.
We must dispel fears here and now
that ‘Concurrent’ does not mean domi-
nation; that ‘Concurrent’ does not
mean taking away the autonomy of
the University but that Concurrent
means an effort for self-improvement
ou g national plane; a proper integra-
tion on an all-India basis and a proper

restoration of India's image. It is
absolutely essential. Otherwise, the
provincial pulls will be there. Why

do you go to the United States of
America? After all, our Constitution
is different; our genesis ig differ.nt
There, the sovereign States parted
with some portion of their sovereign
authority and bpuilt up the Centre.
But our case is different here. The
Centre is here, the residuary of all
sovereign power under the Constitu-
tion,

It is quite proper that having re-
gard to what has happened in recent
times, we should put our own house
If the Central Minister of
Education cannot function properly
unless he is clothed with authority and
that authority must be the authority
under the Constitution, in the interest
of India, in the interest of our national
integration, in the interest of our
emotional integration, you should ac-
cept this measure and, the sooner the
better, if all impediments are removed,
all different regional pulls are obviat-
ed and crushed completely, provided
we give sufficient powers in the hands
of the Centre. I do not want to make
the Centre all powerful. But this is
not meant to make the Centre despo-
tic but to clothe them with that
authority which will enable the Centre
to bave an all.India standard prescrib-
ed " and to enforce the standard
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throughout the country, from north to
the south and from east to the west.

I welcome the Bill and I think that
we should immediately accept 'Mr.
Chagla’s suggestion. I am quite sure
that the country, the people, will be
educated and will rally round this de-
mand which is reasonable, just, fair
and proper and in the mnational

interest.
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wgfas v frar €, sa® 9@ & )
gﬁwaﬁ*mwww
!

Ja¥ AT g9 gHA Ag W AT §
fF g0 ot SET TN F AT FAT |
FOH gW avl AFAAET &) aFa § 9afE
UV 9T AIGH FEI g WK =EE
AT WA TR G A =S | HIH T A
g fr FTeic womr & AfT avamr &
T W F, IAL NSV WO ¥ | BH
A & W17 3/ AT WINT & T4 Y
AR < AOF GO T w0 F g A
A § | 7 Wt g &) §%a § o &w
wizw ¥ foen ¥ fawa ® o g &
EEE



4655 Constitution

[st fora arTraar]

R et g o ¢ v el
# 7z wE¥ g0 g e I g fova &
I T T § 9% 999 v TARH
gAdEEiE 2 W1 TAET g W B q9eT
freem 1w wrofaa & fF v @
yel g e, wea-wse faem
fistit | & wwi Y ¥ a9 ¥ 9gHT §
fer ag ot fafer <= <@ & 5 o &
g o1 dfegde agy §F fo T=o o
gAY, T R A R
rfed | S wifas § JERTE @ WA
faemr =fgd | ot aF gfomi =1
ara-g & % wg1 wgan g I+ shgm &
e, gfeer i argror ara-am 9| #
5 o, S qr Y 1, fa® 65 THE
ar fara =T W Sewsy e .
ST, JERY AT T X A forar ame
el e fE
gieam &1 o2 T 65 TTHE AR ¥
*it 3T § A 77 oW {7y & fAg Smar
NI S T AT AN &
fFasm s o | Fgmam
qearet g o6 gw farer & w3 9, forr
F o FT I FE AR I fAA 92
@ T IAL JEAR G A | gH W98
frardt =ifgd, a=8 e =ifgd,
™ #1 w8 dfem =rfgd, w8 fom
=ifgd, w96 TaeT 1fed | s g
FH] F1 TEL AG & | TW FY FOER
S HEATH HE IAE gH W eI 8 |
ZH AW FY I R | AET TR W
=3 firws gw #t fadw A 2w sro=y
27T 20T | ;19 & Y 2w Y oAt
e F fear wwA §, wfwe dar w
HHA &, T W FOr XY 1 2T H0H
2 A9 § | 9T WY THT FC aer W H
AT WG WX g awma
FELHFTA L

@ W & @ ¥ 5w faw &1 ¥w-
g7 g |
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st farwarma at¥m: gt ST o ey
agd ¥ dfqge A #@9EE F= T
o fadgas v fFwr &, @ &Y
wEeg § W uw e fawa w
TN THE I TF qIA F HA TS
fer | SR e fer & fr 5w
fadas =1 ar #1 Tw IR F
g1 fargr s | AT FAT HTAwEE
ot qr | A% gaT qg & 5 foar
F faw Y wriig g A & frwra
wHadt g+ § = famm ww o gEewT
od ag ¢ f5 ot wrafes foerr @, s
wregfas foetr @, 9 s foear 2
7T Y favafamremt foar g, awr ot
| faer & 9 o% ¥ w1 afusredn
g % T faug g 1 gare foer
HaT wgEg & @A § fF s fava-
famrraady farerr, ss=ae forste %1 auadt
g # wrfas 9% #7 g1 w1 gAT
faar ar ofew @ga & wrai A 34%
T (T & Jq7q a% A8 fzar A
T H 98 §A9 A€ &Y T | 99" F1
BIEHT AT T 34 9T T G, g
g1 &% qwwar g fF formr & fawg g
¢ fom o e ¥ amy s @
=ifgd

gaTe forew St wgd § qaFeR
FAE & wfgaeT &1 garer faar &
uF |y afafq ot 41, a7 o 54 9T
w9 fa=re waz feg & 1 wfew fat
A G 7w & f A o forear & @
e ¥ grat ¥ fawrer w2 3w g &
& & 9y | fw7 w24 fw foag wwg
BT Sfq9T 97 IFHY FATY qTo A
72 fagr ot &, gifrarT /i &, wrfa
A& | IFA @ ATT w7 FHA AT
faqr gwiw s 1 faww @
a1 forer &1 faeare wfus gm0 Sfe
@ ¥ @ ot aF 9 aw
¥ oq ¥ g cadaa wrw gk &, e &
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&7 & gt Iafa agt g1 arf § faadr
gt e Y, frar &1 a1 fa=az
AgY &1 arar & famar gar anfed ana
st A% 24 Sfawd For E oA @
a1

ag W1 @A & "ran @ gt A%
oTIFT F1 gFAY g, Trafa s, wreafa,
IAGL WATIRT FT FFaeT g, IA*

Faq ® gfaad faw faw &, sad

@ famar qrf andt g, T U @9
T2 | IO N_W T A yAtAw foaw
& I9%1 JaAl dAsaTg A& fAedr
foaet fs avad & forsis 1 faey &
a1 weg waw H faear & 0

wT az faoq gwadt gat & W
T &1 arwT ¢ fw 2w o osar earfog
&Y 1T, AETEHF THAT AT AT AT AT
wfugt foe & = # gfeeviaT gt &
o fom #1 =T T T4 I
I G FOAT AT &, T G I |
afea ga 3 o sfearf § i faa i
HEEH FL @1 98 & 5 qrg awrd
& w1 A g, o1 e AT E 7 AAwA
& f Gar g & gy wfawrd w1 g
g ST forerr s 7 WY
W FI woar fa=re s fwar @
afea 9a7 o8 78t w1 & 5 ardy fmee
NP Afgse F A F 1 89
fafasar &1 fas fer & 1 @ a=
Tg OF I 99 & | 54FT qrad
48 FUF Faar & ¢, foerr faome
¥ 3, favafagem & go-gaofaai ¥ 8
¥ Ay & =g § e 90w
a1 & arg fa=re fear o oA ar
#1{ foig ferar a1 gafae &% gaar
gotg fear ) M s m &
#fas qug A FOTET AT, Qe A
AT G F=& § A A F fE
wre o g | & qwwan § fs Sw aw
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famrr &1 @ Far 7E fear smom
aq % wAMEA 30 § AFY w0 ww=_; Y,
feadaat & = aff -1 @va1 & 1
o g aadr S @ fF g faa

T " FT TART Fe2rq faag T4 3|

§ FAMET W ATCAT A A Ao Y
fraar g 1 sa% Froor ag & f weve
HX qared fawafeaem st fe =
favafaarem & gt o7 ot garaaEEaT
o€ T} | T AF AIAEA FEAH
FE & T & 92 1 afF7 F=w I3
¥ &1 W g1 a%dT 8, 48 favig & #¢
AT a8 a0F ¥ sger sEifag 5@
&1 wTaH Y gwdY & o

T Wesl & @1q 1 o Fagar o
& W 7w ¢ 5 gas1 i fear
W10, IaFT F aWgT F@IF |

st g fag (Fo) @ faw
1 3w 7 F faq faadr am grd
aga Tga qATwaR ¥ weafew § 0
forer Wt o & #F ITFT 3T A WY
AT 1 A R g A AT R
IR TET 37 T 1 ¢ i F1 afwx
#20 JsET Fw arfs gar T fw
T FF FAT ATZA § |

g1 gfraedt smer gfan %1 @a ¥
a3 gfaeedl § | HaTT W F S 30
frafer gfaef ot =&t arem
Tt ¥ @ g fomdr w=erag 2 @r
I9 gfaaeet $1 7o ITL 937 F gra
# g w@r g | " gare e gawar
#EIeY ag 4%eT & f% 39 gfraed 1
AT AN A e AT I
ATHTT FTU J@ 3g wAAIET R a9
IAFT ATH AT WY FAT AT | AT FAL
& frdt gal w14 § gaq ofsdz §qrfaat
ECUIE U AR

foe s ool (s e
) IR FEE A A =R
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=\ aoraver Fag : ST AW AEEI
¥ T TG AR FTH P FT FAE
Far g9 g a1 § Aftaw ¥ FT =9
o § ? wiodE ag § A1 ;1 SR
T TEHT { wivgw F F W@ g 7
wOT g A W/ I w7
# fog, woaa @ F@ ¥ fag @
oY I 3w g7 & wfeaw 985 4
g o 3@ w=8 FW & FH & AU
o7 Ay wieaa &ar a9y € 7

78 73 Ffaeet § faa 1 sfagra
7g aara § f5 ww aw fefafem &
faws: a2t o qur @ g g
3q gfrafeds w1 sfagm ag & fF &t
arq ¥—ag gfrafadt a1 it = g,
Sfe arga w9 /16 Zofaiar #1
&4 Y a1 ¥ SATT gY MU §—HTA qTH
agl @ AT A g g R sl A
T A T Y ar wE A AR
g oy | |k HEX § 549 gfratadr £
sfafssr @ | &9 3 g1 0% $°F H AW
Gz1 frar & 1 AT & T, =T |,
T gfrafadt & arga-=weK 4
T, e WX gfm ¥ gy dwi
H oFr§ war ¥4 AL @, T AL
TACEH FIA AE F WE 8

fimar walT &t ag q%e « fF ag
oI F €Y 79 A9 F1 i w46 {6 59
gfafee ¥t dex & wraea foran k|

¢ gfrafedt & awel argw-
qrEE, ol GAMR s, 7 gg Arer
fFmg, mesafrmgfsoraa &
17 g uF e Ao = § fgmn
ST | AE AT ATTFAG | WA TF
Fg1 omar oy fF EATee w1 farme
fomr 3 =y Y o wwaT &1 Afw T
arzR-gEw 7 oo fwar @ fr was
EFTeoT #Y faer ferdy ¥ & SR |
mAad e ¥ My Faorew
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20 & W7 w39 T304, AV OF A F off
WFT G BT TIBC T I AHAT
e gsor &3 wa ¥ 41 & v
g fam g & gart amga-wEeR
Fifor #T @ &, 34T avg ¥ ATz WY
Fiforw #¢ 1 F7 aF o A&y F foar
Y & SR, a7 % g ey i
¥ araafas a9 FOw FT gFAT 2 7
argafas @or e wEw 1 gt &,
9 f& us wrar § farer 1 3T

wT= guTdt fren %1 feafa ag &
L &To To HIT GTo Hlo THo TG
T AT ¥ 3T L AT T qBI AT
& f5 3 fadmr W@ & X & 7am A9
& @ T warg W E, 5 aar A #y
ae-g T &1 faen a& g &
fraga o wigam g fe Aasr &
for wemfes & 1 "ast #7 famerne
W 9T AR gu wrg, ATge 4 e
F guTT § 1 WU gHTR W F HASAT #7
A A% NN, a9 g T §AR
gN, AT gHTT W [I9aT F AR
@ AT |

Tty wEteT | wTAA T S99
fom F at d @A, N 5 grsa &
qwa 2|

=t = fag "X gaTa &w
QAT FT GEA0F FwT F wgw
0 w4, @ ggl 93 aeefas |ar
FTAT ALY GV AT | AT TG FT =07
THiTar aordt @M 1 O g e
T | @ ¥ g F1 3 /Y wE
A% T[ETH q9T¢ TEI, AT WIS W gl
FIATH FIAT ATgdT §, WL Ig T4
A 0 | @ TS, 91 g9 g8 9 areafne
AT HEAR AL L GHA & 1

A qIT A ¥ AW AT § fF
gq Tw ¥ wifgs fasra w1 a9 &
fawra avft & v &, o= f5 gurdy
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mwﬂaﬂrﬁ‘%&rﬁmﬁ‘iﬁaﬁi
zw fau gardr fomr #X wvw a7 =1
Zwr Y wrars 7 o smam afge

# ag Wi faaea &A1 wTEAT §
fe e # gfrafad, wrw gfrafae
Wt weine afrafedy, w1 fefafeam
gadr afafedis & weor 7@

wwfe wgEw : WA 39 fa
X A, WifF greq & ame & 1| 98
oy ag & fF 30 a9 areitn &1 7\
§5 famdl FoE Al ge F¥2 &
99 § W A 99 4g ATed 8
& oodwm #1 we foee §
A

= gmare fag : s deH AR AT
R g <1 gfrafafedt ¥ gae s &
fear 3, @1 @m0 wr@ ww &1 gf-
afafeai &1 §93% &= ¥ g & 4w
¥ faq dare @ S 1 oww QAT
gfrafafedi @ fefafmm aTa & 1+ agi
< 7 q frwea & 1 gt ox gfem ot
gt ofefed s FagEw §,
ot f ergwl & w0 ¥ -
g1 o7 maw e g fF A% amm-
qEwT TEHET F &9 ¥ gdE &
9Td § | ¥9 gMG A1 aeiwd Ag fear
o oA E

TRy gHIaEE A A g s
wark & vzfam &1 afm faar w3,
Hifs gwre aegafa Y agi o
F Rl F T Fe 4 | AT T
aifeea & wvaeg ¥ wgar ¢ fvoaw
W & a1q aqroeg feafee & & F67 1
AT AN g Fgar g fegwaw
% g ywviw fefe § s
%37 1 AT eETee F A1 H ag a9FI
Fgdl § % 9 & @9 sw-ww @iy
forar s 1 AR ag I wehT
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gfrafadt & Jae wewi & w39
% fag darc g 1 & w1 & 39 Fr @A™
TUT @R, T F A ama i
&1 Star fF & ¥ wait w7 2, ECETT FY
gl o< [sfaa 1 qfewy zar =rhem

T " KUy 0 wigd R
FETT A gfrafad= &1 oo g
i &, aifw 3w § adefos aar saw
&N 9 AR O[FAT 1 TR qawE=
FATAT T |

Shri Warior (Trichur); Did Shri
Yashpal Singh support the motion?

Mr. Chairman: He can ask him later,

farea, :ﬁsaﬁmaﬁmgw
ATAAE AL, AT AFEAT, ¥ S IF /7
awg+ fear 2, 39 & fag § 491 @
TUE F 9

gz faag w16t fedi ¥ €@ ==
H ISMAT AT @R 1 gATL I H 9 o
uw Ui fmar-auie AEY g7 awar
wWE &1 fodaw Fim e gru
TG | WR A IO AR s
A AT § §9 wEaTd w1 and|
FW &, a1 § 97 F1 0F @@ 7 ngar
| W s avim ¥ 3w ¥ awt
sl # oS W oW SR ogs
et § 1| o W faug & Iy § v
W 9L, 59 1 ISTAW Heqr, qfFer
wHE a1 gre wure ¥, faom F7 faan
a1 #AR fee o=l ®1 5@ ava" W
agw < # femn @@, ar ag w1
WG & g1 G%al § | 9T gI &1 7
gw dF w0 i Fivg =T & e,
S FTHC, TIIET GR F a1 H qfper
wer ¥ o forg fear SR e ¥ e
g ¥ 39 favin +Y wwAr
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[sfr Ay wiww FawT]

# e ¢ o g avaeg § 2feet
oY arar v WYY, 4 7 & 5w
q@T ¥ @I W gWE A AT F
seqra arfer wEr 2 @ & 1 g forr
wat & ez wgr ¢ fF A 0w 9,
qra, #1 BT FT AT AT A TH
ST B AT F EET FT faa
% 7g g 1 wnEar g & w
wTEE & & F(0 F 1 fAdT ¥ FT AT
@t #1 ogw fear w19, @ @ gAA
#1 Foffag fFaT o adhaT @ | WA
FE & UF @ F——ATq qIA W A
wewa g—fF aw # us wsra faw
SO a7 aF TEWA AEI 8§, G aF 16
et 9% ¥vx #7 fgaor 7 g1 0

T forer wear A ag w8 fE
g% & Fedew waNe 7@ §, oA
% v ¥ famn dfadi @1 e €1
3 wigifes § wew af@ @9 §,
‘yfem q |t wearg e gt T ¥
FH 9T @ WA § HIT =2gq F grd
AT W I 9 WHE-ITAS ALY gl
g

it fedt w1t e afratads
F magewl F a4 F AT F Mo
FedAfarm | waR@F
w1y FgAl wean @ fF aga @ wzm A
el & frgfegmiom g =1 o
2, v fau gn @@ i & fawfon
F1 FATrad A8! HC aad § T faren
#1 Fwe fage 9T w@r 9, a1 98
18T 3T &1 %A &, 9 e A e
welr ot 7 qand &, WX wEE @ F
ZiU 3 4 W v & w3 ol #
wgw W famr wma

Shri  Narendra Singh Mahida
(Anand): I congratulate Mr. Singhvi
on bringing this Bill. National

integration is the ecall of the day.
Without that I do not think our nation
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can gurvive for long. We 1nust have
our roots in the soil of this land, and
the Centre cannot escape its duty over
the States, when it finances them, of
using its control, if I may say so, in-
shaping the future of India.

The future lies with the youngmen
of India. After ten years we may not
be here., If we want to build up India,
we must bring up the youngsters in a
proper and fundamental way, so that
the future of India may be built.

At the present day I am gorry to
note that our youngsters everywhere
are not following discipline, and I am
afraid to think what will happen after
ten years if these children are brought
up in an undisciplined atmosphere
and without a national way of think-
ing.

I am a believer in our heritage.
We should not lose our living con-
tact with our heritage. If proper
guidance of our heritage is given to

" our children, I am quite sure they can

be as proud as we are today of our
nation. The country has enough
equipment in knowldege to meet the
many challenges of life; only it has
to be given in the right way and a pro-
per spirit of love and affection.

What we have noticed very lately
in Kashmir, in your own State. Mr.
Chairman, is that certain textbooks
were given in a different chape, anda
that has brought out a challenge from
the House. Shri Prakash Vir Shastri
had also brought it to the notice of the
State Government, and the Govern-
ment of India has taken note of it. So,
if there is control of the Union Gov-
ernment over all these State matters,
National integration can come out as
desired.

My own State of Gujarat is opposing
the study of English. It is a very
debatable point. If there is a uniform
policy all over the states I do not
think the students of my state will
suffer for lack of education of English
Though English is & language of the
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world and it opens the windows io
knowledge, we must have a proper
national language of our own. We
cannot escape from our duties because
no where in the world, be it in China
or Germany, training in English
language is given to them. They have
their own language and they are
proud of that. Tt is time we had a
national language like Hindi. We are
behaving llke imps and monkeys
having lost our traditions. We must
liquidate ourselves from that thought.
National integration through educa-
tion is the only medium for building
up India and therefore I suggest that
this Bill be circulated for eliciting
opinion. I am quite sure the hon.
Minister wilt take note of this and
insist on some sort of legislation for
all the States of India.

=t werae wredn (faeei)
Trmfy Y, fra somE 3 # TRy
e U> faydr ¥ e g fagaw
727 ¥ yega fear & 99 fo @9q=
HECECECEA R - K - - -
TSHT THAT FT T AT 2T F AT
g T uEm uhar ¥ fAy foam |
THAT 95T HEVIF £ | 4T qEd A
T f9d9T &1 TET FE T AT I
F fara et #1 wfag v woH
FT WY AT T W "wrwiay fFar &0
Frq I 7ar§ ¥ T & FF A7 foray 7
| JurAT A R TR Ay ¥
9 FaTF S SIS F7F AT qEWlT
SF FT | GTUF 19 g0 # 42f 7dv
f& a7 ¥ forem  gefr = Swrem
o fadns Fr wam Fqgaa g ar o
SAF 7T H wwE AT 7 A e
Fr Fgafa & oF A7 aF TR H A
¢ o ag gz f5 qvilg e A
TIA g &1 7€ ¥ ¥ 7w .
St ¥E qTeTT e gor faom w1
T AYA AT T I FTAEAE G
FAH AT G| ST F T &
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v w1 gz & i e #1 fag w0
fF ¥ gewe TEar & fF =
FHFTL 9% "9 faer &¢ ET fauw
A H AT 2, I weEd IEy
qEma A & | ¥ oF B ¥ T
I FT BT FT | W AT A AT
o ae wesfa & 9 37 gAF g AT
FT W NFC FHO A7 | AL FA
ST g%t fF Ar F1 qAe I gEET
g1 gawrr ar At & g 7 7o faen
F1 ¥z &1 faugq 7 gam3 & grfar &
& W & T & 21 de Jargor faww
& F F 2] Agm

a4t 9 a7 77 7 910 &, I
fore walt ot v 29q ST &1 AT
T4 & TR gN, i 3w faay F
F3 wars Wt 57 | 3w & fogs
Fr feafs mfos gfr & o o &
71 & mfas m=aiw & 1 39% faco
FEG LT T IAT 52T THFIT F1

. @z g1 fr wifgw gfe § faadar

THY T I ORI QO FO
I W & ATEAL TR & HeATTH
F1 @ WX ¥ F7 797 T 097 IF
R4 WEIT g §FE AA F WANF
g, faafr®a =T # #eqgw
T IAFT 79 A AW & fAa
A QX |FAW F7 wraraq faar, afET
THETT ATRITE WA A F 17 A
HA AT 9IAF  FAMAT FT @A
feafa | sam v zz wfa s ars
22 qTCE &1 TAT §HT 9T F I
W ared g3 & fudm 1 T=e gar
4T & f6 Frw GeFT & Womr
T F A Al WAE 'O R
HTETC-FT g9 ALY AT ARAT | FD
feq og& =9F Y TR, FAT F
TFIAEFTATE | I8 A F
fm TF1T FT 9127 gFAF. FIVAIT TS
H wwar @y 7 fEE & R ww w
A JE fear | v E 79 T wE
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[t wFTaT wveed]

TF 99% UIIHET T TW TSl W
9T FX TR T WrEfgT fEar
FITHI FOFTT X A7 0% fr 99
T4F &1 qar€ I}, a1 IEH T
#dr, o mfo wWTe F IH W
fFar 1« @3T 39 YOS ¥R & AE
ag W at ger fa¥ ox o Afer #E
A §F qUT agi GaY 78T § fir forit
T s T @ qwEr @ faw e
T WqAT ATAH FT ¥ AT &
farrer %Y wraeT @1 AT AR Y ST
| AT WA A g TN EF oAqwy
wm ued & fr foren & faqq & fee
ST A FrsTIEAr g 9 W o

A9 g1 feafa g wma # AT
FE AvF T faandt Sreger wm
FA F fa7 wew g = far
s /AT AT A ggafa Aww A7

Ffs= qar gUFET FEG §5FIT F 59

fros 5 o1 aFAZ9T T &1 7AY
ol feafr 3 afe sre< FaaEt s
w137 % f5 29 FraTe wY ofcarfas
& 7 femr o afer = farm ¥ g
7 faoim famn ST 91 & #owan 2 %
e oFar &1 fear # gy aw owa
EiE

2 w7 ag oz & fe v & 7w 3= foramr
A ¥z %1 fagy qesr AT Tifew
¥® faT 777 dv &7 73w & 0% (1375
swa faar @ fs /faq aamr g
79 O TN AF 35 1 T 0 A 98 3%
for farar a1 Toa7 &1 oy & faan
%17 =0 7z 2% fr owy Tt &
wratare famtor = fwar oW
g W7 & 1 Af1eXT A A6 A1AHE
g1y ®Y7 F=2 EY Dardd F "= a2
EW STar AT ST 5 W AIAEF
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w3 B @ & 97 & qgm wwar A
zzdl | qR favamg g f5 gt qg
T wEY, W9 FC @Y W fawg H o
Havg {1 T 3 fawrT w360

Shri Warior: Mr. Chairman, Sir 1
would not have intervemed in this
debate; seeing that there is all-round
support to Dr. Singhvi's suggestion
in the Bill, and the attitude of the
Government also who have accepted
it, I felt very apprehensive about the
whole situation. I would not have
for that matter opposed something
coming from such a distinguished
friend as Dr. Singhvi. He is the
most harmless man in this House.
But I would venture in all earnest-
ness to suggest that such things
should not be rushed through in a
hurry. Although Dr. Singhvi and
friends like him are young in poli-
tics, we had the bitter experience of
rushing certain things in the pre-
Independence spirit, the bad and
dangerous effects of which and the
most dangerous effects of which the
present generation is just now experi-
encing. .

It is a very basic question. When
Shri Prakash Vir Shastri touched
upon that, then my apprehensions
grew tenfold. The Constitution pro-
vides three different lists: cne the
Union list, the second the concurrent
list and the third the State list. When
planning came, it has become defunct
as far as the States are concerned.
Inroads after inroads are -nade into
the autonomy of the States in one
way or the other. After all, the
superstructure is finance and econo-
mies. And everything has to revolve
round that pivot: social or cducation-
al or cultural or any other activity
of human beings simply revolve round
that pivet. We cannot avoid it. It
became unavoidable for the progress
of the country. We accepted that,
but that does not mean that India is
going to dogs if all the States are
keeping their autonomy in their own
sector or sphere There is a very
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dangerous tendency in India for more
and more unitary system of govern-
ment and eating into the vitals of
the federal concept.

I quite agree, sitting in this Cen-
tral Partament, when everybody 1s
so protected and is immune from all
such things and so I can also agree
and say, let us have national ard
emotional integration, this integra-
tion, that integration and all that.
But some of us are very sick cf these
slogans, Everywhere, in season and
out of season, gll these things are
brought in. Why? India is more
proud of its diversity in unity; of its
unity in diversity. If there is any
attempt, either open or hidden, to
change this pattern all of a sudden,
I must tell you that they are the ene-
mies of national integration, cf emo-
tional integration and nati_cmal unity.
So. do not take such a step hurriedly.
Let us consider it

It is a fact, as Mr. Chagla himself
has said, that many of the States ex-
cept one or two are agamst cduca-
tion being made a concurrent subject.
I know that the teaching staff in the
higher rungs of education =re all for
it becoming a concurrent subject,
simply because they have no left or
right. They just want higher sala-
ries. But shall that be the overrid-
ing consideration in making a new
departure from the accepted con-
cepts of a federal Constitution for
India? 1 think that is very danger-
ous. I give this warning that unless
we carry the States along with us,
we should not rush things like this
making it possible for the separatist
and fissiparous tendencies to raise
their ugly heads over and ver again
on the destinies of the zountry.

Shri Ranga (Chittoor): Sir, T am in
entire agreement with my frieng
who has just spoken. I have been
wondering for some time why it was
lhat since this new Education Minis-
ter has come, he has begun to toy
with this idea. He was good enough
to admit frankly in one of his pub-
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l*¢ meetings that most of the States
do not agree with him and he did
not wish to force their hands. It
would be very dangerous indeed if
we get into this habit of changing the
Constitution first of all so very fre-
quently. It is very unfortunate that
so many of our colleagues go on
thinking in terms of amending the
Constitution only and not @2mending
so many other laws from which so
many evils have arisen. Anyhow.
since this Bill has been brought for-
ward, I wish to go on record that L
for one am very much opposed {o this

suggestion. It is wrong in concep-
tion. It is wrong to the Constitution
itself.

Many things can be said against
this proposition, but I would be con-
tent with saying that if we do not
want the language problem te be
turned into a devil, an agency for
disintegration of this nation, if we
do not want our educational curricu-
la to be so developed as to become
a brain-washing machine from the
top, if we do not want our ¢ducation-
al services to become once again as
in the past a kind of spiritual and
intellectual dictator, the present sys-
tem is the best and we should not
tamper with it. There are the legis-
latures and cabinets in the States.
They have had an opportunity of con-
sidering this matter even after the
Constitution has been passed. As the
Minister himself has said, they are
unwilling to accept this suggestion
from the Centre. Therefore, even
the Education Commission did wot
dare to suggest that it should be mnade
a concurrent subject in spite of the
attitude of the States.

Under these circumstances, I would
advise the Government not to rush in
where angels fear to tread.

Dr. M. S. Aney (Nagpur): Sir, at
the fag end of the debate, some of
my esteemed friends have raised a
voice which is different from what
has been stated upto this time. 1
want my friends first to see what the
motion before the House is. The
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motion is to circulate the Bill for pub.
lic opinion. The Bill only sveks to
make higher education a concurrent
subject; it does not seek to take away
the jurisdiction of the States over
this subject. If it is made a concur-
rent subject, the Central Government
will have the power to deal with it
along with the States also; it is not
that the States jurisdiction is taken
away. '

My main reason for supporting this
Bill is this. If education is to be
given, especially higher education,
it should be given with a purpose.
What I want among the boys
who have the benefit af higher
education is that they  should
develop a certain trait or cha-
racter. They should believe in the
integrity of India as a whole. They
must also have a wider outlook and
not a partial or parochial jutlook, be-
cause they have to acquire knowledge
for the sake of development of their
own country. Therefore, a wider out-
look is necessary if we have to get
benefit out of them. We have heard it
many times, 5ald on the floor of this
House, that whenever the Govern-
ment suggests that certain doctors
are required to go and practise in

the mofussil “districts they are not
willing to’ do that. They do not
know how to do that. They are

brought up in such a way that they
have not developed in them any real
love for the people or service of the
people. They only go for education
for the sake of making it a career
for themselves and nothing else

We want to keep India a self-res-
pecting nation in the world. For

that, our young boys who get educa- -

tion should realise that it is their
responsibility not as members of cer-
tain States but as a part >f the big-
ger State of India. In order to create
that kind of attitude in them, it is
better that they are brought in con-
tact with those administrators and
those public men who have got a
broader outlook. If you make educa-
tion a Concurrent subject, then you
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establish a contact with those msti-
tutions and people who have got a
wider outlook. In that way not only
the standard of education will go up
but you will also create a certain
character, a certain outlook, an out-
look to look upon others with a
brotherly feeling. That attitude has
been lacking in this -~ountry. 1
believe this is a first step that we can
take. .

I congratulate Dr. Singhvi for
having brought this Bill. I also con-
gratulate the Minister of Education
for having agreed to accept the
motion for circulation of this Bill. I
believe when the Bill comes back
there will be a number of suggestions,
Then it will be time for Shri Ranga

and Shri Warior to discuss those
things with others.
st ety (gai) o awafa
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Dr. L. M. Singhvi: Mr. Chairman,
Sir, 1 am grateful to the hon. Mem-
bers who have participated in this
debate. I am particularly grateful to
Shri M. C. Chagla, who has support-
ed the underlying principle of the
Bill and who has supported the mo-
tion for circulation of the RBill for
public opinion.

Today there is a chaotic situation
which prevails in the field of educa-
tion and this is very aptly underlined
by the hon. Members who have
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spoken. Indeed, I was sorry to find
that my hon. friend, Shri Warior and
my hon. Triend, Professor Ranga,
chose to strike a somewhat discord-
ant note in this debate. I think it
would have to be conceded that it is
too late in the day for the States
right in their pristine form to pre-
vail in our country. It is too laie in
the day to claim that any citizen in
this country is sick of the slogan of
emotional integration as indeed my
hon. friend. Shri Warior, 1 regret to
say, did claim.

Shri Warior: What it is dragged in,
in season and out of season.

Dr. L. M. Simghvi: I am sorry to
say that perhaps this opposition from
Professor Ranga and Shri Warior
was actuated by wrong assumptions.
This Bill does not seek to dispense
with the federal framework of gov-
ernment in this country. This Bill
does not seek fo do away with the
States as units of political organisa-
tion in this country. This Bill does
not even seek seriously to undermine
their functioning powers in the field
of educafion. All that it does is to
bring about concurrence in the field
of education which in substance al-
ready obtains.

My hon., friend, Shri Warior, said
that this country has always prided
itself on diversity in unity but he
forgot to emphasise the claims of
unity in diversify because the slogan
of this country has always heen, the
basic adherence of this country has
always been to unity in diversity and
diversity in unity. Too long have
the claims of diversity prevailed. Let
fhere now be an occasion for the
claims of unity also to prevail in this
country.

I do not think that it was right for
my hon. friend, Shri Warior, to sdy
that we are rushing into this piece of
legislation. Indeed, cautiously, care-
fully, I thought it best to wmove a
motion for its circulation for public
opinion so that the issues are proper-
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ly formulated, the democratic pro-
cess of debate in the market-vlace in
this country, in the segments where
it is necessary to have such debates,
takes place.

I think that it is not enough for this
country or for fhis House or for the
Education Minister to accept the
underlying principle of the Bill. As
a matter of fact, we will have to
crusade for the acceptance of this
Bill here and elsewhere. I think it is
very necessary to do so if we are to
evolve an integrated education plan
in this country if we have to bring
about that unity of the country which
the foundling fathers of our demo-
cratic republic had dreamed of.

I would like to conclude by saying
that I hope that the collective res-
posibility principle would be appre-
ciated by the Government as a whole
and that obligations that flow from
collective responsibility will b= appre-
ciated by all members of the Govern-
ment. If that principle is properly
understood, I hope that Shri Chagla’s

. acceptance of the underlying principle

of the BiTl will be accepted and can-
vassed for by all members of the
Cabinet. If that is so, I have no
doubt that the Bill will ultimately be
accepted in the country as a whole.

It is necessary that the massive
monolithic power of the Congress
Party in this country is used for the
good of the nation, in this particular
respect for securing concurrence in
the field of education. This is what the
burden of the song of Shri Chagla is.
Let this be his abiding and enduring
contribution fo the cause of »ducation
in this country. Let this be our dis-
tinct contribution to the cause of
education in this country.

I hope that the House will support
the motion that I have moved for
eliciting
publle opinion.

Mr. Chairman: Before I put this
motion to the vote of the House T have
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to ask Shri Vishwa Nath Pandey if he
1s pressing his amendment.

Shri Vishwa Nath Pandey: I do not
want to press it.

aawfa wgea : 70 A @y 5
uat faggt $77 F1 ¢TI a1 & ¢

Y AN wEEw S
The amendment was, by leave, with-
drawn,
Mr, Chairman: Now, the question is:

“That the Bill further o amend
the Constitution of India, be cir-
culated for the purpose of elicit-
ing opinion thereon by the 1l4th
November, 1966.”

The motion was adopted.
Mr. Chairman: We will take up the

next Bill. Dr. Mahadeva Prasad. He

ts absent. Shri Kamath,

17.30 hrs.

CONSTITUTION (AMENDMENT)
BILL

(Amendm'em of Article 352)
by Shri Hari Vishnu Kamath.

Shri Harl Visham Kamath (Hoshan-
gabad): Mr. Chairman, I rise to move:

“That the Bill further to amend
the Consffulion of India, be taken
into consideration.”

This Bill seeks to &mend articlé 352
of the Constitution.

The consideration of this Bill today
Is, I have no hesitation in saying,
singularly appropriate because the
Emergency which was proclaimed by
the President on the 26th October, 1962
continues fh force even today when
the Government has even partially
given up the powers that the State
Governments and the Central Govern-
ment got under the Defence of India
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Act and the Rules which flowed from
the Proclamation of Emergency.

It baffles my comprehension as to
why, when the situation has changed
radically, when there is no active
aggression on our frontiers, when the
danger fhat beset ug in October, 1962
Is less grave then it was hefore, this
Proclamation has not been revoked.
™ is true that we are preparing our-
selves against the aggression by China
and Pakistan, as we learnt from the
statement of the Defence Minister the
other day. But article 352 of the
Constitution whose amendment we
have before us stipulates that only
when there is an external aggression
or an internal disturbance, the Presi-
dent is empowered to proclaim Emer- |
gency. We readily granted all the
powers thaf” the Government needed
in November, 1962, when the Delence
of India Bill was passed by the House,
and assured the Government that, God
forbid, if there was an aggression
again from China or Pakistan or joint-
ly by China and Pakistan, the Parlia-

.ment will have no hesitation and will

readily grant all the powers to the
Government that they might need.

Sir, it is against the conscience of
the Government, against the needs of
the times, that fhe Emergency should
not be revoked today, 3% years after
it was proclaiméd. This matter has
been broached in the House times
without number—I do not remember
how many times—during the last year
or more. It has been brought in the
form of Quesfions, it has been referred
to in the course of debates, and. yet
the Government has consistently and
uniformly refused to give any walid
reasons, satisfactory reasons, convine-
ing reasons, as to why the Emergency
protlaimed in October, 1862 should
not be revoked.

The executive does clothe itself with
extra-ordinary powers, comes to Par-
liament for extraordinary powers. It
did so in November, 1962 when Pandit
Nehru himself moved the historic
Resolution, and then also the Defence
of India Bill which was passed by
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Parliament without any dissenting
voice and all the powers that the
Government wanted were granted to
them. Is it right that the executive,
armed as it is with {hese extra-
ordinary powers, should continue to
have them indefinitely without any
reference to Parliament whatsoever? I
am sure it is entirely contrary to the
spirit of the Constitution, not only the
spirit of the Constitution but also the
letter of the Constitution. I, therefore,
ask: Why does the Government still
insist on not revoking the Proclama-
tion of Emergeney?
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Recently, we learnt from the pupers,
as well as from the statements made
in the House, that the Chief Ministers
were invited from all the States, in-
cluding Nagaland, 1 believe—that is
also a State and it should have been
invited; if not, it ought to have been
invited though, of course, Shri Shilu
Ap is out of the picture for the iime
being, we wish we depose the Govern-
ment in a similar manner but we can-
not do it here—for talks, for their
opinion, as to whether the Defence of
‘India Act and the Rules should con-
tinue. I believe, at that time, this
cognate matter, this cognate issue, of
the Proclamation of Emergency also
continuing pari passu with the D.LR.
was also discussed with the Chief
Ministers of various States.
There ig a phrase, human :1ature being
what it is—I repeat it even at the risk
“of being dubbed as tedious—human
nature being what it is, the Chief
Ministers being what they are, who,
Sir, would agree to a proposal fhat
they shed the powers? Powers, once
acquired, are rarely voluntarily given
up, are very seldom given up; it is
only extraordinay persons who have
voluntarily given up the powers that
they have acquired by force or iraud,
5y hook or by crook. I do ot
say that in this particular case they
had acquired their powers by force
or fraud, by hook or by crook; under
the Constitution they have acquired the
powers. But it is' a universal experi-
ence that very few, whether in the
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Centre or in the States, would like to
shed the powers that they acquired
on that historic day in November, 1962,
Is it in the national interest? You
yourself are a thinker give to cogi-
tating earnestly over these matters.
Even for your own home State, Jammu
& Kashmir even from the point of
vitw of that State, Jammu & Kashmir,
do you think that this proclamation of
Emergency should continue today?

Mr, Chairman: The hon, Member
may resume his seat; he can continue
his speech on the next day when
Prinvte Members' Bills will be taken
up. 2

17.37 hra.

PERSONAL EXPLANATION BY
MINISTER

The Minister of External Affairs
(Shri Swaran Singh): As I had nu
questions to answer, I was not pre-
sent in the Lok Sabha this morning
during the Question Hour.

I have learnt that in the course of
supplementaries to Starred Question
No. 420, it was stated by Shri Hem
Barua that: ’

“,...they (M/s. Aminchand
Pyarelal) had made a substantial
. contribution towards the election
fund of the then Steel Minister
who held office prior to Shri Sub-
ramaniam as much as Rs. T lakhs
an® if so, may I know whether
the Government is going to hold a
probe info the entire gamut of
affairs starting from 1953 to pre-
sent days.”

Shri Hem Barua at a subsequent stage
said: i 5

[ = B
“I have made a specific allega-
ttort that Rs. 7 lakhs were con-
tributed by this firm towards the
election fund of & particular Min-
Ister; that should be taken into

consideration.”
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Shri Hem Barua further Said later:

“My allegation is that it has
contributed Rs. 7 lakhs towards
the election fund for a particular
Minister.”

i find that Shri Swell raised a point-

of orcer suggasting that the allegation

m:d2 against me by Mr. Hem Barua.

snuuld be passed on to me and 1 may
be asked to come before the Housz
with a stalem.nt refuting or accept-
ing ths charge made by Mr. Hem Barua
to whch the hon. Speaker remarked>

“It is for the Government to re-
fute and not for ma"

With your permission, Mr. Chair-
man, I may be permitted to state that,
if the allegation made by Mr. Hem
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Barug is directed against me, it is in-
correct. It is incorrect that any com-
tribution was made by the said irm
to my election fund; in fact, I did not
have any elecfion fund. As a matter
of fact, no contribution was made by
the said firm through me to any eleo-
tion fund. As my name had been
mentionzd, 1 have sought your per-
mission to enable me to contradiet the
allegation made against me.
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Mr Chairman: The House gtands
adjourned till 11 a.m. on Tuesday, the
16th August, 1966.

1740 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Tuesday,
August 16 1966/Sravana 25 1888
(Saka).
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